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LOK SABHA DEBATES

LOK SABHA

Thursday., March 80, 1978/Chaitre 9,
19000 (Saka).

——

The Lok Sabha met at Eleven of
the Clock

[M=. SPEAKER in the Charl.

ORAL ANSWERS TO QUESTIONS

aTeT@® qRiEEl Ty wredta it
w1 fadw dwy o

*513. gro Agrww Ty e -
#7 ST wyd war o) 9g FAE
a1 7 fw e

(%) =ar wreh w41 faAw
A & s e sl
qes SITT W) AT # vEN gU
g & frare ag g fsft AT
gt # Ay o

(w) afz g, & TeT I qA
qF @y, WY 5

(w) ofz 7@, @ =¥ T NW
g1
THE MINISTER OF PARLIAMEN-
TARY AFFAIRS AND LABOUR
(SHRI RAVINDRA VARMA) (a) to
(c). A statement is lad on the Table
of the House

Statement

(a) to () According to a policy
decision taken by the Government in
June, 1976. no firm or organisation
or individual shall engage in the rec-
ruitment of skilled, semi-skilled and
unskilled workers from India for being

135 LS~1

2
taken for employment abroad unless
registered and duly approved for the
purpose by the Ministry of Labour.
Foreign firms and organisations are
not eligible for registration but they
may engage an Indian company or
organisation registered with the Minis-~
try of Labour to act on their behalf.
Indian Firms or organisations engaged
m consultancy or execution of works
on contract or sub-contract basis, ere,
however, allowed to recruit directly
without gomng through recruiting
agency their own reguirements of
skilled, semi.skilled and unskilled
workers for service abroad on the
terms and conditions of employment
10 be approved by the Mimstry of
Labour. An official Committee has

recently been appointed to examine
the whole guestion of overseas recruit-
ment aml to streamline the procedure
for registration of recruiting agents,
deployment of workers, etc. One of
the terms of reference of this Com-
mitee is to suggest ways and means
of deployment of workers on Govern-
ment to Governmeni bass. On receipt
of the recommendations of this Com-
mittee, the question will be further
examined by Government and a dect~
sion taken

e wreies fag wo - weAd
wgea, 7 a37 @7 & i Aol ERA A
R e g g Wy o ¥ R few
>\ %y oy wew ft § 97 w0 o€
of TSz I A €I ¥ 4G AT
frar www ug ¢ fr—

ey wredm wfrsi w1 faRw
o % s e wfrafradrat WK
TEE WEETAIT A AT W TEY g
e ot e g Wl fgelt woer@
oI A W e
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HAr wEw X oWy R wEdT ®
7 g TE qanaT § fn @ wwrown
T WSIRIT @, T % vl forw
i feard 1w wEKT ¥ o wiedT
foqr & 3 ¥ ag warar § fx W o
faReft dsw, sufr a1 & F a7 IW W
TETH FTF E) FLHFA 7 g fr ag
ATl B A1 g T & 3T & wpla
T AT R TR ERI— WA
TU—TTET qIARA 7w fgam v o
F AT ATEAT § RV WA 7 Tww
¢ wiw w0t & fF % 9 fa3en
sgfFa W1 WST A9 § A A WG
wyifea & WA rfga wat & whpfy
T FCF F ?

SHRI RAVINDRA VARMA: I am
sorry that the hon. Member is sorry:
he does not find the answer to his
question in the statement.

H|eF oty ager : fydr & sax
flf\l! ‘I

SHRI RAVINDRA VARMA: This
question has been raised in the House
and the Chair has ruled that, accord-
ing to the rules, a Minister can choose
the language of his reply. He can
listen to the {ranslation.

The question of the hon. Member s
‘whether the Government propose to
assign this work to some Government
agencies’, and in my answer we have
pointed out the existing system for
registering recruiting agencies, and we
have also said ihat, in view of the
fact that in spite of this process and
procedure for registration there ure
cuses which are brought 1o light of
irregularities or cumplaints ubout 'iv-
ing conditiong or injustices to our
workers deployed elsewhere, we have
appointed a Committee to go into all
aspects of this question to streamline
the existing procedures and to examine
among other things, the steps that we
have to take, both on the govern-
mental plane and in regard to regula-
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tion of non-governmental agency 10
ensure that there Is no injustice done
to our workers.

Mo Agrivee Fog aner s
wEiw, & wrodk arsan & A
oY & st ArgaT § i wdt g wr
OF N9 qge) 7AW, 78 ¥ SSAT 7AT QT
o1 3q3 7oy wyA W § vy el
q1 5 i Gfipa Wt qedt & qrae
safoga w1 § o & F gw §
fograd o g€ E—aw WA &
W@ famy 91 @1 W9 SAE e
B wefY or qq1 famr 7 wrowy feady
forstag arq gf & ot ot sufer w0
SETT & soreft qrd g & oA geaey §
war fer g ?

SHRI RAVINDRA VARMA: There
are two aspects of this question. One
18 about what the hon. Member says,
that there are individuals who bave
not registered themselves and who, 11
spite of the fact thai they have not
registered themselves, are recruiting
for the purpose of deployment or em-
ployment in other countries. It s
obvious that this is done without the
cognizance of the Labour Ministry and
in spite of the fact that the Govern-
ment's decision in this regard clearly
stipulates the necessity for registra-
tion, It is not pogsible for the Govern-
ment to say who are the people who
are illegally recruiting. If it comes to
our knowledge that somebody is illeg-
ally recruiting persons, of course, we
take such action as we have to take
against him, Therefore, if the hon.
Member expects me to furnish a list
of the people who are illegally recruit-
1ng workers for deployment elsewhere,
I am afraid this is not possible because
whatever information we have, we use
it to take aclion against such people.

The second point is about cases
where there have been complaints
about registered agencies. Wherever
there have been complaints about re-
gistered agencies, we have taken
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action. I do not think it is possible
for me to give all the instances. All
I ¢an say is that, in such cases, what
we do i to make enquiries through
our Embassieg in these countries,
through intelligence and through all
other means available to the Govern-
ment, and where the cases are such
that we deem it necessary to send a
team from here to make an on-the-
spot inquiry, we send a team from
here to make an on-the-spot inqui.y.
Therefore, whenevey complaints are
received, we take action, There ae
cases where the registration of fums
has been cancelled because such irre-
gularities have come 1o light. I can
assure the hon. Member and the
House that whenever any such re
ports are brought fo our notice, we
take action on those :ieports.

st gulw : A wERE F s
3 fir xv a1y ¥ uw afwfa w1 famie
farar arar &, ot awry wfafamarst 5t
@l w o & fag gw &0
7 ag WY wgr § o 9w dweed
i & faeg WY famge fadll §
o gt & WY 1 g T F AT Korlt
#F1 % 39 g ww s § oTAT
AT g fir W o s gay § 96 Gar
fawmr @Y, o aTET F AT @R
qC B AW RN 9T W ¥ qO@rd
AT 9T AWT FT AT I F AL
WA | THG A § G arar weTar
RN AP | TP
It qf g RTY AT ¥ fag o A9
1 T A wgRT ww & fag
#wré gorrdY favrer @0 ar 3@ fr
ot F afd wugd ?

SHRI RAVINDRA VARMA: The hoo.
Member is near the {ruth of the mat
ter when he says that in the Labour
Ministry, there is a Cell which deals
with thig question It it the Overseas
Employment—Cell of the I.nbour
Ministry. The work of this Cell is to
see that those who want to recruit In.-

dian workers for deployment else
where on behalf of foreign companies
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are registered. They suply to the
Ministry the terms of contract under
which these workers are recruited so
that the Ministry has a chance (1) to
enquire into the antecedents of the
employers abroad, (2) to enquire into
the entecedents of the recruiting
agent, (3) to look into and scrutinise
the conditions of employment and
(4) then to communicate with our
Embassies in these countries to ensure
that these terms of the contract are
not violated.

The second part of the hon. Mem-
ber's question 13 about the advisability
of having a governmental agency for
the purpose of recruitment I would
like to state in answer to this question
that we have already nine public ec-
tor agencies which are also recruiting
workers for deployment elsewhere and
two State Governments have also for-
med Corporations of their own one,
the Kerala Government and the other,
the Orissa Government for  recruit-
ment for deployment elsewhere.

The next question that arises from
what the hon. Member has said i8
whether the Government thinks it
necessary at this stage to have =2
monopoly for the recruitment and
deployment of workers in other coun-
{ries. This is a matter which hag been
examined and which is under c¥-
amination. We do pot feel that at
this moment, the objective of makine
full use of opportunities of employ-
ment elsewhere can be served by
monopolising the recruitment.

SHRI K. A. RAJAN: I can very well
understand what the hon. Minis‘er
says. We know that so many people
are going abroad for  employment
Why not consider {o have an Overs2a3
Employment Corporation so that th.
sort of mal-practices could be rectified

SHRI RAVINDRA VARMA: 1 hato
already stated thai this is onc of the
1deas being considered.

SHRI BALWANT SINGH RAMOO
WALIA: 1 would like to draw the at-
tention of the hon. Minister, through
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you, to something which happened be-
fore June 1976. In Punjab and some
other provinces, some unauthorised
agents recruited thousands of people
for employment outside, brought them
to Delhi ang then gave them tickets
and sent them to Amritsar or Bom-~
bey. Thousands of people have comp-
lained that they were cheated by un-
authorised agents and they have been
mulcted of thousands of rupees,

Will the hon. Minister assure the
House that he will set up an inquiry
commitiee {o inquire how many agents
looted and cheated innocent people ‘u
the country so that a proper inguiry
1s made to find out who s primarily
responsible and necessary i1emedia)
measures taken?

SHRI RAVINDRA VARMA: The
hon. Member referred to somecthing
that has happened before 1976. There
are many things that happened in
1972 and 1974 also prior to 1976.
(Interruptions)

SHRI K. LAKKAPPA: They are
angels,

SIHRI RAVINDRA VARMA: It s
precisely because such reports came
to the knowledge of the government
and the happenings that the hon Mem-
ber referred to came to the attention
of the Governemnt that in 1976 a
decision was tuken that recruitmen:
should be thiough registered agent..

SHRI M. RAM GOPAL REDDY: Just
now the Minister has said that he has
constituted a committee to go into the
details of all these affairs. I want to
know the names of the members of
this commiltee and what are its terms
of reference? And does he intend to
include one or two members of Parlia-
ment, especially from the Opposition
n it?

MR. SPEAKER: And especially Mr.
Ram Gopal Reddy.

SHRI RAVINDRA VARMA: ' am
well aware of the keen interest that
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the hon. Member takes on this sub-
ject. So I am not quite sure whether
the hon. Member is unaware of the
terms of reference of the cominitiee
or its composition. It willi not be, I
think, possible in the limited time at
my disposal to read oul its terms of re-
ference. ...

MR. SPEAKER: No, no. You may
lay it on the Table.

SHRI RAVINDRA VARMA: I shall
lay it on the Table because it is quite
a long thing.

But. as far as the compusition of
the committee is concerned, I must
say that it is a commitiee consisting
ot represeniatives at Joint Se..eclaries
level from the Ministries that are con
cerned and involved including the
Labour Ministry, Ministry of External
Affairs, the Ministry of Commerce,
the Ministry of Finance and th» Minis-
try ot Home Affairs and this com-
mittee will get the opinion of all those
who are interested, including organi-
zations of registered agents, 1rade
unions and others who have expressed
their interest on this subject and who
have stated that they have suzgestions
to make for streamlining the whole
thing.

CHOWDIIRY BALBIR SINGH: Mr
Speaker, Sir . .

MR. SPEAKER Qun~stion N> 6l
Shri Saughta Roy Alsert

THE MINISTER OF STEEL AND
MINES (SHRI BIJU PATNAIK): I
am to answer his question but the
number is absent Sometimes hon
Members table their questiong but they
are not present to put their questions,
They make us do the home-work but
they do mnot come. There must be
some provision to penalise them.

SHRI K. LAKKAPPA What about
Ministers?

SHRI KANWAR LAL GUPTA: What
about the Ministers who are not ready
with their answers?
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SHRI BLJU PATNAIK: They are at
least present.

SHRI KANWAR LAL GUPTA: But
there are many Mia'sicrg who do not
know.

MR. SPEAKER: Question No. 515~
Shri Subhash Ahuja.

datfemt § oy waew Ydz-Hdn

*515. ot g™ W ;. F(T
geaw T wW AH a7 I A Fr
w4 g

(%) #ar A 7wew & T3 19
¥ fag @aa carfra w7 A TR
1§ QYT §, Wifw Farfear da & 7
UEF AL ATAT § IYASY § ;

(@) afz g, a1 w dwrfear #
¥z Ty %7 gy carfey fwar srm;
LR

(w) afegr, A zw g sy i
FE A foqar awq awr ?

THE MINISTER OF STEEL AND
MINES (SHRI BIJU PATNAIK): (a)
and (b). The proposal for setting up
a pelletisation plant for utilising
Bailadila iron ore fines 15 under
active consideration of the Govern-
ment.

(c) Construction of the plant is
expected to take about 3 {o 4 ycars
after investment decision.

s guI wEe : were  WEIEE,
ot e A i Y M fr atardi=T
¥ faran arx A & g%
FIRT F F fay OF ST TR
wr g ¥ frare § 1 & wrwig
wofY ofr & JTAT ITFT—ATITC R
aow W w5 & fodr fea-fam
oyt w1 o fear & aer fow s O
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T i B Wod W W ORI HT
faxrc g ?

SHRI BIJU PATNAIK: I have said
that it is under the active considera-
tion of the government. What more
does he want fo know?

it gwre sogow & wrefia HeY
oY & orAr =Tear g fn o w95
X oF T 7T 9 o feaw aw
¥ 3@ FTTEA S A0 7 WY R
AR A qH & Y & 9T LT SATT
vy § T ew 93W TORTT TH IO
' earied & & faly da1e }, @
FTWMA FT AN TAATAT FTWIOA
# agraaT ¥ sqrfag st atgd 2
T ASY AW § 7 FTE F) GO0
NgwEar g ? gfy gEAT g At
T AT ST B 7

SHRI BLJU PATNAIK The hon.
member 13 giving information. I do
not have that information

MR. SPEAKER: He has usked ULy
what time you are likely

SHRI BIJU PATNAIK' After the
decisions are taken, it wall take three
{o four years

MR. SPEAKER: Are you willing to

entrust it to the Madhya Pradesh
Government?

SHRI BIJU PATNAIK There is no
such proposal.

SHRI VEERABHADRAPPA: When
will the pelletisation plant at Dona-
wali commence?

MR. SPEAKER: This does not arise
from this. Thig is only about Baila-
dila Plant.

SUIRI BEDABRATA BARUA: The
location of Bailadila is such that it
1s almost a loss to transport this ore
as it is, I think, through Vizag to
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Japan and all that. Al the cost is
taken away by transporting it by the
railways. It takes about 60 to 70 per
cent of the cost. 80, it is not the
question of ‘under consideration’. May
I know from the Minister will he
immediately take a decision in the
nalional interest that the pelietisation
plant is established there or elsewherc.
There are other pelletisation plants
in this country. But why should
Bniladila be left out and postponed
or delayed in that manner. It should
be immediately located or the whole
thing should be stopped. There is no
point in spending everything on trans.
port and get very little price for ore.

SHRI BIJU PATNAIK: If the life
wag so simple as the hon. member
depicts, they would have themselves
started this plant when they were in
power. Obviously there is difficulty
of marketability of that product. To-
day there 1s depressed demand. One
has to think carefully before making
an investment of Rs. 100 crores.

SHRI BEDABRATA BARUA: 1
think situation changes everywhere.

SHR1 BLJU PATNAIK: Situation n
the world just now is towards the
Jiminishing return in the steel indus-
try. So, this Government is not pre-
pared to make staiements which will
just those made at the time of laying
of foundation stones during election
kind of business. We do not do that
kind of thing.

st R WAR : WeUW PR,
dwrfeert & weaT AT IR § WX
denfear ©x @1 e § o faege
Fon g § s ag o sl &
¥ mguwdaTAu, o AIg
# ¥ga arare AT SR ANTH FT
& Y gfee & qgf 93X OF ST
A agaTEd § | W W ¥
FroTT dEy ¥ fag 2 @
e 1 ¥ avh deft o dag
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ST wTERT § e s wer Ruw
FTETT ¥ Wk 3T W & qre ol &
e afe oft § & W wgt 7w ST
T WY FY el &7 7

SHRI BIJU PATNAIK: I have al-
ready answered that question. I have
nothing more to add.

SHRI M. §. SANJEEVI' RAO: You
are well awarc that Chougule have
put first pelletisation plant,

MR, SPEAKER; We are on Baila-
dila.

SHRI M. S. SANJEEVI RAO; They
are likely to take one more plant also.
Your answer that there is no demand
for pelletisation does not hold good.
I wonder whether your attachment for
the private sector is the reason for
the delay?

SHRI BLJU PATNAIK: Chougule
plant was started when the hon. mem-
ber was in the treasury benches, 1
did not start that. You must not
forget your past before you point out
anything on the Janata Government.
In the second Chougule’s plant, the
sale of that product which was con-
tracted before in which the Govern-
ment of India or the Steel Authority
of India have got really 33-1/3 per
cent shares Is also facing some diffi-
culty. We have to plan it carefully
for the marketability and take intelli-
gent risk. As I said, it is under active
consideration of the Government.

Project Allowance to P & T Staff,
Bokaro

*516. SHRI BIRENDRA PRASAD:
Wwill the Minister of COMMUNICA-
TIONS be pleased to state:

(a) whether the steel plant at
Bokaro steel city (Bihar) is still under
construction; .

(b) whether there is any provision

for the payment of project allowance
to the Central Government employses
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working in the project area and the
P & T staff of Bokaro steel city are not
paid the same; ang

(c) the reason of non-payment of
the project allowance to the P & T
Staft of Bokaro steel city; and

(d) what action Government pro-
pose to take to grant this allowance
to them?

THE MINISTER OF STATE IN THE
MINISTRY OF COMMUNICATIONS
(SHRI NARHARI PRASAD SUKH-
DEO SAI). (a) Yes, Sir.

(b) No project Allowance being paid
now to Central Government employees
including P&T staff

(c) The Project Allowance is no
longer admissible,to the employees of
the Bokaro Steel Ltd. Similarly the
same is not being paid to the P&T
employees also.

(d) Does not arise in view of (b) and
(c) above.

ot AT W A TR,
T T7 % 77§ o A § fr A
FTEWA W7 H I 47T F FW oy
frafodr & 1 @A @ omTor wTeT
¥ A Wl ST F mAET S E
FF qrt Tre A g qaE W ar
FT A4 T A7 fawm & wfed
F L= AT T E D W IR A
FY A WASTH T wE FrTqT et
&7

=it aegft s g wm g
A, qE AW ATET § oI ¥
qer W ar  wFle A qenr &
a1y ¥ A Afen wfen

st @ waw - mnteR
wrara ST A=A 7Y FiEE T aAre
w7 oY @ waTw weT AT §

Wt rorfe sew gwde ww
wery WA, e} oY e s
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fear siar ar ag afy faar ar qr 0N
i vt & gpd §Rw AT 9T )
= g 3% & F, wopr ¥ W€ A
g ga Wt gt wE &«
Tz &Y g1, " wwedfaw £ g
FT IR § FAT A qr A gw A &
Afes g T 8 Bqr 37 7 faur
gafm prir o 77 v frar ) ow
FrgAa fem it rir T g, w3 AT
Tz fpar o &

Wt e g o e
1 THT 6 e 9137 ¥ s
growr  fearns % oty dfrfrdrs
Aoy sl s 17 v madr ¥
7T g P w7 T AR wwrIw i
Fanfedt wr Ay 3 TR A war TERy
s & wrf 7 gfram e e
w1 3 v 2 fomy v I56r @ T
F7H H AL Ao SR g AT
sTEH A fam i o gT @ ey ?

«t wegfe wo gudT am - nE A
Mg it q S genee e
7 forr & ofom, am Swit & o ave
w7 fam & 1 wfgemy o1 gy nfrgrer ¥
¥R 2R A aftam ew ot 30 ¥

W aite fag : e wgE,
A AN F PUOIIT T TR E?
Ay qord A W3- < mAT ¥ w9
woR At wr e i 3 ¢ 0

st wegft qam gadw wmw . o
wre Yo & 44 F701 K Y Y gfwre
& Ft § 2T AT 3T D Sy
2 (wmarr)

MR. SPEAKER: His question is,
apart from project allowance are yeu
gwing any other facilities.
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Wiudt awit Tog: weaw wEnT,
% Wi swrdw fn syar an, w|
w4 fear s & 1 #Y qor § S
T ¥ W wn gﬁmqi?i%’ﬁ
Ry & 5 dvo oy o feaddiz &
awarks B ot g &y oA g XY
afeam wwy o 4% o £ o

=t W Wuw e faenr &
St Ay @ dwe ofar dawm
w0 &, T T ag) gfnand &) Iy §
W Fir NFF T 7 T A THACET
A ot § 7 s ww qew &
s maa stafEl &1 m WREE
afar # feg affyfadi § a9 74
qgar & 7 W wew wE=itl w At
T v & fom orog wfaw gfeawt
# A 1 A7 ? =@ W FT @ -
=i g1 gfeud &3 gary & A gy
T faog 3 g | W AR EA
gferamit F1 ¥ & a1 7 A= § Wi
T 7% YA wAr ot w0 e §

=t sregfe STy gudw /@ : wad
wEEg, § urAem AE Y g Ay
T a5 g f wrdAa femdke 7 AT
wizsr frar ar o ¥ ware SR
WATIH RA A | W THH W T T
&7 wrxw faar A1 2% A oz A fear
T | e wfvE 8 W A
FRTHTHEE AT EA A o feard
W 75 g T fea g AT zw AW A
oy aew w7 faar &0

sft W TR Wy 0 AT
seqy aEvEE, AW FIT AveAd EE0 &
i At gATY T T M fqanr & @4
& s7wr o wifed Fr T g | W 9%
Hray s Ev 2y A FgE 2
frmreta faarm § aw 77 fzar gafam
oy o afaurt zar = 57 fear
A& ® g ¢ Far & frawr F A} H{
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& fvir aff w7 xR g war R
& oy foig w3 w5 dare i § T
wu fqer F sRarfat Y war @
Roafiamg s sy awgm g fw
3w A § 3 wd fadw #¥, gy
fawrit s furg geeetite @ w30

ot wegfe s gekw W s
wERE, & YST A7 W7 AT AT QAT §
fF oY A%z wevIeg faar Sew dav
#g T A e eafrdre i Ay fam
I g1, Ay A gl fewr wwan qr
¥ & NS § SR warge
T %X faar &, g ot ¥g ¥ X Ia%
wgEe g o1 1% 9, few 9 wHR
7= FT foar g Argwa W a2 T fear
g

MR. SPEAKER: Q. No. 518.

SHRI RAJ NARAIN: Rose.

PROF. P. G. MAVALANKAR Who
is this hon. Member?

SHRI K. GOPAL: Sir, there ig a
stranger in the House!

MR. SPEAKER: He is the Minisler
for Health. Is that all right?

arw Wy oftae waw W
(s® T avOmer) : wTEEY, WA
"z ¥ wvqifT @eer 4% @1 9 2,
AT oy AeAq ¥ ANEE gw &
EIGE-a
MR. SPEAKER: I introduce you.

faeelt & Afeww ol T g W
L)
*518. ot fawmaw wa Ty
St FA o
T wrer Wit oftae wAm

At wg qAR T FAT G 7

(%) w1 T F7 A 7 ;e
1978 ¥ ‘'t oigw we e’
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Afwew wizy 3 N ww dfeae
wrw (Yeew owd gro s
sTeR gy fear omaT)’ widw &
s waTT Y S fireraT w7
134

(=) afx g, v w1 ®feww ot
W /YT T AWT X ATHIL FTA
#r 7§ wraardy gniy aver fawor Aww
qze 9T T@r I ?

. @ W gfene weqmr s
(=Y T aremwm) (W) S g

(w) mife gar #roF faacer
aur gz g @ fear war §

fareren

13 AT 14974, 1978 ®YATHfaw
AW T & WX TAL A g A
# fou wrare Afew afqmT § v
¥ wx ardw 11 A9 1978 ¥ W
Afeq wemar gramzs wfgwer w1,
& et & M R fewrar ) I
Al & Aifewr &1 & WS 7 T
a_..

“groe Afeer qfaa

Harar wrae Afewsr wriw w7
AAY TAEATAF AT qF Tifag
JEAN 9T AEQATH ¥ BT AT geAT
FY WG AT T 13 wTS, 1978 7
14 AT4 1978 aw wEAfaw gratw
#@ & frg 11 14, 1978 FT yEaT™H
mifer fram | 7 geaTe wT I3
a8 § fr Fa eraedd w1 A2 Ay ey
% 37 wau a8 qfrgv WE=N A2
& g |

AR TOF T AT 57 THEX
faar Q& | 1 N T AwQ
Fqrat § waife fafiesar a1d &1 gedve
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ww Ik wirer & fog svavas @
mr § o fadswar & g & e
st sad av Afofad w77 & qrary
sfrae Wl o faFew fag fawr
I o% T At wdYy § o
# 78 AT G A AR

Ay Wiz Hfewe wrAw 0
arag A% ATqE WANHIT q9T T
Ao T AEASTAT & TEAL HY AT
arer ag ot qrfee vt & fis dar fe
qeY awat & fagr mr @, faelt &
AT & it oY gt A g

&EaTo AT ASITAR
e,
wrarg #fewr gfmes
fzAre 11-3-1978"

g+ faarriora & 3 AT ) graTe
CaAd i O

=% ATAT 9T famelY wortas § faesfy
F ITUSHIT FIAAAATH 21-3-78
#: ww fEwma gl $o¥ ¥ fawre
foar av  foaw e iy (wg-
fawir), faeet oA, =g wey
afwq, Tred T wmfadwsr o
Ity Tareen W uf T Feaver Ty
o fo==ft wovaw & afves sfgarfort
¥ W T 9T | g dew 7 9g fava
faor wav {5 @ qET AEiARew
Y Aoyt ¥ vw fa@ww Ay
afafa grarar wrare wfeww 1w
AT AT TS T FTHATT 7Y
o0 qgeEl a7 faare 5% @it ag
T F1AS 7 949 A« f A W
TS TVE F 0T F T 19 T qqHrer
gt fgnfed BT | genwy wfafa
3 e T §H TR 4 —

1. 3To wem AN, fadwe wehiw
et d WY i weaT T |
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2. 2o TR0 Fo A, O, HHMT
g dfews sTAR |

3. ¥o THo ¥ WL, I-IWw.
Mifarg geed O HEIATT |

4. 3o Yo dTo wapwaTR, fafamst
wefyers, AEATAE Fo (Vo TETATT |

5. TTo FTUYIA, TEqW, TIT Lt
famm =t ggg wea fafaear fasm,
Sto Ao TF HEIATH |

¥ for ® A aw o7 o wgalt
e &7 ¢ f5 AT 31 qAE 1978
e B wqTRA | Wik fAotg A g
g wifmw 77

oA afafe &t 22 @9 23
a1+, 1978 #1 @ gat wgifadws
Y sremera & fref o1, & oy fawrtva
wora w7 41 § ford 97 24 WO, 1978
# ¥y sareey A wf@| ava
w1 swwaet § g5 Taw ¥ fawre
faqt arat fwers WAl & srg-arg faeey
ywew &« weg (fafaear)
o grfefa &

v w feafafan wrg
ofre frg @ 4 —

(1) ATFATAG TAAFA AT~
oy vt % vt wratatan give
% forg st it e A
¥ & odt #r & R

(2) oo dYo A weIATH ¥
forg waw i ffT IR &
ars W@ H whefw « fAw
g dfeet fawm,  geaker fawe
wETRTR A, wex fafwer ud
aafrafreer gfdl & tme D
g% @ga oy T
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(3) vy qaf gfenr Wit
¥ forg waw affe gfrae WRRw
& ofr Tt WY wiipfa )

(4) wra waw affr gfmc
fordveq foret @<t wreh wig-
Fawrer s afiery v faedfy
favgfqarans agr T § oy
offy wfmae Wfdgw A g
fife 7% & o & fog
Faq ga % ¥ far oY fe
gt o
fox & ag WY wrAr war f+ fewefy

F et weatEl ¥ owqw adffr qfax
e & v ¥ AEET v
TR AT ATHIT F srean e qT fgeef)
gmad WA fTeTT qvE AT 9
FSHIT

wr @ I WY & H gfg WA
T o 47wy § 5@ faew et ww
feesft gwra faa wC @ g

sit faamae sy v ;s WY,
7z W1 A A § dfewe o) &
gearer gE MR dr i oY ¢ nE A
AT 7% Y fx 18 o Wfeww ol ¥ g@
777 g8 Fear a1 AT grsg O faw
124%1 e | AT wger av i forer
=1 qrq fFd § 99 99 1 gr9q N
frmarnfad 1 gudyarrag o fe gt
FOTT &7 LT AGWT NF | AW
HEIET, 9EH % qa@ ¥ 124 grew
w1ew 4 WY 100 Afeww waEl &
defa gar ar foad wiRT 124
grae Ad ®@d ¥ | 59T H1E q9T T
¥ 180 Y 7f AT qraw Sew AN Y
g wi | fanaad degrmdfarat 180
STt ¥ o $IF & 17 grow N fiver
% saw fad Tegre afew o g
ofrem ¥ 124 ¥ wgrex 176 W fear
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o qv, fareey xw qre SYaT gTAIR
¥ wew & fmr st gefad ot &

og TFATT AT 47 )

T b wely o ¥ oy warw fear § vad
T Ty Tvee T w1 Y 57
ez o § A 99 & & fAo
WLHFTT ¥ 4T qued1 or &, 991 F1d
fas 7@ & | aY aF T 77 AT G IR
fe &t 57 oE-wtEdy . vAa fWd
3wy g favig ¢vdr ¢ 7

off TR AICWOr IV q1e 7AW
qTH | A TV, qETH AT AT 47 FAF
FIGIWM L AT AGIRY, ¥ A 1FATAT
SHIR FIET FT Agd g WA g
for st ear afers Faw & g1 &1
wiv | faaaree i faantaay
q goare a7y oY, o areq w7 ag WA
g1 wray Zrn fr Ay gt war g s,
HT 1% TIAT WY § /T 9g QYT
g g

gmt fesdr & FRaTT afveg
= gt gqra, I AT AT A
¥ # 57 IFET g fgar mr, og
guq a9 Mv gEarw arfoew g s,
T FEATH FET TG &

st famos save aw darfw
Y& vgey T 3 fr gvmw wew &y wS,
& s =rgar g fa o AnTy &7 A
& a1y & g § v faoiy fear 7
w9 gvHEIR & gfed A &Y [y A
T 1T Ay faur srar § avt wege
g graIm R A g, wel vy
wory #Y g9 R fr gwear s o

bﬁmw gme’?

st W ATeEw . qv Wga & av
§, wufad savy s &Y g ofed
w7 7g ¥ fir 3 0 3¢ & Forgely reafent
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Afeww Faar & ofY, 37 gum) g geen
®AT & | WA G T T T
& fr weafeqi § | fafaw g axfafvs
eIy §, WY §9 AT aET g, faawr
g A famr srarar &1 o AT oW
& e g farar o AT )

¥ty emwn afey & dow
sAerdt & gd Oy | faeh  weafear
i, grow e e F1 §, IR
ara ¥ foqd gl7 - @ 9v woF gEe
W& o ¥ aars af Y, forgd
FRIZ TAFCT AT qreY T fore.
dTo STomo LW & wraev, dfeww
wrgfam & Jgviq Al 98-98 €19
2| Wy FW Ay gk var § froad
At &7 seEaT 77 gEry @ foaay I
TS T gREAm A T2 |

R wadiw frg sww g R B
farew safaq g1 97 @t &1 growene
g faarod | @@ gg o Gvg T EEaT
g w12 pwiv eafam faoe W
g g o1 12 g7 w1 G WO« AT
93T ? v gud) W 93 wwdt § fx
w9 gARTEISE wIF fagr Faryd 12
T &Y AFE o & o 1 7@ fa
oY g & fagr awe adt § 1 sufed
ST awe 7 aw famr gEane & Qv a v
Ty ¥, e fopel) aelte & gy s wad
¢ o @ w7y & fad gw o Wi
feoeft smree & =i goaT dowR W
v B, 8 8%V 10,1092 ax T
G A T MTAIRE

R weaw § fr i agdfE,
ey ArEfgar $1 ST, 9 fE owa
ST AT §, TER o A §O ST
w© & 9 v Y wean wfgd

T TR 10 I T W@
¥ ¥t WAy fafecar ogfa
dFew dr ...,
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MR. SPEAKER: You have answered
the Question,

it §rre Wt osit wa oY X qamar
focaresy fowrr & ux whwanfew
ST /9T et & aofY o &t sy
¥ faq, & wwmar g v g% anor
Ay F9F W0 G T 1wl Y X aw
AY Farar fF gav e g @,
waHar g o ant Wt garea g g
wfiper & s sga g fo v woeY i
AT & fod 99 ST A gEeT
HTO¥ qg WIAT 97 W1 A waErs
FEOraT YL

W A : gz gw e
Are-18 W 33T &1 W AeE
et Qe R 1 § g awy wafTw
AT H FATTE F7 TR 9T | AR 35
IAEr A1 F 7w dto go FTHITI
o Wo ¥ ATFT 37 7 femizy ¥ A
W& 4 95 94 | 0F g € T
AT A—IA F FIT FT € ]
wifge—,fom w1 7 2 dfwe foa
T o gforer o=t & e f o, @
MNAN | spfogaomamd) ¥ ¥
T fro Qo HT FT, FWIfE F & T
5 78 T IFAT g WA, &, A
DI T ITA & ATRAT LT ZAT | A
# =y %1€ qifew I G WG @Y 9
fr =T g Araf@r T qAT A 1 W
TNE ——AAA FeEy gary °d {5 gw
frofagi Y grAr qr A AN T
ferg oY X% 7 T g9 FAST T |
TH IFE & 5 & garst g7 wd s |
PROF. DILIP CHAKRAVARTY: Is

the hon. Minister aware of certain
very “legilimate” demandg of the

medical students in certain parts of

the country for granting them grace
marks? Is he aware that in a parti-
cular university in West Bengal, in
between the interregnum, that ig bet-
ween the suppression of the syndicate

24

and the formation of that particular
university the authorities allotted 67
marks as grace on & la carte basis and
declared many plucked candidates as
passed?

MR. SPEAKER: I understand your
point. But it does not arise here.
Next question,

st & afeare weamor ot wivand fawa
AT
*520. ¥To T fag : L]

weery Wit afre wwwmr a4+ a9
ATy FY FUT F=N .

(%) =7ar afrary Fegrr  grar
# weeAT 3 nw~——fe fearz T
T FIFIAF FE § 7Y for v fererng
Q& sfafvas Tamar o §

(=) v womT #7 foan7 g7 any
¥ A AAH AT R

() Fav =51 § afrqre wwnr
Frofaara faur amar saArF1 ffe
£ 9% T B0 ; A

(7) afe zm, @1 aqn "v4I7 (R
dag § wEaAEy w3 7

e WY ofaT wener s
(st T e ) : (%) S
77 WEwT TE & |

(=) svadn

(1) &= (=) . e foear Y,
faarii earvg forar M7 ofveans seamm
o mfaw &, =F1 7 9gIQ WX AR
gy fawal & sy dY vy fasman o
72T ¢ | 39E Ff Py Y SE e el
Y gowW # wgraar fasy )

o Tom fag : W WgEA, A
nox w7 A 2 fr afrmv-foem
7 gfte & wwuelma ¥ fagra o
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et w1 wrw a Aw adr &
o AT § i wvaed ¥ sAwEr §
fesre gaTd wned qIETHT T RET-
o w7 AN AT & | guE G T
gadeft awaedy 1 rofas a7
oY afcear frar & | w@RE w4l &
s sl & fergry g snasiardy
&, Afwa wmaey wAar  fam & oY
e @Y § 1 g gfrr & iy o A
fadza fearar r ar AT FgA € AT
amn wifge 1 wa-fmaw w48
T wi(Ew 1| FET AT FEA A
3, wefy g T fadar g fawrg A1
g aarE &1 Ty TR g AT
qTEq § S FAAE E NI I AT
v & famfay wymrseg o v fawa
# ar AT g7 G AT GAT IO
wa THAE 1O gSES 4, AT OF-
qedvaA, AR, ¥ fegrea ¥ wrarI T,
ot sreqat & fom ot faegw wag &
Wit afgAmT ¥ 90 AW g €
ga¥ fasg WY 0T wagss oy 2, 719
JATT 7 FAT 53IH ¥ 7 ’

st T Ao weRifAA wEer
o A Pz 7 1 faqq SoTAT & A%
gErad 31 fEa Ty I EmTd
wgwag e afastvrrasi oz et
& | IREETTIATI A0S TE
gaFr H g FvEWE —--

4% A e €I AT L
o9 T AT TINT AT 1)

garE@iga § faT 7 oam oA
Ho {IT FW | AT ATEAT A FTCT K
NAA g § | vafag qgIF AT W
w7 o & wreds arraTat I
geEfr w1 QAT TETE, TW@ F A
# qft 2 o Ay § o § o
WTEE AT E &Y XTH RATAA , T0
wrgt | o srae AvAat g o v
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w1 WY qTvAT E, /Y w9 w7 wgy qww
g1
gady a1 7 § 5 oy % e @

&, # =rgar g fr gv walt oF ofa &7

oF gl g1 | ¥ wger g froe

sfee qa afq 717 na o ) a9y g

qoErt FariaT § fau @t #1997 €

rfFgagaggt 9. o1 AL

8977 IST F7AT § g Fqheersy a1 F1HFY

FITFW@E .

MR SPEAKER Should we go and
give religious discourses or Hari-
katha?

st T areaw . § g §adr oo

@ g 1 qafan & qov sl wrd

o Tw Wt fag 1 7gw fF 2fav,

gfeaw qve= of A1 %W @y 9w

T BT I AT AL KT GEG | °qC

wfeer g fadt &7 ST gae iy

TAFT GHE W17 quAT H17 {57 AT BT

<@ fr gx a7 ®7 gT9 @ A

qgqr Ed ¥ 99 aww aew T e

gAY 1 N7 W FAT & IV AT AGY

qEG | O I &7 0F gepfa Tw@ o

@Y &, T UF IS FGT U7 V€T, qE

FAET A WT & | TH 97 G179

¥ BE@FT AGY VAT AT | gAY AT

dar ¥W G FWT IT AT G AW FE

G AFT G ) AT o g B g

FT AT E 1 G T T, T fam

T 1 FErAT el vy §, amie

FEETH A AT A FTA T AV AR

T A fr gw st §vwr AR

g & oF ga} feefr ¥ | wod o

HTHET 7 FIAT

o Tt feg . & 1 afeew
T T QAT ISTAT ALY 47 | & § e
g g 91 F w3 v q%
oy wa w1 fagim & 9w fagn
* Faed w7 fewrr w7
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wqq e g & f6 e 39 fagime o
gF W § Wi FA W @ AW
g &t ofge Ao &3 &
a4 ¥ gy vy 9@y afq feee
 fosr & fygm AT %
w1 gfEw aEl ok
SR & 7Tt 7 qed Tew WA O
i wrew $ez aforn T2 Ftw Faeifen
Wfew & g gearg fwar a1 f&
aadt faem &1 &g W wEEr ¥
qRIE fargr sy ) AT e TIgAT R
s @ dmfaw gfesm 1 @ go
w1T gare wfy areaa @ WY 99 T1-
A FT 7T F1 oY, INFT AT E@H g
AL W FeEt #§ e sa-foe
A0y 777 F fagy 7 g farare 3471 ?
st ow e ¢ s, e

e 7 wga § T A A www
foar & 1+ gawT amfaw gaT € AT
wifgn &fwa sre g8 Q% 37 i gaan
FHT JT ATHT |

MR. SPEAKER: No, No. Long ques-
tions, short reply.

S TN AT : U FH NAEAT T

& e @ T 4 | WA 1 WIE
T ? weq w TS iy aTAT gy
N Y § sy, R v qw
& 71 FT FH Y qeas w7y v Afwer
=Hr & aE |

SHRI A, K. ROY: On a point of
order.

MR. SPEAKER: During Question
hour, there is no point of order.

SHRI A. K. ROY: There is point of
order. The question hour time must
not be spent in amusement.

MR. SPEAKER: That is true. That
is what I am trying to. Kindly assist
me by not interfering.

St T TN . WAATT "EET
W WL FY GEN AT TAHY JIAA EA
fis qell  qard o ardr we fawal
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F 19 DT N2 gfcare e W
g mirs w7 Frywe ¥ g &
e A arelt @iy w1 aTEe Tewl
T qRAY ¥ qgraar faeefy | IR @Y
Az Tmer =t arq #Y, ag & =<ngar §
< frar At & 3@ FT W E T
g7 A rw, faaa arr s |/t wearfas
FqEEr ¥ § T gL AT W ATAT FE,
g arast qify geaat foar & A5
&, 737 AIBY A & AAAT AFT E |

Construction Jobs in Bharat Alumi.
nium Corporation

*521. SHRI A. K. ROY: Will the
Minister of STEEL, AND MINES be
pleased fo state

(a) whether it is a fact that cons-
truction job of Bharat  Aluminjum
Corporation Profile and Tube shop in
Korba, Madhya Pradesh, was given to
the H.S.C.L. involving croreg of
rupees;

(b) whether it is a fact that recent-
ly that work has been handed over to
& Calcutta firm namely, Central Syndi-
cate Engineering Works without
calling any tender; and

(c) if so, the reasons for this?

THE MINISTER OF STEEL AND
MINES (SHRI BIJU PATNAIK): (a)
M/s. Bharat Aluminium Company have
entrusted a major part of the civil
and structural works of the Korba
Smelter and Fabrication Units, includ-
ing Profile & Tube Shop, to WM/s.
Hindustan Steel Works Construction
Limited, a Government of India
Undertaking. The total value of work
awarded is about Rs. 18.48 crores.

(b) and (c). While BALCO has not
given any work to M/s, Central Syndi-
cate Engineering Works, HSCL have
sub-contracted a part of the Civil
Engineering Works for Profile & Tube
Shop, sheet rolling shop and pilot
plant to this irm. The value of work
sub-constructed is Rs. 65.28 lacs out
of, ag I said, Rs. 1848 crores. This
work was awarded in view of the
need to execute the work in a time
bound manner; and taking into ac-



.29 Oral Answers

count the resources available with the
sub-contractor and experience of pre-
vioug similar works,

SHRI A. K. ROY: Only the other
day, the hon, Minister has said in the
Parliament that HSCL has got sur-
plug man-power and he is worried,
how to deply them. HSCL is having
17,000 workmen and they are now
working at Bokaro. The hon. Minister
was planning to send them to Kuwait,
Iran, Iraq and any part of the Globe
When he is ready o gsend them to
Kuwait, what prevented him  trom
sending them to Korba because 1n
Korba, HSCl. has got the technical
personnel to do the civil work also
and instead of doing it departmentally
by HSCL, he is sub-letting that work
amounting to Rs. 68 lakhs; not a very
small amount, to some other firm with-
out having any tender and without
any usual normg of selection. That 1s
why, I want to ask the Minister as
to what prevented him from doing that
work departmentally with the alleged
surplus man-power now working at
Bokaro.

SHRI BIJU PATNAIK: There are
different personnel being employed as
the hon. Member knows very well. This
1s a very small part of the work and
this had to be done speedily and
therefore, this small particular work
in a critical area has been given to
them.

SHRI A. K. ROY, This 15 not the
correct answer. HSCL people are
more experienced than this Calcutta
firm. If we say that HSCL people are
not experienced and that 1s why this
work has bLeen given {o some other
firm, it will not be a correct state-
ment. I dispute this statement,

My second supplemeniary 1s that
without raising any tender and with-
out having any formality, how the
Minigter could choose that particular
firm and entrust this work of Rs. 68
lakhg to it? That firm may be good,
there may be even better firms in the
country. Mr. Speaker, I want to
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empbasise t0 you and fo this House
that this is the way by which all sorts
of corruption enter in contracts, sub-
contracts and sub sub-contracts, and in
that wauy the departmental work is
hampered, the entire public sector gets
damaged and we just open the flood-
gates of all sorts of corruption. In view
of that, I want to know what 1s that
basis of the Mmister's sclection that
only, and only this firm can do it 1n a
time-bound programme you have as-
signed to it.

SHRI BLJU PATNAIK The hoit
Member 1s only presuming. The hon.
Member should know thuat I personally
went and inspected the BALCO works
which he had not done. The work was
flagging 1 have 1o ensure that the
work 15 done in time and BALCO
and 1its fabrication shops go into ful
production quickly because that is
being done with the help ot Russians
and it 1s quite expensive. So, small
works are given out not only to this
firm, I told them not to hother about
small things excepting the main work,
so that something of the power sector
is given to somebody else and seme-
thing to somebody else. The other
known countrywide contractors were
doing it. I want to see that the job
1s done in time and there is no gues-
tion of this corruption being there
which the hon. Member 1is repeating
every time.

MR. SPEAKER: His question 1s, why
tenders were not called tor

SHRI BIJU PATNAIK Which ten-
ders?

MR SPEAKER For these works

SUIRT BIJU PATNAIK Their work
rates a1e lower then HS C 1. rates

SHRI K. VIJAYA BHASKARA
REDDNY: Sir, this answer opens floods
gates. Though 11 15 said Rs 8 lakhs
works, 1f you want to show any [avour-
itism, a big work can bc divided into
small pieces and given without observ~
ing any norms. This is a very danger.
ous trend that has come about since
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the last one year. Will the hon. Minis-
ter assure that whatever the work may
be, whether small or big, the normal
procedureg that should be adopted will
be adopted. Even after adopting it,
you can gel the work done quickly.
Will the hon. Minister see that it does
not huappen hereafler?

S1IRI BIJU PATNAIK: Sir, the
H.SCL. always functions with many
sub-contractors. They give a tender
and the sub-contractors’ rates are less
than H.SC1 's own tender. There-
fore, there is no question of not ten-
der.mg or giving them any exhorbitant
price or having any corruption what-
soever.

SHRI K. VIJAYA BHASKARA
REDDY: There may be others who are
prepared to. ...

SHRI BLJU PATNAIK: 1I.S.C.L. is
the mwn contractor which tenders.
The H 8.C.L. has got the main contract.
For expediting the work they must
choose the firms on which they have
corhilence  But neither you nor I can
intreferc or should interfere because
you want the job to be done at tendered
price.

WR.TTEN ANSWERS

TIONS

TO QUES

Emplovees working in Bhilai  Steel
P.ant and Posis lying Vacant

511, SHRI MOIAN BHAIYA- will
the Jlinuster of STEEL AND MINES
be plase! tn loy o statement show-
ing:

(«) the tow!l number of employees
waorkttig 1 Bhilay Steel Plant  and
Depurtment.wise details thereof and
the number of pnsts lying vacant there
at present; and

(b) the action taken so far to absorb
in operafion the employees working in
the Construction Department of Bhilai
Stee! Plunt and the manner in which
and the time by which this work
wculd be completed?
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THE MINISTER OF STEEL AND
MINES (SHRI BLJU PATNAIK); (a)
The total number of employees work-
ing in Bhilai Steel Plant department-
wise as on the 1st February, 1978 is
as below:—

S Nu Departmen "lotal
Numbe

cmployees

1, Wk, . . . 29,781
2 General Administratior 3,602
3 lowndup . . . 6,122
4 Mines 9,259
Consttucon . . 5401

o

54,225

Al present, there are about 1000 posts
which would be filled up in due course
ug and when the need arises.

(b) The process of absorption of con-
struction workers in operation depart-
ment or making them regular/perma-
nent in construction department itself
with all attending benefits as for per-
manent workers, is a continuous one.
Such an absorption is being done regu-
larly depending upon the studies car-
ried out on manning of posts, progress
in eapansion work and suitability of
candidates etce.

The present position is thal out of
2401 construction workers, only 114
ate temporary/casual.

Use of Hindi in Indian Embassies

*512, DR. MURLI MANOHAR
JOSIII: Will the Minister of EXTER-
NAL AFFAIRS be pleased to state:

(a) whether it is a fact that the
official work of the Indian Embassies,
High Commissions and Consulates is
proposed to be done in Hindi which
ig also the Official Language of the
Union;
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(b) it so, whether Government have
formulated any scheme in this regard
and the details thereof;

(c) whether Government have also
instructed the foreign missions abroad
to communicate with the Ministry in
Delhi in Hindi; and

(d) whether Government have made
any assessment of the staff posted in
the missions abroad who have work-
ing knowledge of Hindi and the staff
proposed to be recruited for facilitate
ing the use of Hindi in Indian mis-
sions?

THE MINISTER OF EXTERNAL
AFFAIRS (SHRI ATAL BIHARI
VAJPAYEE): (a) It is the intention to
increase progressively the use of Hindi
for official work in our Missions abroad
in accordance with Government policy.

(b) Arrangements for 1mparting
knowledge of and training 1n the in-
creased use of Hindi, in accordance
with the Official Language Policy of
the Government are applicable to this
Ministry and are being availed of by
our personnel

(¢) Presumably the Hon'ble Member
1s referring to Indian Missions abroad.
Our officials, whether 1n our Missions
abroad or at Headquarters are free
to correspond with the Ministry in the
language 1in which they are proficient.

(d) An assessment of the Hindi
knowing staff in our Missions abroad
1s being made, 1n terms of the assur-
ance given I1n answer to Unstarred
Question No. 3229, on 16th March
1978. Government is aware of the
need for staff to ensure the progres-
sive use of Hindi in our Missions
abroad and are making all necessary
arrangements for the purpose.

Reinstatement of Workers in Durga-
pur Steel Plant

*514, SHR] SAUGATA ROY: Will
the Minister of STEEL AND MINES
be pleased to state;

(a) whether among the many wor-
kers of the Durgapur Steel Plant who

135 LS~2.
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were dismissed during emergency,
some have been reinstated;

(b) it so, whether it is true that all
the reinstated workers belong to
CITU; and

(c) if so, the reasons thereof?

THE MINISTER OF STEEL AND
MINES (SHRI BIJU PATNAIK): (a)
All the 19 workerg of the Durgapur
Steel Plant, whose gervices were ter-
minated because of detention under
MISA/DIR or for security reasons,
have been reinstated.

(b) Government have no informa-
tion about this.

(c) Does not arise.

Survey of Heart Disease

*517. SHRI C. K. JAFFER SHA-
RIEF; Will the Minister of HEALTH
AND FAMILY WELFARE be pleased
to state:

(a) whether Government have con-
ducted any survey regarding the heart
disease in India;

(b) whether 1t 15 a fact that this
disease has become very common
among the children in the country;
and

(c) if so, what steps Government
have taken to prevent this disease?

THE MINISTER OF HEALTH AND
FAMILY WELFARE (SHRI RAJ
NARAIN): (a) Survey on heart
disease have been carried out under
the auspices of the Indian Council of
Medical Research with respect to
ischaemic heart disease, hypertension
and rheumatic heart disease.

(b) In children rHéumatic heart
disease and congenital heart disease
are the most common types. How-
ever, statistics for different periods
are not available to substantiate that
heart disease has become common
among children,
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(c) A pilot project to explore pre-
ventive programmes has been started
by the Indian Council of Medical Re-
gearch at Delhi ang Hyderabad. Cons.
tant efforts are also being made to
improve the standard of medical care
and health education.

Retrenchment in Family Welfare
Centres

*519. SHRI X. MALLANNA: Will
the Minister of HEALTH AND rAMI-
LY WELFARE be pleased to state:

(a) whether there has been any
retrenchment in the staff employed
in various Family Welfare Centres
working under the Ministry during
last one year;

(b) if so, the number of such em-
ployees retrenched Centre-wise; and

(c) the arrangements made to
absorb the affected employees in other
departments etc.?

THE MINISTER OF HEALTH AND
FAMILY WELFARE (SHRI RAJ
NARAIN): (a) The Government of
India have not 1ssued any orders relat.
ing to retrenchment of staff in Family
Weltare Centres under the Ministry of
Health and Family Welfare during the
last one year. As such the question of
rerenchment of staff doeg not arise,

(b) and (c¢). Do not arise.

Rock Phosphate Deposits at Jhamer
Kotra, Rajasthan

*523. SHRI S. S. SOMANI: Will the
Minister of STEEL AND MINES Lte
pleased to state:

(a) whether it is a fact that rock
phosphate deposits at Jhamer Kotra
in Rajasthan has been assessed as one
of the richest deposits in the world;

(b) whether it is a fact that the
‘World Bank hias shown a keen interest
in aiding a beneficiation plant at Jha-
mer Kotra; and
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(c) if so, the details regarding the
interest shown by the Central Govern-
ment in this regard?

THE MINISTER OF STEEL AND.
MINES (SHRI BIJU PATNAIK): (a)
Rock Phosphate deposit at Jhamer
Kotra is the richest deposit known so
far 1n the country. However, quanti-
tywise, this deposit is a small one com..
pared to deposits in U.S.A., USSR.
and Africa where much larger depo-
site of better quality rock phosphate
exist.

(b) and (c¢). At the instance of the
Government of India, in 1973 the
World Bank got & feasibflity report
prepared on Jhamer Kotra deposit.
After review of this report by a Com-
mittee set up by the Government of
India, it was decided to carry out fur-
ther tests on beneficiation and to get
the mine feasibility report prepared.
A World Bank Review Mission held
discussiong with the Governmenis of
India and of Rajasthan and the Rajas-
than State Mineg and Minerals Lid. in
June, 1977, when progress on the Jha-
mer Kotra project was reviewed. It
hag now been decided that since the
feasibility report on the project may
be ready only by the end of 1978-74.
the World Bank may be involved at
that stage only,

HETTEREE FETR

*52 4. ot it qa @ AT EETC
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Supply of Gur to Dusting Employees

%525 SHRI AHMED M PATEL
Will the Minmister of PARLIAMENT-
ARY AFFAIRS AND LABOUR be
pleased to state

(a) whether ‘Gur” 15 being supplied
1n the Industrial umits to the labourers
who are working in workshop (mou-
lding departments) where dust 1s pre-
vailing, and

(b) whether there 13 any scheme to
provide “Gur” m Government Offices
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to employees emploved on cleaning
and dusting work which 1s very es-
sential for mamtaining thewr health?

THE MINISTER OF PARLIAMENT-
ARY AFFAIRS AND LABOUR SHRI
RAVINDRA VARMA) (a) No Sir.
Government are not aware of such
supply

(b) There 13 no such scheme

Restructuring of CGHS

%526 SHR] VASANT SATHE will
the Minmister of HEALTH AND FAMI-
LY WELFARE be pleased to state

(a) whether Government agre consi-
dering a proposal for restructuring
the CGH Scheme, and

(b) if so, the details thereof?

THE MINISTER OF HEALTH AND
FAMILY WELFARE (SHRI RAJ
NARAIN) (a) No Sir

(b) Does not arise

Sterilisation Cases

%527 SHRI B P MANDAL Wl
the Minister of HEALTH AND FAMI-
LY WELFARE pe pleased to sta‘:

(a) the number of vasectomy and
sterilisation operations performed n
the period between March 1977—
March 1978,

(b) the number of the above opera-
tions performed m March 1976—March
1977,

(c) the budgetary grants in March
1976—March 1977 and Maich 1877—
March 1978 separately, and

(d) 1n view of the vast difference,
how the budgeted monev in the lat-
ter period of March 1977--March 1978
has been spent?

TFZ MINISTER OF HEALTH A\D
FAMILY WELFARE (SHRI RAJ
NARAIN) (a) to (d) A statemant 18
placed on the Table of the Sabha
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Statement

1. During the period April 1977 to
PFebruary 1978 a total number of
773,935 voluntary sterilisations have
been performed in the country and of
these 144,218 are vasectomy operations
{male sterilisation). The figures for
the month of March, 1978 are not yet
available,

2. During the period April 1976 to
March 1977 a total number of 8,259,075
sterilisation operations were performed
in the country and of these 6,197.778
were vasectomy operations,

3. Budget provisiong is made on the
basis of financial year (April to
March) and the funds provides in the
central budget during the financial
years 1976-77 and 1977-78 are indica-
ted below:—

1976-77 Rs. 69ag-00  lakhs.
In  addition Ry

7911+ 74 lakhs

were  obtained
through supple-
mentary grants
dunng  1976-77.

1977-78 Rs. 9B17+67 lakhs

4. The utilisation of the budget pro-
vision is on many different items be-
sides on compensation for sterilisations
and IUD insertion. The different
broad groups of activities and the
estimated expenditure in respect of
1976-77 and budget provision for 1977-
78 ig indicateq below:

(Rs in lakhs)

107637 1077-78
{Estimated  (Budget
expenditure’  provision)
(1) Services and sup-
plies  excludiig
compensation . 5603° 31 5981-62
{ii) Compensation
for Sterilisation
& TUD inver-
twons 778609  2000°00
(iii) Training 189 77 275 00
(v) Mass Education 208+ 59 350° 00

(v) Research &

Evatuation 130°89 143°0
{v1) India Population
Project . 50727 615 00
{vi1) Matermtv &
Child Health 16471 263° 00
(viii) Organisation .  220°09 190. 00
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Leprosy Patients in India

#528. SHRI JANARDHANA POO-
JARY: Will the Minister of HEALTH
AND FAMILY WELFARE be pleased
to state:

(a) whether Government'’s attention
has been drawn tgo the speech made
by Bhri Browne, Secretary General of
the International Leprosy Association
on 28th January, 1978 in New Delhi
and published in Times of India on
the 28th January, 1978 that 1 /5th of
the World's leprosy patients are in
India; ang

(b) if so, the reaction of Govern-
ment thereto?

THE MINISTER OF HEALTH AND
FAMILY WELFARE (SHRI RAJ
NARAIN): (a) Yes, Sir.

(b) According to a W.H.O. estimate,
there are 11.2 mllion leprosy patients
(excluding those for China) in the
World. Out of these it is estimated
that there are 3.2 million leprosy
patientg in India. Out of these cases,
2.3 million cases have already reen
detected and 1.9 million have been
brought under treatment. I is plan-
ned that by the end of the Sixth Plan,
no leprosy case would remain undetec-
ted and unprovided with treatment.

Extending 1. D. Act to College
and University Employees

#529. SHRI CHITTA BASU: Wil
the Minister of PARLIAMENTARY
AFFAIRS AND LABOUR be pleased
to state:

(a) whether Government propose
to amend the Industrial Disputes Act
to cover college and university em-
ployees (non-teaching) and supervi-
sory employees drawing a salary upto
Rs. 2000/. p.m.; and

(b) if so, the decision thereon?

THE MINISTER OF PARLIAMENT-
ARY AFFAIRS AND LABOUR (SHRI
RAVINDRA VARMA): (a) and (b).
The entire matter i3 under éxamina-
tion in the overall context of the In-
dustrial Relationg Bill
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Seats in Medioal Colleges in Gujarat

#530, SHR] DHARMASINHBHAI
PATEL: Will the Minister of HEALTH
AND FAMILY WELFARE be pleased
to state:

(a) when the Gujarat Government
submitted their latest demands to
the Central Government in respect of
increasing seats in the medical col-
leges in the State and restoring the
seats, for the old and fresh medical
students in the medical colleges, Jam-
nagar and Ahmedabad from the
new session of 1978 and the nature of
the demands made; and

(b) the action taken or proposed to
be taken by the Central Government
thereon and when action will be taken
in respect of the remaining demands?

THE MINISTER OF HEALTH AND
FAMILY WELFARE (SHRI RAJ
NARAIN): (a) The Education Minister
of the Government of Gujarat has m
his communication dated 30-12-1977
addressed to the President of the
Medical Council of India, New Delhi
sought the approval of the Medical
Council of India to increase the in-
take of students in medical colleges
in Gujarat by 209 additional seats
during the course of 2% years from
June 1977 to November 1979, in a
phase programme of admission.

(b) It has been ascertained from the
Medica]l Council of India that the Exe-
cutive Committee of the Council consi-
dered the matter on 16th March, 1878
and decided to appoint a Sub Commit-
tee to study the whole problem keep-
ing in view the facilities available at
(i) Medical College, Baroda and (ii)
B. J. Medical College, Ahmedabad,
and other Colleges in the State in the
light of the latest inspection reports
and other information available in
order to assess the quantum of addi-
tional admission that could be allow-
ed as ‘one time exemption’ ag per the
Gujarat Government's request, and
the President of the Medical Council
of India was authorised to take fur-
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ther necessary action in the light of
the recommendations of the Sub Com-
mittee. The Government of India
will consider the matter further when
a recommendation ig received by them
from Medical Council of India on the
Gujarat Government’s request.

The admissions in B. J. Medical
College, Abmedabad, have ylready
been restored to 210 by the Govern-
ment. Ag regards M.P. Shah Medical
College, Jamnagar, the Medical Coun-
cil of India have pointed out that no
increase 18 possible in the absence of
necessary facilities.

Power Rates for Aluminium Industry

4838. SHRI K. PRADHANI: Will the
Minister of STEEL, AND MINES be
pleased to state:

(a) whether any new formula for
power rates for aluminium industry

has been evolved by Government;
(b) if so, the details thereof; and

(¢) whethey these new rates would
be made applicable to the new indus-
tries which are in the process of set-
ting up of plants?

THE MINISTER OF STATE IN THE
MINISTRY OF STEEL AND MINES
(SHRI KARIA MUNDA): (a) No,
Sir,

(b) and (¢) Do not arise.

Making of Atom Bomb by Pakistan

4839, SHRI PARMANAND
GOVINDJIWALA:
SHRI B. P. MANDAL,

Will the Minister of EXTERNAL
AFFAIRS be pleased to state:

(a) whether the Government’s
attention has been drawn to the re-
port that Pakistan would be able to
make Atom Bomb within eight years;

(b) whether Government have re-
ceived any information in this respeet;

(c) if so, whether he had any talxs
i this respect with the Pakistan Gov-
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ernment during his recent visit to
Pakistan, and

(d) if so, whether Government will
inform the house gbout the outcome
of the talk?

THE MINISTER OF STATE IN THE
MINISTRY OF EXTERNAL AFFAIRS
(SHRL S KUNDU) (a) to d) In
connection with the Government ot
Pakistan g agreement of 1976 with the
Government of France for the setting
up of a nuclear fuel reprocessing plant
in Pakistan some speculative reports
about Pakistan g capacity to manutac-
ture atomic weapong have been «p-
peaning in the presg from time to time
Government consider 1t premature to
commrent on this possibility

Memo from Stainless Steel Re-rollers
Association, Jagadhri

4840 SHRI TDHARMAVIR VASI
SHT Wil the Minister of STEEL
AND MINES be pleaseq to state whe
ther Government have received a me-
morandum fiom the Stainless Steel
Re rollers Assoaiation Jagadhri re
garding protection of this labour in-
tensive small scale and cottage indus-
try in the country and jf so the action
taken thereon?

THE MINISTER OF STATE IN THE
MINSTRY OF STEEL AND MINES
(SHRI1 KARIA MUNDA) Yes, Sir A
memorandum of thi, nature has been
received from the Stainlesg Steel Re-
rollers Assouation Jagadhri All rele
vant factors including the points made
in this memorandum as well as in re-
presentations from others would be
taken into consideration while finals-
ing the policy for 1978-79

Forbidding Employee; to participate in
Struggle by Delhi Administration

4841 SHRI C K CHANDRAPPAN
Will the Minister of PARLIAMENT-
ARY APFFAIRS AND LABOUR be
pleased to state

(a) whether Government are aware
that the Delhi Admunistration have

MARCH 80, 1878

Written Answers 44

declared that employees would not
be allowed to participate in struggle
for their demands as all the services
would be declared ag essential ger-
vices, and

(b) it so, Government's opinion on
1t gud details thereof?

THE MINISTER OF PARLIAMENT.-
ARY AFFAIRS AND LABOUR (SHRI
RAVINDRA VARMA) (a) The Deilln
Admunistration has not issued any
such declaration except for notifying
certain industries for a specified
period ag public utibty under the
Industrnal Disputes Act

{b) Does not arise

Seizure of Cradleless Telephones

4842 SHRIMAT] PARVATHI KRI-
SHNAN Will the Minister of COM-
MUNICATIONS be pleaseq to state

(a) whether ‘Cradleless tele-
phones were seized in a raid on a
hotel building in Delh;

(b) if so the details thereof,

(c) whether an inquiry hag been
conducted into the matter to detect
how they managed {0 get such a tele-
phone connection and

(d) if so the detailg and action be-
ing taken thereon?

THE MINISTER OF STATE IN THB
MINISTRY OF COMMUNICATIONS
(SHRI NARHARI PRASAD SUKH-
DEO SAD (s) Yes Madam

(b) to (d) A raid was conducted
by the Delhi Police on a Hotel in
Fatehpur1 area Delh1 Some docu-
ments were seized The matter 18
under investigation

Thyroig Cancer

4843 SHRI MADHAVRAO SCIN-
DIA Will the Minister of HEALTH
AND FAMILY WELFARE be vleased
to state

(&) whether Government are aware
that researches for detection of early
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thyroid cancer cases wre going on in
the Medical Research Centres of the
country,

(b) if so, results go far achieved in
this fleld, and

(¢) the details of the researches
carried out?

THE MINISTER OF STATE IN 1HE
MINISTRY OF HEALTH AND FAMI-
LY WELFARE (SHRI JAGDAMBI
PRASAD YADAV) (a) Yes Studies
for early detection of thyroid cancer
are being carred out in a number of
cancer centreg and medical institutions
where facilities for radio-1sotope, and
scanning and aspiration biopsy are
availble

(b) and (¢) It 13 possible to detect
Thyroid Cancer at an early stage w.th
the help of Ultra Somc scanning & I,
131 scanmung A study entitled ‘Ep:de.
miology of thyroid neoplasm in Kerala
with special reference to 1its possible
relation to high background radiation’
was undertaken by the Indian Council
of Medical Research The study did
not reveal any high incidence of nodu-
lar lesion or neoplasm in the area with
bigh background radiation

Reduction of House Jobs in Hospitals
m Capital

4844 SHRI MOHINDER SINGH
SAYIAN WALA

SHRI OM PRAKASH TYAGI

Will the Mimister of HEALTH AND
FAMILY WELFARE be pleased to
state

(a) whether 1t 1s a fact that house
surgeop, Jobs jp hospitals in the Capi-
tal have beep reduced and there 1s
great resentmeny among the medical
students on this account, and

(b) if so, the reasons for the same?

THE MINISTER OF STATE IN THE
MINISTRY OF HEALTH AND FAMI-
LY WELFARE (SHRI JAGDAMBI
PRASAD YADAV) (a) and (b) In
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consequence of the introduction of the
residency gcheme in the various cent-
ral institutiops/hospitals with effect
from the 1Ist January 1974, the
strength of resident doctors, junior and
senior, 1n a unit in each clinica! and
para-chinical department in the diffe-
rent teaching institutions/hospitals
was required to be fixed in accordance
with the need of each teaching institu-
tions/hospitaly depending upon the
bed strength, patient care work-load
and the facilities available ang taking
into consideration the norms laid down
by the Medical Council of Inda  Ac-
cordingly on the basig of the atove
noms the strength of residents, junior
and senlor, has been fixed by the
Government in the different institu-
tions/hospitals covered by the resi-
dency scheme No reduction in the
number of posts of residents has
been effected by the Government
thereafter 1n any of the concerned
mstitutions/hospitals A section of the
Junmior doctorg i1n certain hospitals in
Delhi  however went on a sirike re-
cently demanding that all the stulents
who complete their internship train-
ing should be provided facilities for
undergoing the housemanship (1 year
junior residency)

RM.S Division at Berhampur

4845 SHRI GIRIDHAR GOMANGO.
Will the Mimster of CUMMUNICA-
TIONS be pleased to state

(a)whether his Ministry 1s aware
of the necessity to gpen third RMS.
Division at Berhampur, Ganjam 1n
Orissa Curcle for effective mail
arrangement administrative conve-
nience and mprovement in efficiency
of service of postal employers of Gan-
jam Koraput, Phulban; and Kala-
hand1 Districts of South Orissa,

(b) 1s 1t not a fact that these said
Distriets come under the 1dentified
postally backward areas,

(¢) 1f so, the reasons for delay m
decision to open third RM 'S Division;
and
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(d) if not, what are the bottlenecks
and difficulties coming in the way?

THE MINISTER OF STATE IN THE
MINISTRY OF COMMUNICATIONS
(SHRI NARHARI PRASAD SUKH-
DEQO SAI): () The question of open-
ing a third RM.S, Division in Orissa
Circle wag examined, but according
to standards laid down, a new R.M.S.
Division was not found justified. The
proposal ig being exam.nci agam.

(b Yes, Sir.
(c) and (d) As at \a) alove,

Economy in the Health Ministry

4846. SHRl DURGA CTIAND: wul
the Minister of HEAL'L}l AND FAMI-
LY WELFARE be pleased to state:

(a) gteps taken by his Ministry in
1977 to effect economy in the admi-
nistration;

(b) the gaving in terms of money as
a result thereof; ang

(c) what further steps are being
taken in 1978 in thig regard?

THE MINISTER OF STATE IN THE
MINISTRY OF HEALTH AND FAMI-
LY WELFARE (SHR! JAGDAMBI
PRASAD YADAYV): (a) All instruc-
tions issued by the Ministry of Finance
in regard to the economy jn adminis-
trative expend:iture on Government in
1677 were brought to the notice ot il
ccncerned in the Mrimistry of Health
and Family Welfare. These envisage,
among other things, a ban on creation
of posts other than posts required for
fulfilling statutory requirements and
operational and technical posts con-
nected with new Plan projects. Posts
lying vacant for a period of more than
si1x monthg are fillei only 1f ghsolutely
necessary and with the concurrence of
the Integrated Financial Adviser. Res-
trictions have been placed on payment
©f Over-Time Allowance, expenditure
on and purchase of staff-cars, expendi~
ture on travel, telephones, etc. Cons-
teuction activity heg been resiricled to
Lailding of essentisi and functional
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ratuure avoiding use of expenrive
Luilding material,

(b) These instruction have Leen kept
in view by this Miaistry and 1ts sube
ordinate offices. However, considering
the fact that thig Ministry is concerned
with delivery of heaitacare services
and has launched the country-wide
Community Health Workers' Scheme
dand taken steps to encourage Ayurve-
de, Unan: Siddha, Yoga and Nature-
cure, it will be difficult to assess and
quantify economy in administrative
expenditure,

(¢) The existing economy meaguures
would be continued during 1978 also.

Amount gpent on House construction
and Welfare of Mines Labourers of
Goa from Mine Labour Welfare Fund

4847. SHRI AMRUT KASAR: Wil
the Minister of PARLIAMENTARY
AFFAIRS AND LABOUR be pleased
to state,

(a) the amount spent on the wel-
fare of the mine labourers in the
Union Territory of Goa for the finan-
cial year 1977-78 from the Mine La-
bour Welfare Fund;

(b) whether the amount gpent on
housing for the labourers is inade-
quate to meet the demand from the
labourers; and

(c) if so, what steps have been
taken to provide adequate housing
facilities for the labourers in the
mines?

THE MINISTER OF STATE IN THE
MINISTRY OF LABOUR AND PAR-
LIAMENTARY AFFAIRS (SHRI
LARANG SAI): (a) The Iron Ore
Mines Labour Welfare Organisation,
under the Ministry of Labour, with
an office at Panaji, Goa, is looking
after the welfare work relating to the
iron ore miners of Goa-Maharashtra
region. The estimated expenditure of
the Organisation in this region during
the financial year 1977-78 is approxi-
mately Rs. 27 lakhs,
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(b) and (c), The Wellare Fund Orga-
nigation has so far sanctioned subsidy
for constructing 1051 houses in this
region. Of these, 612 houses have al-
ready been constructed. Provision of
housing facihity for workers is a con-
tinuing programme, and the Organisa-
tion is constantly in touch with the
Mine Managements to undertake con-
struction of more houses
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Threat to Mini §teel Plants

4852 SHRI RAJKESHAR SINGH
Will the Mimster of STEEL AND
MINES be pleased to state

(a) whether his attention has been
drawn towards news-itesn entitled,
‘Threat to muni steel plants’ published
in the National Herald dated 4th
March, 1978,

(b) if so whether the apprehension
of threat to the mum plants 18 based
on facts and

(c) the steps proposed to be taken
by Government in this direction?

THE MINISTER OF STATE IN THE
MINISTRY OF STLEEL AND MINES
(SHRI KARIA MUNDA) (a) Yes Sir

(b) and (¢) So far as the direct
incidence of the increased levy on the
products of the integrated steel plants
is concerned the Joint Plant Commit-
tee has already announced appro-
priate revision of prices As min
steel plants products enjoy exemption
from excise duty to that extent as
a result of increased levy, their com
petitive position vis-a-vis the integra-
ted steel plants is expected to improve
As regards increased levy on the -
puts like power coal etc 1t is expec-
ted to adversely aftect the cost of pro
duction of both the mtegrated steel
plants as well as min steel plants

Government have allowed export of
a limited quantity of scrap of certain
specified categories after taking into
consideration the demand ang avail-
ability position in the internal mar-
ket,
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Representation by Indians working in
Bahrain Shipyard

4853 SHRI K KUNHAMBU-
SHRI VAYALAR RAVI

Will the Mmister of EXTERNAL
AFFAIRS be pleased to state

(a) whether Government received
any complaints and representations
from the Indians working on Govern-
ment shipbuilding yard, Bahrain; and

(b) 1if so, what action has been
taken to redress their grievances?

THE MINISTER OF STATE IN THE
MINISTRY OF EXTERNAL AFFAIRS
(SHRI S KUNDU) (a) Yes, Sir

{(b) The representations were re-
ferred to our Embassy in Bahrain,
on whose intervention the matter has
been settled amicably

Primary Health Centres in Tripura

4854 SHRI KIRIT BIKRAM DEB
BURMAN Will the Minister of
HEALTH AND FAMILY WELFARE
be pleased to state

(a) whether any scheme for get-
ting up Primary Health Centres 1n
Tripura during the current year has
been submitted to Government, and

(b) 1f so the details thereof and
Government’s reaction thereon?

THE MINISTER OF STATE IN THE
MINISTRY OF HEALTH AND

FAMILY WELFARE (SHRI JAG-
DAMBI PRASAD YADAV) (a) Yes
(b) During 1977-78 tthe approved

outlay 1s Rs 3200 lakhs and the anti-
cipated  achievement 1s (1) to com
plete backlog construction of 4 PHCs
along with ¢ staff quarters (2) to pro-
vide drugs for existing 27 PHCs (3)
to complete construction of 16 new
sub-centres and backlog construction
of 21 sub-centres (4) to upgrade 2
PHCg into rural hospitals 5 to
strengthen the existing 3 sub-centre
with additional inputs
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Telephons Oomplaints in Delhj

4855. SHRI 8. R. DAMANI: Will the
Minister of COMMUNICATIONS be
pleased to state:

(a) the average number of tele-
phone complaints registered with
“198" per day in Delhi during 1977-
78 and how it compares with the
previous two years;

(b) the average time taken to set
right a complaint from the time of
its reporting; and

(c) the reasons for the inefficiency
of the Department and the actwn
taken to improve the service?

THE MINISTER OF STATE IN THE
MINISTRY OF COMMUNICATIONS
(SHRI NARHARI PRASAD SUKH-
DEO SAI): (a) The average net num-
ber of telephone complainty per day
received on ‘198’ is 4390 during 1977-
78. During the previous two years the
figure was of the order of 4200 per
day.

(b) The average time taken i1s about
2.1 to 2.4 hours per fault.

(c) There has been no deterioration
in the working. To maintain a high
order of efficiency, the following
measures are adopted,

(i) Periodical check of exchange
equipment and removal of faults.
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(il) The performance of all the ex-
changes is observed by a service
quality observation team regularly.

(iii) Check and rehabilitation ot
external plant including subscribers’
telephones to bring them into proper
working condition.

(lv) Upgradation of working cros-
sbar exchanges to incorporate known
improvements.

Postg of Officers created in 1.C.CR.

4856. SHRI ARJUN SINGH BHA-
DORIJA: Will the Minister of EXTER-
NAL AFFAIRS be pleaged to state:

(a) how many posts of Officers
were createq in the Indian Council
for Cultura]l Relations during the last
four years and on what dates;

(b) were they advertised througb
the press; and

(c) if not, why not?

THE MINISTER OF STATE IN THE
MINISTRY OF EXTERNAL AFFAIRS
(SHRI S. KUNDU): (a) A statement
giving the required information is laid
on the Table of the House.

(b) and (c). The posts were filled
by promotions and transfers within
the department, in accordance with
prescribed rules and regulations of
LC.C.R., which do not oblige advertis-
ing of such posts.

Statement

S. No.

Category of Post

No of
Post

Date of creation

1 Under Sccretary (Indo-US-Sub-Commission Secretariat) 1
2 Sr Programme Officer (Depit of Culture Visitors

Programme) . . .
3 Officer on Spl. Duty (Africa) . .

| Representative, Bangalore

-4

R

4 Regi

5 Programme Officer Gr II (for visitors programme) i

31-7-1975

t 2171975
7-10-1974
1 17-12-1974
21-7-1975

. . 1
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Employees in Hindustan Latex Ltd.

4857. SHRI SHIV NARAIN SAR-
SONIA: Will the Minister of HEALTH
AND FAMILY WELFARE be pleased
to state;

(a) the class-wise (I, II, III &
IV) total number of persons 1n Hin-
dusta,, Latex Ltd,

(b) the number of Scheduled Castes
& Scheduled Tribes in each class
separately:

(c) whether the Government of
India’s Orders relating to reservation
of vacancies are followed in the matter
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of recruitment and promotion in the
Undertaking; and

(d) if not, the reasons thereof?

THE MINISTER OF STATE IN THE
MINISTRY OF HEALTH AND
FAMILY WELFARE (SHRI JAG-
DAMBI PRASAD YADAV): (a) and
(b). A statement ;s attached.

(c) Yes, Sir Government Orders
in respect of reservation of vacancies
are being followed by Hindustan
Latex Ltd

(d) Does not arise

Statement

Statenent shounng the Clavs wse total nu nber of persons in Hindustan Lates Ltd and the number of
§ heduled Castes and Shedded I'mbes in each class

Clsy [otal \u Sche lnled Scheduled Raumnarks
emplnees  Castes Iribes
1 . 9 One plac+ has been reserved for a sunable
candidatc
11 1t 1
I 412 48 2
n 2° at 14

Cancellation of Licences due to
adulterations in Drugs
4858 SHRI C XK CHANDRAFPPAN
‘Will the Minister of HEALTH AND
FAMILY WELFARE be pleased to
state

(a) how many medical companies
licences were cancelled as they were
found practising adulteration 1n drugs
during the last three years,

(b) whether such companies were
made o pay a lot of money to Gov-

ernment as penalty for their crimes;
and

(¢) 1f so, the details thereof?

THE MINISTER OF STATE IN THE
MINISTRY OF HEALTH AND
FAMILY WELFARE (SHRI JAG-
DAMBI PRASAD YADAV) (a) to (¢).
Information 1s being collected from
the State Governments and will be
laid on the Table of the Sabha
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Committee to review working of Em-
ployment Exchanges

4860 SHRI K. A RAJAN: Will the
Minister of PARLIAMENTARY AF-
FAIRS AND LABOUR be pleased to
state:

(a) whether a Committee has been
appointed to review the working of
the employment exchanges,

(b) 1f so, the details thereof,

(c) whether the representatives of
the trade unions are not included mn
this Commttee; and

(d) 1t so, the composition of the
Committee and the reason for non-
inclusion of trade unions representa-
tives therein?

THE MINISTER OF PARLIAMEN-
TARY AFFAIRS AND LABOUR (SHRI
RAVINDRA VARMA) (a) Yes, Sir

(b) to (d) The composition ot the
Commuttee and its terms of reference
are given 1n the Resolution No DGET
5 (9)/77-EE 1 of 1st March 1978 laid
on the Table of the House [Placed
Labrary See No LT--1974/78] The
Commuttee, which consists of officials
concerned with the admimistration and
operation of Employment Exchanges
and a few experts is mainly to iden-
tify specific deficiencies at the opera-
tional level and to take appropriate
remedial measures While Govern-
ment consider that a Committee con-
sisting of persons having the necessary
administrative background would be
more effective, they would always
welcome any suggestion Irom the trade
union organisationg for fhe better
operation of Employment Exchanges
Trade union organisations and em-
ployers’ organisations will have oppor-
tunities to present their points  of
view to the Committee

Telephone /Telex Connectlois -glven
on priority basls under Foreign Ex-
change Earning Category

4861 SHRI AHMED HUSSAIN' wWill
the Minister of COMMUNICATIONS
be pleased to state

(a) the number of telephone/telex
connections given by various circles

CHAITRA 9, 1000 (SAKA)

Written Angwers 62

Circle-wige on priority basis to various
organisations/business  orgamsations
under “Foreign Exchange Earning
Category”;

(b) whp gre the authorities nomi-
nated to sanction such connections
and who are nominated to ascertain
the correctness of the category;

(c) whether such subscribers are
ever required to deposit foreign ex-
change before or after the connection
1s given; and

(d) 1f so, the details ang amount of
foreign exchange earned, Circle-wise
during the last 3 years and number
of connections given on FEE category?

THE MINISTER OF STATE IN THE
MINISTRY OF COMMUNICATIONS
(SHRI NARHARI PRASAD SUKHDEO
SAI) (a) Information 1s being collec-
ted and will be placed befoire the
House subsequently

(b) Heads of (ircles/Districts are
competent to decide the cases falling
under Foreign Exchange' category.

(c) No Sir, such subscribers are
not required to deposit forelgn ex-
change before or afier the connection
18 given These cases are decided on
the basis of certificates i1ssued by the
Reserve Bank or any other Schedule
Bank certifying foreign exchange
earned by the parties

(d) Question does not arise
Yogic Hospital

4862 SHRI PADAMACHARAN
SAMANTSINHERA. Will the Mmister
of HEALTH AND FAMILY WELFARE
be pleased to state

(a) whether Government are con-
sidering to open new Yogic hospital;

(b) 1f so, what i1s the programme
for 1978-79 and the places where
such hospitals will be set up, and

(c) the amount earmarked for this?

THE MINISTER OF STATE IN THE
MINISTRY OF HEALTH AND
FAMILY WELFARE (SHRI JAG-
DAMBI PRASAD YADAYV): (a) Open-
g of hospitals 15 the responsibility
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of State Governments. Government
of India have no such proposals under
consideration. However, the Govern-
ment of India have been requesting
the Sfate Governments, from time to
time, for imparting Yoga education
in schools and colleges and also for
the establishment of new Yoga Cen-
tres The Central Research Institute
for Yoga, New Delhi, which 18 entirely
financed by the Government ot India,
has a 35-bedded hospital for clinical
research in Yoga

(b) and (c¢). Do not arise

Foreign Dignitaries lnvited by Indian
Council of Cultural Relationg

4863 PROF P G MAVALANKAR:
Will the Minister of EXTERNAL AF-
FAIRS be pleased to state

(a) the names, demgnations and
broad achievements f the foreign dig-
nitaries invited by the Indian Council
of Cultural Relations to wvisit India
during the years 1975, 1976 & 1977,

(b) the duration, tofal expenses,
etc of such visits for the said period,

(c) whether the said visiting dign-
taries visited places other than Delhy

and if so, where and for how long,
and

(d) broad outling of the concrete
gans accrued due to such visits?

THE MINISTER OF STATE IN THE
MINISTRY OF EXTERNAL AFFAIRS
(SHRI S KUNDU) (a) to (d) 294
foreign digmitaries and 16 delegations
were looked after by ICCR during the
years mentioned, as per details given
below

1975-76 80 individual wisitors & 3
delegation (comprising 40
members 1n all)

1976-77 100 1individual wvisitors & 5
delegations (total mem-
bersg 75)

1977-78 114 individual visitors & 7
delegations (total mem-
bers 7381),
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Most of them visited places outside
Delh1 also Detailed information as
sought in (a), (b), (¢) & (d) of the
Question 1s being compiled and will
be placed on the Table of the House as
early as possible.
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Misuse of Relief Supplies seni by
Indian Red Cross Soclety

485 SHRI R P DAS Wil the
Minister of HEALTH AND FAMILY
WELFARE be pleased to refer to the
reply given fo Unstarred Question No,
2165 on the 9th March, 1978 re Misuse
of Relief Supplies sent by Indian Red
Cross Society and state:

(a) whether enquiry in regard to
the misuse of goods worth crores of
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rupees received by the Indian Red
Crosg Society in 1971 for distribution
among the refugees from Bangladesh
has been completed; and

(b) it so, with what result?

THE MINISTER OF STATE IN THE
MINISTRY OF HEALTH AND
FAMILY WELFARE (SHRI JAG-
DAMBI PRASAD YADAV): (a) No,
8ir.

(b) Does not arise.
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Closing of Burmese Conmilate in
Oalontts

4867. DR. SUBRAMANIAM SWAMY:
Will the Mimster of EXTERNAL AF-
FAIRS be pleased to state:

(a) whether the Government of
Burma have decided to close dowm
their Consulate in Calcutta as re-
ported in the Hindustan Standard of
February 23, 1978 due to difficulties
with Indian Employees of the Consu-
late;

{b) whether the Burmese Embassy
mn New Delhi has also expressed ite
unhappiness to the Government of
India regarding the termination of am
Indian Employee;

(c) whether the Embassy of Burma
has accepted to implement the mini-
mum Mode! Contract of Employment
circulated by the Ministry in Novem-
ber; 1975; and

(d) it not, the List of Embaussies
which like the Burmese have yet not
accepted the Model Contract?

THE MINISTER OF STATE IN THE
MINISTRY OF EXTERNAL AFFAIRS
(SHRI 8. KUNDU): (a) The Govern-
ment of Burma informed this Ministry
in end of Jabuary, 1978, that they
have decided to close their Consulate
General at Calcutta in pursuance of
thewr policy to reduce the number of
their Diplomatic Missions and Consu-
lar posts abroad as a measure of eco-
nomy.

(b) and (c) The Government el
India are not aware of any uthappi~
negs expressed by the Burmese
Embassy regarding termination of the
services of Indian employees by that
Mission, The services of two local em-
ployees were terminated last year.
In arriving at an amicable settlement
of the dispute that arose therefrom,
Ministry of External Affairs extended
its good offices to both the parties fto
reach an amicable settlement. To the
extent that the settlement took into
consideration the terms of the Model
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Contract Form, the Burmese Embassy
hag signified its recognition of the
provisions of the Model Constract in
this casge.

(d) The contents of the circular is-
sued by this Ministry to Foreign
Missions in November, 1975, sugges-
¥ing Mode] Contract Form prescribing
minimum terms and conditions for
local employees were noted by a num-
Pber of foreign Missions. Some of the
Missions intimated that they were ob-
serving their own rules and regula-
tions for local employees. A few of
thege Missiong further indicated that
their own terms and conditions for
local employees were no less favour-
able than those guggested in the Model
Contract Form.

Definition of Industry ag per judge-
ment of Supreme Court

4868. SHRI AMARSINH V.
RATHAWA: Will the Minister of
PARLIAMENTARY AFFAIRS AND
LABOUR be pleased to state:

(a) what 13 the recent judgement
of the Supreme Court on the scope of
the definition of industry;

(b) the details thereof;

(¢) the reaction of Government,
industrial organisation workers unions
and representatives and officers there-
on;

(d) whether keeping in view of the
said judgement, Government will
bring forward a fresh bill or legisla.
tion in Parhament to protect the
interest of the workers andq emplo-~
yees; and

(e) it ao, the details thereof and if
not, the reasons therefor?

THE MINISTER OF PARLIAMEN-
TARY AFFAIRS AND LABQUR
(SHRI RAVINDRA VARMA): (a) and
(b) The Supreme Court in its judge-
ment delivered on the 21st February,
1978, In Civil Appeals No. 753-754(T)
of 1975, etc. in the case of “The

MARCH 30, 19878
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Bangalore Water Supply and Sewerage -
Board, ete. versus A. Rajappa and
Ors. etc.”, while overruling the Safdar-
jung, Solicitors’ case, Gymkhana Delhi
University, Dhanrajgirjl Hospital and
similar other judgements and rehabili~
tating the decision in the Hospital
Mazdoor Sabha case, enunciated the
following main principles for deter-
mining whether an activity is an
‘industry’ under the Industrial Dis-
putes Act:—

(a) Where (i) systematic activity,
(it) organized by co-operation bet-
ween employer and employee (iii)
for the production and/or distri-
bution of goods and services calculated
to satisfy human wants and wishes
(not spiritual or religious but inclusive
of material things or services geared
to celestial bliss eg. making, on =&
large scale of prasad or food), prime
facie, there is an ‘industry’ in that
enterprise.

-

(b) Absence of profit motive or
gainful objective 1s irrelevant, be the
venture in the public, joint, private or
other sector,

(¢) The true focus ig functional and
the decisive test is the nature of the
activity with special emphasis on the
employer-employee relations.

(d) If the organization 1s a trade
or business it does not cease to be one
because of philanthropy animating the
undertaking.

(c) to (e) The entire issue ig under
examination in the overall context of
the Industnal Relations Bill

v Qv

4869 ot Toww fag ok :
war ey vt qficare werm wot 78
Tamy A For AW fw e

(%) %@ & fpr i} ¥ T
T werriw sy § wie S wTE
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VO 310 %47 9T frd o1 @ g,
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eress s afcare wwary swren §
ey Wt (st oAt s an)
(¥) e o7 VT s A Ay,
fenremr w3w, fefsw mnsee &
W gfamor asre 9w waw  fagre
w2, afesw ame fasiew ot
ufgr ¥ g9 R 9 ey w g &
frare da aer A g urdw
werve femn waan ow & g
T aw ¥ T €'Y & G ¥ faere
W Ty At W wdaw Ry W @ §
o 4B 9T WIAIENFD AN AT NE w
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(&) ma w2 § agew o &
1976 o fov w0 awwee T o
¥ qar w1 & fr agr v wwwT S0
wfower SO Y @ IO E 0 Ay
TwvE a9 A ¥ ardEE e
Rz A Ry Y TR

() Fvam s Figr wor e
St Al 1 TEve Wrew ¥
ar AT @ qEmmE Y oft &% wor
L

(W) o my | W T wewTT
¥ w0 firqy mar § fiv wy ww W
% dwra ¥ araR ¥ fag war fuell
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4870, st wmq fay : w7 e
wiT afcare wermr welt qg T@TA WY
¥ o fr

(w) s ward wmfay Afeww
WA WTE YT ¥ Afevw e
Y Heofarwg,

(&) wn wow wome ¥ T AR
¥ ¥m goe ¥ weRrm few @
X

(w) afx gt drew o § EWR
T RT R TT AT G E?

waTey wYT qfcarT wwTe W
|/ o Aot (ot ot e wnew) ¢
(v) st wwieg Afeam TEw
srage w1 fafewar sear & &0 ¥ i
TR FT AT AHC F HE G

wE o

(=) s (%) &9 9w & wra
ORI Y 7199 GORIT T #7185 oRarey
ST T FRT &

Number of complaints recelved against
Indian Embassies

4871 SHRI KANWAR LAL GUPTA
Will the Mmuster of EXTERNAL AF-
FAIRS be pleased to state

(a) the total number of compluints
received by Government in the last
one year against Indian Embassies 1n
foreign countries,
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(b) the salient features of the com-

(c) what steps Government have
taken over those complaints; and

(d) what specific instructions have
been iasued to make our Embassies
more effective and helpful to Indians
there?

THE MINISTER OF STATE IN THRE
MINISTRY OF EXTERNAL AFFAIRS
(SHRI S. KUNDU)* (a) to (c) Gov-
ernment recelve complaints of an
ephemeral nature, mcluding during the
last one year, i regard to the func-
tioning of Indian Missiong  abroad.
These complaints pertain to Consular
services, educational facihities, com-
mercial & trade matters No register
of such complaints 15 mamntained, as
tnstructions are sent to the Missions
concerned for corrective or remedial
action as appropriate 1n each case

(d) A1l Mssions abroad are under
clear instructions to keep in close
touch with Indians and also to render
such assistance ag 18 possible when
they are :n need of help Heads of
Missions have been recently addressed
to make special efforts in this direc
tion and to ensure that they are acces-
sible to Indians abroad

feeslt & weqa § gmw fawrr &
wiafadt & wat

€872 st sroey wrf :
wresg Wt qfcare weamw wadY 9y
X ¥y O TG F

(%) w1 ag == & f& facly &
RN TEEF TLFTE qeqET § AW-
firy & wrdy w0y wh &,

(=) = wry fawre ¥ oATA
T Afrdi A 9% Fq AN AW
aaferedt & Are 00 sqagre Faar strar
¢ Wk
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(w) afe gr, &Y war qorC o
o F eriamgr ve ofr § 7

ey wite afowre weae swrew
# vvea st (Y srrest s anew) ¢
(%) & (7) @ g ¥ foeelt &
fafawr sreraret ¥ wrawrdr g@feer o
Ll o |

TRy fam (asy skwr) § Feew
A« et
4873, ot Tawalt : w7 @eve
AT 7% v & war w1 v

(%) W1 R W § vdw oy
¥ INEW T wT FreaTn warfer
FE ¥ IO T ATECE WWEATEH X
gu & Wi afe @, A1 wy goHTC Ay
e W g,

(9) = gTee A A st
e F gqrr s Frea F fag
WA FTHGT T & WHAT T ATHIW
oz fre® S97 ¥ worAT #  srafaer
fr wrirfy, Wi

() == 7y ¥ foiw w2 A%
w< forar wvdmr ?

wwre warew § Tw AN (oY
aggfc sam gedw |/m) : (¥)

(@) s (7) gfiena THeW
e & #¢ ¢y & fog varw ww
TR w1 T FE ¥ frardw § 0
gz whrg ¥ ook art ¥ favie fak
¥y AT § )
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¥ames of Indiam Ecopomie Mimsions
Abroad

4874 SHRI G Y, KRISHNAN, will
the Minister of EXTERNAL AFFAIRS
be pleased to state

{a) the names of the countries
where economic mssions gre working
independently or attached to Indian
Embassies/High Commissions,

€¢b) whether 1t i3 a fact thit the
personnel at higher level woiking m
those economic mussiong aie &also
selected fiom the univermty level
apart from the All India Seivices,
and

(c) the pohcy followed by Govern-
ment for 1ecruitment for these econo-
mic msmons?

THE MINI{STER OF STATE IN THE
MINISTRY OF EXTERNAL AFFAIRS
(SHRI 8 KUNDU) (a) There are no
economic mussion; which ire working
independently of or ittached to our
Mission. abrond Flowever in  all out
missions there 1s at least one officer
who 18 designated to do economic and
eommercial work as part of his over
all duties A bist of countries in which
there are officers 1in our missions who
are specifically designated solely to do
economic and commercial work is laid
on the table of the House

{(b) and (c¢) At present officers
working agninst economic and com-
mercial posts mentioned in (a) above
are normally government servants who
were recruited through open competis
tfive examnations There are excep-
tiens to this, however eg the officer
working as Mmster (Economic) in
the High Comnussion of India Leondon
was formerly a Umversity Professor

Statement

1 Australia
2 Bangladesh

Belgium

Bulgaria

Burma
Canada

Czechoslovakia

Arab Republic of Egypt
Ethiopia

France

German Democratic Republie
Ghana

Federal Republic of Germany

Hong hkong (Britsh Crowm
Colony)

Hungary

Indonesia

Iran

Iraq

Italy

Japan

Kenya

huwait

Libya

Nepal

Nigena

Philippines

Poland

Rumama

Saudi Arabia
Sin_apore

Republic of Sr1 Lanka
Sudun

Sweden

Sw t erlind

Syrian Arab Republie
Thailand

I'unusia

United Arab Emurates
Umited Kingdom
United States of America

Union of the Soviet Somalist
Republics

Yugoslavia
Zambia
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ufray g Wt oF
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(@) afx o, oY ey o v el
(1 faReli & wa@ ¥ ad )
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# =i ufs g, o 9% fareg W erdan
o af, Wiy

(n) Qfiegi & frar oY o &
fe @OETC TW W1 FEANE F
STt 1

Tareey WX qfeare wwarer Wurem
§ Troy A (st TRt ST A ¢
(%) TFTT W T A WA ¥
A g

(=) wrawr *Y erdT 6 O
-

() @ afer < fafirend® &t
¥ fafaw et & Y (zvavew) &
forg wreeva srawdeaTy $ e fafdw
fraifa frg & 1 ool oA™Y/
demy/adt o gy ¥ e
¥ Frdmay o Fafesar fremr -
Wi At o % fxg g § f & vl
RA® e g AR Quiwr
W W
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Walving of Deposit for Tolepheme
Connection

4876 SHRI ANNASAHEB GOT-
KHINDE, Will the Minister of COM-
MUNICATIONS be pleased to state:

(a) whether Government have beem
considering & proposal for waiving/
reduction 1n the amount to be deposit-
ed by the intending rural subscribers
of telephones, and

(b) it so, the decision taken in the
matter?

THE MINISTER OF STATE IN THR
MINISTRY OF COMMUNICATIONS
(SHRI NARHARI PRASAD SUKH-
DEO SAI): (a) and (b). Yes Sir, this
is being examined in depth and a deci«
mon 1s expected shortly.

T wiufaam, 1968 Wit
IRk W 1976 ¥ ¥NY
w fram

4877. Wt waw Fag g ¢
w7 ey Wik afeae s qodly

qg TN A g w4G fie

(%) &3 wa¥ Aarem/fawr ¥
R gy uq T wiEdy 5y
wwr wfufan, 1968 W 9,
1876 ¥ Sud oamin & fy &
TR ey oo €y Y SR IR I
X & fag Wt & wgr §

(=) ufy g, @ = 97 warea/
faarr & 7z gftrer st faar § G
o wifufagw e fraat o
o g ¥ ;AR

(1) afz @, &Y o w=r =
& A wowrar sfafas aandy frml
) o 798 ¥ qraT e s & oo v
o wRw W g g7
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T qr Aqe w2 far W ¥
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1 I BT QT & T A & Fieat
¥ wfr foile warem 1 S99 %Y 9g
fear @t 21 =EF weAr Twamy
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s AU T w g el A
AET w9 FETET &T F7 woT &
g @ ¥ foe @ waww & 39
sfgsrfa w1 W agr Gay v foly
foqr war &

Growth of Population

4878 SHRI SAMAR GUHA Will the
Minister of HEALTH AND FAMILY
WELFARE be pleased to state

(a) whether Government have
made any scientific study of program-

mes on growth of population in our
country,

(b) if so, facts thereabout, and

(e¢) if not, will Government set up
an expert committee for the purpose?

THE MINISTER OF STATE IN THE
MINISTRY OF HEALTH AND FAMI-
LY WELFARE (SHRI JAGDAMBI
PRASAD YADAV) (a) The subject of
population growth has been under con-
tinuous study ever since the mmtiation
of the flrst five year plan at the gov
ernmental level Non official bodies
such as the Indian Associalion for the
Study of Population and the Demo-
graphic Research Centreg have also
been conducting studies related to
population growth from time to time.

The Sample Registration Scheme
(SRS) operated by the Registrar-
General piovides annual estimates of
birth and death 1ates at the all-India
level as well as at the State level,
scpatately for rural and urban areas,
and these provide curient estimates of
the natural growth ate Estimates of
population growth ae also available
from the decenmal censuses conducted
}y thc Regisirar General

The Plaming Commission has set up
from uime to time Expert Commuittces
on P pulation Projections for working
out population projeciions The pre-~
sent commutiee set up in 1974 has re-
cently brought out its revised projec
tions upto 1991

(b) The population of India increas-
ed by 248 per cent dunng the decade
ending 1971 as compared to an increase

of 216 per cent during the decade
ending 1961 and 133 per cent during
the decade ending 1951 'The Ilatest
available estimateg available from s
R S indicate an annual growth rate
of about 194 per cent for 1976, compa-
red to the average annual growth rate
of 224 per cent during the decade
1961-71 The latest population pro-
jections worked out by the Expert
Committee on Poulation Projections,



7 Written Answers MARCH 30, 1978 Written Answers 8o

set up by the Planning Commission,are given below:—
(Population (000) as on Ist March)

Sex 1971 1976 1981 1986 1991

Persons . . . . . 547137 Gog094  6r2uiyg 735,004  798.038

(a) Sexwuse break up

Males .. 283,303 315447 347632 370.833 412,436

Females . . . . 263,634 293,667 324,382 155,261  986,52a

(b) Rural/Urban break up .

Urban . . . . . 108,880 127,60, 148,512 170,248 104,306

Rural . . . . 438,257 81,180 523,900 564,846 6ug,572

(c) Does not arise

Enquiry re: Distribution of Medical
Supplies to Cyclone Hit¢ Victims

4879. SHRI SHARAD YADAV:
DR. BALDEV PARKASH:

Will the Minuster of HEALTH AND
FAMILY WELFARE be pleased to
state.

(a) whether it 15 a fact that
Bhri Subimal Datt left, without com-
pleting the enquiry re: distribution of
medical supplies to cyclone hit vic-
tims of Andhra Pradesh, set up by the
Indian Red Cross Soclety, and

(b) 1f so, what 1s the reason there-
of?

THE MINISTER OF STATE IN THE
MINISTRY OF HEALTH AND
FAMILY WELFARE (SHRI JAG-
DAMBI PRASAD YADAV): (a) There
has neither been any enquiry by Shn
Subimal Datt nor was he entrusied
with any enguiry regarding distribu-
tion of medical supplieg to cyclone vic.
tims 1n Andhra Pradesh. Shr Datt
was however entrusted in December
1977, with the enquiry regarding Red
Cross relief operations during 1971-72
relating to Bangla Desh and the al-
fleged mirmanagement in the adminis-
tration of the society but he decided

-

to withdraw from this enquiry without
completing 1t

(b) Does not arise in regard to
Andhra Pradesh

Opening of SAX and Telecom Train-
ing Centre in Orissa

4880 SHRI GANANATH PRA-
DHAN. Will the Minister of COM-
MUNICATIONS be pleased to state:

(a) whether from June 1975 to
February 1978 Governmeny have
opencd a number of PCO,’s/8S.A X /
Exchanges/Telecom training centres in
Orissa Crircle,

(b) how many of them will cover
tribal and industrial areas;

(c) what are the existing number
of different categories of officcs of the
arcle and how do they compare with
the national ratio on the basis of
population and area; and

(d) what gteps are being taken to
bring the number at par with national
ratio?

THE MINISTER OF STATE IN THE
MINISTRY OF COMMUNICATIONS
(SHRI NARHARI PRASAD SUKHDEO
SAI): (a) During the period June, 75
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to February, 78 following officers have
beens opened in Orisga Circle:—

' {i) Long-distance PCOs . 96
(n) SAXy 17
(as) CB Exchanges t
(iv) Ielecom Tramng Cenue Nl

(b) Out of the above mentioned offi-
ces, the following were opened in firi-
bal and industrial areas

Trbal Areas

Long-distance PCOs 44
SAXs . . 5
Industvial 4reas

PCOs and SANs Ni
LB Bxchanges 1

(c) and (d) There are 371 Long
Distance PCOs apart from about 160
exchanges The average population
and average area served by PCOg in
Orissd, as compared to the all India
figures as on 15-2 78, are as follow —

Average population Average arca n S

served by a PLO hm srved by
PCO

Orias IRILES 12)

All Indha 71 408 411

The average figures for Orissa are bet-
ter than the averags figures for the
country

my A ¥ o feqw
LT waAx

4881. ¥ro wEAIIAN QT :
T FOAA AT G wAY a7 T A
L Tl

(%) = aer 9B & AIME 7
g waek & fdqr g1 srafw z@w
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o Wy srtar STk & ?
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e ot e shrrerr F vow st
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Survey for findimg Mimerals in M.P.

4886, SHR] SUKHENDRA SINGH:
Will the Minister of STEEL. AND
MINES be pleased to state:

(a) the areas in Madhya Pradesh in
respect of which survey was conduct-
ed by Government to find out mineral
deposits during the last two years;

(b) the areas being surveyed at
present; and

(c) the details of progress in respect
of areas already surveyed for the pur-
pose?

THE MINISTER OF STATE IN
THE MINISTRY OF STEEL AND
MINES (SHRI KARIA MUNDA):

(a) During the last two yeurs,
Geological Survey of India carried
out surveys for minerals in parts of
Jhabua, Sagar, Chattarpur, Bastar,
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Durg, Rajnandgaon, Balaghat, Sidhi
and Hoshangabad districts angq various
coal fleld areasg in the State.

(b) Geologica] Survey of India is
continuing surveys in above areas.
In addition surveys in West Nimaer,
East Nimar, Dewas, Jabalpur and
Gwalior districts are also being
carried out.

(e) As g result of the surveys, the
reserves of various minerals inferred
by G.S.I include about 45 million
tonnes of phosphorite in Jhabua dis-
trict; 1.4 million tonnes of phospho-
rite in parts of Sagar and Chattarpur
districts; 9 million tonnes of bauxite
in Bastar district; 5 million tonnes of
bauxite in parts of Durg and Raj-
nandgaon districts; 200 million tonnes
of iron ore in part of Rowghat de-
posit in Bastar district; 1.27 million
tonnes of manganese ore in parts of
Balaghat district and about 887 mil-
lion tonnes of coal in different coal
fields in the State.

Recommendations of Doraiswamy
Commission

4887. DR. VASANT KUMAR PAN-
DIT: Will the Minister of PARLIA~
MENTARY AFFAIRS AND LABOUR
be pleased to state:

(a) whether the Federation of
Indian Medical Practitioners’ Associa-
tion of Bombay has expressed strong
resentment against the meager rise of
42 paise per month sanctioned by the
ESI Corporation under the orders of
Union Health Ministry;

(b) what were the recommendations
of Doraiswamy Commission (1970)
and how many of them have been ac-
cepted and implemented and since
when; and

(c) what 1s the demand for rise by
the ESIC Doctors and on what basis
was the rise of 42 paise granted by
Government?
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THE MINISTER OF STATE IN
THE MINISTRY OF LABOUR AND
PARLIAMENTARY AFFAIRS (DR.
RAM KRIPAL SINHA): (a) Yes, Sir.
The Federation has passed a Resolu-
tion expressing resentment,

(b) The Doraiswami Committee
had, ;nteralia, recommended:—

, (i) Increase of capitation fee to
Insurance Medical Practitioners
Irom Rs. 17.50 to Rs. 80/- per in-
sured person per annum, subject
to certain improvements being
made in the panel gystem; and

(ii) The Corporation tp stream-
line the procedure for dis-entitle-
ment and re-entitlement of insured
parsons for medical benefit under
the ESI Scheme.

The Corporation had increased the
rate of cepitation fee from Rs. 17.50
t0 Rs. 20/- per insurej person per an-
aum with effect from 1Ist January,
1971 and from Rs. 20/- to Rs. 25/-
per insured person per annum Wwith
effect from 1st October, 1971.

The Corporation hag also taken
steps for streamlining the procedure
for dis-entitlement etc.

(c) The Federation has demanded
capitation fce of Rs. 5.10 per month
per family wnth retrospective effect
from April, 1974. The Corporation
hes, however, decided to increase
capitation fee from Rs. 25/- to
Rs. 80/- per insured person per
annum with cffect from 1st April,
1878. ‘The decision is based on the
recommendation made by a Sub-
Committe of the Regional Board of
ESI for Maharashtra.
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Important aspects of Indo-Fremch
Collaboration in Salem Steel Plant

4889. SHRI K RAMAMURTHY:
Will the Mumster of STEEL, AND
MINES be pleased to state:

(a) the important aspects of techni-
cal collaboration recently entered inty
by the Salem Steel Plant with
Peugeot Loire of France;

(b) the names of Indjan experts
who visited a number of stainlegs steel
plants 1n variots countries in June-
August, 1977,

(c) the countries visited by them;
and

(d) the names of stainless steed
manufacturers who had respondeg to

the global tender floated by Salem
Stee] Plant?

THE MINISTER OF STATE IN
THE MINISTRY OF STEEL AND
MINES (SHRI KARIA MUNDA):
(a) Salem Steel Limited signed an
agreement with M/s. Peugeot Loire
of France on January, 26, 1978.
Unde; the agreement, M/s. Peugeot
Loiwre are iequired to render the fol-
lowing services'—

1 Supply of techmcal informa-
tion and know-how in the form of
documents, standards, data ete.;

2 Advice on design and engineer-
ing inciuding clearance of layout,
specifications and tender evaluation;

3. A .stance in setting up of
customer service, product applica~
tion and development;



91 Written Answerg

4. Training services of sSalem
personnel ete.

§. Deputation of experts to India.

The total value of the contract wall
be about Rs 540 crores and pay-
ments will be made in instalments
over @ period of tiume. The prices
quoted are firm and agre not subject
to any escalation. All taxes will be
borne by M/s. Peugeot Lpire. The
agreement will be effective for a
period of ten years from the date of
signing the agreement or flve years
from the date of commissioning of
the plant, whichever 1s later.

(b) The team of officers from
Salem Steel Limited and M. N. Dastur
and Co. (P) Ltd. which visited the
various 1nstallations of the know-how
bidderg and their licensees comprised;

S/Shri V Subramaniam

»  T.R Ramaswamy ;l Salcm Steel Ltd
» 5 C Reddy
» P. 5 Ramaiatwan

» N V.Ramam, &
Dastwrco
» R Kaniak

(e) Italy. Spamn, France, U.S.A.,
Japan and South Koiea.

(d) 1 USS Engineets and Consul-
tants Inc. of USA along with
TERNINOSS Acciai Inossidabil; S.p.
A 9 (TERNINOSS) of Italy;

2 Peugeot Acterg and Creusot Loire
of France, subsequenily merged into
Peugeot Loire;

3 Armco Steel Corporation of USA;

4 Crucible Stainless Steel Division
of Crucible Inc, of USA.

5. Allegheny Ludium Steel Cor-
poration of USA;

6. Nisshin Steel Co Limited and
Nippon Steel Corporation of Japan.
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Malaria Cases

4899. SHRI M, RAMGOPAL
REDDY:
SHRI MADHAVRAO
SCINDIA:

Wil the Minuster of HEALTH
AND FAMILY WELFARE be pleased
to state:

(a) whether it is a fact that the
Malaria cases in the capitel were
more 1n 1977 as compared to 1976;

(b) 1if mo, the total numbar of cases
in 1976 and 1977; and

(c) the reasons for increase and
remedial measures taken?

THE MINISTER OF STATE IN
THE MINISTRY OF HEALTH AND
FAMILY WELFARE (SHRI JAG-
DAMBI PRASAD YADAV): (a)
Yes.

(b) The total number of malaria
positive cases recorded in Delhj dur-
ing the years 1976 and 1977 are
49,330 and 1,78,196 respectively.

(c) The main reasons for the in-
crease 1n the number of malaria
positive cases in Delhi during 1977
were abnormal floods and a mild
summer.

The followng remedial measures
have been taken for the contammment
of malaria cases:—

1. The following agencies, which
are jesponsible for carrymng out
anti-malaryy measures have been
requested to gear up the pro-

gramme: — )
(1) Delh1 Municipal Corpora-
tion.
(i) New Delhi Municipal
Committee.

(in) Zoological Park.
(iv) All India Radio.
(v) President’s Estate.

(vi) Indian Institute of Tech-
nology.
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(vu) Northern Railway.
(vm1) Defence Authorities

To bring about an effective co-
erdination of these various agencies,
a special Coygordinating Officer has
been appointed under the Govern-
ment of India

2 Goveinment of lndia have pro-
vided adequate matenal and equip-
ment and given financja) assistance
for meeting the operational cost to
the concerned agenclies The total
assistance during 1977-78 was of the
order of about Rs 32 lakhs and an
amount of Rs 3845 lakhg has been
ear-marked for this purpose during
1978-79

3 The Municigal Corporation of
Delh: have extended the anti-lairval
operations Irom 90 Sq miles to 180
Sq miles In addition to anti-lar-
val work, spraying with BHC will be
taken up in rura] areas and riverine
belt from 1st June 1978

4 50 Malaiia Clinics are function-
ing in Delh: gand 50 more aic being
opened Over 500 Fever Ticatment
Depots are also being set up

5 40 teams for checking mosquito
breeding 1n domestic situations have
been put on the field

6 The Director NMEP and the
Comnussioner Delh; Municipal Cor-
poration ate holding periodical meet-
ings to review the situation and co-
ordinate activities of various orgam
sations

Accidents 1n Industrial Units during
current year

4881 SHRI D B CHANDRE
GOWDA Wil the Mimster of
PARLIAMENTARY AFFAIRS AND
LABOUR be pleased to state

(a) the number of labourers in-
Jured/killed in various industrial unite
in the private and public sectors so
far during the current year, and
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(b) what remedial steps are being
taken by Governmeng to prevent the
recurrence of guch incidents?

THE MINISTER OF"PARLIAMEN-
TARY AFFAIRS AND LABOUR
(SHRI RAVINDRA VARMA) (a)
and (b) The Factories Act, 1948
(which 13 implemented by the State
Governments and Union Territory
Admunistrations) has been amended
recently to strengthen safety prowvi-
sions therein Figures relating to the
number of labourers injured and
killed in accidents in varioug indus-
trial uruts are collected quarterly for
each calendar year The figures for
the first quarter of the current year
are not yet available as they will be
compiled only after March, 1978

Condition of Indians in UK.

4892 SHRI MANORANJAN
BHAKTA

SHRI YASHWANT
BOROLE

Will the Miuster of EXTERNAL
AFFAIRS be pleased to state

(a) whether Governments atten-
tion has been drawn to the news item
in the Indian Expiess dated the 6th
Mach 1978 under the caption UK
Indians victim of terror tactics,

(b) 1f so the full facts 1n the mat-
ter and reaction of Government
thereto

(c) whether reports often appear
i the press about the ill-treatment
of Indian visitors to England and
harassment meted out to them, and

(d) 1if so what effective steps are
being taken by Government to safe-
guard the interests of Indians in
England or the tourists visiting that
counfry?

THE MINISTER OF STATE IN
THE MINISTRY OF BXTERNAL
AFFAIRS (SHRI S KUNDU) (a)
Yes, Sir
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(b) In recent months, British poli-
tical leaders have mude statements
about immigration and race relations.
Both the ruling. Labour Government
and the Conservative Party favour
harmonious racial relations based on
non-discrimination. The Government
welcomes this.

(c) and (d). While there may be
& few instanceg of victimisation, they
are not frequent or numerous. When-
ever a report jis received about
damage tp the interests of Indians in
England, whether they are tourists
.or residents, Government take up the
case with the British authorities and
have received satisfactory cooperation
from them.
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Time bovnd Programme to provide
Post Offices in o} Big Villages

4894. SHRI RAJSHEKHAR KO-
LUR: Will the Minister of COMMU-
NICATIONS be plrased to state-

(a) whether Government have any
time bound programme to provide
Post Offices at least in all big villages
ot Karnataka; and

MARCH 30, 1978

;

Written Answere 9%

(b) if s0, the number of Post Offices
to be opened during the current year
and details thereof?

THE MINISTER OF STATE IN
THE MINISTRY OF COMMUNICA-
TIONS (SHR!I NARHARI PRASAD
SUKHDEO SAI): (a) and (b). The
Post Offices are opened in villages
which fulfil the norms prescribed.
Qut of 26,826 villages ;n Xarnataka,
7741 have sq far been provided with
Post Offices. It was decided to open
113 Post Offices in the rural areas of
Karnataka during the current finan-

cia]l year and 106 were opened upte
28-2-78.
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Abuse of Power in grant of exempiion
and not recovering P.F. arvears

4896. SHRIMATI AHILYA P.
RANGNEKAR: Will the Minister of
PARLIAMENTARY AFFAIRS AND
LABOUR be pleased to refer to the
reply given to Unstarred Question
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No. 1542 on the 28rd June, 1977 and
state:

(a) whether the information already
g¢ollected by the Ministry of Labour
in this regard discloses the abuse of
power by the present Cenfral Provi-
dent Fund Commissioner in regard to
grant of exemption and not taking
action to recover the arrears of provi-
dent fund; and

(h) if so, Government’s reaction
thereto? o

THE MINISTER OF STATE IN
THE MINISTRY OF LABOUR AND
PARLIAMENTARY AFFAIRS (DR.
RAM KIRPAL SINHA): (a) and
(b). The available information is
being studied.

Withdrawal of Prosecution Cases
against Defaulters of P.F. dues

4897. SHRI KALYAN JAIN: Will
the Minister of PARLIAMENTARY
AFFAIRS AND LABOUR be pleased
o sfate:

(a) whether there are numerous
cases where prosecutions launched
against defaulters of provident fund
dues were withdrawn from the Courts
by the Commissioners of the Emplo.
yees’ Provident Fund Organisation;

(b) if so, the number of such cases
alongwith the names of establishments
in each region against whom the
prosecution after being launched was
withdrawn;

(¢) whether the default in all these
cases was the first default or a sub-
sequent default and what was the
amount of default on each occasion
at the time of launching of prosecu-
tion; and

(d) what are the grounds in each
case for the withdrawal of presecu-
tion?

THE MINISTER OF STATE IN
THE MINISTRY OF LABOUR AND
PARLIAMENTARY AFFAIRS (DR.
RAM KIRPAL SINHA): The Em-
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ployees’ Provident Fung Authorities
have intimated follows:—

(a) Since inception and upto 30th
September, 1977 out of 79,455 prose-
cution cases launched against de-
faulters of Provident Fungq 9,986
caseg were withdrawn. These figures
include the cases of prosecutions
sanctioned by the various State Gov-
ernments, as appropriate authorities,
prior to 1st November, 1973 and the
cases withdrawn at their instance.

(b) to (d). According to entry 59
of Appendix II to paragraph 47 of the
Employees’ Provident Funds Manual
of Accounting Procedure, Vol. I, Pro-
secution Registers are required to be
preserved for one year only after the
last prosecution is decided. Conse-
quently the required information is
not available in respect of a number
of cases.

Violation of Mines Safety Rules by
Indian Explosive Ltd.

4898. SHRI JYOTIRMOY BOSU:
Will the Minister of PARLIAMEN-
ZARY AFFAIRS AND LABOUR be
pleased to state:

(a) whether it has been alleged that
the multinational British Company,
M/s, Indian Explosive Ltd, a major
manufacturer of all explosives for
coal mines in India had been gystema-
tically violating Mines Safety Rules;

(b) whether he has received speci-
fic allegations in this regard;

(c) if so, the details thereof; and

(d) what action, if any, is being
taken on these allegations?

THE MINISTER OF PARLIAMEN-
TARY AFFAIRS AND LABOUR
(SHRI RAVINDRA VARMA): (a)
to (c). No allegations regarding vio-
lation of Mines Safety Rules by
Messrs Indian Explosives Lid. have
been received.

(d) Does not arise.
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Creation of post of Coordination
Officer in ICCR

4899. SHRI SHANKAR DEV: Will
the Minister of EXTERNAL AFFAIRS

be pleased to state:

(a) when was the post of Coordina-
tion Oflicer created in the Indian
Coumcil for Cultural Relations; and

(b) what are the prescribed essen-
tial qualifications for the post?

THE MINISTER OF STATE IN
THE MINISTRY OF EXTERNAL
AFFAIRS (SHRI S. KUNDU): (a)
One of the existing posts was up-
‘graded to that of a Coordinating Offi-
cer, with effect from gth November,
19‘75 in keeping with the increased
respon51b1ht1es of the incumbent as a
result of the growing and varied act-
vities of I.C.C.R.

(b) It was considered essential that
the post should be occupied by a
person with experience and know-
ledge of the organisation. The present
incumbent of the post was appointed
in accordance with the rules and re-
gulatlons of L.C.CR.

MARCH 30, 1978

Written Answers 102

Employment to B.Ed.

4900. SHRI RAM KANWAR BER-
WA: Will the Minister of PARLIA-
MENTARY .AFFAIRS AND LABOUR
be pleased to state:

(a) the mumber of B.Ed. qualified
candidates who got themselves regis-
tered in various employment exchange
of Delhi for the posts ef teachers In
Secondary Schools during the last 3
years, year-wise, and the number of
Scheduled Castes and Scheduled
Tribes candidates among them;

(b) the number of high caste can-
didates and also of Scheduled Castes
ang Scheduled Tribeg candidates, se-
parately who got employment during
the same period; and

(c) the special effortg being made
to give employment to the remaining
Scheduled Castes and Scheduled
Tribes candidates?

THE MINISTER OF PARLIAMEN-
TARY AFFAIRS AND LABOUR
(SHRI RAVINDRA VARMA): (a)
The number of B.Ed, (including M.Ed.
candidates who got themselves regis-
tered with the Employment Exchan-
ges in Delhi, for the posts of teachers
in Secondary Schools during the last
three years (1975-77) is as under:—

Total Schedulcd Scheduled

Year
Castes Tribes
(ncluded  (included
} , in total) in total) »
1975 . . . . 6021 308 2
1976 . “ . . 3 E . 4563 174 11
1977 . . o . . . 2754 132 2

e

(b) The number of candidates who got employment as teachers through

Employment Exchanges in Delhi during the last three years (1975-76) is

as under:—
Year Total Scheduled Scheduled
- Castes Tribes

(included (included
in total) in to%}

1975 209 2 Nil

1976 . - v . . . . 167 20 Nil

1977 165 8 i

wa N M s e e e i w5 P S —
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(¢) 1. Apart from reserved vacan-
cies, scheduled castes and scheduled
tribes candidates are also sponsored
against the unreserved vacancies no-
tified to the Employment Exchanges.

2. Arrangements have been made
1o guide the scheduled castes and
scheduled tribes m the interview
technique and thus improve their
<hances of selection/employment.

Postal Stores Depols at Ambala

4901. SHRI SURAJ BHAN: Wwill
the Minister of COMMUNICATIONS
be pleased to state:

(a) whether two Postal Stores De-
pots are functiontng in the same
building at Ambala in the North Wes-
tern Circle for over two years, if so,
the date from which they are so
functioning and why it was necessary
to bifurcate the Postal Stores Depot
at Ambala;

(b) whether the desired objective
is being achieved in the present situa-
tion when the procurement atnd supply
of stores is being managed from the
same location;

(c) why was it considered necessary
10 mncur expenditure entailed in bi-
furcation whep arrangements could
not be made till date to locate the
Stores Depot in the area to which it
is 10 cater 1n view of the poor finan-
ces of the Postal Branch of the De-
partment; and

(d) what steps are now proposed
10 be taken to remedy the situation?

THE MINISTER OF STATE IN
THE MINISTRY OF COMMUNICA-
TIONS (SHRI NARHARI PRASAD
SUKHDEO SAI): (a) to (d) As the
bifurcation of the Postal Store Depot
at Ambala became necessary as per
«tandards laid down, one more Postal
Store Depot was sanctioned to be lo-
cated at Ludhiana. Two store De-
pots are functioning at Ambala in the
combined building gince 28th June,
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1874. The Postal Store Depot sanc-
tioned for Ludhiana will be shifted
when the requireq accommodation be-
comes available. Efforts gre continu-
ing to get the needed accommodation,

With the two Stores Depots, better
supervision and control are being ex-
ercised in the procurement and supply
of stores,

Setting up Overseas Employment
Corporation

4902. SHRI P. K. KODIYAN: Will
the Minister of PARLIAMENTARY
AFFAIRS AND LABOUR be pleased
to state:

(a) whether the Union Government
has a proposal under consideration to
set up an Overseas Employment Cor-
poratien at the Centre on the Kerala
model;

(b) if so, the details thereof;

(c) whether any other State Gov-
ernment has proposed to set up such a
Corporation to help those geeking jobs
in Arsb and Middle East countries;
and i

(d) if so, the details thereof?

THE MINISTER OF PARLIAMEN-
TARY AFFAIRS AND LABOUR
(SHRI RAVINDRA VARMA): (a)
No such proposal 1s under considera-
tion at present,

(b) Does not arise.

(c) and (d). At the request of the
Government of Onissa, Industrial Pro-
motion Investment Corporation of
Orissa Limited has been granted re-
gistration as a recruiting agency for
handling recruitment of Indian skilled,
semi-skilled and unskilleg workers.
The Government of Bihar have ex-
pressed their desire to get two of their
existing Corporations viz. Bihar Cons-
truction Corporation and Bihar Hous-
ing Board to be registered as reeruit-
ing agents far deployment of workers
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in Middle East countries. The Gov-
ernment of Gujarat have under con-
gideration a proposal to set up an
Overseas Employment Board on the
lines of the Kerala Organisation,

Strike in Bharat Gold Mine Project

4903. DR. BIJOY MONDAL: Will
the Mimister of STEEL AND MINES
be pleased to state:

(a) whether the workers of Bharat
Gold Mines Project Ltd., Ramagiri,
Apantapur are on indefinite hunger
strike since §th March, 1978;

(b) whether this has been repre-
sented to the Ministry; and

(c) if so, what action hag been taken
or proposed to be taken to call off the
strike and meet the justified demands?

THE MINISTER OF STATE IN
THE MINISTRY OF STEEL AND
MINES (SHRI KARIA MUNDA): (a)
No, Sir. The temporary and casual
labourers of Ramagiri Project of Bha-
rat Gold Mines Iumited went on
strike on 22nd February, 1978, which
was called off from 15th March, 1978.

(b) Yes, Suir.

(c) The workmen called off the
strike unconditionally from.  15th
March, 1978 All rcasonable demands
of the temporary and casual labourers
are heing Jooked int, by Bharat Gold
Mines Limited.
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Import of Crossbar
Equipments

Telephone

4905. PROF, P. G. MAVALANKAR:
Will the Minister of COMMUNICA-
TIONS be pleased to state:

(a) whether Government have im-
ported Cross Bar equipments for tele-
phones in the country during the yearg
1975, 1976 and 1977,

(b) if so, the full facts thereof, in-
cluding countries/firms from where
the said equipments were brought
and at what total cost;

(c) the places ia India where the
said equipment js installed;

(d) whether it is found satisfactory
or defective; and

(e) if so, broad details thereto?

THE MINISTER OF STATE IN
THE MINISTRY OF COMMUNICA-
TIONS (SHRI NARHARI PRASAD
SUKHDEO SAI): (a) Yes, Sir.
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(b) The details are as follows:—

Written Angwers
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Year Name of the firm Country Cost
197475 M/s LML 10,000 Sweden . SW, Kr 13,021,873
1976-77 M/s NEC 30,000 Japan . 1,821,789,719
107b-77 C Iioh Japan Yen 2,88 ,373,721
(M/s Elnach) 50 ooo
()
Name of the plice Name of firms No of hnes Date of cut ovar
New Ddim . M LMbE 10,000 Idgah 28-4-76
Ms \EC 10 o0 Hauz Khas 28-2-78
10,000 Shakti Nagar Under Installabon
1o 000 1i1s Hazan Do.
Bombay . C Itoh 20 000 Malabar Hills Do,
1 & 1l
Ahm>clabacl 10,000 Rallwaypura Do,
i
Chlcutta 20050 [ecr tta Basar Do
11 & 1
(d) The exchanges -upplied by (b) 1f g0, what were the points rais-

M/s LME and one Exchange at Hauz
Khasg supplied by M/s NEC have been
commissioned so far These exchan-
ges are working satisfactorily

(e) Does not arise

Representative of Technical Staff of
HSCL Associatiop, Bokaro Steel City

4906 SHRI A K ROY Will the
Mmister of STEEL AND MINES be
pleased to state

(a) whether the representation of
Hindustan Steel Construction Ltd.,
Technical Staff Association, Bokaro
Steel City dated 20-2-78 has been ye-
ceived; and

ed there and what step Government
proposes to take to meet them?

THE MINISTER OF STATE IN
THE MINISTRY OF STEEL AND
MINES (SHRI KARIA MUNDA).
(a) Yes, Sir

(b) The representation has referred
o a letter dated 4th January, 1978
sent by the Minister of Steel and
Mines to the Hon'ble Member and has
pomnted out what in the opmion of
the Association 1s the correct position
mn respect of some of itg demands
which are listed ;n the statement
laid on the Table of the House, [Plac~
ed wmn Library. See Na LT-1975/78).
The pomnts made in the representa-
tion are being examined
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Memorandum issueq by National
Council of Safety in Mines in respect
of NNCS M.

4907. SHR] DHARMAVIR VAS-
ISHT; Will the Mmister of PARLIA-
MENTARY AFFAIRS AND LABOUR
be pleased to state:

(a) whether Government have re-
ceived 3 memorandum issued by the
National Council of Safety in Mines
Dhanbad in respect of worsening situ-
ation in the N.C.S.M.; and

(b) if so, the action taken thereon?

THE MINISTER OF PARLIAMEN-
TARY AFFAIRS AND LABOUR
(SHR] RAVINDRA VARMA) : (a)
and (b). Presumably, the reference is
to a pamphlet entitled “SOS” issued
by the NCSM Employees’ Associauion,
Dhanbad, a copy of which was re-
ceived by Government,

The matter has been taken up with
the National Council for Safety in
Mines which is an autonomous body
registered under the Societies Regis-
tration Act.

Discussions with Pakistan re, Reduc-
tion of Forces

4908. SHRI MADHAVRAO SCIN-
DIA: Will the Minister of EXTERNAL
AFFAIRS be pleased to state:

(a) whether he had discussions dur~
ing his recent visit to Pakistan re-
garding mutual and balanced reduc-
tion in military forces of Pakisian
and India in Jammu and Kashmir; and

(b) if so, the views expressed by
him in this ragard?

THE MINISTER OF STATE IN
THE MINISTRY OF EXTERNAL
AFFAIRS (SHRI S. KUNDU): (a)
No, Sir.

(b) and (c). Do not arise.
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Integration of Healin and Nutrition
Services

4909. SHRI MADHAVRAO SCIN~
DIA: Will the Minister of HEALTH
AND FAMILY WELFARE be pleased
to state:

(a) whether it ig a fact that Inter-
national Conference on Community
Action-Family Nutrition Programme
held during October 1977 at Hydera-
bad, have suggesteq for integration of
health and nutrition services;

(b) it so, whether Government have
taken some steps in consultation with
the State Governments in this regard;
and

(¢) if so, the details thereof?

THE MINISTER OF STATE IN THE
MINISTRY OF HEALTH AND
FAMILY WELFARE (SHRI JAG-
DAMBI PRASAD YADAV): (a) Yes.

(b) and (c). The nutritional activi-
ties within the Health Sector are al-
ready integrated with the Maternity
and Child Health (MCH) Services at
the State level. The health com-
ponents of the nutrition programmes
under other departments are already
being locked after by the State Health
Department. State level Coordination
Committees have been established in
most of the States for coordination of
various sectors. The main nutrition
program.mes implemented in this coun.
try by different Departments of the
Government of India are as follows
and there work is co-ordinated by the
Department of Social Welfare.

1. Applied Nutrition Programme
implemented by Department of Rurai
PDevelopment.

2. Special Nutrition Programme im-
plemented by the Department of So-
cial Welafere.

3. Mid-Day Meals Scheme for pri-
mary School children implemented by
the Department of Education.
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4. Integrated Child Developmepnt
8Services implemented by the Depart-
ment of Soclal Welfare

8. To combat specific deficiency dis-
eases, there are two natlonal schemes
implemented by the Department of
Family Welfare in the Ministry of
Health Famuly Wellare They are Vila-
mun A deficiency Pro-phylaxis Scheme
and Scheme tor Prevention of nutri-
tional anaemia.

Further steps for more Integration
of Health and Nutrition Services will
be taken on receipt ot detlalls of re-
commendations and proceeding of the
Conference on ‘Community Action.—
Farmly Nutittion Proagramme’

Kashmir

4910. SIIRI MADHAVRAO SCIN-
DIA Wil] the Minister of EXTERNAL
AFFAIRS be pleased to state:

(a) whether after his pecent visit to
Pakistan there has been an agreement
for ‘soft frontier’ on actual control of
Jammu and Kashmir by India and
Pakistan;

(b) if so. whether any steps have
been taken by the two Governments
in this regard; and

(c) if so, the details thereol”

THE MINISTER OF STATE IN
THE MINISTRY OF EXTERNAL
AFFAIRS (SHRI § KUNDU) (a)
No, Sir.

Distiret

Kotaput . . .
Kalahand:

Phulbani . .
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(b) and (c). Do not arise.

Connacting Bhuhaneswar with Districts
of Koraput, Kalahandi and Phuibani

4911. SHRI GIRIDHAN GOMANGO:
Will the Minmister of COMMUNICA-
TIONS be pleased to state:

(a) the programmesg and proposals
under consideration of Orissg Circle
of Directorate of Telephones to con-
nect direct tclephone facilitieg bet-
ween the State Capital Bhubaneswar
and the District headquarters of Kora-
put, Kalahandi and Phulban: Districts
of South Orissa;

(b) money spent in the year 1977-
78 and number of {clephone lines con-
nected to Block headguarters in these
Districts, angd

(c) proposals for the year 1978-79
by this circle to provide the tele-
phones to Block headquarters and
Sub-post offices of these Districts?

THE MINISTER OF STATE IN
THE MINISTRY OF COMMUNICA-
TIONS (SHR1 NARHARI PRASAD
SUKHDEO SAI) : (a) The District
Headquarters at Koraput, Kalahandi
and Phulbani are already connected to
the State Capital at Bhubaneswar by
direct telephone links,

(b) The monev spent in 1977-78
and service provided to Block Head-
quarters in these Districts is as fol-
lows

—_—— ————— — ——

No of Moy Facihty provided

Rlock spent

Head- RN

quaries
1 20,000 PCO
% t 30,000 PCO

] 1,004 PCO
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(c) Subject to availability of stores,
9 Block headquarters in Koraput Dis-
trict, 8 in Kalahandi Distriet and 2 in
Phulbani District are proposed to be
provided with P.C.O. facilities.

Shifting of Aluminium Plant at Korba

4912, SHRI PARMANAND GO-
VINDJIWALA: Will the Minister of
STEEL AND MINES be pleaseq to
state:

(a) is it a fact that the Govern-
ment of India is considering to shift
the aluminium plant of Korba, M.P.
to some other place;

(b) it so, the reasons for it;

(c) ig it also a fact that the State
Mineral Corporation js ready to sup-
ply bauxite to the Bharat Aluminium
Company; and

(d) if so, is there any difficulty in
getting the raw material from the
State Mineral Corporation?

THE MINISTER OF STATE IN
THE- MINISTRY OF STEEL AND
MINES (SHRI KARIA MUNDA): (a)
No, Sir.

(b) Does not arise.

(¢) and (d). Madhya Pradesh State
Mineral Corporation have recenfly
shown interest in supplying bauxite
for the Aluminium Plant at Korba,
and the matter is presently under gis-
cussion between the two companies.

Stoppage of Programme for Expan-
sion of Stee! Industry

4913. SHRI PARMANAND GOVIND-
JIWALA: Will the Minister of STEEL
AND MINES be pleased to state:

(a) whether it is a fact that the
programme of expansion of steel in-
dustry has been stopped by Govern.
ment;

{(b) if so, the reason; and
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(c) is it not also & fact that now
there is an increase in the demand of
steel?

THE MINISTER OF STATE IN THE
MINISTRY OF STEEL AND MINES
(SHRI KARIA MUNDA): (a) No, Sir.

(%) Does not arise.

(c) Yes, Sir.

There is an increasing trend in de-
mand for steel in the current year.
Steel sales during  April, 1977—
February, 1978 were higher by 15 per
cent as compared to the same period
during last year.

Accumulated Mica at Pit Heads after
Nationalisation of Mica Mines
in Rajasthan

4914. SHRI 8. S. SOMANI: Will the
Minister of STEEL AND MINES be
pleased to state :

(a) the quantity of mica that has
accumulated at pit-heads after na-
tionalisation of mica mines in Rajas-
than; and

(b) the arrangements made for
disposal of the accumulated stock of
mica?

THE MINISTER OF STATE IN THE
MINISTRY OF STEEL AND MINES
(SHRI KARIA MUNDA): (a) Mica
Mines have not been nationalised in
Rajasthan. However, the mica export
trade wag canalised through Minerals
and Metals Trading Corporation
(MMTC) w.ef 24-1.72 and subsequen-
tly through Mica Trading Corporation
(MITCO) from 1-6-74. The stocks
at the end of the years 1972 to 1977
at pit-heads were as under: »—

Year Stocks (in
tonnes)
972 . . . . . 125
1973 . . . . 13
1974 . . . . 184
1975 . . . . . 206
1976 . . . . . 147
197y - . . . . 70
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(b) The mica is being purchased by
the private exporters who are export-
ing it through MITCO. In addition
the MITCO is also purchasing mica
from time to time through its Train-
ing-cum-Purchase Centre at Bhilwara.
The MITCO has drawn up & program-
me to purchase Rajasthan mica to
the tune of about Rs. 20 lakhs by the
end of the current financial year,

Economic conditions of Miners

4915. SHRI DURGA CHAND: w:ll
the Minister of STEEL AND MINES
be pleased to state:

(a) whether Government have
tfaken any measures in 1877 to find out
the economic conditions of miners in
various mines under his Ministry;

(b) it so, the details thereof;

(c) the number of miners working
in each mine under each category
under his Ministry;

(d) the daily wages paid to these
miners; and

(e) what further steps are being
taken to improve the living and work-
ing conditions of the miners?

THE MINISTER OF STEEL AND
MINES (SHRI BIJU PATNAIK): (a)
No. Sir.

(b) Does not arise.

(¢) to (e). The collection of this
information from all the mines wll
involve inordinate expense and time.

e ww frwr W wen W ofife
Wit weltt
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Development of Area around Steel
Plantg

4918. SHRI YASHWANT BOROLE:

Will the Minister of STEEL AND
MINES be pleased to state:

(a) whether the steel plants in the
country have been urged to take
responsibiity to develop the neigh-
bouring areas within a particular ra-
dius; and

(b) if so, what particular guidelines
have been given to these plants in

this context?

THE MINISTER OF STATE IN THE
MINISTRY OF STEEL AND MINES
(SHRI KARIA MUNDA), (a) and (b).
The public sector undertakings (in-
cluding pubhe sector steel plants)
under the Ministry of Steel and Mines
have been recently advised to adopt,
as a measure of social welfare, one
or two villages around the area of
their operation and to formulate prac-
tical and effective schemes for their
development.
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International Telex Service
4919. SHRI VIJAY KUMAR

MALHOTRA: Will the Minister of
COMMUNICATIONS be pleased to
state:

(a) when was the .International
Telex Service iniroduced and to which
centres was it available to telex subs-
cribers at the end-of Third Five Year
Plan and how has the international
coverage expanded since then in
terms of number of countries linked
to it; and .

(b) when was the International
STD Call Service introduced and to
which countries and how hag its
coverage expanded since then in
terms of number of countries served?

THE MINISTER OF STATE IN THE
MINISTRY OF COMMUNICATIONS
(SHRI NARHARI PRASAD SUKH-
DEO SAI): (a) The international telex
service was introduced from Bombay
and Ahmedabad to London on 16-6-1960.
At the end of the Third Five Year
Plan (March 1966) direct international
telex service was available to the UK,
Japan, West Germany & Phiilipines;
switched telex service via these direct
rouies was available to another 58
countries. At present we have direct
telex links with 23 countries and
telex service available to
another 168 countries.

(b) () Automatic subscriber dialling
on international telex service was
started on a trial basis with effect
from 24-10-1977 to seven  countries
namely Australia, Bahrain, France,
Hongkong, Italy, Singapore and U,A.E.
At present this service is available to
18 countries, Australia, Austria,
Bahrain, Frante, West Germany,
Hongkong, Iran, Italy, Japan, Kuwait,
Newzealand, Singapore, Sri Lanka
Switzerland, UAE, UK, USA and USSR.

(ii) Direct subscribed dialling on in-
ternational. telephone. service was . in-
troduced to London from Bombay on
10-10-1976 and from New Delhi 6n
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31-12-1976. 'This service was extended
to the whole of the UK. on round-the--
clock basis, from 2-10-1977. Extension
of direct subscriber telephone dialling.
to a few major cities in the USA is.
under-.¢onsideration.

Foreign going Post Parcels

4920. SHRI VIJAY KUMAR MAILHO-
TRA: Will the Minister of COM-
MUNICATIONS be pleased to state:

(a) what was the gross weight and.
value of the outward parcels (air and
surface) indicated in reply te Unstar-
red Question No. 1396 on the 2nd.
March, 1978; and

(b) what were the corresponding,
figures for foreign going outward air
parcels and surface parcels, at the
end of the First Five Year Plan and
at the end of the Third Five Year
Plan?

THE MINISTER OF STATE IN THE .
MINISTRY OF COMMUNICATIONS.
~{SHRI NARHARI PRASAD SUKHDEQ
SAI): (a) (i) Parcels are classified into
ditferent weight steps as per Article 5
of the UPU Parcel Post Agreement of
Lausanne 1974 viz. upto 1 Kg, 1 to 3
Kgs., 3 to 5 Kgs,, 5 to 10 Kgs,, 10 to 15
Kgs., and 15 to 20 Kgs. whilé exchang.
ing the same with other postal ad- -
ministrations. It is, therefore, not pos~
sible to know the exact total weight of
all the outward parcels despatched
during the year 1977.

(ii) Post Offices do not maintain
the record of the value of contenty of
parcels; as such this information is
not available.

(b) (1) Total number of outward
parcels (Air and Surface) at the end of
First Five Year Plan=2510,754,

(2) At the end of Third Five Year
Plan=2,50,824.
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Names of Indian Diplomatic Ofiicers
Abroad

4921. SHRI VIJAY KUMAR MALHO-
TRA: Will the Minister of EXTER-
NAL AFFAIRS be pleased to state:

(a) what are the designations of
Indian diplomatic officers in our Em-
bassies, High Commissions and Cen-
sulates etc. abroad who mre designa-
ted to attend to commercial/Trade
work and what are the designations
of diplomatic officers specifically desig-
nated solely as Commercial Represen-
tatives vide reply to Unstarreq Ques-
tion No. 1895 on the 2nd March, 1978;

(b) the reasons for the decline in
number of separate irade representa-
tives im India as per reply to said
Unstarred Question No. 1895 Part (b)
and what are the functions of such
‘Trade Raepresentatives in India; znd

(c) what are the functions perform-
ed by the 58 Indian Commercial Re-
presentatives abroad and how much
expenditure was incurred on them
last year and in the last years of
the first and the third five year plans?

THE MINISTER OF STATE IN THE
MINISTRY OF EXTERNAL AFFAIRS
(SHRI 8. KUNDU) (a) Officers in our
Embassies, High Commissions abroad
who attend to commercial/trade work
are designated ag Ministers, Counsel-
lor, First/Second/Third Secretary and
Attache in order of semority, with an
indication that they look after com-
mercial/trade work e g First Secretary
(Commercial). Officers  designated
solely as Commercial Representative
are also officers with the same diplo-
matic ranks ag above.

In Indian Consulates, Officers are
designated as Consul General/Consul
and Vice Consul in order of seniority.

(L) The decision on whether to main
tain separate offices of trade represen-
tatives is largely that of the foreign
Governments concerned. However, the
decline in the number of such offices
may he partly due to the merging of
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such separate offices with the diploma-
tic missions maintained by foreign
countries in India, as also due to the
fact that trade offices maintained by
countries who formerly did not have
diplomatic missions here, have ceased
to exist separately since the opening of
such missiens.

The main function of Foreign Trade
Representatives in India 15 to promote
trade and economic relations with
India.

(c) The main function of officials
engaged in commercial work 1s to pro-
mote India's commercial, economic and
industrial interests abroad.

The expenditure incurred on the es-
tablishments of Commercial Represen-
tatives abroad.

(1) in 1976-77 was Rs. 2.26,77,000.

(i1) in the last year of the First
Five Year Plan was Rs. 51.69,619.00.

(i) 1n the last year of the Third
Five Year Plan was Rs. 71.51,185.00.

wapry fordl & gxx st drog wiwt F
TR WA Y sa

4922, ot ud Yag wrf aiw :
T §AT HAY TE TN A TAT T
fr .

(%) qovm ® qarg far &
s arEE # KW ma ¥ fed
weqfad), AWT & FTEIT sAwwA &
fao fradfr-fradt ofit sziegt v
wT-Fq AT W §

(w) BT gmds A awar
s ¥ oui wow § 4w feeie

& a7 fem wwa wl § ferd
i ¥
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(%) wn waq wrg & Frariemy
Hhme W & fag g AT g,
L1

(¢) wwa dx dog AT W
Tt wAwrr € 7T g0 A B W
wv vy § 7

SN AAWa § g /Ay (s
aegle e guda "@) (7)) ¥
(v) wiwm gwar qua &1 or W &
SR AT A &Y Far-gea 9 faar
AT )

Coalfields Telephone in Disarray

4923 SHRI A K ROY Wil he
Mimster of COMMUNICATIONS be
pleased to state

(@) whether the attention of Gov-
ernment has been drawn to the news
atems Coalfields Telephones 1in total
disarray published in the Coalfield
Times , dated 24-2-78, and

(b) it so
mat er?

dction taken in the

T I& MINISTER OF STA'1L IN THE
MINUSTRY OF (OMMUNICATIONS
(5! R1 NARHARI PRASAD SUKT-
DEO SAl) (4) Yes Sir  The news
item pushished in Coalfield Times was
rega ding uns¥usfactory local tdle-
phone -ervices difficulties 1n getting
num erq irom Jhana to Dhanbad and
\ice ersa difficulty in getting special
servi es after 22 hours and inflated
and lite receipt of telephone bills

(b) Investigation made in the matter
indicate that local services of coalfield
txchanges are fairly satisfaclory Com-
plaint and fault figures are near nor-
mar  Average duration 1s also near
normal Grade of service of junction
¢ s 15 also satisfactory No comse
plaint regarding poor response of
Special services received from any sub
scriber prior to this news items

CHAITRA §, 1800 (SAKA)
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Telephone bills are issued and des-
patched 1n time by ordinary post as
per departmental rules and remunders
given to all subscribers before discon-
nection of their telephones

Telephone Exchange at Gangapur City

492¢ SHRI MEETHA LAL PATEL:
Will the Minister of COMMUNICA-
TIONS be pleased to state

(a) whether great problem is be-
ing faced in getting new telephone
connections and putting into order
the old ones for want of additional
equipments 1n Gangapur city Tele-
phone Exchange (Bharatpur-Rajas-
than), and

(b) if so, why and the time by
which arrangements will be made 1n
this regard”?

THE MINISTER OF STATE IN THE
MINISTRY OF COMMUNICATIONS
(SHRI NARHARI PRASAD SUKH-
DEO SAI) (a) and (b) No Sir at pre-
sent only 3 applications for new tele-
phone connections are pending for
wanl of partnership deeds {irom the
parties No aaditional equipment 18 re
quired for giving either these new con-
nections or for putting in order the
old ones

wrge feat & WAt W

4925 s} RN W [T
Hore w4 7 T K g w4 fr

() wrge fwdr FwE oR-
qR (WWYETISEE) 9 IH &
Toraar 2ot &

(@) e hwEY F7 @A g
i argAlET Y SEvR g ST

() = T IO TRTRS ¥
age www & el A 0 & araew
gy qater e ¥ wEwA fagw A
e 1 e afz g, ar Y& w= wTor
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& 4T 9t gatw deut ¥ F9 a5 arge-
& fraw w3 fed segd ?

9 #ATRA § (EF Har (o
gk sa= gasa am) : (F) 182

(@) s

(7) =@ wEwEAT F AR
ATEHAAT T AT TG & FV ST TR
g | SHE SR CAES § ATIA-
GAY & w1+ A &

Growing number of Blind

4926, SHRI S. R. DAMANI: Will the
Minister of HEALTH AND FAMILY
WELFARE be pleased to state:

(a) whether he has expressed con-
cern over growing numbers of blind
and those suffering from other eye
diseases while addressing a meeting
in the A.ILLM.S. recently;

(b) if so, the full facts and figures
for the last three years; and

(c) the reasons for this growing
incidence?

THE MINISTER OF STATE IN THE
MINISTRY OF HEALTH AND FAMI-
LY WELFARE' (SHRI JAGDAMBI
PRASAD YADAV): (a) Yes.

‘(b) No survey has been conducted
during the last three years. However
on the basis of studies conducted by
the Indian Council of Medical Research
in 19723—75 it ig estimated that about
45 million people are suffering from
visual impairment and over nine mil-
lion people are blind.

() The reasons for the growing inci-
dence are:—

(i) Growing population.

(ii) Lack of availability of opthal-
mic services to the community.

(iii) Low socio-economic status of
the people including inability to have

MARCH 30, 1978
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nutritious balanced diet which has
lowered the resistance to infection
of the people.

The Governiment of India have
launched a programme for the preven-
tion of Visual Impairment and Control
of Blindness to provide increased
medical facilities for combating this
problem. '

Ayurvedic Hospital under C.G.H S.

4927. SHRI S. R. DAMANI: Will the
Minister of HEALTH AND FAMILY
WELFARE be pleased to state:

(a) the details of the first Ayurvedic
Hospital opened by the Minister of
Health on 10th March, 1978 under the
C.GH.S;

(b) the qualifications of doctors and
other staff manning this hospital and
their remuneration;

(¢) whether it is supposed to work
in coordination with other CGHS hos-
pitals and, if so, the details thereof;
and o”

(d) the future programme for open-

ing more such hospitals including for
other systems of Indian medicine?

THE MINISTER OF STATE IN THE

MINISTRY OF HEALTH AND
FAMILY WELFARE (SHRI JAG-
DAMBI PRASAD YADAYV): (a) The

Hospital, which is located at Aliganj,
Lodi Road, New Delhi, has 20 beds.
The patients admitted to the Hospital
will be treated in Ayurvedic System of
medicine. The Hospital has arrange-
ments for Panchkarma, a special treat-
ment in Ayurveda.

(b) The details of the qualifications
and remuneration of doctors and other
staff working in the Hospital are given
in the annexed statement.

(¢) This Hospital will work in clos.e
coordination with CGHS Ayurvedic

L8l
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Dispensaries functioning in Delhi/New (@) There 15 no immediate proposa
Delni It will also make use of the for the opening of more such hospitals
diagnostic facilities in other Central under any of the Indian Systems of
Government Hospitals m Dell Medicine

Statement

sl Desiguation No  Quahfications possessed Scale of Pay
No by the present }

Plus usual allowances ad
mussible to the Central
Government lnervxnu m

hi

1 Ayurvedic Physiaan (look- One Diploma in Ayurveda Post Rs 325—80u (pre-revased

g after the work of Med1 Graduate Degree  from scale)
cal Supdt fpend,mg re Guarat Ayurvedic The scale of pay of the
cruitment of a regular n Umiversity Jamnagar post of medical Supdt
cumbent) 1s Rs 1100--1600
2  Ayurvvedic Phvsician Two
1) Male AMBS Rs 6501300
(revised scale of pay)
(n) Female B S, DAMS Do
3 Pharmaci t ¢ tm Clerk One  Matne, Up Vad Ry 330560
Ayurveda
4 Pharmacist Avunieda Two (1) Matric Vaid Vshard  Rs 330—560
5 Panchkarma Asustant Male One SSLC,BA Part | Rs 330— 60
6 Nuse Ayurveda One (1) Higher Secondary Rs 425—640
) Registered as Ayun edic
Nurse
7 1DC One  Higher Secondary Ry 261 -400
8 Nursing Orderly One  Middle Rs 196—232
9 Cook Oue Nl Rs 210—270
10 Ayah Lhree (1) Higher Sccondary Rs 196 ~232
part 1
(1) 8th class
(m) Vth class
11 Mate cum Mavalch One  jrd class m Aimv Ry 196—232
12 Sweeper Three  Nil Rs 196 —232

135 LS—y
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Number of Employees in Hindustan
Teleprinters Ltd. and Indian Tele-
phone Industries Ltd.

4928, SHRI SHIV NARAIN SARSO-
NIA® Will the Minister of COMMUNI
CATIONS be pleased to state

(a) the total number of employees
in Class I, II, III & IV class.wise 1n
Hindustan  Teleprinters Ltd, and
Indian Telephone Industries Ltd.,

(b) the number of Scheduled Castes

and Scheduled Tribeg in each class
in each undertaking, separately;

(c) whether Government’s order
relating to reservahon of vacancies are

MARCH 30, 1978
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followed in the matter of recruitment
and promotion in these undertakings;
and '

(d) 1if not, the reasons therefor?

THE MINISTER OF STATE IN THE
MINISTRY OF COMMUNICATIONS
(SHRI NARHARI PRASAD SUKH-
DEO SAI): (a) and (b) The total
number of employees in Groups A,
B, C, and D (previously Classes I, II,
III and IV) in HTL and ITI Ltd and
the number of Scheduled Castes and
Scheduled TriBes in each Group 1n
each undertaking, as on 1st January,
1978 1s indicated below

Hindustan Teleprinters Ltd

Total Scheduled Scheduled

number  Castes Tribes
of
employees
Group A 34 2 1
Group B 77 !
Group C 1,647 P 17
Group D 136 28 1
ToiaL 1 944 169 22
Indian Telephone Industries Ltd
Total number  Scheduled  Scheduled
of employces  Castes Tribes
Group A () 1 -
Group B 1170 73 3
Group C 20,575 3229 62
Group D 2,317 o2 5
Totar 24,671 4,215 70
(€) Yes, Syr

(d YDose not arise
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Employees including SC/ST working
in undertakings under the Ministry of
Steel and Mines

4929. SHRI SHIV NARAIN SARSO-
NIA: Will the Minister of STEEL, AND
MINES be pleased to state:

(a) the class-wise (I, II, III & IV)
total number of persons in each of
the following undertakings function.
ing under his Ministry; (1) Bharat
Aluminium Co. Ltd., (2) Bharat Gold
Mines Ltd., (3) Hindustan Copper
Ltd., (4) Hindustan Zinc Ltd., (5)
Mineral Exploration Corporation Ltd.,
(8) Bharat Refractories Ltd., (7) Bo-
karo Steel Ltd., (8) Bolani Ores Ltd.,
(8) Hindustan Steel Ltd., (10) Hindu-
stan Steelworks Construction Ltd,,
(11) Indian Fire Bricks & Insulation
Co, Ltd., (12) Indian Iron & Steel Co.
Ltd, (13) Kudremukh Iron Ore Co,
1.td. (14) Metallurgical Engineering
Consultants {(India) Ltd, (15) Metal
Scrap Trade Corporation of India
Ltd.,, (18) National Mineral Develop-
ment Corporation Ltd., (17) SAIL In-
ternationa} Ltd., (18) Salem Steel Ltd.
and (19) Steel Authority of India
Ltd.;

(b) the number of Scheduled Castes
and Scheduled Tribes in each class
and each Undertaking separately;

(c) whether the Government of
India's Orders relating to reservation
of vacancies are followed in the mat-
ter of recruitment and promotion in
these Undertakings; and

(d) if not, the reasons thereof?

THE MINISTER OF STATE IN THE
MINISTRY OF STEEL AND MINES
(SHRI KARIA MUNDA): (a) to (d)
The total number of employees as on
31-12-1977 in Groups A to C and the
number of employees belonging to
Scheduled Castes and Scheduled Tri-
bes in the following undertakings is
given in the attached statement.

1. Bharat Refractories Limited.

2. Bokarg Steel Limifed.

3. Hindustan Steel Limited.

4. Hindustan Steelworks Construc-
tion Limited.

5. Metallurgical and Engineering
Consultants (India) Ltd.

6. Metal Scrap Trade Corporation
Ltd,

7. National Mineral Development
Corporation Limited.

8. SAIL International Limited.

9 Salem Steel Limited.

10. Steel Authority of India Limited.
11. Kudremukh Iron Ore Company
Limited.

A directive has been issued to all
these companies under their Articles
of Association for the implementation
of Government orders relating to re-
servations for SC/ST candidates 1n
direct recruitment and promotions in
their services.

Similar information in respect of
the remaining Companies is being col-
lected and will be placed on the Table
of the House.

Statement
Name of Undertakings Number of Employees as on 31-12-1977
__G-mup ‘A: Group ‘W Group ‘C?
Excluding Sweepers
Sweepers
1 2 3 4 5
1 Bharat Refiactories Limited . Total 37 37 717 8
. S.Ca. . 101 8
S. Ts, 65

———
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1 2 3 4 5
2 Bokaro Stegl Ltd. . . . Total 3,083 1,318 29,160 9ob
S. Cs, 22 19 3,333 836
S.Ts. 31 23 2,632 67
3 Hindustan Steel Ltd. . Total 8,930 8,469 1,13,248 2,937
S.Ce. 123 211 11,018 2,425
S.Ts. 33 77 10,358 99
- 4 Hindustan Steel-works Construc-
tion Limited. . . . Total 1,779 396 23,149 73
SGCs. 20 7 3,094 64
S.Ts. 6 2 3,084 5
5 Metallurgical and Engineering
Consultants {India) Limited.  Total * 1,460 209 1,410 68
S.Cs, 29 1 100 54
S.Ts. 10 10 304 14
6 Metal Scrap Trade Corporation, Total 9 4 18
Ltd. S.Cs. .. .. 3
”, S.Ts. .-
7 National Mineral Devclopment  Total 596 6,611 172
Corporation Ltd. 596
5.Cs. 25 16 771 125
S.Ts. 1 6 1,574 2
8 SAIL International Limited. . Total 67 14 86 1
S.Cs. .. .. 27 I
S.Ts. .. ‘e 1
9 Salem Steel Lid. . . . Total 66 14 91 12
S.Cs. 5 1 14 11
S.Ts. .. .. 6 .
1o Steel Aathority of India Limited, Total 114 g1 130
S.Cs. 3 2 292
S.Ts.
11 Kudremukh Iron Ore Company Total 202 41 517 2
Limited, S.Cs. 6 .. 54 2
S.Ts. .- .. 19 ..
NoTE : - o

(1) Group A posts carry 2 pay or scale of pay with a maximum of not less than Rs. 1300.

{2) Group B posts carry a pay or scale of pay with amaximum of notless than Rs. 9oo but less
than Rs. 1300.

(3) Group G posts carry a pay or scale of pay with a maximum of over Rs. 290 but less than
Rs. goo.

(4) Total means total number of employees.
(5) 8.Cs. means aumber of Scheduled Castes employees.
{6) S.Ts. means aumber of Scheduled Tribes employees.
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gredvifien sty

4930. W VWM YAT W T
wrress wie oficere wenoy waY 77 wwe
T w9 fw

(%) w1 qvwr wq ¥ dqre oF T
fredfas wefun o waw & gy
wH ¥ N ¥ (wrare,  faai
waar ofrags) ool wwar @gwA
g1 ¥ & wh Gl gurar groawdy
¢ v oy Toir WY wrw qgwr A
AT 4t T AFEE qger Ay &
(wranaa s afeww) |, Wk

(&) o7 7o olir ® w7 F
forr ®ewi7 3qr sEmEr wv @ ¢
(wTrm@mA q19e)

warewy WX afae weq aaTe
& Trow wot (w0 wraRnt v arEw)
(¥) ag g & 7 § fr aw %
¥ furT preaE o TAREd ok W &
gat oI WX & Wi § wear wfea
qAFA (TIEE) WY R E 4 g
dfay garsar wY ARRA T AN ¥
fore ssft g« &1 Frga Jueew W E
warfa wwa ag avenan § f oF @
g gt W o A ¥ AT granifer
gATEAT WO TR A =i § o
T wE wfgww” & wawre
) or fafaq 0% g qord 9w &
fand e vy ardr WAt S
@ g wY g4 ax freife
NI § A7 O A3 a0F F AU aw
grwd, & oy % Sruw @ ww
v T g1 % 100 ¥ W whiw
a5t & gradfas A STOF e &
gAY EATT oW A oY ATAT @1 § Af
™y 3T Ferfam e & &
wE A M7 WX & Faw e T
g weg & wrh R nfr o &

THE guTn G § grangfew
aTEat WY g Mfe W far F 9w
T AT W W I A o
THY WY T gareaT A oA A
T_EFT )

(=) wwr =ft Fzo7

freddfew ey

4931 oY T gRT qW T
earevn s ofowre weom welt w4z
s WY For w4 fw

(v) w1 ‘wniaw w5 Afer
utr FAfan Afewr @i’ grnddr
v qeferere v § W v v feaa
N wagaaT % graNfew  gET
frodw @ wie avi 7 gowr arfew
Ay 7@ faa @ R,

(&) ®T FTF ¥ adwa g
&t s w3 & fav a6 1968 WX
1971 ¥ wav wfafe fgwr & o
gy ¥y gt ofey faniow
AT N F FTOT WIS WY A0 HY I
ST Iy adr & o

(w) afz &, at = % wg
EEAGEY 7 geIT Igerew A & fRg
TTwRTT AT wrardy ¥ § 7

eareey WYC afvare e wWwre
| o e (st et Save Ay
(%) “omiae v Afeaa”’ are g
aro fafas vr gew § oW A
greiadY & fagra aar fraT™ € T
e & fav @rntfer ot ¥
¥ar & smagrfrr frdw far go &
Féfen dfewr oo aweT W o
ferfirer o gardt qrerw & fora® st
o w7 sAnr ¥ fawfaw stefiaat &
wor g adiw fear wr §0 el
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fafirear el ¥ fafirear vd v ¥
fag g7 wwrfore qewl & daw a0
g fufuw etfow firgr gegmt
g fafire w6t & fag & ge® qre-
geaH! W% g adt & v § fraifea
# 7f & w1 9% qrgg faet ¥ ol
qrsg=al & wriwa ¥ v § 1 qarfy
ag wEgT Wag 3 WG v fr faer
T IR ¥ g ¥ et il
W AT g% At & A @ JrEd
wifs Adfan dfewr gu ¥ Fwa
67 Wfaat & o3 aforg & Y ot
ot &F T & foo woats & Tafe
AT AT 33T §F 67 wwfogi &
n-gd foard wv w% &, Afew aw
frond fasremr @Y a8 dm B
T wfear oo gt §0far
dfewr a< 787 799 § | TW AHY WA
800 FnAWfTw TARAT gIwA F &
oY wreT gwa g fay ay fade
& waETe darT A 0f § a o due
¥ & wawit wr e fafww wraw
‘Terdl AX oA g qrawedfear,
ow mefer ferrew o W
feguar wry Sfeeww A far afea
sfe & fear gor &

(=) WY (). wrefr fafeer
qgfa ot it Fr dfew W0
fafrafes 77 & yor #t w9 FW F
forg et ¥ ox qqFw wav Afafa
frgrr o ofF ) Afem arz & 1971 &
g 1 qF wew faduw dag §
o far mm ) 5@ gEd fw W
< afafe & dw fear mT) 7g
wfafr 3o w & fafaw demY & of
ot 357 oy & fafery it & grenddr
¥ foiee, fmnfat st sq@
fafrest & waor gwar v 3w
O & ST 93§97 ¥ @& fodaw
Ay faray wrare oY e 3 Sy AW
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afeyg wiafas, 1973 a% mum ) ¥w
wfefanr & syt & o =iy
gradd afeeg & s gk it
aw & gt fafwear & fag fafm
fraffe fod o@ o greimdr &
Ivaw frers ww fafase fed omd o
T yraw wR fafron gratddt & qur
fagr=it & wIaTe 3, 78 @y & fag
goae faa gragn aonft s ™
ST AT FAG FH 1T ArE ooy gy
§ fv 2w § S #7 w@ HEafew
ITATT IIeT AEY A !

it fafwesr ozfe

4932. =l WH HRAT YW : F
ara WY of@R s 5T oag
TqW w1 g1 w9 fw

(%) sar et Fafaear gafa
oAt Ay q@F  wRA W
Afewn” #Y wAGAT Ik SHAT F)
a6 qfoormr 787 & aadT § e qw F
St FW T AR A 4G A qG
qfgFTw = ¥ TAFT WAGAAT TR
¥y W W@y, W

(=) afz @, @ s w5
AR FE Ty W F fAw awR
T wEAAEr G F 7

e T afvare weanr Famem
& Trea WAt (s e Sa aee)
(%) “mmias s Afsfe” wreex
g g foet wf oF g ot
38 gy & fagra) w1 aviw fen
¥ s dfrare s w7 gt Fafr
¥ o v & fag fafaw aqw,
firan oz fafas oy &1 ood fagifers
et % greavitd fawre & gfaardt fear
# oY wad st qer & afvTR iy
9 TR S W ¥ farg fafaw fad
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fa gu § 1 77 qw Frfewr arw & fi
‘v e Afefer” ¥ e v
gravfey fafeen qaft oww @
§ Tt | g g ot 7 & v 2w
g A A g @ @
6% wftrwaT 95w geaw o I W
a1 e W sk e
gear § “griwa ww Afefew” w)
et ST wfrard @ wYfc gz v
aTEAwR or qrsgAat ¥ o wfiew &)
yeas frardt § fagifa awr a%
“qri¥ad g ¥fefar” a1 e AT
TIAT AT I IR G ¥ qw gawy
faforsz adtar % afioh g qwar &4
AT TF 99T AR fraife @,
faa# fafae fawdt & garr  “omiw
wrs Afefaa” a1 fawqa wegaa WY
fafiger @, 3w & Freavifas forer &
TERET 7 F AT s FTE )

(=) ag wor T4 3547

Earnings from P.COs. ang P.C.O.
proposed to be given in Assam

4933 SHR! AHMED HUSSAIN: will
the Minister of COMMUNICATIONS
he pleased to state-

(a) the amount earned, year-wise
‘A’, ‘B’ and ‘C’ Class Cities of our
country during the last three years
ending 31-12-77, and

(b) the number of PCOs proposed
to be increased by the end of the cur-
rent year in the state of Assam and
the places where PCO will be estab.
lished?

THE MINISTER OF STATE IN THE
MINISTRY OF COMMUNICATIONS
(SHRI NARHARI PRASAD SUKH-
DEO SAI): (a) and (b). The infor-
mation is being collected and will be
laid on the table of the House,
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Insurance of agricultural labeur

4934. SHRI YADVENDRA DUTT:
Will the Minister of PARLIAMEN-
TARY AFFAIRS AND LABOUR be
pleased to state:

(a) whether Government are con-
templating any scheme for the life
insurance of agricultural Labour; and

(b) if so, the brief outline thereof;
and if not, why not?

THE MINISTER OF STATE IN THE
MINISTRY OF LABOUR AND
PARLIAMENTARY AFFAIRS (SHRI
LARANG SAI): (a) and (b). There
13 no such proposal under considera~
tion of the Government. However,
as a result of the Special Conference
on Rural Unorganised Labour held
on 25th January 1978, there is a pro-
posal to constitute a Central Standing
Commiilee on Rural  Unorganised
Labour to look into the entire question
of welfare and conditions of service
of the rural unorganised workers.

Alcoholic drinks and marcotic drugs
among college students

4935. SHRI SHYAM SUNDAR
GUPTA): Will the Minister of
HEALTH AND FAMILY WELFARE
he pleased to state:

(a) whether a survey was under-
taken by the Uniteq Nationg in rela.
tion to the use of alcoholic drinks and
narcotic drugs among college students;
and

(b) if so, the number of such sur-
veys so far undertaken by the World
body and what were the conclusions
arrived at?

THE MINISTER OF STATE IN THE
MINISTRY OF HEALTH AND
FAMILY WELFARE (SHRI JAG-
DAMB] PRASAD YADAYV): (a) Gov-
ernment are not aware of any such
survey having been undertaken.

(b) Does not arise.
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Agreement with Iran for supply of (%) afx gqr, & suwe g WE
crude
gfefer &@ & far wur ware ey
4936 SHRI AHMED M  PATEL M amaumrR A’

Will the Minister of EXTERNAL AF-

FAIRS be pleased to state .
LEIM |IT WX AATAQ | o Sy

(a) whether there has been an) it wiear quan F) ofr t
new agireement between the Govern- ( ) ( ) m
ment of India and Shah of Iran re- =
cently in regard to import of addi- (G) e (q) oy S frrars
tional crude from Iran, and ¥ e av w6 fragawr af &1 awe ®

(b) 1t s0, the quantity of additional =, grr Y 7 S .
crude to be importeq and on what T hﬁiﬁﬁ“ ey & T‘ﬁ il
terms’ aeT-awn s A dmw FT 3 A

750% ® s

THE MINISTER OF STATE IN THE > ¥ 1000°%0 sfy =1 & frw t
MINISTRY OF EXTERNAL AFFAIRS 7 qfgwr awe & wrf T i Afwar
(SHRI 8 KUNDU) (a) and  (b) wr frwarnlt & @ v afe ¥
Iran has offered to make availabie FHCAEY TE §€ sTTe 97 mranfar

additional crude oil supplies annually

at OPEC price on credit terms or lum- war v &)1 fafara & ddd g

psum payment, a; may be suitablc & T fauifa s "9y ﬁfgég 12
The rupee equivalent of these instal- a o ~

ments or the lumpsum would be fun- ? ?’ha‘m ¥ 3gw w1 A
ded in India as requred whether for T IGT EWT | T A qoie § wmd ik
Investment or expenditure or could be Ffamr % m@ma@’raé FeqrET A

used to finance approved projects such . -
as Alumina Piroject for the Eastern B @AM q E@H g FaY "qﬁfm ¥
Coast Deposits of bauxite Paper and Ay % qfg #Y awgoy w1 §)

Pulp Facto v tor Trpura and Second

Stage of R.jisthan Canal

Detatls 1ncluding quantity of crudc q5 ¥ qanr ¥ dwT
to be imported ate yet to be decided
upon hy the two Governments 4938 ¥lo m i‘w! o
T Taree WY gfeae weaT WY 7%
et geytiifran o wogeht ¥ qen T W T a4 fr

S (F) =1 I3 & @ F w0
4937. ¥o Agriiaw fag wrwr : % AHET 4 #AT % swfe g

T EEqN W am 74T gg Ty« ¥
T oW e (@) =fz @, & & ¥ TowAR
(=) @ megfutraw Frafaus ¥ T Py s ge, W
Aoy oegfafmm @7 F=got & e () wewrT ¥ gw av 7 AAT
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T W ®TAT 200 T & THTC A
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Derecognition of Ayurved Ratna of
Allahabad University and Acharya
Pariksha of Delhl Vidyapeeth

4939 DR MAHADEEPAK SINGH
SHAKYA Wil th: Minister ot
HEALTH AND FAMILY WFIFARE
he pleased to state

(a) whether 1t 18 a fact that Ayurved
Ratna of Allahabad Umiversity and
Acharya Pariksha of Delli Vidyapeeth
have been derecognised and

(b) whether many students have
been rendcred 1dle as a result theieof,
and 1l so the reasons therefor?

THE MINISTER OF SIA1E IN TIlk
MINISTRY OF HEALTH AND
FAMIILY WELELFARE (SHRI JAG
DAMBI PRASAD YADAV) (a) and
(b) The Allahabad Universily does
not award any Ayurvedic qualification
However, Avurved Ratna qualfica-
tion 1s awarded by Hindi Sahitya Sam-
melan Prayag This gualification
awarded between 1931 and 1967 1s al-
ready included in the Second Schedule
of recognised qualifications under the
Indian Medicine Central Council Act,
1970 The Hind1 Sahitya Sammelan
however continues to award the guali-
fication of Ayurved Ratna’ The
qualification awarded after 1967 1s
not recognised Yor the purposes of
IMCC Act

If thig Institution provides for regu-
lar teaching in accordance with the
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curriculam and syllabug prescribed by
the Central Council of Indian Medicine
then the qualification to be awarded
by them will be recognised under this
Act

All India Ayurved Vidyapeeth,
Delhi, awards the following qualifica
tions —

Ayurveda-Visharad
Ayurveda-Bhishak
Vaidyacharya
Prajavaidya Pariksha
Vaidya-Visharad
Ayurvedacharya

B N e

c =

All of them are included 1n the Second
Schedule of IMCC Act, 1970 and,
therefore, they are recognised for prac-
tice etc

In Septembe: 1976, the Government
ot India approved the Ayurvedic sylla-
bus among others recommended by
the Central Council of Indian Medicine
and this 15 to be uniformaly imple-
mented all over the country

Section 17 of the IMCC Act 1970
has been 1mplemented with effect
ftiom 1 10-1976 Those who do not
hold a recongmsed qualihcation are
not entitled to registration and prac-
tice

aeq WA ¥ vouE Wiy wwew 9%
wfor  geam T

4940. st geTe wgw
st ffer ow W o

T ™ i WA qA T qg @
N T w9 fw

(%) =T 7oy W2W ¥ 99T Ay
ot L CO s e B o S T )
oqifier ® & wery X frare fien
Eilkc 8

(w) zfe gr, & =1 uImz ¥
Tt qqifim £ ¥ fog afaorar
wid &< we fomr matr §, ot
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Enforcement principle of equal pay for
equal work by Engineering and instra-
mentation Industries

4941, SHRI C. K. JAFFER SHARIEF:
Will the Minister of PARLIAMEN-
TARY AFFAIRS AND LABOUR be
pleased to state:

(a) the names of the industries
which have enforced the principle ot
‘equal pay for equal work’;

(b) whether engineering and instru.
mentation industries have been covered
under the scheme; and

(¢) if not, by when this principle
would be enforced in these industries?

THE MINISTER OF PARLIAMEN-
TARY AFFAIRS AND LABOUR (SHRI
RAVINDRA VARMA): (a) The Equal
Remuneration Act, 1976 which pro-
vides for the payment of equal re-
muneration to men and women wor-
kers for the same work or work of a
similar nature has so far been extend-
ed to 21 employments, viz.,—

1. Plantations (covered under the
Plantations Labour Act, 1951).

2. Local Authorities,

3. Central and State Governments

4. Hospitals, nursing homes and dis-
pensaries.

5. Banks, [nsurance Companies and
other financial institutions.

6. Educational, teaching, traiming
and research institutions,

7 Mines.

8. Employees Provident Fund

Organisation, Coal Mines Provident
Fund Organisation and Employees
State Insurance Corporation.

9. The Food Corporation of India,
Central Warehousing Corporation and
State Warehousing Corporation.
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10. Manufacturing of Textiles and
Textile Products.

11. Factories located in Plantations.

12, Manufacluring of Electrical and
electronic machinery apparatus and
apphances.

13. Manufacture of chemical and
chemical products (except Products of
Petroleum and (oal).

14. Land and Water Transport.
15. Manufacture of Food products.
16. Other manufacturing industries.
17. Electricily, Gas and Water.
18. Wholesale and Retail Trade.

19. Construction including activities
allied to construction.

20, Transport, storage and com-
munications.

21. Agriculture and activities allied
to agriculture.

22. Air Transport Industry.

23. Real Estate and Business Ser-
vices and Legal Services.

(b) Yes, Sir.

(¢) Does not arise.
HTHATT

4942. st faamae s oRAW ¢
1 wave Wit qfar wwm S ag
g #y Far & fE

(F) war wear 1 e faw,
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ESI Scheme for Rural Workers

4945 SIIRI K MALLANA Will the
Minister of PARLIAMENTARY AF-
FAIRS AND LABOUR be pleased to
refer to the reply given to Starred
Question No 520 on 22nd December
1977 and state

(a) whether Government have ex-
amined the possibility of extending the
scheme of Employees’ State Insurance
Scheme to rural workers, and

(b) if so, the details thereof and if
not, by when a decision i1n this regard
would be taken?
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THE MINISTER OF STATE IN THE
MINISTRY OF LABOUR AND
PARLIAMENTARY AFFAIRS (DR
RAM KRIPAL SINHA) (a) and (b)
The matter 1g under consideration

Restrictions on quota of stainless steea
to newly licensed gteel rerolling
factories

4946. SHRI G M BANATWALLA.

SHR1 MUKHTIAR SINGH
MALIK

Will the Minister of STEEL AND
MINES be pleased to state,

(a) whether it 1s a fact that restric-
tzons on the 1ssue of quota of stainless
stee] sheets to the newly licensed stain-
less steel rerolling factories is leading
to black-marketing 1n stainless steel
sheets, and

(b) 1f so, what action Government
have taken to remedy the situation?

THE MINISTER OF STATE IN THE
MINISTRY OF STEEL AND MINES
(SHRI KARIA MUNDA) (a) and (b)
There 18 no control on the distiibution
and supply of stainless sleel sheets
The question of 1ssuing any quota”
or black-marketing’ in stainless steel
sheets, therefore, dves not arise

Visit of Afghan President

4847 SHRI G M BANATWALLA

SHRI MUKHTIAR SINGH
MALIK

SHRI C K CHANDRAPPAN.

Will the Minister of EXTERNAL
AFFAIRS be pleased to state

(a) whether President of Afghamstan
wvisited India during the month of
March, 1978,

(b) 1if so, the salient features of the
discussions held with the leaders of
the Government of Ind:a, and
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(¢) whether any fresh
has been made if so,
thereot’

agreement
the details

THE MINISTER OF S1A[E IN l1lIE
MINISTRY OF EXTERNAL AFFAIRS
(SHRI S KUNDU) (a) Yes Sir 1lhe
President of Afghanistan paid a state
visit of India from the Jrd to the 5th
of March 1878

(b) and (¢) The discussions con-
cerned maltery ot international ond
regional significance and bilateral co
operation The two sides expressed
complete satisfaction at the progress
of their bilateral relations in the poli-
tical, economic and cultural fields and
decided to explore further avenues for
consohdating and enlarging them
The discussions revealed g close iden-
tity of viewg reflecting the deep under-
standing which has existed between
the two countries An agreement for
delivery of 50,000 tons of wheat to
Afghanistan as a Commodity Loan wa.
concluded during the visit

Request to launch crash programme to
develop telecommunications by
Rajasthan Government

4948 SHRI S S SOMANI Wil the
Mimster of COMMUNICATIONS be
pleased to gtate

() whelher the Government of
Rajasthan hag requested the Central
Government to launch a crash pro-
gramme to develop the telecommunica-
tions sector 1n the State for which all
possible help at all stages will be
made readily avallable by the State
Government and

(b) 1f so the reaction of the Central
Government thereon?

THE MINISTER OF STATE IN THE
MINISTRY OF COMMUNICATIONS
(SHRI NARHARI PRASAD SUKH-
DEV SAI) (4) No Sir

(b) Question does not arise
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Post Offices in rural areas in Gujarat
during 1878-79

4949 SHRI AHMED M PATEL
Will the Minster of COMMUNICA-
LIONS be pieased to state the num-
bet of Post Offices which are proposed
io be opened in the rural areas of
Gujdrat during the year 1978-79 dis-
trict-wise?

THE MINISTER OF STALE IN THE
MINISTRY OF COMMUNICATIONS
(SHRI NARHARI PRASAD SUKH-

DLV SAl) It is tentatively proposed
to open 250 Post Offices in the rural
areag of Gujarat during the year 1878-
79 Statement showing the district-
wise targets 1s enclosed

Statement
St Name of the distnct Post
Ne ofhices
prop osed
t be
cpened
duning,
1978 79
(lentat
nely
1 Ahmedy al b
2 Anrd 13
3 Banaskantl 12
4 Bharuct 10
o Bhavoa ar '
b Dangs 4
7 Gandlunaga 10
8 Jamnige 29
9 Junaguwh 15
10 kheda 15
14 hachdhh 7
12 Mchsany 10
13 Panchmal o 12
14 Rajkot 17
15 Sabarka: tha 15
16 Snat 20
17 Surendranagir 15
18 Vadodr 15
19 Valsad 13
ToiaL 25
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Loss in Durgapur and ISCO

4950 SARI VASANT SATHE Wwill
the Minister of STEEL AND MINES be
pleased to state

(a) whether it 1s a fact that the two
public sector steel plants in West Ben-
gal—Durgapur Steel Plant and Indian
Iron & Steel Co are likely to incur
huge losses during the current year

(b) 1f so furnish detalls thereof
and

(¢) what eflective steps are taken/
proposed to make these units run
profitably”

THE MINISTER OF STA™E IN THE
MINISTRY OF 3TEEL AND MINFS
(SHRI KARIA MUNDA) (a) and (b)
The loss hikely to be incurred by the
Durgapur Steel Plant during 1977-78 1s
estimated at Rs 1356 crores while
Indian Iron und Steel Company Limit
ed 1s expected to 1incur a4 loss of
Rs 3129 crores during the same period
These flgures are provisional at pre-
sent

c) Durga Steel Plant

(1) Getting reasonable prices for
1ts product, from the Indian Ral
ways —

The Inacian Railwayg are the only
buyers of some of 1its products and
it 15 fc 1t that the prices paid for them
are not reasonable  The 1ssue has
been remittcd to the Chief Cost Ac
countg Officr under the Mimstry of
Finance for making suitible recom-
mendation about a reasonable price
for the products
(1) Maximising prod iction —Stepg
have heen taken {0 maximise pro-
duction in the wheel and axle plant
(1) Diversityving production —
Schemes for diversifying production
are under consideration of the nlant
and Steel Authority of India Itd

(1v) Supplv of good quahity of coal
and adequate power —The plant's
production suffered considerably
during the current vear due to short-
age of good coal and power experi-
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enced by the plant The matter is
being pursued continuously with the
agencies concerned for putting matterg
right

Indian Jron and Steel Company
Limited

(1) Schemes are being implemented
for restoring the capacity of the steei
plant of the company to 1ts rated
leve] and to sustain the production
at the rated level Various schemes
for diversification of production,
modernisation of 1ron and steel
making facilities and setting up of a
Sintering Plant are bemng formu-
lated

(11) It hag been decided that in
oider to ensure a coordinated deve-
lopment of the company and
make lor better management of ils
tcchnological  production and An-
dnclal problems the shares present-
ly held by the Central Government
In this company should be transfer-
rec to Steel Authonty of India Lamt.
ed (SAIL) when 1t would become a
subsidialy of SAIl It 1s also aro-
posed to acquire the shares held .y
the public financial institutions rnd
others and to transfer these to SAIL
so that IISCO mav become a Division
of SAIL

(1) In order to lighten the exces-
sive interest hurden of the com
pany 1t has been decided that fin-
ancial As 1stance to be extended to
the company for expenditure on
capital schemeg during the three
veary from 1977 78 should be 1n the
form of equity It has also been
decided that moratorium of ‘hree
years should be allowed on payment
of interest on the loans granted to
the company during the current vear
to meet cash losses

Percentage of educated and
uneducated unemployed
4951 SHRI B P MANDAL Wil
the Minister of PARLIAMENTARY
AFFAIRS AND LABOUR be pleased
to state the percentage of educated
and uneducated unemployed at pre
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sent in India as a whole, Statewise? tion is not available but the enclosed
statement gives the percentage of edu-

THE MINISTER OF PARLIAMENT-  ¢ated (Matric and above) out of those

ARY AFFAIRS AND LABOUR (SHRI registered with Employment Fxchan-
RAVINDRA VARMA): Such informa- ges.
Statement

DPercentage of educated ( Matic and Above) and uneducated (Below  Matric, ncluding illiterates) j

? . £ v 3 job-seekers

on the Live Registerof Employment Exchanges at the end of June, 1077, 1n nariaucsmlit{ Union Territories
and at all India level. .

States/Union Territories Percentage Educated  Percentage

Uneducated
States
1. Andhra Pradesh . . 47°5 52'5
2, Assam e e 41°9 58t
9. Blh'ﬂ!‘ . . . . . . . 515 185
4. Gujarar . . . . . 569 431
5. Haryana e 53 3 46-7
6. Himachal Pradesh | . . . 50 5 49" 5
7. Jammu & Kashmir , . . . . 468 53 2
8. Karnataka . . . . 59 8 j0 2
9. Kerala . . . . . . . 54'5 4575
to, Madhya Pradesh , . . . R 43 0 37 O
11. Mahrashtra . . . . . 543 437
12. Manipur . . .. . 5601 13 9
13. Meghalaya . . . . . 439 b1
14. Nagaland . . .. . 374 bz2-b
15. Orissa . . . . . . 38: 4 616
16. Punjab | . . . . . . 487 51093
17. Rajasthan . . 52° 1 47'9
8. Sikkim® . . . . . . . ’
1g. Tamil Nadu . . . . . 526 47 4
20. Tripwa . . . . . 5be 1 439
21, Uttar Pradesh . . . . 54 3 46°7
22. West Bengal . . . . . 49 6 50 4
U nion Tersitories
1. Andaman & Nicobar Islands . . 102 8q 8
2. Arunachal Pradesh®
3. Chandigarh . . . 52:6 474
4. Dadra & Nagar Haveli® . .
5. Delly . . . . . . Bo1 ig-9
6. Goa . e e 53°3 1b- 7
7. Lakshadwcep . . . . . 3201 67'9
8. Mizoram e e 41°b 58 4
g. Pondicheny . . . . . 608 392
ALL IADIA .. 51 8 48 2

Nem ;1. *No Employment Fxclunge w functioning in these StatesfUnion "Verritories,

4. Txclude figures in respect of University Employment Information and Guidance Burcaux
except for Dethi and Maharashtia

4. Alljob-seekets on the Live Registe of Employment Exchanges are not necessarily
unemployed.

4. Registiation being voluntay, all the unemployed persons may not get themselves registered
with the Employment Exchanges.
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Production of steel in public sector

4952. SHRI B, P, MANDAL; Will the
Minister of STEEL AND MINES be
pleasegd to state:

(a) the total production of steel in
public sector and private sector in
1976-77 and 1977-78; and

(b) the reasons for increase or de-
crease ag the case may be?

THE MINISTER OF STATE IN THE
MINISTRY OF STEEL AND WINES
(SHRI KARIA MUNDA): (a) The total
production of saleable steel in Public
and Private Sector in 1976-77 and
1977-78 (estimated) is as follows:—

("ooo  tonnes)
1976-77  1977-78
(Estumated)
1 Public  Seetor
Integrated Steel
Plants . 5372 5273
2 Puvate Scator
Integrated Steel
Plants 1550 1586
3 Minusteel Plants 700 950

(h) The producifon in Public Sector
Steel Plants in 1977-78 has been
affected adversely on account of &
number of factors such as frequent
resirictions/interruptions’ ih the supnly
of power, particularly at Bokaro,
Durgapur and Indian Iron and Steel
Co., certain problemsg in the supplv of
coking coal fn quantity and quality.
strike at Dugda and Bhojudih Coal
Washerieg in Ocfober 1977 and ‘ndi-
fferent industrial relations in gome of
the plants, particularly at Indian Iron
and Steel Co. However, production
in the Ministeel Plants has improved
on account of raise in demand and as
a result of the certain measures taken
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by Government such as revision 'n
excise duty and import duty, permis-
sion to diversify production etc.

Linkingy of Madbopura Telephone
Exchange with Patna

4953. SHR] B, P, MANDAL: Will the
Minister of COMMUNICATIONS be
pleased to state:

(a) whether the Madhopura (Bihar
Circle) telephone exchange has no
direct link with Patna, and calls are
rcuted through Saharsa,

(b) whether Government propose to
link Madhopura Exchange with Patna;
and

(¢) if so, when?

THE MINISTER OF STATE IN THE
MINISTRY OF COMMUNICATIONS
(SHRI NARHARI PRASAD SUKH-
DEO SAI): (a) Yeg Sir.

(b) No Sir.

(c) Does not arise.

Shortage of Low Ash Coking Coal

4954. SHRI JANARDHANA POO-
JARY: Wil] the Minister of STEEL
AND MINES be pleased to state;

(a) whether there i1s a shortage of
low ash coking coal and Government
propose to import this variety; and

(b) 1f so0, the total preduction in our
country, shortage and the quantity to
be imported?

THE MINISTER OF STATE IN 1HE
MINISTRY OF STEEL ANL MINES
(SHRI KARIA MUNDA): (a) Yes, Sir.

(b) No low ash coking coal is avail-
abie in our country for use in the
gteel plants It is proposed to import
initially, one million tonne of low ash
coking coal for use in blend with indi-
genous coal at the steel plants,
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Industrial Truce

4955. SHR] CHITTA BASU: Wwill
the Mimnister of PARLIAMENTARY
AFFAIRS AND LABOUR be pleased
to state at what stage the proposal of
Industrial Truce rests now?

THE MINISTER OF PARLIAMENT-
ARY AFFAIRS AND LABOUR (SHRI
RAVINDRA VARMA): Government
welcomes the concept of ‘Industrial
Truce’ A proposal made in this
regard was generally welcomed also by
both the employers and the em-
ployees.

Victimisation of SC/ST workmen of
Rourkela Steel Plant during Emergency

4956. SHR1 CHITTA BASU: Wil the
Minister of STFEL, AND MINES be
pleased to state:

(a) whether it has been brought to
the notice of Government that 400
Scheduled Castes and Scheduled
Tribes workers were victimised in the
Rourkela Steel Plant during the
emergency; and

(b) 1if so, the steps taken for their
1einstatement?

THE MINISTER OF STATE IN THE
MINISTRY OF STEEI, AND MINES
(SHR] KARIA MUNDA): (a) and (b)
The facts are being ascertained and
a statement will be placed on the Table
of the House,

Demand for a probe into INA treasure

4957. SHRI KANWAR LAIL GUPTA:
Will the Minister of EXTERNAIL
AFFAIRS be pleased to state:

(a) whether Government are aware
of the demand for probe into INA
treasure;

(b} if so, the details thereof and the
action taken by Government thereon;

(¢y whether Government have ron-
tacted the senior officers, who are sup-
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posed to know the facts and checked
all the relevant records; and

(d) if so, what 18 the result and
what action has been taken by Gov-
ernment on it?

THE MINISTER OF STATE IN THE
MINISTRY OF EXTERNAL AFFAIRS
(SHRI S. KUNDU): (a) Government
have beep reports in the press that
proble shou!d be conducted into the
INA treasure.

(by and (c). In 1951, the Head of
the Indian Iiaison Mission 1n Tokyo
wag contacted by some Indians who
were associated with Netaji Subhash
Chandra Bose They informed him
that they were in possession of some
gold and jewellery which, they stated,
had been collected from the plane
which crashed with Netajl. The Head
of the Indian Liaison Mission was 1lso
informed that in addition to the ;old
and jewellery, they were also in pos.
session of Yen 20,000 (then equivalent
to Rs. 265 and annas 10 only).

On 1nstructions from the then Prime
Ministesr, the Head of the Indian Laai-
son Mission in Tokyo kept thig gold,
jewellery and cash in our Mission un-
til further instructions.

After the signing of the Peace Treaty
with Japan, these articles were sent to
Delhi in November 1852 through an
official of the Government of India.
They were delivered to the Ministry of
External Affairs, who retained them
temporarily. On December 30, 1953,
the gold and jewellery were handed
over to the National Museum for safe
cuslody The cash amounting to
Rs. 265 and annag 10 was, with aporo-
val of the then Prime Minister, trans-
ferred to the INA Reliet Fund on
Decemher 16, 1954,

(d) Government do not consider
that further action is necessary. The
gold and jewellery have been deposited
in the National Museum and the cash
credited to the account of the INA
Relief Fund.
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Expeditious disposal of Labour Cases

4058. PROF, P, G. MAVALANKAR:
Will the Minister of PARLIAMENT-
ARY AFFAIRS AND LABOUR be
pleased to state:

(a) whether Government are aware
of the vast and growing labour cases
pending in the courts and tribunals
all over the country;

(b) whether the said situation is
not creating a climate of helplessness
and restlessness among the working
classes;

(¢) it so, the steps being taken by
Government to improve the situation;
and

(d) whether the High Courts and
the Supreme Court are proposed to in.
corporate additional ., special separate
Judges for the expeditious disposal of
the said cases”

THE MINISTER OF PARLIAMENT.
ARY AFFAIRS AND LABOUR (SHRI
RAVINDRA VARMA); (a) and (b).
On an average, most of the Central
Government Labour Courtg and In-
dustrial Tribunals take between
6 months to 1} years to dispose of
references. While it ig appreciated that
delay leads to inconvenience there
have been no reports of disturbed
industrial relations on this account.

(c) and (d). The entire question of
prompt disposal of disputes is under
examination in the overall context of
the proposed industrial Relations BIilIL

Ratlp of Doctors, Nurses and Techni-
ciang in Hospitals

4959, PROF. P. G. MAVALANKAR:
Will the "Minister of HEALTH AND
FAMILY WELFARE be pleased to
state:

- (a) whether the ratlo of doctors,
nurses, techniciens in all the major
Dospitals in the Union Territories is
adequate and satiffactory;
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(b) it so, the details thereof;

(c) 1f not, steps ‘taken to correct
and improve the said ratio; anq

(d) the concrete resulis thereto?

THBE MINISTER OF STATE IN THE
MINISTRY OF HEALTH AND FAMI-
LY WELFARE (SHRI JAG!
PRASAD YADAV): (a) %o (d).
information is being collected and will
be laid on the Table of the Sabha,

Mock Parliament Programme

4960, PROF. P. G. MAVALANKAR:
Will the Minister of PARLIAMENT-
ARY AFFAIRS AND LABOUR be
pleased to state:

(a) whether the “Mock Parliament™
programme or project for school chile
dren continued in the years 1975, 1876
and 1977;

(b) it so, where and at what cost
and with what results;

(c) whether the said programme or
project is being turther improveq and
strengthened gnd exiended to other
parts of India; and

(d) if so, broad indication thereto?

THE MINISTER OF STATE IN THE
MINISTRY OF LABOUR AND PAR-
LIAMENTARY AFFAIRS (DR, RAM
KRIPAL SINHA) : (a). Yes, Sir.

(b) The “Youth Parliament” com-
petitions are at present held in the
recognised Higher Secondary Schools
in Delhi, and the results are encourag-
ing. The annual expenditure incurred
by the Central Government on these
competitions in the years 1975, 1976
ang 1977 ranged between Rs, 8,000/~
to Re. 11,000/-,

(c) and (d). Governments of the
States and the Union Territories are
advised from time to time to arrange
similar “Youth Parliament” competi-
tions. Andhra Pradesh, Harvans,
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Kerala, Tripura and Uttar Pradesh
have arranged Youth Parliament com-
petitiong in thelr r&apective States.
Punjab, Gujarat, Bihar, Orissa, Naga-
land, West Bengal, Sikkim, Manipur,
Meghalaya, Gos, Daman & Diu, Pondi.
cheryy, Dadra & Nagar Haveli and
Andamen & Nicobar Islandg bave
agreed to implement the Scheme In
theip respective States/Union Territo-
ries.

Discontentneny among Workers over
Conelliation Proceedings

4961, SHRI AMARSINH V. RAT-
HAWA: Wil the Minister of PARLIA~
MENTARY AFFAIRS AND LABOUR
be pleased to state:

(a) whether there is a great dis-
contentment among the workers and
trade unions of the country regarding
the working of the conciliation pro-
ceedings With reference to Industrial
Tribunal and final disposal of cases
by them;

(b) i? so, the main reasons for such
discontentment;

(¢) whether Government have di-
rected or propose for the same to the
concerned authority to dispose of the
cases within specific period;

(d) if so, the details thereof and If
not, the reasons therefor; and

(e) whether Government will bring
forward any bill in this regard and
it so, when and the details thereof
ang if not, the reasona therefor?

THE. MINISTER OF PARLIAMENT-
ARY AFFAIRS AND LABOUR (SHRI
RAVINDRA VARMA): (a) to (e)
Government have not received any
specific reports in this regerd. The
entire question of prompt disposal of
disputeg iy under examinatfon in the
overall context of the proposed In-
dustrisl Relstions Bill.
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Regularisation of casual hhoq

4082. SHRT AMARSINE V. RAT-
HAWA: Wil the Minister of PART.IA-
MENTARY AFFAIHS AND LABOUR
be pleased to state:

(a) whether Government are aware
that in various Departments or va-
rioug Ministries of Centre and States,
there are guch temporary and casual
labourers and employees who are
working there since 5, 10, 15 years and
still not made permanent;

(b) if so, how many such employe-
es are in each State and in each
Ministry and Establishments;

(c) what steps Government have
taken top make them permanent and
what ave the reasong that they are
still as temporary and casual; and

(d) whether Government propose
to bring forward a bill in Parliament
in this regard; if so, when and de-
tails thereof and if not, the reasons
therefor?

THE MINISTER Oy PARLIAMENT-
ARY AFPFAIRS AND LABOUR (SHRI
RAVINDRA VARMA): (a) to (c). In-
formation ie being collected and will
be placed on the Table of the House
atter it is received.

(ii) There is no such proposals at
present.

Removing Lacuna Payment of Wages

Act, Workmen’s Compensution Act

and other Labour Act in consulintion
with workers

4963. SHRf AMARSINH V. RAT-
HAWA: Will the Minister of PARLIA-
MENTARY AFFAIRS AND LABOUR
be pleased to state:

(a) whether Government are aware
that there are many lacuna in the
Posyent Paymeny of Wages Act, Work-
men's Compensation Att and guch
other Acts in witich the Interest of
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the workers are not being protected
yroperly;

(b) if 30, what are these lacuna;

(c) whether Government propose
to amend the saig Acts in the interest
of the workers and employees;

(d) it so, when and how and the
details thereof; ang

(e) whether Government will con-
sult the workers representative m
this matter, it so, the details thereof
and if not the reasons therefor?

THE MINISTER OF PARLIAMENT-
ARY AFFAIRS AND LABOUR (SHRI
RAVINDRA VARMA): (a) to (e). A
number of proposals for amendment of
the Payment of Wages Act, 1936, the
Workmen's Compensation Act, and
such other Acts like the Employees
State Insurance Act, 1948 and Em-
ployees Provident Fund & Misc. Pro-
visiong Act, 1952 are under considera-
tion. These proposals are being pro-
cessed Iin consultation with the State
Governments and other interestg con-
cerned,

Legisiation Regularising services of
Domestic Servants

4964 SHRI AMARSINH V. RAT-
HAWA: Will the Minister of PARLIA-
MENTARY AFFAIRS AND LABOUR
be pleased to state:

(a) whether Government are aware
from the miserable plights of the
domestic servantg of Delhi and of the
country;

(b) it so, what action Government
have taken for the welfare and bet-
terment of these servants;

(c) whether Government propose to
bring forward any legislation to re-
gularise the service conditions of these
class of employees; and

(d) if so, when and how and what
would be the maip features of such
legislation?
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THE MINISTER OF PARLIAMENT-
ARY AFFAIRS AND LABOUR (SHRI
RAVINDRA VARMA): (a) to (d). Re-
presentations have been received in
the Ministry of Labour jn this regard.
The question of suitable legislation
applicable to this category of workers
was considereq some time ago in con=
sultation with the State Governments,
but the proposed legislation did mot
find favour mainly on the ground that
this might lead to large scale retrench.
ment of domestic gervants and of
shinkage of employment opportunities
for them. Further it was felt that
implementation of the proposed legisla.
tion woulq be extremely difficult.

Bill extenting benefits of P.F. to fac-
torles employing ten persons

4965. SHRI SHIV NARAIN SARSO-
NIA: Will the Minister of PARLIA-
MENTARY AFFAIRS AND LABOUR
be pleased to state:

(a) vhether the Labour Ministry
has made the public announcement
several timeg that the provident fund
benefits are being extended to all
such factories and establishments
employing 10 or more persons;

(b) if so, whether the necessary bill
has been prepared to introduce the
same in the current session of Parlia-
ment to provide benefits to the poor
workers; gnd

(¢) if not, why not and how much
time Government will take to intro-
duce the bill?

THE MINISTER OF STATE IN THB
MINISTRY OF LABOUR AND PAR-
LIAMENTARY AFFAIRS (DR. RAM
KIRPAL SINHA): (a) to (¢). Certain
proposals for amendment of the Em-
ployees’ Provident Funds and Miscel-
laneous Provisions Act, 1952 including
the one relating to extending the
coverage of the Act to the establish-
ments employing 10 or more persons
are still under consideratipn of the
Government.
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Backward States, Distrioly and sub-
divisions in Communications

4966. SHRI GIRIDHAR GOMANGO:
Will the Minister of COMMUNICA-
TIONS be pleased to state:

(a) how many States, districts,
sub-divisions and blocks identified as
backward in communications both
postal services and telecommunica-
tions have received top priority in
allocation and execution of postal ser-
vices in the year 1977-78; and

(b) planning and programmes pro-
posed by his Ministry to bring them
up to the level of other well developed
areas during the Sixth Fve Year
Plan?

THE MINISTER OF STATE IN THE
MINISTRY OF COMMUNICATIONS
(SHRI NARHARI PRASAD SUKRH-
DEO SAIl): (a) None of the States,
sub-divisions and blocks identified as
backward have been given top prionty
in allocation and executing postal
expansion scheme 1977-78. Liberalised
financial norms are however appli-
cable to backward areas for the pur-
pose of postal and telecommunication
expansion,

(b) Postal—It is tentatively propos
ed to open 25,000 post offices in the
rural areag of the country during the
Sixth Plan Period. Greater emphasis
wil} continue to be glven to backward
areas.

Telecommunications.~It is propos-
ed to open 15000 new long distance
public call offices and 15000 telegraph
offices in the next five year plan. A
good number of them will fall in
backward areas,

Rise in price of Steel dne to electricity
Ievy

4967. SHRr K. PRADHANI: Will
the Minister of STEEL AND MINES
be pleased to state:
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(a) whether it is a fact that the
mini steel industry fears that its steel
prices will be pushed up by Rs, 40
to Rs. 50 per tonne because of the im-
position of duty on electricity, a gpe-
cial levy of 5 per cent on the basis of
excise duty on items like graphite,
electrodes and furnace oil and increase
in the excise duty from 2 to 5 per
cent on several other inputs;

(b) whether it is also a fact that
this ‘crippling burden’ on the mini
steel industry will make its prices
uncompetitive with that of the inte-
grated steel plants;

(¢) whether the Steel Furnace As-
sociation of India has demanded that
the integrated steel plants should not
absorb the burden of additional duties
and should raise the prices of their
products to the tune of extra burden
of the fresh duties; and

(d) it so, the reaction of Govern-
ment thereon?

THE MINISTER OF STATE IN THE
MINISTRY OF STEEL AND MINES
(SHRI KARIA MUNDA): (a) Steel
Furnace Association of India appre-
hends that cost of production of 1ngots
by mini steel plants would go up LYy
about Rs. 73 per tonne,

(b) to (d). So far as the direct inci-
dence of the increagsed levy on the
productg of the integrated steel plants
is concerned the Joint Plant Committee
has already announced appropriate
revision of prices. As mini steel plant
products enjoy exemption from excise
duty, to that extent as a result of the
increaseq levy, their competitive posi-
tion vis-a-vis the integrated steel plant
is expected to improve.

The increased levy on the inputs
like power, coal, etc, {s expected to
adversely affect the cost of productior
of both the integrated steel plants as
well as mini steel plants.
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Demand for Higher Wages by workers
of Gold Mines Ltd,

4970. SHRI G. Y. KRISHNAN: WwWilL
the Minister of STEEL. AND MINES
be pleased to gtate;

(a) whether the workers of Bharat
Gold Mines Limited, Kolar have been
demanding higher wages and better
living conditions;

(b) whether they are being paid
less than what is being paid to work-
ers of public sector industries; and

(c) what steps Government have
taken for their better wage structure
and living conditions?

THE MINISTER OF STATE IN THE
MINISTRY OF STEEL AND MINES
(SHRI KARIA MUNDA): (a) Yes,
Sir.,

(b) The wages paid to the workmen
of Bharat Gold Mines Limited com-
pare favourably with the employees
of similar public sector undertakings
in the State of Karnataka.

(¢) The wages of the workmen of
Bharat Gold Mines Limited were last
revised with effect from 1-1-1973 based
on the recommendations of a omne-
Man-Committee appointed by Bharat
Gold Mines Limjted. Negotiations are
currently going on between the com-
pany and the Labour Unfons for fur-
ther wage revision.

Most of the employees of Bbaral
Gold Mines Limited have bepn provi-
ded with houses and the company is
renovating and” improving them, besi-
des proviliing smenities ke water
supply, sanitation ete,
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Relations with Angols sud Mossmbigne

4971. SHR1 AMRUT KASAR: Wil
the Minister of EXTERNAL AFFAIRS
be pleased to state:

(a) whether Government is aware
of the strategic position of the newly
independent countries of Africa, like
Angola and Mozambique the former
Portuguese Colonies in the political
situation in Africa;

(b) what steps Government bas
taken to increase friemdly relations
with Angola and Mozambique in Af-
rica;

(c) .whether it is a fact that these
African countries have been neglec-
ted while framing our foreign policy?

THE MINISTER OF STATE IN THE
MINISTRY OF EXTERNAL AFFAIRS
(SHRI 8. KUNDU): (a) to (c). Gov-
ernment of India ig fully aware of
the significance and importance of the
newly independent countries of Africa,
including countries like Angola and
Mozambique with which India has also
shared colonia] past, vis-a-vis the ex-
Portuguese Empire.

In so far as Mozambique is concer-
ned, India has had close historical re-
lations and there 18 a sizable number of
persons of India orngin residing
there. Mozambique is also linked to
us by the Indian Qcean. Government
of India established diplomatic rela-
tions ambassadorial level with
Mozambique upon its accession to full
independance. India has also been ex~
tending full moral and material sup-
port to Mezambique which, as a
Front line State, has to bear the brunt
of the burden and make sacrifices
because of the continuance of the Zim-
babwe frepdom struggie, both bilateral.
ly and in the framework of ecom-
mitments undertaken under the aegis
of the commonwedlth and the Wmited
Nations. We have concluded a gen-
erd agmwement of seamomic, scieptific
and technical cooperation with Nozs-
mbique.,
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As regards Angola, even before its
accession to indspendemce, we had
provided material assistance for the
freedom struggle and had made facili-
ties available for higher education for
Apgolan students including grant of
scholarships Offerg heve also been
made recently for scholarships to An-
golan students for study in India.

Jmmediately after independence
high-level contacts were established
between the two countries. Angola has
also been the recipint of our bilateral

'
!
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Setting up of a Committes to regulate
rocruliment of Labour for Abroad

4974. SHRI YASHWANT BOROLE:

SHRI MOHINDER SINGH
SAYIAN WALA:

Will the Minister of PARLIAMEN-
TARY AFFAIRS AND LABOUR be
pleased to gtate:

(a) whether a commiitee compris-
ing of representatives of various Mi.
nistries has been set up to regulate
procedure for recruitment of labour
against demands from abroad; and

(b) if so, whether any procedure
has been evolved by this committee
for recruitment of such labour keep-
ing in view the reports of ill-treat-
ment meted out to Indians especially
in Arab countries?

THE MINISTER OF PARLIAMEN-
TARY AFFAIRS AND LABOUR
(SHR1 RAVINDRA VARMA): (a)
Yes, Sir.

(b) The Committee is reviewing the
existing arrangements with a view to
streamlining the procedure of regis-
tration of recruiting agents and
deployment of workers to better secure
the welfare of workers.

Towrar  wateey wfafe
4975, st wew fayg whywr: wT
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Yogic system in Western Countries

4979, SHRI SAMAR GUHA: Will the
Mimister of HEALTH AND FAMILY
WELFARE be pleased to state:

(a) whether Yogic system of nature
cure is getting popular :n Western
countriegs and the communist countries
as well;

(b) whether his Ministry have got re-
ports of increasing invitations of
Indian experts by foreign countries;

(c) it so, whether Government will
see that a pavel of experts of such
Yogic treatment is prepared for ready
reference for foreign countries,

(d) whether Government have taken
steps for encouraging developing and
popularising the system of Yogic sys-
tem of nature cure in India; and

(e) if so, facts thereabout?

THE MINISTER OPF STATE IN THE
MINISTRY OF HEALTH AND
FAMILY WELFARE (SHRI JAG-
DAMBI PRASAD YADAYV): (a) Yoga
and Nature Cure are two different
systemas of practice, According -to
newspgper reports and accounts  of
visitors/tourists, these systems are
gaining populidiity ‘abwoad.

(b) No such reports have been re-
celvéd in the Ministiy of Health and
Tamily Wedre, N



185  Written Answers

(c) The possibilty of preparation of
a panel of experts in Yoga will be
considered whep, such necessity arises,

(d) Yes.

{e) (i) It has been decided to esta-
blish a separate Central Council for
Research in Yoga and Naturopathy to
intensify promotion and propagation
of these systems. (i) Research is being
carrled out at the Central Research
Institute for Yoga on various aspects
of Yoga Therapy for the cure and
treatment of ailments in collaboration
with the All India Institute of Medical
Sciences, New Delhi. (iii) Grants are
being given by the Central Council for
Research in Indian Medicine & Homo-
eopathy to the following Institutions
engaged in Yoga system :

1. Indian Institute for Yoga and
Allied Sciences, Tirupati.

2. Yogic Treatment-cum-Research
Centre, Jaipur.

3. Shivanand Math, Gauhati,
Assam,

4. Chnical Research Unit, Banaras
Hindu University, Varanasi.

The above f{nstitutions are engaged
in finding out the effect of ‘Yogasanas'
or Yogic Kriyas in Diabetes, Respira~
tory diseases, E.N.T. diseases, Psoria.
sis and other common diseases.

(1iv) Regular Classes are being held
at Teachers Training Centre, Katra
Vaishnddevi and Dedlhi Centre of
Central Research Institute for Yoga
and Vishwayatan Yogashram for award
of Diploma/Certificate to Instructors
in Yoga and for the training of the
general public in Yoga. Similar cour-
Ses are also held at Kaivalyadham,
Lonavala, including a 9 monthg Dip-
loma course in Yoga. This institution
has a training centre at Bombay also.

(v) A proposal for the setting up of
& National Institute of Naturopathy is
under consideration.

(vi) Grants are given to the
Various Nature Cure Institutes/Cen-
ires for study beds and training in
Nature Cure.
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Reprinting of Commemorative Stamps .

4980. SHRI SAMAR GUHA: Will the
Minjster of COMMUNICATIONS be
pleased to gtate:

(a) whether Government have re-
printed stamps of various denomina-
tion issued in honour of Mahatma
Gandhi, Netaji Subhas Chandra Bose
and Pandit Jawaharla]l Nehry during
the years 1975—17;

(b) whether such stamps have been
reprinted after formation of the Janata
Government; and

(c) if so, the factg there about includ-
ing number of various stamps reprinted
in honour of the above during the
periods mentioneg above?

THE MINISTER OF STATE IN THE
MINISTRY OF COMMUNICATIONS
(SHRI NARHARI PRASAD SUKH-
DEO SAI): (a) to (¢). Commemorative
stamps issued in honour
of Mahatma ‘Gandhi in 1948, 1969
and 1973, Pandit Jawaharlal
Nehru in 1964, 1965 and
1967 and 1973 and  Netaiji Subhas
Chandra Bose in 1964 and 1968 have
not been reprinted. However. Govern-
ment have issued a stamp each on
Pandit Jawaharlal Nehru on 27-5-76
and on Mahatma Gandhi on 2-10-1976
in the Fifth Definitive series of staraps.
The definitive stamps on Jawaharlal
Nehru and Gandhiji have been reprin-
ted after the formation of the Janata
Government,

While commemorative stamps are,
printed only once, stamps in the defi-
nitive serles are reprinted until they
are replaced by stamps with new
designs.
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Expansion of Durgapur

4983. SHRI C. K. CHANDRAPPAN: ~
Wil the Minister of STEEL AND
MINES be pleased to state:

(a) whether it is a fact that Gov-
ernment has decided not to expand
the steel plant at Durgapur;

(b) if it is so, the reasons and de-
tails thereof;

(c) how many public sectors steel
plants are asked to expand and how
many private sector steel plants have
been asked to expand; and

(d) the total amount sanctioned for
steel plant in public sector for expan-
sion?

THE MINISTER OF STATE IN
THE MINISTRY OF STEEL AND
MINES (SHRI KARIA MUNDA):
(a) The expansion of the Durgapur
Steel Plant is not under the consi-
deration of the Government at
present.

(b) It is considered that the imme-
diate objective should be to utilise
the existing capacity of the plant
fully and to diversify production.
Various schemes to maximise and
diversify preduction are under coh-
sideration.
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(¢) In the public sector, expansion
of production in Bokero Steel Pimnt,
the Bhilaj Steel Plant and the Alloy
Steel Plant, Durgapur has been
taken in hand. There is no proposal
for expansion of any steel plant in
the private sector.

(d) The tofal outlay for the flve
Year period 1978-83, for expansion
of production in gteel plants in the
public secter, as tentativaly sug-
gested by the Planning Commission,
js Rs. 1287.95 crores.

Meeting of Indo-Soviet Jolnt
Commission

4984. SHRI DHARMA VIR VA-
SISHT: Will the Minister of EXTER-
NAL AFFAIRS be pleased to state
whether any agreements were signed
for establishing joint ventures in their
countries, if so, the details of the
same?

THE MINISTER OF STATE IN
THE MINISTRY OF EXTERNAL
AFFAIRS (SHRI S. KUNDU):
During the Fourth Meeting of the
Indo-Soviet Joint Commission held
in New Delhj from March 2 to March
6, 1978, discussions were held on the
following projects:

(a) The establishment of g port-
bused export-oriented blast furnace
complex for the production of
foundry grade pig iron. Both sides
agreed, in principle, to cooperate in
thiz project. Details wil} be dis-
cussed later in the year; and

(b) Setting up on compensation
besis of an alumina plant of a capa-
city of about 600,000 tonnes of
alumina per annum in Andhra Pra-
desh as envisaged in the Joint
Indo-Soviet Declaration of 26th
October, 1977 signed during the
Prime Minister’s visit to the Soviet
Union, Contractg relating to evalua-
tion of the bauxite deposits and
preparation of a detailed feasibility
report for this project were signed
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between the concerned organisa-
tions during the course of the
Meeting.
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Economy in the issue of Medicines in
CGHS Dispensaries

4988. SHRI DURGA CHAND: Wwill
the Minister of HEALTH AND
FAMILY WELFARE be pleased to
state:

(a) whether it is a fact that doctors
in the CGHS dispensaries in New Delhi
and Delh1 indiscriminately piescribe
medicines in good quantities for a num-
ber of days which leads to wastage of
medicines on a heavy scale;

(b) if so, what steps are being taken
to check the wastage of medicines,

(c) what is the amount incurred on
procuring medicines for these dispen-
saries in Delhi during the lact three
years, year-wise; and

(d) whether Government have issued
or propose to jssue any instructions to
the dispensaries for effecting economy
in the issue of medicines fo the
paticnts?

THE MINISTER OF STATE IN
THE MINISTRY OF HEALTH AND
FAMILY WELFARE (SHRl JAG-
DAMBI PRASAD YADAV): (a)
No, Sir. The medicines aje pres-
cribed according to the condition of
the palients as assessed by the doctor.

(b) Does not arise.

(¢) The expenditure incurred by
CGHS in Delhi on the purchase of
materials including medicines guring
the last three years was as under:—

1974-75 Rs. 1,76,25,576.00
1975-76  Rs. 2,57,99,667.61
1976-77 Rs. 2,89,76,387.45

(d) Instructions have been jssued
from time to time for effecting eco-
nomy in the issue of medicines to the
patients.
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Streamlining the Administration of
C.G.H.8. Dispensaries in Delhi

4989. SHRI DURGA CHAND: Will
the Minister of HEALTH AND
FAMILY WELFARE be pleased to
state:

(a) whether Government have taken
any steps in 1977 for streamlining the
administration of CGHS dispensaries in
Delhi;

(b) it so, the details thereof;
(c) the results thereof;

(d) whether there is any machinery
to have an assessment of the benefi-
ciaries on the working of these dispen-
saries;

(e) if so, the details thereof; and

(f) it the answer to part (d) above
be in the negative, whether it ig propos-
ed to evolve such a machinery on the
smooth functioning of the dispensaries?

THE MINISTER OF STATE IN
THE MINISTRY OF HEALTH AND
FAMILY WELFARE (SHRI JAG-
DAMBI PRASAD YADAV): (a) to
(¢). A study of the working of
CGHS Dispensarlies mn  Delhi was
undertaken by the Department of
Personnel and Administrative Re-
forms of the Government of India in
the year 1877. The Report of the
study team was submitted in Septem-
ber, 1977. Some of the suggestions
made in the Report for streamlining
the working procedures in the CG;-IS
Dispensaries, with a view to provid-
ing better satisfaction to the bengﬂ-
ciaries, have been put into practice.
The implementation of some of the
recommendations, which  involve
major changes in the existing proce-
dures, is under active consideration,

(d; and (). A CGHS Advisory
Committee, which includes represen:
tatives of various associations of
CGHS beneficiaries, reviews the work-
ing of the C.G.H. Scheme periodically



195 Written Answers

and makes recommendations for im-
proving the services provided under
it.

() Dous not arise.

Miu.mum  Wage for Forest Laboyur

4990. SHRI SUKHENDRA SINGH:
Wil] the Minister of PARLIAMEN-
TARY AFFAIRS AND LABOUR be
pleased to state:

(a) whether the Minimum Wages
Central Advisory Board has proposed
a minimum wage for forest labour;
ang

(b) if se, the details regarding its
recommendations and what decision
tas been taken by Government in this
regard?

THE MINISTER OF PARLIAMEN-
TARY AFFAIRS AND LABOUR
(SHRI RAVINDRA VARMA): (a)
and (b). The National Commission
on Labour had recommended that the
Minimum Wages Act, 1948 should be
extended to cover forest labour. This
matter was considered by the 8th
meeting of the Minimum Wages
(Central) Advisory Board held in
New Delhi on 23rd September, 1974
which urged carly implementation of
the recommendations of the National
Commission on L.ahour. Employ-
ments n forest and timber opera-
tion. forest products, kendu leaves
collect.on forest industry, timber
trading including felling and sawing,
bamboo forest establishments, ete,
have been included in the Schedule
under the Minimum Wages Act by
certain Governments. Complete in-
formation is being collected and will
be laid on the Table of the House,
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Linking of Districts and Sub-Divisions
with Respective State Capitals

4992. SHRI PARMANAND GOVIND-
JIWALA: Will the Minister of COM-
MUNICATIONS be pleased to state:

(a) whether districts and sube
divisions of the country are directly
linked with telephonic service wilh
their respective State capitals;

(b) 1f not, whether Government are
considering any proposal in this res-
pect, and

(¢) 1f s0, how much time will be
required 1n connecting the districts and
sub-divisions with the respertive State
capitals bv direct telephonic lines?

THE MINISTER OF STATE IN
THE MINISTRY OF COMMUNICA-
TIONS (SHRI NARHARI PRASAD
SUKHDEO SAI): (a) No Sir.

(b) It is the genera] policy of the
Department to connect each District
Headquarters to its State Capital
There is no proposal to connect Sub
Divisionaj Headquarters to State
Capitals.

(c) Specific time limit cannot be
laid down.
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Yardstick for Family Pension and Em-
ployees Deposit Linked Insurance

4994 SHR! K RAMAMURTHY
Will the Ministetr of PARLIAMEN-
TARY AFFAIRS AND LABOUR be
pleased to state

(a) the details of revised yard stick
recommended by the Centra] Board of
Trustees of Employees Provident Fund
on §6-1277 1n regard to Employees
Family Pension and Employees Deposit
Linked Insurance,

(b) whether this has been implement.
ed, and

(e) 1if not, the reasons for the delay?

THE MINISTER OF STATE IN
THE MINISTRY OF LABOUR AND
PARLIAMENTARY AFFAIRS (DR.
RAM KIRPAL SINHA): (a) The
revised yardsticks recommended by
the Central Board of Trustees on

5-12-1977 relate to Provident Fund
Work

(h) and (¢) Dg not arise

Disposal of Damaged Equipments and
1its Value

4995 SHRI MEEIHA LAL PATEL
Will the \liniste of COMMUNICA-
1TONS be p'ea ed to state

(1) whcther old telephone equip-
ments get dan aged in large quantities
mn the countiy eveiry year and 1if so,
the valuc of these equipments that
wele damaged in each ciicle durmmg
the last three years,

(b) the manner in which these
damaged equipments are disposed of,

(c) the quantity and the estimated
cost of these old damaged equipments
recetved 1m  Bharatpur, Kota and
Jaipur di 1sions of Rajasthar Circle
during th~ last three years, ad

(d) wheher no proper rcount of
these damged equipments 1s mamntain.
ed 1n the Rajasthan Circle, a< a resuls
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of which Government are put to loss
of crores of rupees and if so, the rea-
sons therefor and the policy proposed
to be followed by Government in this
regard in tuture?

THE MINISTER OF STATE IN
THE MINISTRY OF COMMUNICA-
TIONS (SHRI NARHAR! PRASAD
SUKHDEO SAl) : (a) No, Sir. The
equipment generally becomes un-
serviceable due to the normal wear
and {ear. The information about the
values of these equipments damaged
in each circle during the last three
years 1z being collected and will be
intimateq shortly.

(b) The damaged or unserviceable
stores are disposed of according to
the rules laid down by the depart-
ment, In accordance with the provi-
sion made under these rules, the re-
commendations of the Circle Level
Stores Scrapping Committee have to
be obtained before the stores gre de-
clared unserviceable. After these
stores are deciaied unserviceable by
the above Committee, they are
brought on to a register of un-
serviceable storeg and furthir action
initiated for their fina] disposal and
auction.

(c) No old damaged cquipment
received in Bharatpur, Kota and Jri-
pur division during the last three
years.

(d) Proper account being main-
tained.

Refund of EP.F. on Leaving Schemes

4996, SHR] SHIV NARAIN SAR-
SONIA: Will the Minister of PAR-
LIAMENTARY AFFAIRS AND
LABOUR be pleased to state:

(a) whether the subscribers of the
Countributory Provident Fund covered
under the Employees’ Provident Fund
Act and Scheme in respect of the un-
exempted establishments, can get the
full employers’ share on leaving the
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service only after the completion of 15
years of service;

(b) whether in so many exempted
units, Government undertakings and
the establishments having their own
trust refund the full employers’ share
to the outgoing members on completion
of 5 years of service; and

(¢) if so, why, and what action Gov-
ernment propose to take to extend the
same bfuefits to all the subcribers
directly covered with the Regional
Offices of the Employvees Provident
Fund only and if not, the reasons
therefor?

THE MINISTER OF STATE IN
THE MINISTRY OF LABOUR AND
PARLIAMENTARY AFFAIRS (DR.
RAM KIRPAL SINHA): The Em-
ployees’ Provident Fund authorities
have intimated as follows:—

(a) Yes; In the following cir-
cumstances subscriberg to the Fund
are also entitled to the full em-
ployers’ share notwithstanding that
they have not completed 15 years
of service' —

(i) On retirement from service
after attaining the age of 55
years;

(i1» On retirement on account
of totay and permanent incape-
city for work due to bodily or
mental infirmity;

(iii) Immediately before mig-
ration from India for permanent
settlement gbroad;

(iv) On termination from ser-
vice in the case of mass or indi-
vidual retrenchment;

(v) Where an establishment is
closed but certain employees who
are not retrenched are transe
ferred by the employer to another
establishment not covered under
the Act; and

(vi) Where a member ig trans-
ferreq from 2 covered establish-
ment to another establishment
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not covered under the Act but is
under the same employer. .

(b) Some of the establishments
exempted from the provisions of the
Employees’ Provident Fund Scheme,
1952, refund the ful] employer’s share
to the out-going members on comple-
tion of 5 years of service.

(c) The Central Bourd of Trustees,
of the Employees Provident Fund has
recommended in its 74th meeting
held on the 5th December, 1977 at
Bangalore that the period of mem-
bership for the purpose should be re-
duced from 15 years to 10 years. The
proceedings of the Board have been
recaived and are under consideration
of Government.

Dumages imposed by RPF.C. re-
viewed by C.P.F C.

4997. SHRIMATL AHILYA P.
RANGNEKAR: Wil the Minster of
PARLIAMENTARY AFFAIRS AND
LABOUR bhe pleased to state:

(a) whether according to legal opi-
nion given by the Legal Adwviser.
Ministry of Labour, damageg imposed
on a defaulling establishments covered
under the Provident Fund Act, by the
respective Regiona]l Commissioners can-
not be reviewed by the Central Provi-
dent Fund Commissioner;

(b) whether that opinion was com-
municated to the present Central
P. F. Commissioner;

(c) whether despite the legal opi-
nion of a competent authority, the Cen-
tral P, F. Commissioner continue to
review and reduce the damages impos-
ed by the respective Regional P. F
Commissioner;

(d) the extent of damages so waived
or reduced by (he present Central P. F
Commissioner; and

(e) Government's reaction thereto?
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THE MINISTER OF STATE IN
THE MINISTRY QF LABOUR AND
PARLIAMENTARY AFFAIRS (DR.
RAM KIRPAL SINHA): (a) and
(b). It is en expression of an
opinion,

(c) and (e). Damages imposed by
a Regiona] Provident Funq Commis-
sioner gre reviewed, in certain cir-
cumstances, by the higher authority
according to a policy laid down in
this behalf. The scope and inter-
pretation of Section 14B of the Em~
ployees Provident Funds and Mis-
cellaneous Provisions Act ere being
examined in consultation with the
Ministry of Law.

(d) The information is being
collected,

Transfers in Provident Fund Organi-
sation

4998, SHRIMATI AHILYA P.
RANGNEKAR: Will the Minister of
PARLIAMENTARY AFFAIRS AND
LABOUR be pleased to state:

(a) whether Class II and Class I
Officers in the Employees Provident
Fund Orgamsation are being trans-
ferred from one station to another on
completion of 3 years service at one
station;

(b) whether certain officers in
Maharashtra, Karnatake and Delhi
Regional Offices are working on the
same station for more than 3 years;
and

(c) if so, the reasons for this
discrimination?

THE MINISTER OF STATE IN
THE MINISTRY OF LABOUR AND
PARLIAMENTARY AFFAIRs (DR.
RAM KIRPAL SINHA): (a) and
(b). Transfer of such Officers in the
Employees’ Provident Fund Organisa-
tion 1s effected by and large after
three yvears of stay unless administra-
tive reasons warrant retention of en
officer in a particular station for a
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longer period. In the case of Provi-
dent Fund Inspectors (Grade I) who
are Class II Officers, change of juris-
diction is generally made once in
three years. Therc are some officers
who have been retained in the same
stations for more than three years on
account of administrative exigencies.

(¢) Does not arise.

Reasons for Non-Payment of Bonus
to EP.T. Employees even after dec-
laring organisation as industry

4999. SHRI KALYAN JAIN: Will
the Minister off PARLIAMENTARY
AFFAIRS AND LABOUR be pleased
to state:

(a) is it a fact that bonus ig admis-
sible to the employees of Public. Sec-
tor Undertakings and Statutory Bodies
under Government;

(b) is it also a fact that expendi-
ture of the Employees’ Provident Fund
Organisation, a statutory body under
the Ministry of Labour is met out of
administration and inspection char-
ges collected from the establishments
and that there lies a credit balance
of few crores in the administrative
account of the E.P.F. Organisation;
ang

(c) it so, why the employees of the
E.P.F. Organisation have not been
paid bonus even though the Organi-
sation has been declared as an indus-
try?

THE MINISTER OF STATE IN
THE MINISTRY OF LABOUR AND
PARLIAMENTARY AFFAIRS (DR.
RAM KIRPAL SINHA): (a) The
Payment of Bonus Act 1965 applies
to every factory and every other
establishment employing 20 or more
persons on any day during an mc-
counting year, subject to the provi-
sions of Sections 16, 20 and 32
thereof.

(b) Yes, Sir.

(c) The Payment of Bonus Act is
not applicable to the employees of
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the Employees
Organisation.

Provident Fund

Import of Coal from Austraiia

5000. SHRI KANWAR LAL GUPTA:
Will the Minister of STEEL, AND
MINES be pleased to state:

(a) ig it a fact that Government
imported large amount of coking coal
from Australia on C & F basis
through foreign shippers;

(b) if so, whether the Shipping
Corporation of India and the other
shippers were not contacted to bring
the cargo from Australia to India:

(c) if so, the reasons therefor; and

(d) whether it is also a fact that
the Indian shippers were ready to
bring this cargo?

THE MINISTER OF STATE IN
THE MINISTRY OF STEEL AND
MINES (SHRI KARIA MUNDA):
(a) No, Sir. We have not imported
any coal from Australia so far.

(bS to (d). Dg not arise.

Exemption to factories from Payment
of Bonus

5001. SHRI AHSAN JAFRI: Will
the Minister of PARLIAMENTARY
AFFAIRS AND LABOUR be pleased
to state:

(a) how many factories in India
have applied for exemption under
section 19 of the Payment of Bonus
Act during 1977-78 State-wise; and

(b) the policy of Government in
this regard?

THE MINISTER OF PARLIAMEN-
TARY AFFAIRS AND LABOUR
(SHRI RAVINDRA VARMA): (a) and
(b). State Governments are the
appropriate Governments under the
Payment of Bonus Act, 1965 in res-
pect of factories and they are em-
powered to grant exemption under
Section 36 of the Act.
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Series of New Postal Stamps

5003 DR VASANT KUMAR PAN-
DIT Will the Minister of COM-
MUNICATIONS be pleased to state:

(a) whether 1t ig a fact that P & T
Department is planning a series of

Statement
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new postal stamps during the current
year;

(b) what are the recommendations
of the Philatelic Advisory Committee
for the issue of ncw postal stamps;
and vt

(¢) will Government issue a com-
memorative stamp in honour of the
Birth Centenary of “The Mother” of
Shri Aurobindo Ashram?

THE MINISTER OF STATE IN
THE MINISTRY OF COMMUNICA-
TIONS (SHRI NARHARI PRASAD
SUKHDEO SAI): (a) Yes, Sir. A
copy of the programme is placed on
the table of the House.

(b) All the stamps recommended
by the Philatelic Advisory Com-
mittee have been approved by the
Government,.

(¢) A commemorative stamp on
the birth centenary of the “The
Mother” of Shri Aurovindo Ashram
was brought out on the 21st February,
1978 1n the denomination of 25 paise.

Programme of 1ssue of Specral Commemorati e Postage Stamps during 1978

S1 Particulais of stamps Pate of No of Denominatson
No 1s%uc stainps (1n pase)
1 Conquest of Kanchemunga 15-1-98 2 25, 100
2 27th Pacific Area Tiavel Assooaticn
Conference . . 23-1 78 1 100
9 Third World Book Foir 11-2-78 1 100
4 The Mother Pondichenv 21-2-78 1 25

5 Wheat Research
6 Noanalal Dalpats m Ko

7 Smyva Sen
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Sl Particulars of stamps Date of No.of Denomination
No. isue  stamps  (in paise)
8 Rubens e e s s s &¥8 1 aw
9 Charlie Chaplin . . . . . 16-4-78 1 25
10 Syama Prasad Mookerji . . . 23678 1 25
11 Bethune College, Calcutta . 8-7-78 1 25 Added  subse-
quently.

12 E. V. Ramaswami . . . . 17-9-78 1 25
13 Uday Shankar . . N . . 26978 1 25
14 Vallathol Narayan Menon . . . 16-10-78 1 23

15 Childsen's Day . . . . . 1411-78 It 25
16 Franz Schubent . . . . . 11-78 1 Added subsequently.
Jenomination to e
decided.
17 Ravenshaw College . . . . 1978 1 23
18 Deen Dayal Upadhyaya . . . 1978 1 25
SERIES
1 Modern Indian Paintings (to coincide with
the Forth Triennale of Contemporary Art)  24-4-78 4 25, 50, 101, 200
2 Muscums of Inda . . . . 378 ¢ 23, 50 Fuo, 200
g Tribals of India . . . . . 878 4 23, 30, 100, 200
4 Ajanta Frescoes . 10-78 4 25 tach
qrean wra Tt wy agrar o Fratd ¥ qraH! Ay der # frw v
¥afgglie
5004. Sit GOX AT GAT : w7 S 5
fadw 7Y a7 A FT T A 5o . (“).m"”“””ﬁ Fl g%
derr &1 Wy faad # frae ¥
(%) ®w ¥ arvow Tt fa- 7 Fiedl A g W w7 A
feq #aEl 97 § # F darfae T geE & famondwm g
FrAamr AT e e
() mmq sfatmw, 1967 & (w) afz gr, &1 ST {qaew

frr o gaw % afonweese s g ?



209 Written Answers
fiedm swvera & qer St (ofy qo
™): (%)

atvfrr vy
wratea wt cam

R

1. REATARE (ATE U W
LA X AT
&AM a1 T
&
qgRI;

gfeqw g+, fREIv,
Ifrar, ST,
uras, faferw,
A, Aforge,
fagu wer "Wk
faarw A9t AT-
IT AT 5T @A)

4 AINE THAIS, zfearar,
femras s3w wrvw
7Y 96 A9
TIET AT |

w

fasar FE mE AR,
UAATT w7 91T
fest a9 Tem
|/ |

=]

gAfgaa A Uy 6K
qALT 9 o

da

B CEVE (LS

~i

ST 3T )

8., AGAH IAX 1AM ;T

q57 A2 |

ffugarg, «dfew
w57 AT afeqdr
T U qT 4

CHAITRA 9, 1800 (SAKA)

Written Answyers 210+

T T werATT e S iy wyg
oY e, T oF S 59 T S
Hawd, 9g ST U RAF  qWrAAY
B qETE AT w7 FT wfEwwre fEar
war

(=) oé wfufraw, 1967 &
whafaw & ar ¥ @y af awne
& forqr T 1 AfEw ¥X I Ay
¥ fag 15 wed, 1977 ¥ ¥© wEA
g3 AU

1 9, 1977 31 90, 1978
AF FT GAEY ¥ Gy qraurE Fratedr
¥ qmE & fag 7,59,667 WATA-qE
sageaa e 1 sl 1977 §
31 9T, 1977 ¥ o & W
qraarE ¥ fAT 4,91,000 sMATA-qA
W g1 4 ) 3| aE qrede & fag
Trq AEH-9ET 7 54 7 Sfawa &Y
FrgEd 1 1-2-778 31-7-77 W
wafd ¥ I QR & fag wra
FA-TAT FF AT R 1-8-77 §
a1-1-78 Frwafy @ greq ArgeA-Iay
Frasm A gf wmwtw gf@ AT
FEAFIAT T A AFTT § —

FAAA e 3fa
sfawa

1 WERETATE (-)15.26
2 @l (-)o.o07
3. FART 37.12
4 I 11 63
5 fawer 69 72
6, TATHA 134 82
7 ATAR 226,98
§ ITF 93 79
9 WEE 46.72



211 Written Answers

(m) #T (7). 23-2-78 &
qATeiIfET ST AT 428 & IAT W
#Y vgw B A A f6 went faera
FEpE AT 7 oTAlIE A TTmeE
it ¥ Gl o At dm
et @g WY aAar @ 9w & R
qemar faets ad ¥ Wi, 9eAn,
qaAvaT, Ffdwe ¥ FT 9T T F
iaarr a1 YT § 3-8 T
FAWT @6 IET

Appearing of Members of Parliament
before Quasi-Judicial Government
Officials

5005. SHRI JYOTIRMOY BOSU:
Will the Minister of PARLIAMEN-
TARY AFFAIRS AND LABOUR be
pleased to state:

(a) whether Government are aware
that there are a number of lawyer
Members of Parliament (including
“Tax Consultantsy who appear before
-quasi-judicial Government officials;

(b) whether Government are also
aware that it creates an unhealthy
practice which disturbs the normal
functioning; and

(c) whether Government propose to
stop this practice by whatever m.eans
it is found necessary?

THE MINISTER OF PARLIAMEN-
‘'TARY AFFAIRS AND LABOUR
(SHRI RAVINDRA VARMA): (a)
to (c). One of the Customs and
Conventions as inidcated in the Hand-
book for Members of Lok Sabha
reads:

“A member should not in his
capacity as a lawyer or a legal
adviser or a counsel or a solicitor
appear before a Minister or an
executive Officer exercising quasi-
judicial powers.”

In view of this position, no further
action is called for from Govern-
ment’s side.
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Deaths of Brick Kiln workers in
Delhi

5006. SHRI JYOTIRMOY BOSsU:
Will the Minister of PARLIAMEN-
TARY AFFAIRS AND LABOUR be
pleased to state.

(a) whether in the recent period
there were large number of deaths of
workers working in the brick kilns
in Delhi;

(b) if so, tolal number of deaths
during the past 6 months;

(c) the factors responsible for these
deaths; and

(d) the steps taken by Government
to improve the working condition in
the brick kilns?

THE MINISTER OF PARLIAMEN-
TARY AFFAIRS AND LABOUR
(SHRI RAVINDRA VARMA): (a) to
(d). According to the information made
available by the Delhi Administration
in their report dated March 27, 1978
Delhi Administration are *“not aware
of any such deaths during the past
six months and the circumstances re-
sponsible for the same in the various
Brick Kilns in Delhi and that the em-
ployers’ association ag also the em-
ployees represented by Dalit Panther
have already arrived al a settlement
whereby the rates of wages of the
employees have been increasc”. Speci-
fic instances, if any, about the 1eported
deaths. together with the 1elevant
details, can be brought to the notice
of the Delhi Administration by the
aggrieved parties or their representa-
tives for enquiry and appropriate
action by the Delhi Administration.

Different types of seals used in P& T
Deptt.

5007. SHRI SURAJ BHAN: Will the
Minister of COMMUNICATIONS be

pleased to state:
(a) that a large number of stamps

and seals arc being used in Post Offi-
ces in India; if so, the number of the
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various types prescribed by the De-
partment and the annual expenditure
thereon;

(b) whether any study was under-
taken to reduce their number and de-
sign;

(¢) if so, when werc the recom-
mendations of the Study Group re-
ceived and whether any savings could
accrue to the Department and if so,
to what extent;

(d) whether these recommendations
were congidered and approved by the
P & T Board for implementation; if
so0, what action has been taken there-
on and if not, whether the decision
of the P & T Board has been rescind-
ed; and

(e) is it not considered conducive
for economy in the Postal Branch of
the P & T Department which is run-
ning at huge loss and in the interest
of efficient operational efficiency to
implement the recommendations of
the Study Group at an early date and
the steps proposed to be taken to ob-
tain the desired results?

THE MINISTER OF STATE IN THE
MINISTRY OF COMMUNICATIONS
(SHRI NARHARI PRASAD SUKH-
DEO SAI): (a) Yes, Sir.

52 types in Post Offices and 89 types
for all wings of the Department are
being used. Annual expenditure (1977-
78)—Rs. 10.13 lakhs approx.

(b) Yes, Sir.

(¢) to (e). The report of the Study
‘Group was received on 4th December,
1975. The acceptance of all the re-
commendations was expected to result
in an estimated savings of Rs. 4,73,613
per annum. The rocommendations of
the Study Group to the extent these
were considered feasible were accepted.
The accepted recommendations have
been implemented, excepting those
which are pending finalisation of a new
agreement with ‘the Postal Seals Indus-
trial Coop. Society Ltd., Aligarh which
manufsrctures these items.
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Selection to Class II Posts in Postal
Branch of P & T Department

5008. SHRI SURAJ BHAN: Will the
Minister of COMMUNICATIONS be
plrased to state:

tu) whether 1{ 15 a fact that the
selection to Class 11 posts in the Post-
al Branch of the P & T Department
has not been made for quite a long
time and ad hoc arrangements are
being made to fill in the vacancies;

(b) if so, the number of vacancies
and ad hoc arrangements made in the
different Circles wilth the period for
which such arrangements have been
continuing;

(c) the reasong for this delay and

the steps taken to remedy the situa-
tion;

(d) whether it is a fact that the
present situation is having adverse re-
percussions on the management effi-
ciency apart from being disincentive
for good performance to the operative
staff; and

(e) what steps are proposed to be
taken to avoid repetition of such de-
velopments and why accountability of

the higher management level not be
enforced?

THE MINISTER OF STATE IN THE
MINISTRY OF COMMUNICATIONS
(SHRI NARHARI PRASAD SUKH-
DEO SAI): (a) Yes, Sir.

(b) The approximate number of
vacancies and ad-hoc arrangements
made in Postal Superintendent’s Ser-
vice, Class II at present is 160 and
Postmasters’ Service, Class II is «ap-
proximately 50 in different Circles.
The period varies upto 3 years depend-
ing on duration of vacancies.

(¢) Regular yearly selections fiom
1975 as per the revised recruitment
rules notified 1n 1975 in pursuance of
recommendations of the IIIrd Pay
Commission could not be held due to
the opposition of concerned staft as-
sociaions to the proviston in the 1ie-
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cruitment rules for filling up of 25 per
cent of vacancies through a depart-
mental competitive examination. It
has recently been decided by the Gov-
ernment to cancel this Examination.

(d) it would not be correct to say
that the present situation is having
adverse effect on the management effi-
ciency etc., since the posts have been
filled up locally on ad-hoc basis.

(e) The Government are proposing
to revise the recruitment rules so that
proper selection may be made at the
earliest. The question of accountabi-
lity of the higher management levels
does not arise -as regular yearly selec-
tions as per revised Recruitment Rules
could not be held mainly due to
opposition of the staff associations.

Strength of posts in senior and jumior
administrative grades in P & T
Department

5009. SHRI SURAJ BHAN: Will the
Minister of COMMUNICATIONS be

pleased to state:

(a) whether a study regarding the
strength of posts of senior and junior
administrative grades in the P & T
Directorate was proposed by the Staft
Inspection Unit of the Ministry of
Finance some time back; and if so
the action taken thereon;

(b) whether in view of the losses
suffered by the Department it .is not
considered necessary to effect economy
and eliminate avoidable expenditure;
and

(c) whether the number of posts im
these categories have been percepti-
bly, increasing in the past years; The
number of posts existing on 1st Jan-
uary, 1966, 1st January, 1977 and 1st
January, 197872

THE MINISTER OF STATE IN THE
MINISTRY OF COMMUNICATIONS
(SHRI NARHARI PRASAD SUKHDEO
SAI): (a) Yes Sir. A study of the
Senior and Junior administrative
grades was proposed in 1974. How-

ever, ir 1974 an Internal Study of
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these posts was carried out and cer-
tain posts were reduced and rearrange--
ments made in the Directorate. Also
in the beginning of 1975 a high-level.
team submitted its recommendations
of the Department was set up. This
team submitted jts recommendations.
by the end of 1975 and made sugges-
tions regarding re-arrangements of
work and functions. At this state
therefore, there is no proposal to
carry out the study by the S.1.U.

(b) A statement of profit and loss.
and scale of operations of the Depart-
ment for the last 5 years is attached.
Profits in the year 1976-77 are nearly
100 crores.

(¢) Yes, Sir. A statement of the
posts is attached. The revenue of the
P&T in 1966-67 was 159 crores where
as the corresponding figure for 1976~
77 was 619 crores. The Departments
assets grew during the same period
from 314. crores to 1269 crores.

Statement

Statement showing the number of senior
Administrative & Junior Administrative Grade-
posts in P & T Directorate.-

——— oY
1-1-66  r1-1-77 1-1-78&
SeniorAdministra-
tive Grade o . 8 19 19
Jr. Administra-
tive Grade . 25 52 5%

Profn: and loss stgtementof the P & T

Depa rtment

Year Rs (in
crores)

1972-7% . . +37-12.

1973-74 . . « +28-00

1974-75 « » «  tags

1975-76 O e R

1976-77 .. +99° 63

{4
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Shortage of Ferrous Scrap Metal for
Mini Steel Plants

5010 DR VASANT KUMAR PAN-
DIT Will the Minister of STEEL AND
MINES be pleased to state

(a) whether 1t 1s g fact that mum
stee] umits in the country are facing
acute shortage of ferrous scrap metal
and the steeply rismg prices of local
supplies

(b) whethar (overnment has plan
ned some imports of ferrous scrap to
bring down the prices and prevent
shortage of this matenal,

(¢) whether Government has been
influenced by local scrap monopolists
1o stop these imports, and

(d) 1if so, the action taken by Gov-
ernment to solve the problems of
mm stee] plants

THE MINISTER OF STATE IN THE
MINISTRY OF STEEI AND MINES
(SHRI KARIA MUNDA) (a4) to (d)
Government hiuve recently taken 1
decision to allow the Electric  Arc
Furance Uniis to import limited quin-
tity ot certain spe hed categores of
feirous scrap for el This dea
sion was taken after a carcful 15 ess
ment of it apated shortages in n
digenous availal hity and the need for
inducing some stabilisation in sciap
prices within the country

Discourtesy shown to Indian Pilgrims
m Mecca and Madina by Indian
Embassy

5011 SHRI JYOTIRMOY BOSU
Will the Minister of EXTERNAL AF-
FAIRS be pleased to state

(a) whethe; Government are aware
of the fact that Indian muslims who
had been to Mecca and Madina for
pilgrimage were not at all looked after
by Indian Embassy in Saud: Araha,

(b) if so, the details thereof, and

{c) It s0, action taken thereon?
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THE MINISTER OF STATE IN THE
MINISTRY OF EXTERNAL AFFAIRS
(SHRI S KUNDU) (a) No Sir The
Government are not In possession of
any information which would establish
that the Indian Haj pilgrims «1e not
pioperly looked ter by the Indian
Embassy in Saudi Arabia No such
compl unts have been reccived 1n res-
pect of Hajy 1377 either fiom mmdivi-
dual pil,rims or from Mushm In-
st {1t ong o1 Orgamzations

(b) and (¢) The Ha) pilgrimage 1s
entirely managed by the Government
ot Saudi Alabia under well-defined
rules and iegulations The Govern
ment of India can only provide mar-
ginal services to the pilgrims for
their welfare through the Embassy As
for the problems and difficulties that
a pilgrim may face the Embassy can
only bring them to the notice of the
Saud: Arabian authorities

The Embassy of India has a Haj
Wing with 2 diplomotic officers and a
complement of India.based and local
st1ft permanent as well 1s seasonal to
look ifter the pilerims from the point
of 1 1val to the pomnt of retuin to
munt un constant b uson with the RHag
authoiitieq and with the pilgrims mn
Mccca and Maidina and duning the Haj
weer 1 \lula nd Aratat

lhe Government of India maintains
a permancnt dispensary in Mecca
under a Medical Officer<um-Vice Con-
sul who coordinates the woik of the
Indian  Medical Mission which 1s de-
puted to Saudi Arabia for the Ha)
season and of the seasonal dispcnsaries
which are opened in Mccia and
Madina

Increase by Alum mum Manufaeturers
m Non levy Ingot Prices

5012 SIIRI JYOTIRMOY BOSU
Will the Minster of SIEEL AND
MINLS be pleased {o statc

(a) whether three alumimmum ma-
nufactures—Balco, Indal and Hindal-
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co—have uniformly raised the non-

levy ingot prices by Rs. 700/- a tonne;
and

(b) if so, what are the facts there-
of?

THE MINISTER OF STATE IN THE
MINISTRY OF STEEL AND MINES
(SHRI KARIA MUNDA): (a) The
three aluminium manufacturing com-=
Panies listed have announced varying
increases in the prices of non-levy
aluminium ingots, the increases varyng
from Rs. 750 to Rs 850 per tonne,

(b) There is no control on the price
©of non-levy aluminium. The above
increases are stated to be based on
increased costs arising from new
levies in the budget, and increased in-
put prices.

Defining Electrical Supervisors as
Workmwen/Officers

5013. SHRI A. K. ROY: Will the
Minister of PARLIAMENTARY AF-
FAIRS AND LABOUR be pleased to
state:

(a) whether Government are aware
that the Electrical Supervisors work-
ing under the Central Government
have been experiencing great troubles
for absence of any specification whe-
ther they are workmen or officer; and

(b) if so, the action taken by Gov-

ernment to clarify their actual posi-
‘tion?

THE MINISTER Oy PARLIAMEN-
TARY AFFAIRS AND LABOUR
(SHRI RAVINDRA VARMA): (a} and
(b). No such report has been
received. However the Industrial
Disputes Act, 1947, clearly provi-
des that “workman” defined in it does
not include any person who, being em-
ployed in a  supervisory capacity,
draws wages exceeding five hundred
rupees per meansem Of exercises,
either by the nature of duties attached
to the office or by reason of the powers
vested in him functions mainly of a
managerial nature.
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12.00 hrs.

PROF. DILIP CHAKRAVARTY
(Calcutta South): Sir, I want to...

MR. SPEAKER: There is no time
to put questions.

PROF. DILIP CHAKRAVARTY:
I am not putting any question, I
would like to raise a matter of great
public importance. Thirty teachers
in Orissa were arrested day before
yesterday. They sent a telegram.

MR. SPEAKER: You could have
given me some notice either under
Rule 377 or...

PROF. DILIP CHAKRAVARTY:
Mr. Speaker, Sir, this is a matter of
great public importance. Thirty fea-
chers in Orissa were arrested. They
demanded retirement benefits, regu-
larisation of posts, and updating of
Orissa Education Act. You may be
aware...

MR. SPEAKER: Mr. Chakravarty,
you give a proper notice and I will
consider it.

PROF. DILIP CHAKRAVARTY:
Then [ will raise it tomorrow. Thank
you.

MR. SPEAKER : Papers
Laid on the Table.

Now,

SHRI K. LAKKAPPA (Tumkur):
There is one important point.

MR. SPEAKER: You have not
made any unimportant point.

SHRI K. LAKKAPPA: They
demonsirated and came to the resi-
dence of Mr. Raj Narain, demanding
the redressal of their grievances.
He refused to meet them. (Intr-
ruptions)

SHRI K. LAKKAPPA:
point, Sir... **

Not that

**Not recorded.

g

e
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MR, SPEAKER: No, no. Nothing
goes on record.

SIIRI BALDEV SINGH JASROTIA
(Jammu): [ have given notice for
adjournment,

MR. SPEAKER: 1 have disallowed
it. I have mentioneg it. Now, Mr.
Advani.

12.01 hrs.

PAPERS LAID ON THE TABLE

Derarep  DEMANDS FOR  GRANTS OF
THE MINISTRY OF INFORMATION AND
BROADCASTING ¥OR 1878-79

THE MINISTER OF INFORMA-
TION AND BROADCASTING (SHRI
L. K ADVANI): I beg to lay on
the Table a copy of the Detailed
Demands  for Grants (Hindi and
English versions) of the Mnistry of
Information and Broadcasting for
1978-79. [Placed n Library. See No.
LT-1944/78].

NOTIEIFATION UNDER Y. IFNTS AcT, 1970

THE MIN!STER OF STATE IN
THE MINISIRY OF INDUSIRY
(SHIRIMATT  ABIIA  MAITH). On
behalf of Sh+) Georpe Feinandes I
best Lo lay oun the Table a copy of
the Notthcition No SO 799 (Hinda
and English vaisions) published in
Gasette of India  dated the 18th
Match, 1978, 1ssued under sub-section
(3) of section 1 of the Patentis Act,
1970. ([Placed in Library. See No.
LT-1945/78].

ANNUAL REPORT OF NATIONAL LABOUR
INsTITUTF, NEw DELHI FOR 1975-76

THE MINTSTER OF PARLIAMEN-
TARY AFFAIRS AND LABOUR
(SHRT RAVINDRA VARMA): T heg
to lay on the Table a copv of the
Annual Report (Hindi and English
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versions) of the National Labour
Institute, New Delhi, for the year
1975-76 along, with the Audited
Accounts, [Placed in Library. See
No. LT-1946/781.

SHRI JYOTIRMOY BOSU (Dia-
mond Hatbour): On a point of order.

SHRI VAYALAR RAVI (Chirayin-
kil): On a pomnt of order. (Interrup-
tions).

SHRI JYOTIRMOY BOSU: For
which year? Sir, how many times
have you cautioned Government?
This is for 1975-76.

SHR] VAYALAR RAVI; Here you
made a rule. The rule made was that
Members may write to the Com-
mittee. There is no point in writing
to the Committee, regarding the mat-
ter of placing things on the Table of
the House. Neither the House, nor
you will be aware of what is hap-
pening Thie s the report for
1975-76. We ate jn 1978. It is not a
big thing: this wnting of the
report

S, you also sce item 6. It is about
the Coir Board which is under
Kumaii Abha Mwmti  All the debate
on the Minrty of Industry was over
veiterday; and she is giving the re=
port on the Cowr Board now, after
the debute 1 over. And the Labour
Mini-ter s giving the report now for
1975.76 1 am biinging two points to
your obscrvation. Do something on
this matter. Don’t make us raise
objections to placing the papers on the
Table ie. before the House But this
Committee is quite worthless,

MR. SPEAKER : Don't speak about
the Committees. Mr Minister, what is
the reason for the delay?

SHRI RAVINDRA VARMA : As the
hon Member has said, this is of course
for the year 1975.76 (Interruptions)
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MR. SPEAKER : I cannot hear. Do
you not want the reply? If you don't
want it, 1 will ask the Minister....

SHR] RAVINDRA VARMA : Under
the Articles of Association of the Na-
tional Labour Institute, the Institute is
expected to place its annual report
along with the comments of its general
council. The execative committee and
the gencral council are to be reconsti-
tuted. But we thought that this
should not be the cause for delaying
the report which is to be presented to
the House, because it would have led
to further delay. So, to avoid further
delay, though the comments are not
available, we are placing the report on
the Table of the House,

MR SPEAKER: Now Mr. Chand
Ram.

DETAILED DEMANDS FOR GRANTS OF
THE MINISTRY OF SHIPPING AND
TRANSPORT

THE MINISTER OF STATE IN
CHARGE OF THE MINISTRY OF
SHIPPING AND TRANSPORT (SHRI
CHAND RAMY: 1 beg to lay on the
Table a copy o, th: Detailed De-
mands for Grants (Hisdi grd English
ver<ons) ! the Mintry of Shipping
and Transport for 1978-79. {[Placed
in Library. See No. LT-1947/78].

ANNUAL REPORT FOR 1976-77 AND
HALF YEARLY REPORT FROM 1-4-77 TO
30-8-77 or Com Boarp

THE MINISTER OF STATE IN
THE WMINISTER OF INDUSTRY
(SHRIMATI ABHA MAITI): 1 beg
to lay on the Table u copy ecach of
the following papers under sub-sec-
tion (1) of section 19 of the Coir In-
dustry Act, 1053:—

(1) Annual Report for the year
1976-77 on the activities of the
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Coir Board and the working of the
Coir Industry Act, 1033.

(2) Half-yearly Report for the
period from 1st April, 1977 to 30th
September, 1977 on  the activities
of the Coir Board and the working
of the Coir Jndustry Act, 1953.
|Pluced in Library. See No. LT-
19:48-78].

MR. SPEAKER: Why was there
so much delay?

SHRIMATI ABHA MAITI: Since
we have received them..... .

MR. SPEAKER: That is not an
explanation. You must tell us why
there is delay, please see that these
delays do not recur. Now Mr.
Zulfiquarullah,

NOTIFICATIONS

THE MINISTER OF STATE IN
THE MINISTRY OF FINANCE
(SHR] ZULFIQUARULLAH): T beg
to lay on the Table: (1) A copy each
of the following Notifications (Hindi
and Fnglish versions) under wection
206 of the Income-tax Act, 19G1:—

1ty SO. 685 to 88, 691, 692 and
694 to 706 pubhished in Gazette of
Indva dat.d the 11th March, 1978.

(1) The Income-tax (Second
Amendment) Rules, 1978, published
in Notification No. S.0. 178(E) in
Gazette of India dated the 17th
March, 1878. [Placed in Library.
See No. LT-1949/78].

(2) A copy each of the following
Notifications (Hindi and English ver-
sions) under section 159 of the Cus-
toms Act, 1962:—

(i) G.SR. 179 (F) published in
Gazette of India (ated the 18th
March, 1978 together with an ex-
planatory memorandum,

(ij) Notification No. 67-Customs
published in Gazette of India dated
the 28rd March, 1978 together with
an explanatory memorandum,
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(iii) G.S.R. 183 (E) to 187 (E)
published in Gazette of India dated
the 25th March 1938 together with
an explanatory memorandum.

[Placed in Library. See No. LT-

1950/78].

(3) A copy of Notification No.
G.S.R. 175 (E) (Hindi and English
versions) publisheq in Gazette of
India dated the 17th March, 1978
issued under the Central Excise
Rules, 1944 together with an explana-
tory memorandum. [Placed in Lib-
rary. See No. LT-1951/78].

12.03 hrs.

CALLING ATTENTION TO MATTER
OF URGENT PUBLIC IMPORTANCE

REPORTED ATROCITIES ON HARIJANS IN
VILLAGE KANIARA IN BIHAR

SHRI CHITTA BASU (Barasat): 1
keg to call the attention of the Minis-
ter of Home Affairs to the following
matter of urgent public importance
and request that he may make a
statement thereon:

“The reported atrocitieg on Hari-
jans in village Kaniara of Rohtas
District, Bihar on the 25th March,
1978 and steps taken by Govern-
ment in this regard.”

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS
(SHRI DHANIK LAIL MANDAL): Sir,
according to informatidfi received from
the Government of Bihar, one Hira
Kumari, a known criminal of village
Kaniari was shot dead on the 25th
March, 1978 at about T0.00 am. by six

Tpersons, five of whom belong to village
Bishrampur, P. 8. Dinara in the
., Rohtas District of Bihar. All the six
accused persong are known criminals
r’ﬁnd three of them happen to be Hari-
jans. The suspicion that Hira Kurmi
wag instrumental in the raid and ar-
rest of one Bansaropan of village
Kaniari appears to be the reason for
this murder. In retaliation, a mob of

. )55 LS—8.

500 to 600 persons, mainly Kurmis,
from Kaniari and neighbouring vil-
lages, variously armed, surrounded
Bishrampur around 3.00 p.m. on the
same day and set fire to 18 houses, in-
cluding six belonging to Harijans. As
a result, three persons were killed out
of whom two were Harijans. One per-
son is reported missing, Two heads
of cattle and two goats were also
burnt

For the murder of Hira Kurmi, a
case under Sections 148/149/302 LP.C.
and under Section 27 Arms Act has
been instituted against six persons.
Three persons have been apprehended.,
In the subsequent incident in village
Bishrampur, a case under Sections
147/148/149/436/302/364/428 1.P.C. and
Section 27 Arms Act has been institut-
ed against 33 persons. Eight arrests
have so far been made. Efforts are
being made to arrest the remaining
culprits in both the cases and coercive
process have been initiated against the
absconders. Two rifles have also been
seized.

The District Magistrate, the Com-
missioner and the DIG have since
visited the spot and taken necessary
action to restore confiftence among the
people. A police force has been statio-
ned in Bishrampur. The officer-in-
charge and a Sub-Inspector of Dinara,
Police Station have been suspended
for failure to control the situation in
time and for negligence of duty. The
Chief Minister, Bihar has also since
visited the spot. Payment of Rs. 5,000/-
each has been made to the families
of those killed. Payments ranging bet-
ween Rs. 500/- to Rs. 1,000/-have also
been made to each family as house
building grant. Atta, rice, clothes and
blankets are also being distributed and
tarpaulins have been provided for
temporary shelter.

It is clear that the two incidents
were the outcome of old rivalry bet-
ween two groups of criminals and their
supporters and were not connected
with “atrocities on Harijans” or
land dispute between high castes and
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[Shri Dhanik Lal Mandal]

low castes. Reports published in
some newspapers about burning alive
of 30 Harijans etc .are, therefore,
factually incorrect and exaggerated.

SHRI CHITTA BASU: Sir, I would
like to have at least six minutes. 1
do not want to be disturbed.

MR. SPEAKER.: No, no: not more
than three minutes.

SHRI CHITTA BASU: 1 have got
a submission to make. In that case,
you should strictly adhere to the rule
and there should not be any exception
right or wrong.

MR SPEAKER: Yes, Please go on.
Every minute of the time of this House
costs a lot of money.

SHRI CHITTA BASU: If it is your
order....

MR. SPEAKER: This discussion it-
self takes a few minutes.

SHRI CHITTA BASU: This incident
is not an isolated one and should not
also be viewed in that manner. As a
matter of fact, this is merely a part of
the long-standing socio-economic pro-
blem which we have inherited, which
%11 be evident from the growing in-
cidents of atrocities perpetrated on

Harijans in our country.

If we go by the figures, in 1974,
according to the Government’s in-
formation, there were 8,850 cases of
atrocities on Harijans all over the
country. In 1975 the number was
7,781. In 1978 the figure was 5,887.
In regard 1o the number for 1977, my
apprehension is that it will touch the
figure of 7,000 because I have got cer-

tain informafion which will show that

as many as 105 Harijans were murder-
ed in Madhya Pradesh alone between
March and November, 1977; this is in
accordance with the statement made
by the Chief Minister .of Madhya
Pradesh.
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There were 653 cases of atrocities
on Harijans in Bihar in 1977 accord-

ing to the statement made by the In- =

spector-General of Police, Bihar. In
Maharashtra, according to the proceed-
ings of the Maharashtra Assembly, it,
came to 392. In U.P. it was  5,047.
Therefore, you will understand the
immensity of the situation.

It is unfortunate that Bihar, of late,
has become the focus of attention of
the entire nation_of this kind of atroci-
ties. As a matter of fact, Belchi,
Barahiya, Dharampur, Rupetha and
Rohtas have attained nation-wis€®
notoriety due to incidents of hair-rais-
ing aircities perpetrated on
jans. Rothas District hag
particular distinction or

earnegq,
notoriety

the Hari- .

——

because there have been four cases ofr”

this kind of atrocities in this district
during the period January to March.

I am astonished, and it cannot
escape the attention of any in the
country, at’ the amazing and perplex-
ing similarity between the two official
statements of the two ghastly carna-
ges. one at Belchi and another at Bis-
rampur. The Home Minister stated on
the occasionpf Belchi, and I quote:

«Mass murder has no caste, com-
munal, agrarian or political  over-
tones.”

He further said, and I again quote:

«It was a clash between two,
groups of hardened criminals with
long-standing rivalry.”

You know the statement made by the
Chief Minister of Bihar in the Assem-
bly in Bihar. He said yesterday:

“It was, in fact, the result of 2
clash between two river groups oi
hardend criminals.”

Note the similarity of the words used.
He said further:

«The Bisrampur Kkillings were :vl:?a
result of the rivalry between 0
criminal gangs and had ne
overtones.”

I

caste

&
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Also, please note the similarity or
identity of the phrases used. The
‘country did not believe the statement
on the occasion of Belchi. I think the
House would also not believe the state-
ment made now by the hon. Home
Minister and the statement made by
ﬂ!i\Chief Minister of Bihar.

May I, therefore, know whether the
Government would really understand
the basic problems? It is a socio-eco-
nomic problem and is an agricultural
phenomenon also.

The upper caste land-owners of
Bihar maintain armed toughts in the
counfryside. The upper caste land-
owners are well-armed, they maintain
well-armed gangs of hoodlums which
not only murder. loot and pillage for
themselves, but sell their services for
a fee. This was what was written by
Mr. K. C. Khanna in the Times of
India dated February, 28th, 1977. The
former Chief Minister of Madhya
Pradesh, Shri Kailash Joshi, observed
very recently:

“Ninety per cent of the reported
cases of atrocities on Harijans are
caused by land disputes.”

In Bihar, the situation is all the
more alarming.

MR. SPEAKER: Please come to the
question.

SHRI CHITTA BASU: There has
been no land reform. According f{o
the Government statement made
yesterday or day before yesterday, it
is found only 1,25,000 acres of land
have so far been made available, and
nothing hag been distributed so far
among the landless.

Having regard to all these things,
may I know from the hon. Minister
whether be would order a judicial pro-
be into the matter that happened in
Bisrampur? )

My second question is whether the
responsibility has already been  or
will be fixed upon the district authori-
ties as has been advised by the Prime
Minister very recently.

My third question is whether, in

- view of all these things, a special pro-

gramme of land reforms will be under-
taken by the appropriate Govern-
ments so that this socic-economic pro-
blem can be properly tackled, As I
have mentioned, there are illegal and
unlicensed arms with the landlords.
Will the Government of Bihar or the
Government of India take appropriate
steps to immobilise those arms which
have been utilised by corrupt land-
lords to destory the legal and rightful
movement of the Ilandless peasants?

ag WAt (= wewr fag) o e
wged, R AT g ¥ uF ame
g fr g

AN HON. MEMBER: Speak in

English.

SHRI CHARAN SINGH: Although I
can speak in English, you cannot com-
pel me to speak in English.

it oo fag . & ag o F< @ av
fr.fram & e Fa9 ww qer @
YEIAT g, ATFA AL AMAE g ¥ &
wmor ¥ fear 1 wmw w5 Sare §
ST H 39 F a7g FRT Sy ware E,
FfR SEIA THF T FTL TaATA WY FX
fer & 1\ § w9 9% W qurg F9TT,
TTIF FgATAl W WA ST, TWAQ
HITAT FT SaTT a1 | 0, AFHT Arwor
FT FI@ J[AT AT § o1 7 I|A
Fga st 7 fear g

§ oo w3 AnRar § frgedw ®
giestdl Y o awear § St et g
o A AE AR ST W § 57~
grfea foen sig-aia | s Twer &
F1 98 §, T AiaE HIR g araiteeni
aESF TER A .gART  SeRSTa
Jigaid #wR oigEs  nTEIx
THATHT T97 &, S9H agq am & |
e Fha-F09 )k FafET Swad
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[sr sreor fag)

Ty, ATgATiEw Wi g @ T o
g goAmAfema ¥ 0 ® AR
gaq ¢, grad wgA F MY @ R E,
o ¥fea 7 eoufama d 1 wAA-
oo wdmfeET FT wEAT 0 W
T &1 3% 9 4 fag e T
&7 FoU GEWEIW | AT TF KT FIW
Wig R ammar g frowm
1% 8, #fsy galt a7 sv7 6%
qQUiqaT IAET AATITT TG FHT | WV
el qer 8wy forar AR a7 T
1 1 THARHF gATT T AW, qT W
& W & AT wF @ur e, X A
SATRE AT F¥AT AT, AfHT Q¥ ;A
ot FAT 2AT g FF 2fraat & A
varEAT gV &, wE Awenw ¢ AP
I T FE, TAAE A9 IS AT
FIFTor ¥7 AT F AT T AT AW
T W & STET IRT AT AT F AR
MY ® FIEE A &)

31 AF 7TIFT FE A8 & Fraa
ghrwr Tlane 5~ aw 7 g, vafR
A d, A oy oAl v oafsrr
qTg% § w my # fr efrsw amgAr-
fedtor, do57€ sonae MY AT 07 AT
ag xvA & 3w o qgrAqr #0 Sfyw
swq O A 2 fF w9 wrefar
ety Bt @ ommr oWy
FT AT W gNE F7 -
L0 F7F 2 q1 AN F AL
geam T grEn AEely AR AWM W
f am gom 1 Fvry a7 R AT &
fr nzifedis a7 72 & 1 9% 7L A
g s ow &y wmwar dravr g o
aEX TaAEe WE ¥fzar o v oy yrEv
freeTr o, gAY ar qg wfer & iy
g5 =t T fgams sifr arfaered
& s T 57 T g1, SRR v
wgr or @warg | fyw R &

MARCH 20, 1078

on Haryans (CA) 333

AR g A 1vek amfrag Wraw
ol fce w7 & wifow #amft
Wg, oF qgg A A osyrema @ ¥
fear it fF gard ardf & &, R
ATr geafrept iy wnr Ferar g1 3+ wreTe
qv g gfeadl &1 gagafaqe 3 &
forer Y A7 7Y &, = v wy wfow
F AT E F 1w W Ay AT AW
T fa@TT a7 9T TET qIY, ST EEIR
aFT AT AT LHAT AT Wifewew 98 A,
AT AT F AT YA T AT TG I RAY
aF B FrFv ATCAT o qE Aty
a<e & giram F1agiz A @ew §9%
#r wifrw & @ 7 2 F wwwr
TATTT ¥ ATUEF A FIAT ARAT §
e a7z arpoma & favg ¥ A @
ferd xa ana &1 anfaa @ 710

I AT qF 9T A A fi—
fra™ a7 oft, afry mq 36" w2
TR AT ITA A TV AT Q97 &
&l s fy AW A gF AATAT
frevaar aRf——stv §9 7w ferrr
3w A faaT et @ ogw owr @
firrd—f #fremr 7 oA W@
THIATT BT 72T &, I TAYRT F9F
&Y rifrar A, 3T AR A AT T E
A0 T0 #4703 F1 qF TNA AL FEr AT |
afrs & srzar g fr afmr £ oAmwy
FIFUTT AE Q& 97 A, A 76 qH
quert &1 "G E9Ifeg 7 o3 AW,
ot f5 I%T ARTYIH AW A
gatae w7 fqg 77 g0 FATAT &I
P AATE

w4 7 ofar Wezrwmw &, gare ag
ghrar wrgdT Fr AT 15 qvEE 4
¥ orre utw & Ad 2 fwF A,
Iaq fughr a9 4, & 9 F, afew
o7 AT F DR, 79 7 7 agg e
T Wy ¥ afEw 1971 X
TRz g gfear o e
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wkves X aw femr f6  gfoomd
& fasme oy o ), & fod o
% gg wrk¥ gr wrfaw o7a ¢ 6
gfrom & faaw ST 97 g0 WR 7
qifadY & af, anfafstrom @ sTY ),
AR EL & 1 avde & sarzr A &
w3 gr ey W 9 §, 2fraen e §7-
gframy & famrw 2z g& st & s
N @ 1 FY wEEdT 7 g5 W AR
feefom ¢ we 1s Wy af gfrom &
1 WY 85 B 7Y AT F, IAD faare
U SRt ) q17rT 99 1/4 TRE B—
¥9 579 y17 Afaq #wiv gfwAr &
faare s & & 1 F1 A& 1 15 A 97
AAF AL, 9 1 HAQ AT 85 H
gt 9T W 9H g E d 99 BT |

v & freft 7 -8 wpaT fr
AN g omfer 7 W -
gfear & faaig It w9 fag se 2
g #FAT & fr gow o= fratfes &
& arar ¢ fr zaw geefraifer gr

(swaere)
AN HON MENMBLR You are justi
fying (Intc rruptions)

ot aon Yag g7 A1 8 AT AT
gifag a1 & ad ¥g ver av ) Bfew
& gra® ZTrIrFa = % s qradg
Foe g AT T A AT AA L AV E
& wATg |
& aferarf agy ¥ @ g | Afee-
¥ A #qr a1} ? (wawTR)
WeAe WEIEA, ¥ ey vt wEr
(wawarrr)
PROF  DILIP
(Calcutta South) It this proper? The

Home Minister must be allowed to
make hig statement

Wt won foy & wow gf@ ¥
oo FIAT wear § (wrwerry)
e FRTE Ww e R,

CHAKRAVARTY

ot fggeam & o gu AW Hrow
wEeqifasT qa7 ¥, fegm @R awh
%, s wif ¥ frel | 97 agw T
w7 AT, A fHe g ¥ T @A
FATE P T ¥ agA & 6T A v
T g F fag sma & faar awm Y
&y  fae are §, W AF TEAE T
ATq w1 qe # fr aga & srad
g 9T FT Wi ¢ B RN el
qarqT q=A & ) 4R/ TF & WA Ak
T FT, AR wroEy Fewerd ¢ fr
TR & g 0w F WAATT A9 AT
#t TE, A I¥ g F | FAT W ;T
W AT A1 gy o 07 g3qrd § 0
w7 g7 AT ATE X I AATAT AT,
A 5T AT H FI9 FEY qor AFAT E )

By orr ft 7Er & fr ¥ Svzm A
g2y & wiaw & e I gaw ooft
fao 7 2201 BF Foagr wvae B wfererd
F9 & wfrw & w1 @ ¥ Fgroaw
w7 fs wfeferw farsrwgr e
3T wfewd s T g 7 A daaOw
%% 71 731 § fr ag O sedeey # e
ghvamt #t graefade w7 A Sifaor
ARG w@AETE

oF A5 Y g o 2 fr
7 wrfade 775 F wiforw &Y o
T 2 SR W gaew @z frw
R Ry & FaA7 4 & faw
SgrmAr wrear g fr @ o i g,
I 85 WA AT qAW FFATE B,
% faars 99 1/4 Fradt sy g Ay
% fams | arelw N wdrga
o & 7¢ aeiw w7 fr &Y gwar @
ag weee e gy | W S W g
s Aifog | fpar o< Hfvrg, wre A
¥t fifag qrw qar v dfow Afesr
WA g ¥ g e 1/20 € aw
%, 9 vz, 8 TdET, 7 TRET Y AwN
Bl o d g A wa 8 & dww
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[ w7 Tag)
ager dav g fend age S § o omTd
& oY o @ o ¥ o,
MR. SPEAKER: Mr. Minister , are

you aware that we arc having a dis-
scussion on this®

it srev Ve . & SvwEs WS T @I E
¥y A W A, MO A ST FT AT
FTA ¥ IO 2T Y qg WU u Y

MR SPEAKER: I have not allowed.

SHRI CHARAN SINGH: You have
allowed 1t. We know 1t and 1t is
very easy to make charges within a
speech of ten nunutes, bet it v.:ll toke
20 minutes to reply to those charges.

A w7 ¥ w1 & g BAgw @ ww
g1 ®w 72 W ahew A ¥ faAme
S H T A F i ¥ 0. 3497 |

1973 ¥ 0.57 THE, 74 8 0,74
@, 75 H 0 07 97HE, 767 0 56
gz fiv 77 7 fawee aw & Y
T T femT 20 7997z WA R
THWY | TEE AT FATE | (wrewver)

SHRI C. M. STEPHEN  (Ildukki)
Percentage of what”

ot wow fag 1 ERT WIS g
TR F ywrfar @ g o3
WA FT A TEZ EAE T TATVEIZ | |
T GEHZ  IH F1 AT A 2 gvRE
v A, 10 TRE AT A,
T g wTWT T MEPARE P15
Re. . . (smwaw) . .

SHRI B. K. NAIR (Mavelikara) :
This 1s coming under what?

SHRI CHITTA BASU- If it'is not a
justification, then what is it?

iy wew oy : & 7 wf v
fior Sveer e % & g Y -eforT
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qUEed W AT g o glcar o
rAEIAFTRE Faarmg W
g gfom o w77 §, se-gfom
g ax ek § oo wrevw anferey
TrTsT A S el § g efee T
ar ghoom, ag femd & & wndy . 9@
oA &, AT & A1 A wgan v
qwe v gy, A W odw gL ...
(swmam=) ... ...
SHRI C. M STEPLEN:
people alive

it e Vg« s srer onfr & H
A F | wg g% @17 By S ot
R Hag A P, EAnF B
Hfpr tfrosr wew 3w g @ Wl WY
ffum wrer 7, WA W
gmW I18qadR) ...
ug 7T {0 I g fed ave )y
grat #dsa Ffwimeg mgfer
flaz Fifsmm &1 f35 & $ifsom )
TR 3T 18 T ST WY
IXY X AGAY | A WA AT T
wTEw ¥

Burining

SHRI ** M. STEPHEN: What 15 your
concept of the minor crime and what
18 your concept of the major crime?

SHR1 CHARAN SINGL{. Do not get
excitedd It Jdoes not allow you It
18 injurious to your health.

SHR[ ¢ M STEPHEN I am just
asking tor clariication. He spoke
about myjor crime, and minor climes.
What 13 the concept of the major cirme
and what is the concept of the nunor
crime” Whethe: burning people ahve
1 4 MUIOT Crime or . IMINOT crime

st wrwfeyg segm wgiTy Hu
F3H BorT g & wer Wi zaal-
w2 Y ¥ EATE AT
These are major crimes There are

seven major crimes. And others are-
in the dictionary of the police and inx



237  Reported Atrocities CHAITRA 9, 1900 (SAKA) on Harijans (CA)

the dictionary of every intelligent man
like Mr. Stephen—minor crimes.

S afgear oo TAWT
% fawag (sAT wem) o AT www AR
| RLERRS %Tstr 1 AT GATH %, ?

=it sewfg @ ASTAT AT gﬁrqx
(smmem=) ... ...

# U AT 9T FRAfRE A an
A & fau q@Te g S 99 § gY
a1, (59 %1 09 & «0asi F@oa7 |
afrr e aEs HWiT gy AN W@t
FUE (AE) a1 FOE (W) Td G
< TS & 418 TG F AE 9 IR
%i % 12 713 ¥ 98 &= &1 S 7
TER TEL G | 24 WS @ew Ay
BN | &Y uHE 99F 9T W |
WA AT QA F wod wiws giae
1975-76 H 5T ST =Hifess weeg 9 F
FEIT TG F1 AT STl QST FT RYHAT
4T 1975 ¥ 340 WS U | (wWA-

SHRI B. SHANKARANAND: Is he
justifying the crimes? Is he justify-
ing the atrocities?

SHRI CHARAN SINGH: Not at all;
I am not justifying them. The serious
crimes have gone down. I am only put-

w.ting the record straight, —(Interrup-
‘tions),

SHRI B. SHANKARANAND :

:Without condemasaing the atrocities,

what impression: is he -giving to  the
House (Interruptions)

+ SHRI A. K. ROY (Dhanbad); The
question is one of the spirit with
which he is saying! He is the Home
" Minister of the countr§$’ When the
Swhole Country is ashamed of these, he
" must not speak like this. He should
it down.

MR. SPEAKER: First of all, you
kindly sit down.
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=it www fag : wemer wgew, AN
wHA § ag A7 <@ & B T ww A
grwar ! wyge fgd ag &Y vy B ot
ST gEsiTa o7 fF Feve g § wewe
warrar e #1 F Fiforer 77 R

QL,

sfIwm ww (wras) SRR
FEEE & A 44) Er, vnfedw &
I H & A7 |

=it =zor fag o ot 7@ 1 FIEEE 99
1 T AT FET G 1 F T g S F ) Farr
AEAT € 1% Tew aww mw e §
werfedts st wfae € 1 sawr  wgAr
ar fF FeFE g &) Ed uEifedw
mfew & A s Frwaw § 3wy
g W AT AE wes g A ¥ 4
STAT g (smRew) L.

§ T SigaT =ear § i wmifw
¥ wgar =rgan § v orfew faw g =y
forwaa § | aa1 S ag T ¥
SAr ¥ AT § wigrg ag g 7
(smmar)™

SHRI KANWAR LAL GUPTA
(Delhi Sadar): We want to have the
comparative figures in respect of the
last four or five years.

SHRI K. LAKKAPPA) (Tumukur):
This is not a political issue.

MR. SPEAKER: Do not record any-
thing, (Interruptions).

= 7w fawe A (gree)
qedel WEIed, A A2 A6 AET |
agt gfww wzifeds #1 o ifafers
THCAT T & | gHwT gg e fw
AT FTUE KT AT =T H TS & IH
FUs ¥ S omem wfwgsw ¥, a@w
S ...

' MR. SPEAKER: No; we do not wang
to go into that.

*Not Recorced.
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st wm femmw qeww : w0
®Y wre ¥ fagre faure awr & oww
14 79 %) o fegrd &Y wim
wE AR A o7 Ay gha vl
RNAWATRE Fow ¥ @
WO SHTH A HEed § g e
afz fm oofedts T mmarg A
o wt fme = & &, 3w A e
¥ frwre w01 o w6 7 53,
(w=awm) . ..

SHRI B. SHANKARANAND ROSE-——

SHRI KANWAR LAL GUPTA: They
have a guilty-conscience; they should
not interefere ....(Interruptions)

MR. SPEAKER: Mr. Home Minster,
please go on.
ot wow fog 1wy wEEm, &
BT ART AT E WY A Freft e
W oW ¥ vy g, famd S oow oA
FEAT B AW a® 2 fr owid o
WEF 9 R R N Ay A ver g
a2 &, AT AT a7 d w)e &
It F AFHE WGF AWA ¥ TET A7 ¢
ug yEE AR a1 f5 geard adr wedy
&t 2, e ot et EY 8, ag @
AR TEY a1 gAY wredt £7 Qe
FE &R, W A F T & mAT-
qisft &) w¥F 1975 &, 15 A =Y
a0, fod 3 A e, . (oawarr)
SHRI B. SHANKARANAND:
‘Whether by this Government or by
the previous Government, are you jus-

tilying the atrocities ....(Interrup-
tions).

Nt wow fog : =0 WX wind
Yo w fd 7 wa ¥ wisd of
A

SOME HON. MEMBERS JROSE—
MR. SPEAKER: Please sit down; 1

am on my legs. The question has been
gut in such a broad way; it involved

MARCH 30, 1978

on Herifans (CA) 240

social, economic and political aspects,
and it has provoked the Minister to
give all the informtaion. I would,
however, like to tell one thing to
bolh the sides that there is going to
be a debate on this very question on
the 4th. All these matters can be
thrashed out in full and we can be as
brief as possible today, 1t we are go-
ing to open up the whole thing,
the Minister has to reply to the whole
thing, In spite of my repeatedy re-
questing Shri Chitta Basu, he raised
questions of land reform, he rased
social questions and he raised all sorts
of questions, He also said that the
crimes have been increasing. The
Minister has to reply, otherwise the
question remain unanswered.

SHRI CHARAN SINGH: Is it not a
fact that my hon, friend there quout-
ed certain statistics and have I not a
right to clearify that those statistics
were misleading. . .. (Interruptions).

w7 FY Fd qfi-——
Murder : 1975—34b
1976--276
1977298
Violence tesulting in grievous burt
1975~ 1268
1276--3107%
1977 1124
Rape........ (Interruptions)

AN HON. MEMBER: Are these ail-
India figures?

wit wow fag ¢ @ f, wowise
tfowar | Rza A WY s awaAr g

SHRI CHITTA BASU: On a point of
order, I have quoted the figures from
the proceedings of this House. These
figures have been given in answer to
the unstarred question No. 1484 dated
22-6-1977....

MR. SPEAKER: There is no point of
order.
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ot wew fag v A fraae
gy & fr % it afrd w7 &
wEfefenn 7 war 3

SHRI CHITTA BASU This 1, dero-
gatory I have quoted from what you
have said in this House He cannot
utter these wordg 1in this House

oY weor fag ot A ¥ wEW
¥ Aras 8 X ag @A wTREAr

Ed

o

MR SPEAKER He did not utter
All that he said 15 that these figures
are not from a Baniwa shop

SHRI CHARAN SINGH I haie not
got them fiom a shop keeper They
are offiual figures (Interruptions)

SHRI CHITTA BASU It this Parha-
ment of India a banwa shop? Your
Parhament Library has supplied these
figures (Interruptions)

MR SPEAKER He sud *‘My figures
ate not from the shop-keeper’ You
have not tollowed him, M1 Gogal
What he said 15, ‘My figures arc not
fiom a bama shop’

SHRI K GOPAL (Kaiur) He can-
not talk like that This 15 not a
pohitical 1ssue This 1s not a party
issue Calling Attention was given,
Mr Home Minister, with all good in-
tentions and you as the Home Minis-
ter of the country have got to give
the facts and do not bring n pohities
here

Wt wwate fag (FTforar<aT)
L4

MR SPEAKER: What poimnt of order
you have here”

wwd wedfte fag W q@ S,
W & w7 ver g1 W fafeeT arew

242

¥ T EhrF ¥ 73 2 AT A S Aoy
wfvy & gadt v fad g ¢, A1 3w
fam 1% w37 AT W S A WK
T L

MR SPLAKER That 1s not a point
of order

CHOWDHURY BALBIR SINGH: waa

“R SPEAKER This i1s not a pomnt
of order Please sit down Please do
not record It shouting 1s a point
of order then yjours 1s a point ot
Or er

it wow fog & fad o) sEe
srmgfraar Mg ar sr R} @
fr sveT arfwfwrars a1 7 w1 frar 2,
ag "q AP gATy A9 a7 W g oy
§ 8T ¥ O v oW 2
SHRI CHITTA BASU 1 have quoted
from official tigures

st wow feg @7 a7 fags a7 v
a1 fr & ft miw & 877 ¥ S Ay

wTaT 3 Mv  stausties aro also

official That 1= all
ofhicial than vours

They are more

SHRI
be?

MR SPLAKER Please there cannot
he any counier argument like this

CHITTA BASU How can it

SHRI CHITTA BASU This 1s from
the Parhament Lirary

MR SPEAKER If there 1s any mis-
take 1n 1t there aie other procedures
nven to you

it weow fag : & <} VT Ar
5 W dfraa Free ¢, & fod 4 g
¥ ey ¥ oA @ Wl W W
dt ag arE a7 § 1 & 77 wER ¥ wifew
Fv g g | AW ¥ A wm e
F qvm §

**Not recorded.
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[=fr =wor fag]

g W & W g 320 gT
g9 1975, 31437 & a1 1976 §
#T 248 §T & & 1977 ¥ | HILEA,
T ST & HOS g: 774 G 1975
¥, 726 9 1976 W AT 478 TY
977 |

AT ATHAT ST &, 9 AT 93 & |
HY qgar of7 g & 5 AEAR WS
ag ¥ 9% B 7§

74 1975°H . . 4785
g 1976 7 . . 2946
w1977 % . . 6379
3 78y Fgr o1 fF ATEAL AR 9@ §

e sty afrg wrhas &, AT F 4
oq Cearss GIE HIaE Grd §
Jar At g1, . . (FEaE) . .
¥ 98 Wi § @ @ wew ¥ Sy 5 s
qrEt gRT ©F€ §, 99 a3 g AT A
@ag S FAE F g F §, I A
g% ¥ 1 T@ a<g § 77 ©Tw ¥ e
3% %I N (Interruptions)

SHRI K. GOPAL: What is all this?
It is not fair on your part. What is
the point at issue?.... (Interruptions)
This is not fair.

MR. SPEAKER: Please sit down,
your assistance is not necessary.

St Jo fag: wewT wER, A
Tag o "8 wrar & wmeehe fha g
i /@ g § oni fw ¥ am
HIART 9T A £ 7 R g AT &
A a8 aY gni arey, sifee gt |t wify
¥ 1@ gaw & Sifow s wifge
Y Arad st & o oy B & qoe
FIT FEA FT F @AT §, A9 o @y
g A I waEr Tw ¥ o &y

grar &1 & &g g ¥ = fag
ara IT g3 g awd ?
SHRI MOHD. SHAFI QURESHI

(Anantnag): What the Home Minister
has said—

“Hon. Member should not lose
temper. In case he wants to settle
scores, let him come out and setile
scores outside.” It' is threatening.
This gshould be expunged from the
records.

MR. SPEAKER: I will examine that.

A wTn fag : werE W, 39
gAY ed w3 F o @ @y
w1 F faw ag o wwar § e
FCF A FEAT gl aF qATE 7
}TH A

st AlgFE WED R : (eudaw)
MR. SPEAKER: I will examine that
if that is go.
=t FTw fag: o< EAT FAT A1
agi a7 grwy § AgY =rgar § & g
FT Al 3TT F | 7T TgT @SS GRIT ¢
agt @STE A& FAr 1 XTW WA |
(zme)
i J3w W 99 74 § &Y Ffaw
feae gu 3 22 § fAT 27, fwT 34,
feT &g 77 9 102 1

_(Interruptions)

MR. SPEAKER: I will examine that,
if that is so.

SHRI K. GOPAL (Karur): I am on
a point of order.

The motion that hag been tabled -is
to the reported atrocities on Harijans
in village Kaniara of Rohtas District,
Bihar. Where is any other place com-
ing in? How can you allow him? That
is outside the subject.

MR. SPEAKER: Mr. Gopal, the gues-~
tion would have been very small if
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the questioner would have confined
himself to that. The question has been
enlarged to the entire gamut of jt—
social, economic political. He has en-
larged it and said that it is all due to
the present adminstration. And he is
answering that question.

SHRI K GOPAL: It 1s irrelevant,

MR. SPEAKER: In the Call Atten-
tion it is irrelevant

SIIR1 K. GOPAL You could have
said then if that was irrelevant.

MR SPEAKER. You. also cid not oh-
ject to that
ot wew fag - wor wenza, R

aar =war 2 £ wv A fam &
Arafas w&ra w1 fox fr a1, 9
&T & T4 7 720 2| 77 2L/ AT FHA
®e ¥ AN ATwTH 73 T avg
T =TT Y FAAT €S 2 TAR Y W
T3 ¥ wead wRwEw, fagre & owew
T® a7 &: 258, 263 AT 621
fawdr A AT 621 W & 421801 AR
¥ AT & Y feEre W @ FET )
fawr a7 621 4 w@ AT a1 421 8
(Interruptions.)

MR SPEAKER: Mr Chitta Basu
referred to Bihar and UP.

wit =reor g : st e weg w3y

wer I T 1578, 1587, 1829 A7
SEFT AT 21331 AT 399 Wl HEW
/L 2| WAICT | 277 263, 211,
519 #n| ARG W, ATEd, HART
are 4 vz & i frw ol Y AR
w97 2

SHRI B SHANKARANAND  You
are the Home Minister of India.
Maharashtra is in India. You have
responsibility for it Don’t forget

that you are Home Minister of India
Don't forget that. (Interruptions),

SHRI CHARAN SINGH: In Kerela,
crimes have gone down. (Interruption)

SHRI B. SHANKARANAND, On a
point of order. (Interruption). ***

MR. SPEAKER": I am not able to
follow. Don't record anything Let us
go on We have wasied a lot of time.

=it = fag: sworer wErEy, § W
v vg a1 fr &9 & Wwsw a2 )
T 1974 7 493 ¥, fov 331, fow
254 W7 T 136 | FTATAET F 5791,
4056, 2447 HIT AT 4074 FAT FY
Aear ¥ A9 74-75 F WATAD ¥
FHTE 1AM Jo AN T Y WO
adr

ug &7 qre e &g waeE A7
¢ fr wig ¥ 37 oy wErTT §Aaw
TG § 9 18 A | A4 WRATET,
FAFT vE A " gf, o froaew
AT FET A 997, gHAmT ¥ AT 97
STEAA JET oY | T H AT A o
ot &% gure ¥ WY 9@y 41 37 2
Afer o7 : 7rfrd s qasT w7 790
% TRRE WO 98 TEEE AT,
a0 wfe 97 gnaife a7
YEAR AT AW Y T ofr afev
graT & fF 1974 7 THAM W IH 18
g, {57 100, &7 71 Wiw 7w 2611
89X wg AT = fr owerovR §oad
TG { A WV ATE TIH A A3 .
famre & o7 Wy AU |, WY IR AR
¥ 9% 3AF ag e mfad wg Fen
¢ f& w31 AT O & aEAnE 7 owe
o & A weT (ewEne

SHRI B SUANKARANAND You
are politicalising it. Sir. he 1> accuse
ing the other person vl pouticalising
1it. But he 15 himself politicalising the
issue.

*#*Not recorded
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SHRI K, LAKKAPPA: May I give
the figures”

SHRI B. SHANKARANAND: Sir,
on a point of order.

SHRI K LAKKAPPA He 1s giwving
wrong informat.on to the House

SHRI B SHANKARANAND: I will
read Arlicle 46 of the (Constitution

PRI M A g o ¥
T ot WY & aw ¥ A9 g T
o T § | qg T AT § , T qrEf
FFAwN R awz e
SIFAT TrET 1 oY, AT AA KT FOHG TOE
3T a3 &1 wa vz fond wadafen
g1, &1 agar 3, Wk TrAeqE o ST

NN, N
See the injustice done to the Han i & gaw Wt T € 1 7 % A T,

jans They are laughing. FAAAT A qg fas= 5 & -
MR SPEAKER Please go on with ok #v 7grg * & arfawdl of aw wwT
your point of order F1 AGE 7 & fag §av @ E |

SHR1 B SHANKARANAND Article
46 reads as follows —

The State shall promote with
special care the educational and eco-
nomic interests of the weaker sec-
tions ol the people, and, 1in part.-
cular, of the Scheduled Castes and
Scheduled Tribes and shall protect
them from sodial injustice and all
forms of exploitation '

7% qra wsit uF A2 ograr 9 Y
B oy 9d €Y 1977 B qw w@E
Fr ol 4 201 | Ffww weft 7Y qwat
& W FATay & fF ag i g
2 fafen Y, 72 301 e 2 & woren
AT FEY ATeAT, fA% 7@ FEAr wwgar
f& =amnfas, wfes s # 5w
AAET & | AAEGT FATIY AT TIHT B,
o A7 war & fr fadedt 7= F A
w7 w7E g 3T A fee v %
A% AVHTT IR 97 qHA 779 Kt Ffew
w0y AfFT ag A1 aA gwfea f)
91 VEY & B oA & W R FuE
qq af § 3z Fivg wiv ogfEN
# dwfgae wva | s o9
T4 &, A7 IqFT wary fear )

AT AraAtg faam & war & A
#t WA A T o 2 AR
o 7 AE 929 ] 9 &, AT 30 AN
Ay faw o & g 9% & ag o
FATT T 777 a7y ) o wa A W
F AT F7AT WA w1 A4 & ety
™ frw ¥ agr AW g9 ogwr
Tl A atg w10 &1 Ay

I, he not responsible for anything
happening n this country” He gave
hgules State-wise

MR. SPEAKER There 1s no pomt
of order All that he 15 saying 1s that
(rime has imncreased in all the States

SHRI B SHANKARANAND He has
responsibility for al] the States Are
you satisfled, Sir” Are you convinced
with his explanation?

MR SPEAKER- 1 am not here to
satisfy myself It 1s not my function
in the House

SHRI B SHANKARANAND He s
giving an impression to the House that
atrocities on Harijans can be tolerated
if 1t 1s on a lesser percentage. He can-
not shirk his responsibihty under the
Constitution

ot wew fog & #f v @ ot
% w1 g, & wwwen g fx R awre-
forgm ¢ o gt WIS @Y ara § O
Fo vl %1 At ARy arar ) &Y 9w
ag e afemd svver g & @

e e T, AW & e 7Y ) fee
A ¥ o gk o Al
avr yoaT g fawrs e & i i dAw
Trrd & S 7Y & Y G fpeltas
¥ fawme w4 el woedfie qries
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q o foar ar sgl o=t I@ ¥
FHG & AT F WL AT A Foar
FEAT ATEAT §, F&T TR HFvatge
gl foarm, o adis & g =nfgy av v
gl FFIEE AR AREATST ¥ S
faar oe adl gifed ar =
gfeadl & @ gu &, @5 aF gEhes
ded F1 W de feucgga &1 9w &
FEY Sarer g § | MG IqF TR A
ST rar §, fogr= o7 =@t g, qrEu {
FA AT TIET & | A1 98 FATEA A
&l &1 afeT o Y aQF ¥ AT
fenre m 3 &1 w6 &1, g 560 o1 T
&, a7 a3 T 39 9 fa=r< w0

PROF. P. G. MAVALANKAR
(Gandhinagar): Mr. Speaker, Sir, I am
on a point of order. Kindly look at the
calling attention. Just new you said
that the scope of the calling attention
was cosiderably expanded by my hon.
friend, Shri Chitta Basu who; instead
of asking direct questions on the sub-
ject concerned in the notice, he ex-
panded the scope. You allowed it
and, therefore, you naturally allowed
the Minister to reply.

.. I was only waiting for the Minis-
tar's whole reply. And having got the
dtiswer, pecause it is not wholly ans-

ered.that is why I am rising on a

Rf/ oint of order.

. ling attention.

I am not asking questions. This
caliing attention
atrocities on harijans and not on the
crimes in general. This is point Num-~
ber 1. You will have to give your
guidance and ruling whether the Minis-
ter can answer on any other ques-
tion excepting the question on the cai-
The Calling Attention
is specifically on atrocities on hari-

jans.

Now, the hon. Home Minister,
Chaudhury Saheb’s contention, as I

is specifically on -

have understood, ig that he was argu-
ing on the basis of facts. He was try--
ing to argue on the basis of facts-
available to him that the crime in gen--
eral in the country at large has gone
down. I was waiting for him to tell.
the House that cemparatively atroci-
ties on Harijans have gone down. 1f
he had said that I weuld have under--
stood but he has kept silent on that
point.

13.00 hrs.

Sir, if you allow a Calling Atten--
tion on a speific subject then how do
you allow all other incidental things-
to be brought into the discussion and
let the main question remain unans-
wered? Atrocities on Harijans is the-
focus of the question. Can that-
focus be changed either by the ques-
tiener and much more by the Ministet?

Secondly, the Calling Attention also:
says “and steps taken by Government
in this pegard” No answer has been
given to this.

MR. SPEAKER: Tt has been answer~
ed in the main reply.

PROF. P. G. MAVALANKAR: We
will be satisfied if he answers on these.
points.

SHRI CHARAN SINGH: I have ai-
ready stated that these atrocities are-
on Harijans.

MR. SPEAKER: Shri Vayalar Ravi..

SHRI CHITTA BASU: Mr. Speaker,-
Sir.**

MR. SPEAKER: Do not record. You
have already put four questions inf>
one and you are now repeating those
questions.

SHRI VAYALAR RAVI (Chirayin~
kil): Mr. Speaker, Sir, it is quifte un-
fortunate that the Home Minister has
dragged politics into the affair thus
making the Harijans again the casuali-
ty of the debate. The Home Minister

**Not recorded.



281 Reported Atrocities

[Shri Vayalar Ravi]

was trying to justify the whole thing
quoting the figures but may I inform
the Home Minister that this is the first
time since Independence in this coun-
try that Harijans have been burnt
twice in the same State and this is
also for the first time that the Home
Minister hag tried to justify in on the
Floor of the House. It hag never hap-
pened hefore. This 1s the first time
I wished he had come before this
House and said: I am sorry. (Inter-
ruptions).

SHRI RAM DHAN: Forty Harijans
were burnt alive in Tamil Nadu,

SHRI VAYALAR RAVI: Sir, I will
not mention Belchi but the Home
Minister is repeating the same sen-
tence, namely, the incidents were the
outcome of old rivalry between two
groups of criminals. I also do not
know who has coined this term ‘castz
IIindus’. The man point is that the
Home Ministry may ask as to why he
is being held guilty. Sir, he is gulty
becausc he has failed to create confi-
dence among the Ilarijans that they
will be protected trom atiocities.

Mr. Spoaker, Sn, everyday we are
finding in the news papers that Har-
jan girl has peen raped and raped
again Ly the police officer who weny
to investigate the case, It has been
reported that there was another mur-
der. The Chiel Minister of Bihur has
stated that the whole thing happened
in the presence of the Police, The
leader ot the Congiless --1 1s Saying
that 65 people are still mussing. The
hon. Home Minister has informed that
only one person s missing, lle has
been repeating it every time. In Bihar
the:e 15 complete chaos and caste war
15 going on. Who cicated the caste-
war in Bihar? Are you not responsikle
for communal harmony in this coun-
try? The people of this country should
Jive united together. But here caste-war
is going on, Mr. Jayaprakash Nara-
yan has appcaled to the people of that
State that they should abandon their
plang to stage demonstration for and
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against job reservation, The hou
Minister should come torward and say
that he will catch the culprit and that
he will assure us that no atrocities on
Harijans will take place hereafter. But
he has never said that so far. This
House is interested to know whether
the atrocities on Harijans are increas-
ing or decreasing. We want toc know
what steps you are taking to put down
these atrocities. This is what we are
interested to know. But you have not
revealed any fact.

SHRI CHARAN SINGH: Your charge
is that they are increasing. That is
why I had to reply to that.

SHR] VAYALAR RAVI: Let us know
and let the couniry know what
concrete steps and what action
you are taking in this regard.
It happens again and again and you
must stop it. It may happen again
after some time, but it all depends on
the attitude of the Government, the
attitude of the Home Minister That is
our objection, The attitude oy the
Home Minister is not at all helpful. So,
may I know from the hon. Minister
what concerete steps have been taken
in this regard from your side” In
order to give protection and  create
confidence in the Haitrjan Community.
what have you proposed to do® Do you
propose to give girecticn to th: State
Governments in this connection and
enforce them to follow the direction
strictly?

ot wew fag . weaw wETEA, WR
wwqtg 3 5 wadrg wzey, o i
FAT 77 72 72 § v & wfewrd w9q
Y Fiforr 7 TATE ) AZ A AR B
1 = w1 w1 3 Fr & wifewrd A
7 @ g afew der amR ww
arfen, Fifs 777 avg F T TATAA
i § Moz 5 w1 2 & & oag
oY F77 91 fF W oF o wEw g, A
# 3awr wiewrd 7@l F76T | I 9
qw W17 AT 7 Wiyl 1 gwq A
T I i Is wawm @ T &, ¥
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wwid vz Y ok § Wi g femd v
fe w &)1 v & I qEEA X
fimrd vz &=, A 3a7 foramow &7

wgr 9% 9 41 &1 9 & fv
fafreT #ar &< vgr &, & A @ w7
FFAT §, M, W AWAT AT FE
fafreg @19, AY 5g 777 ) olv O
aF ¥ are aF—Iw g fafaeeT
R W A frr, & zAE wmEn
FA & o e g, W ag R A €
a5 faa AgmE am A A, T AA AT
ae AE § 1 FHE F awA Faga q
AT T F | ooy AT AHAd TG §—
aox fagm=v @, uF wagqET @ Hiv 0F
IE GEF | AT ES FT FFAT AL, AL PR
foar | SHFT W@ wAAT T R
aFa E fr At A g AT T ATAT R
aw & ¢ wfaw 3w fargw 39
A AT R, g A ST ¥

TWIANE AT AW 1 AT qrfesy
FAAAY | WA IF 9T YA AFT @0,
AT IAH WATA AW FOT AT FAAT
aareg frar #@wc) asr A AR
wWMIA AR wIF I 7 7 qrfadr
Iq WA W TR T 41— 43 98
w7 fr 7 v mfAdr fr g e
A%, WEZ T, AEY AT-——IFT AT
9y foeet am g oA awA 4 3w
At & wtwe FvE vT: wadREw
v fefgr dfasza @1 faar 2

ARG wEer a1 FEaT ¢ aTee
TR L B ) A A T g B
T T ATRAT B 41 A b Ay @
UF a7 14 1 17 fosaes gmswy &
MY &1 um-R s fRgr omar W)
(wawawy) &fyq g% g & & o

qurere o Wi T I dee ®
va% fag farmrd sguar g |

SHRI RAM VILAS PASWAN: ..**
MR. SPEAKER: Don’t record.

it wew fig 1 weaw W, ¥ v
w7 a7 fr Sfefewm w1 vaw
Sfefezam § fear 1 @ § 3% sifeewrd
T o g g fon o A AT Q@
§ a5 o 7 g wfeq aft a7 o
s dv-gfoadt a7 sy M7 glromT 9%
frdiw =v ¥ A @ fgy wfe &
Feivfzasht 4 1

wE 9@ AT FEAT WEAr 4w
AT TR @€ q A, W OH T, SHET
s W@ & gmr) & IEET O
74T §

=it ow swam fag  (fawwarsr) o
QarEE §TE WIET 1 g8 W1 qBW 699
78 2, T FATT WG § A A A
gqéﬂwﬁmmwé?a‘ar
21 & 1 gfrsm o nzfaem &1 St
am FET S g & AN gfvew & s
AT AT FAIA § IR v |t owrer ¥
ot & o & W TR
a1 feqmg? A w7 T IAA 71 EfA
2 W7 AT *x

MR SPEAKER Dont rccord. It
1s not 2 point ;ad>  He 1s trymg to
make a new pomt This is a call at-
tention motion und he has no locus
standr Theare 15 guing to be a debate
and he can take part it

SIIRI M RAM GOPAL REDDY
(Nizamabad) It 1s a badly worded
statcment 1t Sdy s one
Hita Kumi, & known criminal of
village Kuamal was shol dead on the
25th March 1978 at about 10 am. by
six persons ” ls 1t the way of

**Not recorded.
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writing a statement, calling so and so
is a criminal. I think the Home Minis-
ter is happy that at least one crimi-
nal has been liquidated. Is it the in-
tention of the Home Minister?....

.
MR. SPEAKER: Not at ail. If he is
a criminal 1nvolved in a murder case.

SHRI M. RAM GOPAL REDDY: I
am not asking you: I am asking the
Home Minister through you In the
end also he says: " ...Reports pub-
lished. .. .are inccorrect and exag-
gerated.” Si.ppose it 15 exaggerted. If
instead of 30, only 15 weie murdered
1s he satisfied with that! Every duy
In papers we see murders ot this
nature in the same place. 1 under-
stand that in B:ihar after the installa-
tion ot the Janata government people
have taken the law into theur hanas
and whole nuat.on has to hang its
head in shame, the Janata party o
In a majority and that majorty ot
the people should hang their heans
m shame. What action 15 the Home
Minister going tu take so that such
things do not occur. It he says that
the situation 1s comparativelv better,
1 want to know 1f the previous govein-
ment  was mad by thisty per ceni. -
he accepting that his own government
15 bad by 27 or 20 per cent’ If his
own puarty leader Shir Ram Dhan
savs that the situation < oll nght, 1
have got nothing to say.

MR. SPEAIIER. Shri Rum Dhan s
not going to reply to your question

SHRI M RAMV GOPAL REDDY It
his patty colicague Ram Dhan says
it 1s correct

MR SPEAKER The Home Minister
did not suy that what 1» happening
is correct.

SHRi M. RAM GOPAI. REDDY'
That i1s why I say: let a leader of his
own state clarify the position. I
cannot understand the stand of the
Home Minister.

Now I want to know from the Home
Minister whether he js going to dis-
miss the Bihar Ministry and instal
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President’s Rule there. I understand
that the Bihar Government is not in
a paosition to control the situation and
if the Home Minister thinks that he
is his heman and he is not going to
take any action, it 1s very bad and
by that he is creating a bad prece-
dent I want the dismissal of the
Ministry in Bihar. The Home Minis-
tes has bheen appointing so many
Commuissions and now he has got the
name of ‘Commission Singh’ instead of
‘Charan Singh’. I would like to know
whether he is going to appoint any
Commission to go into the whole aft-
air and if not ,whether he will appoint
a Parliumentary Committee which-
can go into this matter. Will he or-
der an enquiry? If that is nol possi-
ble, then at least a Parliamentary
Delegation must be gent to Bihar con.
sisting of all  parties so that the
people may have some confidence in
the Government and the Parliament.
I want to know from the Home Minis-
ter as to when he s going to send
the feam to Bihar,

Wt wxw fag @ TEIw  WITEM.
IF 7 FOT 9,770 fg3 F9 oF
wr #f-qz v wgt w4 fegrar
T ZF %1 AT 77 ¢ fop oow
Tig & fF AT T A TITAT
FRE a1 THOT f@avw AT A &)
FAT qrEf AT qET Fr TAAHE FT
gt fgvara @ wv fa 7 <l fafaee
FY AL 144 7. Taraardy oA W
srrztaar 6 gfA gwadl 9@ wFmEar R
T 9 83 EWIT AT [ FA P,
7 fegema or frarg A i 2,
fazrar 337 {9ars FAT 477 fAem
*1 FE AITH AET B

SHRI K. LAKKAPPA (Tumkur)
Mr. Speaker, Sir, I will not put a
guestion on the political purt since the
Home Minister has been grilled by the
Membhers who have asked questions go
tar. 1 think there is no justification
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for further roasting the Home Minis-
ter. I would like to say that he has
given certain wrong information to
this House on this issue. I hope that
you will agree with me....

MR. SPEAKER: On what?

SHRI K. LAKKAPPA: This 1s the
seriousness of the situation. It has
been discussed not once but several
times, It has been brought to the
notice of the Government and dis-
cussed here by way of questions, half-
an-hour discussions, call attentions and
ultimately on the Belchi incident, a
no-confidence motion was brought
againgt this Government, It is not an
isolated act. We are asking justice
for the weaker sections of this coun-
try. It is the gangwar or the caste-
war, whatever it is, on every incident,
they come out with this theory which
has been the almost the synonym for
such incidents. The Bihar Chief
Minister has, on the flour of the House
referred to what is called ‘casteism’,
castewar or gangwar.

I would like to quote what you have
stated in reply to a question put by
me on this issue very recently I just
want to show how you are giving in-
correct information to this House. The
answer was given on 29-3-1978 It
was given by Mr. Dhanik Lal Mandal.
I think he is sitting behind you. The
question was, whether 11 15 a fact
that several harijans have been assul-
ted, humiliated, attacked and brutal-
ly killed in any part of the country
including his own Constituency
during the months of January and
Fehruary 1978 The figures given are:
Uttar Pradesh-432, Maharashtra-89,
Gujarat-27 and he cleverly managed
not to give information with respect
to Bihar saying that so far as the
other States are concerned, the figu-
res are not available. You can un-
derstand the magnitude of the situa-
tion. Ths Home Ministry has falled
to give correct information to this
House. Within one month, he has
stated in Uttar Pradesh “declining”.

135 LS—9

But the number of cases registered
within one month is 432.

SHRI CHARAN SINGH: I quoted
the figures relating to the years 1975-
76 and you arc quoling the figures
relating to one month and drawing
conclusions

SHRI K. LAKKAPPA: During your
regime. Otherwise, the number
would have declined. And atrocities
on Harijans are of various dimen-
sions. I am only coming to Bihar.
What is the difference when the
aggressive gang consists exclusively
of the Kurmis and the victims are
Harijans? Wherever such incidents
have taken place, the aggressors are
the caste Hindus or Kurmis. A com~
pletely caste-ridden state has been
organised in Bihar State through the
channels of these gangs for the last
one year and you know how the caste
war has gone into Bihar.

MR. SPEAKER: You said you are
confimng yourself to the question?

SHRI K. LAKKAPPA : ] am touch-
ing only the relevant points, Sir, it
has been reported that on learning of
the murder of Hira Kumari, alleged-
ly leader of one of the two gangs, 500
armed Kurmis belonging to the neigh-
bouring Kanyari village surrounded
Bishrampur, set fire to the huts of
the Harijans and killed at least three
persons, The unofficial figures are
much higher, but these can be disre-
garded for the purpose of this argu-
ment. Surely most of the members
of the attacking mob could not have
been involved in the activities of the
Hira gang, 1 may tell you here that in
every attack on Harijans il is not that
the other communities that have been
involved. All the victimg are Harijans
only.

SHRI CHARAN SINGH: No.

SHRI K. LAKKAPPA: Things are
far worse in Bihar thah one would
wish to believe and call for more
drastic remedies than one .yould wish
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to suggest at least at this stage. In
the circumstanceg it will be a iair as-
sumption that most of the 500 Kur-
mis responded to the call for the at-
tack on Bishrampur in the name of
and for the sake of their caste The
Chief Minister himself has not claim-
ed that the attackers discriminated
between members of the rival gang
whom they held responsible rightly or
wrongly for the murder of Hira
Kurmi and other innocent villagers
who are said to have fled in  sheer
terror. Thus, the antagonism and
gang war has begun to reinforce each
ather ip Bihar. But since the victims
are the poor Harijans, it is rather diffi-
cult to accept the gang warfare
theory at its face value.

MR. SPEAKER: Let us have the
question.

SHRI K. LAKKAPPA: Given the
calibre of the adminjstration in that
State, the growing power of the
“backward” castes, the reservation

MR. SPEAKER: You are
out something.

reading

SHRI K. LAKKAPPA: I am giving
the correct information Because 1
am not so well-versed with the com.
munities and castes in Bihar, 1 am
reading it out. I think you will be
more surprised if I quote from the
letter I received from the Harijan
Sevak Sangh because according to
that the Prime Minister has not even
stated the remedy for this malady
and he has not only suggested any-
thing, but he has justified even the at-
tack on Harijans. I do not under-
stand it because the entire policy is
anti-Harijan. That is why I am tell-
ing this. They have written a letter to
Mr. Morarji Desai (Interruptions)

MR. SPEAKER: Where are you
going now? First you said that you
:: confining yourself to the ineci~

t......
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SHRI K. LAKKAPPA: We have to
find a remedy.

MR. SPEAKER: You suggest a
remedy. It is a very good thing, if
you can do it.

SHRI K. LAKKAPPA: Por that only
I am pleading. Under the system of
Varnashram Dharma, the caste of an
individual was determined on the
basis of his....

MR. SPEAKER: What 15 all this? Is
the House going into  Varnashram
Dharma?

SHRI K. LAKKAPPA: He does not
even have dharma. .

SHRI SOMNATH CHATTERJEE
(Jadavpur): I got only ten minutes
on the Ministry of Industry. He has
taken, on the Calling Attention.....

MR. SPEAKER: We have taken
about 1-1/2 hours

SHRI K. LAKKAPPA***
SHRI

L 112

SOMNATH CHATTERJEE:

SHRI K. LAKKAPPA***

SHRI SOMNATH CHATTERJEE: I
am not minimizing the importance of
this motion .... (Interruptions)

SHRI C. M. STEPHEN: The Home
Minister was making a speech for full
45 minutes. Where were you? There-
fore, you have to bear with it.

SHRI SOMNATH CHATTERJEE***
MR. SPEAKER: Don't record.
SHRI K. LAKKAPPA®***

MR. SPEAKER: Mr, Lakkappa,. Mr.
Somnath Chatterjee did not say any-
thing about you, Me merely.said that
he was given only ten minutes. ......

SHRI K. LARKAFPA®ee

€99 Not recorded,



SHRI JYOTIRMOY BOSU (Da-
mond Harbour): On a point of order.
Certain utterances of Mr. Lakkappa
hit the provisions of a rule on the
ground that they are indecent.. .

MR. SPEAKER: Mr. Bosu, none of
those things has gone on record

SHRI MOHD. SHAFI QURESHI:
Mr. Chatterjee charged Mr. Lakkappa
saying that*** That also should go out
of record.

MR. SPEAKER: It has also not gone
on record.

SHRI K. LAKKAPPA: I would hke
t submut this to the hon. Home
Minster: he 13 not justified in mak~
ing such statements and giving such
information to the House, according
to me. At the same time, the action
proposed in his reply is also not con-
ducive to mimmizing the gravity of
the situation. 1t has been sugges-
ted

MR. SPEAKER: Please come to
the question now

SHRI K LAKKAPPA 1 am ques-
tioning the hon. Home Minister

MR. SPEAKER There 15 ne limit
to these thmgs

SHRI TYOIIRMOY BOSU Sir, on
a pomnt of orde:

MR. SPEAKER 1t has not gone on
record Nothing has gotie on record.
If anylhing has gone into it, I will
examine and set 3t 1ight

SHRI JYOTIRMOY BOSU 1 want
to set the record straight, &ir. rule
380 says:

“If the Speaker is of opinion that
words have been used in debate
which are defamatory or indécent or
unparliamentary or undignified, he
may, in s discretion, order that
such words be expunged from the
proceedlings of the House.”

261 Reported Atrocities CHAITRA 9, 1900 (SAKA) on Harijans (CA) 262

Therefore, 1 think you for expung-
ing it.

SHRI K. LAKKAPPA: Let him. He
is not a lawyer.

MR. SPEAKER: I thmmk both are
lawyers.

SHRI K. LAKKAPPA: But I am
devoting my time fully to Parliament.

MR. SPEAKER: Please come to the
gquestion.

SHRI K. LAKKAPPA: | am coming
to the question. 1 want the Home
minister to take the advice of the
Prime Minister, who has recently
stated at Mangalope, your place,
that the Centre proposes fo appoint a
fact-finding commission, full-fledged
commission to go into the conditions
and understand the gravity of the
situation of the Scheduled Castes and
Adibasis and fo eradicate the -
equalities in this country: will you
xindly consider that suggestion? Then,
regarding this incident, I demand 8
judicial probe, which should cover the
entire country and the entire problem
of the treatment of harjans.

ot waw Fag : WEAe WEIET, TR
ATETIT ATEE &7 oATd ¥ F F owO
F7 ST foaT wTa |t AR S a9
3 oy | W7 Ag o & 3 g g
I v Py ag dwre & ar FrEEER
g? gifamcgae N &
dre &) yfe wadT gOAT T &
gt F; @y g7 wfgwe # I
a7 §, dva qg & fr 6 wefat ¥
weor femr up gra gdl w11 S
W gfom 2 Wi @ A ghem
oA N @) A
¥ At 3 wffear g, W< ot wredt
weer gut w1 wfwsae ot faoed &
o e W) W, wg o A
Y a7, Wi Wt ) i e e

**¢ Not recorded.
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TET wEF 7 fzar vt ma ¢ oifE
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SHRI K. LAKKAPPA: I have drawn

attention to the statement of the
Prime Minister.

MR, SPEAKER: The Prime Minister
always makes suggestions on behall
of the Government.

SHRI K. LAKKAPPA: Let him say
no.

MR. SPEAKER: He canont say “no”
or “Yes” to that.

SHRI K. LAKKAPPA: He has not
replied to my gquestion.

MR. SPEAKER: If the Prime Mit.s-
ter made a statcment, he has made
the statement on behalf of the Gov-
etnment,

SHRI K. LAKKAPPA: I have asked
hin whether he would concede that.

MR. SPEAKER: It is not for him to
say.

SHRI K. LAKKAPPA: It is not
something I have suggested; it was
suggested by the Prime Minister.

MR. SPEAKER: 1 have not said you

have suggested it. It jg a suggestion
for action.

SHRI K. LAKKAPPA: Sir, when
you go to that side, ybu can give ans-
wers. ..

MARCH 380, 1978

on Harijons (CA) 264

MR. SPEAKER: No, no. I have no
anxiety to be in that seat

SHRI1 B. SHANKARANAND: Sir,
on a pownt of order.

MR SPEAKER: On what point 18
this? i

SHRI B. SHANKARANAND: I do
not do it without any basis. The
Home Minister in his statement under
rule 197 has referred only to murders.
He has given facts and figures only
about murders and crimes during all
hig replies, but the metion is about
atrocities. To the question of M.
Lakkappa, he has only replied about
katal, he has not mentioned about
the atrocities. Mr. Lakkappa raised
the issue of atrocities, he has not
replied to that. What is the dictio~
nary meaning of “atrocities”? 1 will
read out.

MR. SPEAKER: What is the breach
of any law or rule, I cannot under.
stand.

SHRI B SHANKARANAND: He
has to make a statement as per rule
197.

MR SPEAKER Ile has made a
statement.

SHRI B. SHANKARANAND. No,
he his not made as per the motion.
The motion speaks about atrocities.

MR SPEAKER Atrocities relating
to the cames that have happened.

SHRI B SHANKARANAND: But
he hus not referred {o them. He has
spoken only in terms of katal.

MR. SPEAKER. Atrocities commit-
ted and the incidents that have taken
place.

SHRI B. SHANKARANAND: May
I know whether the Home Minister
knows the meaning of “atrocities”?

MR. SPEAKER: We are not having
an examination here.

SHRI C. M. STEPHEN (Idukki):
On point of order.
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ot O e fag : S g T
wwtd

MR SPEAKER: Let me hear him.

SHRI C. M STEPHEN: T rose ear-
Her.

ot Tm wwam oy : 37 S TR-wAY
o1 %7 JATT WA §, ST I {7 AT
wTE w¥E 1 T A g3 F gy
fear ¢ wg fargper e &

MR. SPEAKER: What is not a
point of order:

ot T wwew Fag . F wAT g
i 5 oag w3 da w0 A &, wQ
FrErequE ®r A E
MR. SPEAKER: Please don't record.

SHRI RAM AWADHESH SINGH:**

SHRI C. M. STEPHEN: The point
of order I raise is this, only for the
purpose of setting a precedent about
Calling Attention. Under the rules,
the Member concerned is entitled to
put certain questions, Mr. Chitta Basu
put certain questions. Although those
questions, according to what you
said, were beyond the scope of the
Calling Attention notice, on the plea
that the qguestions were put, the
Home Minmister took a long time to
answer all that and made a speech.
Mr, Lakkappa put certain questions.
You permitted those questions. The
questions are there The questions
were put and they were answered
earlier. With respect to the other
question, although the question did
not come, according to you, within the
scope of the calling altention, the
Home Minister went out of the way
to make a long speech. With respect
of this question, the question 1s put
and the question must be answered.

*#Not recorded.

MR. SPEAKER: Suppose he does
not answer, what is my authority?
Tell me the remedy.

SHRI C. M. STEPHEN: If that is
the way, then I have nothing to say.
The rule says that there shall be no
debate but each member in whose
name the item stands in the list of
business may, with the permission of
the Speaker, ask a question. Mr.
Lakkappa put the question with the
permission of the Speaker. Once the
question is there, the task of the
Minister is to answer that question.
If you ask me: “What am I to do if
the Minister does not answer?” then
1 have nothing to say. Once the
question is put, if it is now answered,
the Minister has no business to sit
there. The question was put but it
has not been replied. To that extent,
the rule has been violated.

SHRI B. P, MANDAL (Madhepura):
Everybody has got equal right. Now,
some Members manage to have their
say through point of orders. If you
allow this sort of thing....

MR. SPEAKER: You are doing the
same thing. Everybody is making a
speech.

SHRI R. K. MHALGI (Thana): Sir.
it is a matter of eternal shame that
atrocities continue to be committed
on Harijans. The cases of oppressicn
and tyranny on the weaker sections
of the community like Harijems and
Tritals are too frequent, in spite of
the protection assured to them, by
the Constitution and various legisla-
tions. The recently reported grue-
some cases of human deaths, under
discussion, are haunting every heart
ang are the talk of every individual
in the country. I share the deep
feelings expressed in this House to-
day. But I earnestly appeal to hon.
Members opposite not to make a
political capital out of such ghastly
incidents. That will bring down
social-economic and essentialiy moral
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issue to the level of political pole-
mic.

MR. SPEAKER; You are making
another speech.

SHRI R. K. MHALGI: Al those
who are genuinely concerned about
the continuing atrocities on the Harl-
jans, ought to joint together irrespec-
tive of political divisions to come to
grips with this problem rather than to
exploit each atrocity for narrow parti-
san ends. Thig ig not a single incident
in Bihar, It is a chain of sorrowful
happenings in various parts of the
country,

MR. SPEAKER: You are reading
a speech.

SHRI R. K. MHALGI: The whole
House. therefore, is very anxious and
worried. I, therefore, like to know
whether the bon Home Mimster
would accept some of my few humble
suggestions. (1) That the enquiry
committee on Belchi incident appoint-
ed by Bihar State Assembly be a ked
to publish its report immediately to
assure the people in Bihar. (2) Hon.
Prime Minister has written to Chied
Ministers of all States on the 15th
August last. suggesting that the Dis-
trict Magistrates and Superintendcnts
of Police of each district should be
made personally lisble for the safety
and security of Harijans. Whether
any such directives have been issued
by State Chief Ministers including
Bihar, (3) In case of atrocities on
Harijans and tribals, there should be
closely coordinated efforts both by
Central and State Governments.
It is not simply a matter of law and
order concerning the State Goiern-
ments.  There should be a sy -cial
ceil for this specific purpose in ~very
district directly under the Chief Mi-
nister and its working to be reviewed
every quarter and the report to  be
sent to the Central Government.
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In a number of cases, it is experi-
enced that the land dispute is the root
cauge of such incidents in rural areas,
especially in Bihar, landless Harijans
on one side and the land-holding rural
rich on the other. These disputes
must be settled as early as possible
keeping social justice in view. The
Government must see that the guilty
persons are given deterrent punish-
ment in such inhuman incidents and
see that there is an effective and com-
plete implementation of the provi-
siong of the Untouchability Offences
Act of 1955,

On non-governmental social plat-
forms, the Prime Minister and the
Home Minister should take initiative
to call a national convention of jocial.
cultural and political organisations to
discuss this issue and to implement
the solutions so sorted out.

I want to know whether my hum-
ble suggestions are acceptable to the
Home Minister.

swtaenbag . taw wEET, AT
fra Fmena i & maa = qe £
SHRI R. K. MHALGI: I put the

question again, I want to know whe-
ther the suggestions that have been
made Ly me are acceptable to  the
Home Minister. That is my question.
(Interruption.) **

MR. SPEAKER: Don't record.
(Interruptions).

SHRI K. LAKKAPPA: In protest,
we stage a walk out. .. (Interruptions)

Shri K. Lakkappa and some Other
hon. Members then left the House.

SHRI B. SHANKARANAND: The
Home Minister has to reply whether
the suggestions made by the hon,
Metnber ure acceptable to him.

SHRI R. K. MHALGI: Whetlor my
sug .c {ions arc acceptable to the Home

*Not recorded.
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Ministar That iz my question. (In-
terruptions),

MR. SPEAKER: He cannot
straightway say, “I accept them.” He
will have to examine them

SHRI CHARAN SINGH: Sugges-
tions are disallowed in the course of
the questions simply because the Gov-
ernment cannot at once reply to those
suggestions. That is the rule. He asks,
whether they are acceptable. I cannot
say just at once today whether they
will be acceptable to us or not.

SHRI R. K. MHALGI: Whether he
will apply his mind to the suggestions
made

MR. SPEAKER: The suggestions
made by the hon. Members have to
be considered.

13.49 hrs
ESTIMATES COMMITTEE

SEVENTEENTH REPORT AND MINUTES

el o WY (TEEE-Ta©) ¢
WA AREw, & grAwea afafr o
Freafafaa afrdar qar sniamgt arvim
wEIT FAT F

(1) faaior stz grave Aaram—
wdt afeqai geTAT SyT WA
ataamdt 9 gfafa (chedt
Tiw AT ) ¥ 974 whwdew ¥
N w1 frmfowt 9T qTwr
Tr7T FY wE Frdargr & arX F
1740 afadeT)

(2) 3vix7 wfadza § weafue
afafa & so5 & -
T |

13.5¢ hrs,

CODE OF CRIMINAL PROCEDURE
(AMENDMENT) BILL

THE MINISTER OF HOME AF-
FAIRS (SHRI CHARAN SINGH): I
beg to move for leave to withdraw a
Bill further to amend the Code of
Criminal Procedure, 1973.

SHRI C. M. STEPHEN  (Idukki):
Well. Sir, I wanted to highlight cer-
tain  aspects certainly because the
Government is bringing forward this
proposition that they may be permit-
ted to withdraw their Code of Cri-
minal Procedure (Amendment) Bill
with an air of some great achieve-
ments. And the way in which my
friends on the Treasury Benches are
reacting to it and clapping it would
indicate that something tremendous is
happening. But let us go back to ano-
ther aspect of it. Now the Preventive
Detention Act has been here from
1950 onwards. It was being extended
from time to time and that Preventive
Detention Act was in force upto 1869.
In 1971, this Bill, I mean MISA was
enacted and during the emergency,
Section 16A was amended. By that
time, this Government came into po-
wer. Then Section 68 ceased to be
there and what remained was MISA
which is just a copy of the Preventive

Detention Act.

Now, this Government. before it
went to the elections, in their election
manifesto, had made a very definite
commitment. The commitment was to
take immediate steps to annul the
MISA. After that, one year went by.
The President in his Address earlier,
last year, had made a commitment
that there will be no preventive de-
tention except with the provision for
judicial review, Now what we have
got 1s the 1niroduction of thig Bill
What the original Delention Act was,
we converted it into a permanent Act
and vou put it as a part of the Cri-
minal Procedure Code. the most per-
manent  statute for this country.
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The question I am raising is this,
that there is a dichtomy in thinking
which is very clear. The administra~-
tion, the Government, the authorities
that are, the power that be, what is
their attitude to the commitment made
in the election manifesto? Well. pre-
viously, when the compulsory deposit
scheme wags there, with respect to that
they brought forward a Bill here pro-
viding for....

MR. SPEAKER: We are enlarging
it.

SHRI C. M. STEPHEN: It has got to
be, They want to withdraw it. (Inter
ruptions). This is a political thing.
That aspect will have to be spelt out.
If you are going to disallow me, then
I have nothing to say. It is a politi-
cal question. A political aspect has
got to be highlighted. Otherwise, why
should I be here? It is a political
question; a political aspect has got to
be highlighted. I do support the
motion for the withdrawal, but let the
world be not deceived by this sort of
action. That is what I am saying.
Government made certain commit-
ment. One commitment was made to
the workers saying that the compul-
sory deposit scheme will be quashed.
“They brought forward a Bill and the
Bill said what? The Biil said that the
amount would be converted into
provident fund. They had ultimately
to take it back. Why? There was a
resistance here and the Rajya Sabha
said, nothing doing. They had to take
it back. That was the attitude with
respect to that commitment. With
regard to their attitude on MISA,
what is their attitude? The attitude
was that they warned to incorporate
3t in the Criminal Procedure Code,

SHRI JYOTIRMOY BOSU (Dia-
mond Harbour): On a point of order
under rule 111. Mr, Stephen may
please be asked to see this. What
«does it say? It says:

“If a motion for leave to with-
draw a Bill is or~nsed, the Speaker
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may, if he thinks fit, permit the
member who moves and the mem-~
ber who opposed the motion to
make brief explanatory statements
and may thereafter. without further
debate, put the question.”

Is he opposing the withdrawal of the
Bill? I pose this question to the
Chair. You ask him on what autho-
rity he is speaking.

SHRI C. M. STEPHEN: 1 am oppos-
ing it. (Interruptions) I am opposing
to this extent that the withdrawl of
the Bill will mean withdrawal of the
proposition to amend the MISA also.
That is why 1 am opposing....

MR. SPEAKER: The rule is very
clear. It says:

“I£ a motion for leave tp with-
draw a Bill is opposed, the Speaker
may, if he thinks fit, permit the
member who moves and the mem-
ber who opposes the motion to
make brief explanatory statements
and may thereafter, without further
debate, put the question,

Unless you are oposing the withdrawl
of the Bill, you cannot be allowed.
You have, in your very first state-
ment, said that you are not opposing
you are supporting the withdrawal.
Therefore, you cannot be allowed.

SHRI C. M. STEPHEN: 1 wrote to
you. You permitted me to take the
floor.

MR. SPEAKER: Now that an objec-
tion has been taken....

SHRI C. M. STEPHEN: Did you
permit me or not to take the floor?

MR. SPEAKER: You are right; did.
But now that a point of order has
been raised....

SHRI C. M. STEPHEN: 1 support
the spirit of the proposition, but I
oppose the contents....

MR. SPEAKER: That will not do.
You must oppose the motion. The rule
says that clearly.
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SHRI C, M. STEPHEN: Sir, you
cannot take two stands. You permit-
ted me to speak..

MR. SPEAKER: Now that iy
aftention has been drawn to rule 101
and a pomnt of order has been
rased. ...

SHRI1 C. M. STEPHEN: I oppose the
motion ag it 1s, as 1t is framed....

MR, SPEAKER: The motion merely
refers to withdrawl of the Bill.

SHRI C. M. STEPHEN: 1 am oppos-
ing, I will say why I am opposing
Please hear me.... (Interruptions)

MR. SPEAKER; He has made up his
ming to oppose the motion.

SHR] C. M. STEPHEN: ] am oppos-
ing. Please hear me why I oppose.

SHRI JYOTIRMOY BOSU: You
have already permitted him, Sir, to
make a speech. Now you should put
the motion to the House for vote....

MR. SPEAKER: He iz entitled to
make a brief explanation. Nothing
more.

SHRI C M. STEPHEN: Brief expla-
nation! If you are going to restrict
me like that, I have nothing to say.

MR SPEAKER: I have got to.

SHRI C. M STEPHEN: I have to
spell out why I do. WhatI say s that
it is the intention that I am attacking.
The whole purpose 1s completely pol-
tical. That 1s what I say because ihe
attitude to this is not to conform to the
commitment made to thecountry, the
commitment made to the people. They
wanted to make it a part of the Crimi.
nal Procedure Code. There was oppo-
sition here and there was opposition
there in their Party. Therefore they
were, against thelr own initial reac-
tion, compeled to come forwar¢ with
this motion....

SHRI JYOTIRMOY BOSU: On a
point of order....

MR. SPEAKESR: 1 am not going to
allow him to make a long speech. He
will] make only g brief explanation.

CHAITRA 9, 1900 (SAKA)

Procedure 274
(Amdt.) Bill

SHR]I JYOTIRMOY BOSU: On a
pomnt of order, Sir. In the Lst of
business, the item reads:

“Shri Charan Singh to move for
leave to withdraw a Bill furiher t¢
amend the Code of Criminal Proce-
dure, 1973.

Also to withdraw the Bill”
Rule 111 clearly provides that ...

SHRI VAYALAR RAVI (Chnayn-
kil). On a point of order.

MR. SPEAKER: I cannot hear two
persons. It 1g for me to decidc. Let
him finigh,

SHRI JYOTIRMOY BOSU: In the
List of business, there ig no indication
that there 1s, sstmultaneously, introdue-
tion of another Bill to amend what
Mr, Stephen 1s telking about Let us
confine ourselves to thig item—it you
want to regulate the House. ..

MR, SPEAKER: What 15 your point
of order?

SHR] JYOTIRMOY BOSU: Let us
confine ourselves to this i1fem  (Inter-
ruptiong) Sir, I am trying to coope-
rate and assist you.

1400 hrs
MR. SPEAKER: Qute right

SHR1 JYOTIRMOY BOSU: All T am
saying 1s that Mr. Stephen hag been
allowed to make a statement in sup-
port of the stand that he oppose. the
withdrawa)l of the Bill. It ;s incom-

bent upon you to put the motion be-
fore the House,

MR. SPEAKER: After hig brief ex-
planation

SHRI JYOTIRMOY BOSU: How
much time?

MR SPEAKER- I would not allow
more than two-three manutes.

SHRI C M STEPHEN- Sir, itis a
very serious proposition: there 15 a
pohitical aspect of 1t The reason why
I say that this nrotion is something
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(Shri C. M. Stephen.)

that the House has got to take note of
ig this. When g statement was made
on the floor of the House by Shri
Charan Singh about it somne time ago,
there were two aspects of it; one the
offer to withdraw this Bill and two,
the offer to bring forward a separaie
Bill to repecl ih= MISA. You will
kindly see that in the Bill before the
House, there is 2 clause which says
that the MISA is hereby repeal-
ed. Now, the entire Bill s
sought to be taken away, which means
the provision for annulment of the
MISA is also taken away. The
moment, this is taken away, the MISA
remamns and there {s no simultaneous
Bill seeking the annulment of the
Mi3A. The annu'ment of the MISA
was the prior commitment. Now the
Code of Criminal Procedure (Amend-
ment) Bill, 1977 is taken away; along
with it, the provision to annul the
MISA is also taken away; there is no
law here. no Bill here seeking to annul
the MISA. To thit extent, this pro-
posal is mischievous. The Home
Mimstel, along witk this prooossl to
withdraw the Bill, should have come

with a Bill. one Ine Bill, annuling the
MISA. The Home Minister has got to
explain why thot has not happened.
Is it theiwr intentinn to keep the MISA
alive? If the intention is io kerp the
MISA alive, thix offer is wrong. It
will have to be cprosed. It i1s in that
spirit that I oppase thig Bill. If the
Home Minister ives an assurance that
the MISA will be repealed, 1 will sup-
port the motion for the withdrawa: of
the Bill

SHRI VAYALAR RAVI: As peintad
out by Shri Stepnen, this matter has
been debated on the floor of the Hous
earlier, This ic a very seriuus matter.
Wher. the Home Minister wants fo
withdraw this Bill. it is absolutely
necessary for him to make a statement
for the withdraw 1l of the Bill

MR. SPEAKER: He has sald that,
probably you were not there,

SHRI VAYALAR RAVI: We expect
an ascurance from the Howne Minister
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that the repealing of the MISA wilk
be done soon,

MR. SPEAKER: He has gaid that.

SHRI C, M. STEPHEN; Where is the
Bill?

SHRI VAYALAR RAVI: He has not
said that.

MR, SPEAKER: Probably you have
not geen the list of business, This
Bill was introduced in Lok Sebha on
the 23r4 December, 1877. A statement
containing the teasons for the with-
drawa] of this Bill was made by him
in the House as also circulated to the
Members on the 23rd March, 1978. In
this statement, he has specifically gad
that the MISA +«ill be repealed.

SHRI C. M. STEPHEN: Where is the
Bill? .... (Interruptions)

SHRI VAYALAR RAVI: Let him
give an assurance that the Bill will be
introduced during the Budget gession
itself. ... (Interruptions)

it weer Tag - 0F FAAT AT AORE
%—'—Much ado about nothing
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T WY gAY Horr feanat 2 < § fn
gw WYET %1 g &3 o fir g
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SHRI C. M. STEPHEN: So, they are
gomng to keep 1t on the statute book.

SHRI VAYALAR RAVI: He hus
given no commitmert., The hon Minis.
ter has said that so far as there is no
alternative arrang~ment, he will not
repe il MISA.

MR SPEAKER. j'e has g-ven a writ-
ten commitment to bring forward a
sepacate legislation for the repeal of
the Maintenance of Internal Security
Act ot 1971,

SHRI VAYALAR RAVI: Will it be
1n this session?

MR SPEAKER. Yes, in this session.

SHR[ ¢ M. STEPHEN: He sad that
because ol certain circumstances pre-
vailing repeal of the MISA 13 not possi-
ble.

MR. SPEAKER: He has merely ex-
plained the delay. All that he has
said 1s that the delay is because of
that and nothing more.
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SHRI C, M. STEPHEN: It 13 for hm
to explain the Government stand.

MR. SPEAKER: Now, the question.
is:
“That leave be granted to withe

draw a Bill further to amend the
Code of Criminal Procedure, 1973.”

The motion was adopted,

SHR] CHARAN SINGH: I withdraw-
the BilL

The Bill was. by leave withdrawn,
(Interruptions)

SHRI JYOTIRMOY BOSU: What you:
will see, Mr, Stephen? We have been
seeing from time immemorial......*

MR. SPEAKER: That will not go om
record.

14.07 hrs,
[Surr Ram Murrtr in the Chair)

SHRI VAYALAR RAVI: Mr. Chair-
man, Sir, Shri Jyotirmoy Bosu used.
the word*,.... etc.

He also said—I do not want to use
the word but that was something that
we clean in the morning. We, the
Members here, are expected to main-
tain a ceratin Jignity and decorum
and can an hon. Member use those
words, Sir? ....(Interruptions)

SHR] JYOTIRMOY BOSU. Who are
you?

SHRI VAYALAR RAVI: We know
what he is. We respect the Janata
Members but these are all cowards..
{Interruptions)

MR. CIIAIRMAN: Order, order,
please ... (Interruptions) Mr Ravi,
please sit down.

(Interruptions) You have to main-
tain the decorum of the House

ot recorded.



279 Matters under

14.09 hrs.
MATTERS JNDER RULE 377

(i) REPORTED FAILURE OF CoaL INDIA
LTD. TO ENSURE ADEQUATE SUPPLY
or COAL TO INDUSTRIES

MR. CHAIRMAN: Now we fake up
matters under Rule 377. Shri Bhagat
.Ram.

SHRI BHAGAT RAM (Phillaur):
"With your kind permission I am rais-
ing this following matter of urgent
public importance under Rule 377.

The Coal India Ltd. has nadly failed
“to ensure an adequate supvly of coal
‘to the industrieg in fhe smail scale and
the public sector, for power genera-
“tion, for brick kiln industry and for
domestic consumption. The result is
that the many factories are on the
- verge of closure and the production is
hampering, the black market is flouri-
shing anq the people’s suffering are
increasing. Particularly the Brick
Kiln industry in Punjab, Haryana and
‘Delhi ig facing a grave crisis due to
'scarcity of coal. In Punjab, 90 per cent
«of the brick kiln industries are report-
ed to be closed. Only 23 to 30 rakes
-of inferior quality coal is being sup-~
plied per month against their roquire-
ment of 98 rakes permonth. This has
resulted in black marketing in the sup-
ply of bricks and coal and thousands
of workers are facing unemployment
and the industry is ruined

It is said that this crisis is due to
lack of coordination between the Coal
India and the Railways. I would re-
quest both the concerned Ministers to
assure the House to end this crisis
immediately.

(ii) REPORTED INCREASE IN PRICES OF
TYRES AND TUBES

SHRI JYOTIRMOY BOSU (Diamongd
Harbour): The tyre manulacturers
‘have raised the price of all types cf
tyres anq tubes and consumecrs will
have to pay in all 16 to 18 per cent
more cnmpared to the prevalen{ price.
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The multinational companies like
Pirestone, Good Year, Duniop and
CEAT have increased the price more
than compared to the local smaller
manufacturers.

Thig marking up of price have been
done by the multinationals and also
by their smalley counterparts purely
within g period of two months since
the last increase which was efiected
by the industry as a whole, when the
Government's half-hearted action
encouraged the mto stick on to their
attitude The average increase per
piece of tyre would be even upto as
high as Rs. 200$. which will ultimately
spiral on the consumer seriously and
there will be price rise in every com=-
modity that needs to be transported.
This will also affect small traders of
tyres whose investment in industry will
go up. The whole conspiracy was hat-
ched on 138-3-1978 making a pretext of
excige rise which is only around 2 per
cent, after which they had a mecting
with the Industry Ministers Shnl
Fernandes. The Government must
come forward with 3 heavy hand and
freeze the price of the tyres as on
1-3-1978,

(iii) SupPLY OF INDANE GAS CYITNDERS
TO RE-ROLLING INDUSTRY IN Buav-
NAGAR

SHRI PRASANNBIIAl] MEHTA

(Bhavnagar): 1 raise the following
matter of public importance under
Rule 377.

Re-rolling  Industry—small  scale

units located at Bhavnagar headquar-
ters of my constituency had been jin-
formed by the Indian Oil Corporation,
Bombay Office, some time back that
the use of LPG for cutting purpses
has been stopped. According to the
information available this action has
been initiated by the Ministry of Pet-
roleum and Chemicals at the instance
of All India Gas Manufacturers: Asso-
ciation by the previous government on
considerationg other than merits,
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1 appeal {o the hon Minster of the
concerned Ministry 1e, Petroleum and
Chemicals, {o review thig lecision of
the previou, Government

So far as Bhavnagar 1s concerned

(a) Bhavnagar has the largest cen-
centration of 1e-1uling mills (22 units
in the State ot Gujarat

(b) Bhavnagar has been declared in-
industrially backward district by the
State Government

(c) All the re-rolling unitg fall under
the small scale category

(d) Most of these re-roling umts are
on sick list of the Government due to
unprecedented and continuoug crisis in
the industry for the last three years
or so

(¢ In the year 1975, when this
Ministry had imposed restriction for
the use of Indane Gas for cutting pur-
poses the re-roling industry wag not
1 such a bad shape

The cost of Acetylene Gas 1s 15
time, more than that of Indane Gas.
In other words one cyhnde: of Indane
gas costing about Rs 30 would cut
double the quantity of the material
than onc Acetylene gis cylinder cost-
ing ahout R« 250 This cost f.ctor 18
mmpossible to be qbsorbed 1y the 1e-
rolling ind sty 1n their preseni 1n-
economical working when tht  ndustry
15 dready faang so many ¢ ld

In tead of giving protection {o gas
manifacturers by forcing then c¢nstly
products on small scale sick units the
Government should think in terms of
reduang the price of Oxygun Gas,
which the gas manufacturers have been
hiking every now and then in spite of
the fact that the cost of theiwr raw
material that 1s, ar, 1s zero

The protection sought to be given to
gas manufacturers at the cost of small-
scale 1e-rollers 15 no{ justified as by
protecting these few financially well-
off gas manufacturers, Government's
policy ig Iulling large number of
small-scale re.rolling andustry
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The total present consumption of
Indane Gag per monthin Bhavnagar
(for «ll purposes) 1s in the viarity of
about 8000 cylinders out of which the
re-rolling industry requires only about
100 cylinders per month for its exist-
ence

I would not read more be~zuse the
Ministe; assured that 100 cylinders per
month to Bhavnagar will be given

THE MINISTER OF PETROLEUM
AND CHEMICALS AND FERTILI-
ZERS (SHRI H N Bahuguna). If it is
only 100 cylinders per month 1 would
have thig arrangement restored M
you want 101, I would not be able to
make any commitment Upto 100,
Okay

SHRI PRASANNBHAI
Thank you Sir

e afiwin wwwwnt  cdw
(Wgwrrr)  awnfs wgwm, & W
@ 417 7 Fger wEdt g frogwrd
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Now Shi1 Sathe—absent Shrir
Soma undazam—absent We pass om
to the next item

4
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-14.17 hrs.

.DEMANDS FOR GRANTS, 1978-79—
Contd,

MINISTRY OF PETROLEUM, CIEMICALS
AND FERTILIZERS

MR. CHAIRMAN: The House will
now take up discussion and voting
.on Demands Nos. 6% to 71 relating to
‘the Ministry of Petroleum, Chemicals
and Fertilizers for which five hours
.have been allofted.

Hon. Members whose cut motions
“to the Demands for Grants have been
< circulated may, if they desire to move
their,-cut motions, send slips to the
“Table within 15 minutes indicating
the serial numbers of the cut motions
“they would like to move.
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Motion moved :

“That the respective sums not
exceeding the amounts on Revenue
Account and Capital Account shown
in the fourth column of the Order
Paper be granted to the President
out of the Consolidated Fund of

Indiap to complete the sums neces-
sary to defray the charges that will
come in course of payment during
tthe year ending the 3lst day of
March. 1979, in respect of the heads
of demands entered in the second
column thereof against Demands
Nos. 6% to 71 relating tc the Minis-
fry of Petroleum, Chemicals and
Fertilisers.”

Demands for Grants, 1978-79 in res-
pect of the Ministry of Petroleum,
Chemicals and Fertilizers submitted
to the vote of Lok Sabha.

-

No.of NameofDemand Amount of Demand for Grant

Amount of Demand for Grant sub-

Demand on account voted by the House mitted to the vote of the House.
on 16-3-1978
1 2 3 4
Revenue Capital Revenue CGapital
Rs. Rs. Rs. Rs.
"MINISTRY OF PETROLEUM, CHEMICALS
AND FERTILIZERS
69 Ministry of Petroleum,
Chemicals and Fertilizers 18,1g,000 90,94,020
+0 Petroleum and Petro-, )
Chemicals Industries 13,27,39,000 31,44,47,000 66,36,93,000 157,22,37,000
71 Chemicals and Fer-
tilizers Industries 20,52,44,000  685,06,96,000 102,62,2%,000 262,04,79,000

SHRI D. D. DESAI (Kaira): Sir, I
have gone through the Performance
Budget of the Ministry of Petroleum,
Chemicals and Fertilizers and Drugs.
T must express my regret that it does

snot reflect the Janata philosophy
which -we had so much expected to
The reflected in the new budget. We
sare all aware that if this sort of thing
zgoes on,-the economy which we are

now generating will rather develop on
the lines of the western civilisation
essentially based on oil and we know
that the oil situation will become
difficult from the year 2000 A.D: on-
wards. In fact the Economist has
recently published -an article saying
that by 2000 A.D. millions of tractors
and farm machines will.be idle for
want of petroleum and petroleum
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based fertilizers and agricultural
operations will be stranded. Then,
it will be the USA which would look
to India for food. In fact, it is suid,
Indian economy at that time will be
having such & huge store of foodgrains
and other foodstuffs that it will ad-
vance loan assistance to the Umited
States sometime early in 2000 A.D.

‘This is a wonderful picture. Article
by Richard Critchfield was given to
me by Dr. Swaminathan, one of the
greatest scientists in India. The crux
of the problem is that the reason for
India's development will be basically
on the grounds that India will not be
following the beaten path of going to
-do farm operationg with petroleum
based products which are based on the
-effluence of petroleum. We should
take the petroleum, fertiliser, chemi-
cals drugs and other things manu-
facture ag feeder industries for our
agriculture which is our primary
industry; it being the basic industry.
In fact, the income of these indus-
tries, namely, fertilisers, pesticides, I
would say even drugs substantially,
petroleurmn products like diesel oil,
kerosene oil and so on come friom
the rural sector. If that is s0. then
we have to see that we are catering
to the needs of the rural people. All
our agencies will have to deal with
those objectives.

Sir, fortunately, Governmenti has
announced its policy on rural develop-
ment. Nalional priovity is for the
agricultural sector. That would deter-
mme our priority, If that i 0, 1
would ask: are we doing that? To-
day, our prices of diesel oil, kerosene
oil and a large number of things which
are used by the farmers are quite
high. I am telling you because we
have the case for reduction of farm
produce—its production price or rather
“l!bnot giving the additional price

rise in the farm sector whether it be
‘wheat or any other product. We are
controlling the support price and we
do not foresee qny incgesse in support
Pricsg for the time being. The only
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alternative for the farmer to-day is to
reduce prices of the inputs. The
principal inputs come from the petro-
leum, Fertilisers and Chemicals
Ministry. Therefore for production
of fertiliser, pesticides, petroleum pro-
ducts, drugs and chemicals, we have to
go for cost reduction. Here energy
policy comes in. All of them use
energy. Most of our energy comes
fiom coal but a substantial part of
energy comes from liquid fuel. And
to that extent, we are concerned with
the minisiry’s better operations, We
have been using fertiliser to improve
our agricuiture. When we are talk-
ing of fertilisers, we give them for
this purpose. Under the Agriculture
Ministry we have organic fertilisers,
but 1norganic fertilisers and chemicals
are in the Ministry of Petroleum

Chemicals. This gives us a little bit
of our being in an unfortunate situa-
tion. We cannot have a uniform
policy on how we are going to ferti-
liser our land? What is the basis of
our providing appropriate fertilisers
relating to soil-testing, water testing,
ciop pattern and a host of other things
in relation to which, ultimately, the
fertilisers are being used. What is our
basis for improving our soil quality in
other ways? If we adopt inorganic
fertilisers hravily, we are going to and
up in a certain amount of counter
productive situation.

Thercfore, again, I would suggest to
the hon, Minister to have uniform
fertiliser policy in relation to the
organic as well as 1norgame  ferti-
lisers. If we (ome to the teal subs-
tance, there should be a coorclation.
There, the hon. Minister may establish
that in India we have a very huge
population of human beings; we have
a very huge population of animals
ang so on. Also we have many trees
and plants which are shedding leaves.
Night-soil, sewage and these things
could be utilised on the farme in

calleetion, i
systemg at all urban and village sew-
age mmanure centres.
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[Shri D. D. Desaij

How do we conserve the scarce
resources namely crude and petroleum
products? Why is it that we should
keep a certain amount of reserves? Re-
cently, I had read the report that the
Planning Commission has restricted the
petroleum production to 9 million ton-
nes. That is what was announced in
the paper. If that is so, as it is, we
have crossed the target and, therefore,
the provision made in the budget is,
« hope, for additional expenditure for
the exploration and not production
which would then be relevant to the
Planning Commission’s pelicy. To that
extent, the hon. Minister might again
be required to recast his budget.

Do we have today the pesticides
policy? Do we have an ecology policy?
I would say no. It is not a statement
that I am making out of some narrow
thinking but, ultimately, these pestici-
des, leave traces in the food and at-
mosphere that we eat and breathe,
ang several of our problems are said
to have been on account of those pes-
ticides which do not disintegrate into
the organic system. It is equally true
about our petro-chemical products;
but that apart, we have to find and
adopt a system whereby organise ma-
terials which should he used as pesti-
cides is capable of being absorbed
and also human system 1s not istii-
buted in the process.

Sir, ccology policy is again one of
the things on which we are very miuch
concerned. Recently, I read our Prime
Minjster had refused passing of the
British surer-jets, viz., Concorde. This
also shows that we are quite conscious
about ecology. Therefore, our Petro-
leum Ministry may concentrate on
this aspect. Recently there had been
a lot of comments about the Rewas
fertilisers plans the two Bombay—Ba-
sin Gas based plants which are going
10 be put up near Bombay. We are all
aware of the reasons for putting them
up there. The distance between Bom-
bay High Field and Saurashtra coast
is 444 kms. and distance to Uran is 238
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kms. The sub-marine pipeline is far
too costlier. But everybody wants to
go to Bombay for obvious reasons, On
the one hand we are talking of rural
development and on the other hand
we arc encouraging building up cities.
Most of the people—whether they ere
bureaucrats or others—like the city
life because it provides facilities which
do not exist in the rural side. There-
fore, creating of infra-structure in
the rural areas would be necessary to
attract people to go into those areas.

Coming to petroleum policy, I would:
say that our current level of consump-
ticn—last year we processed 244 mil-
lion tomnes crude through our refine-
ries and some quantities of finished
products were imported. If we freeze:
our indigenous production to ® million
tonnes, we can as well try and freeze
the import to the current level which
is about 14 million tonnes or so. There
again the foreign exchange that was.
required was Rs. 1,300. crores for the
crude and about Rs. 350 crores for
other products. This comes to Rs. 1,600-
crores. If we stabilise at that amount
and adopt photosynthesis based alter-
native ways of working, for which we
are most eminently placed, we will be
better off, in the long run.

Recently we had read in the papers
and the hon'ble Minister had made an
announcement also thay a Reservoir
Technology Institute is being built at
Abmedabad and that will come 1n ope-
ration early this year. I do not know
the progress. Subsequently much has
not been heard about it. 1 hope ihe
hon’ble Minister will inform us about
the stage of progress in this respect.
Ultimately, as the resources dwindle
down we and the world have to rely
on that.

Coming to refinery operations, I
congratulate the Minister for having
given a detailed information about
refinery operations. It is very obvious:
that out of all the refineries that exist’
in the country—even out of all _the’
industties which operate in the’ Mi-
nistry—Koyali, a Gujarat renneryybg{‘ ’
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far stands out as the most eficient
unit in the country. This, of course, is
creditworthy for one of the operations
but at the same time it speaks volu-
mes about lack of efficiency in other
units, If that is so, then why do you
want to make investments and certain
commitments which would not have the
same efficiency or produclivity or
same saving features. For example, it
is amazing that the yield has been
over 95 per cent in one refinery as
against 82 per cent in another refinery.
This is a fantastic difference, If 1ihis
difference is found in the private sec-
tor, nobody will put up an industry in
that area. I would request the hon’
ble Minister to go strictly by merit
criteria rather than the idcologocial
considerations,

Sir, there are some institutes like
1IP, Dehra Dun. I do not want to go
into the regional consideration or
other parochial consideration but at
the same time, the convenience aspect
of it and the utilisation aspect of it
have to be taken into account. We
have to see to what extent such devi-
ous distractions are  discontinued so
that transport costs difficulties and
certain  inconvenience to operations
could be avoided.

Coming to fertiliser Corporation, I
huve to say a lot. Fertiliser Corpora-
tion is one of our sick babies. It is
good that he has aiready taken a dec1-
sion to divide the Fertiliser Corpora-
tion of India into four units. The more
the competition, probably the greater
will be the eficiency and greater bene-
fit will go to the consumers for whose
service these fertiliser plants nhave
come and at whose expense, a large
amounts of balances have been built
up by some units. One of the comp-
laints from the farmers has been that
the packings do not have all the mar-
kings. The date of manufacture is not
stated and the potency and strength of
the fertiliser is dropping. They are
sent out and there is no guidance at
all, When the fertiliser is sold, it is
sold ap if it is one of the commodities
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which one has to look for himself to
solve the problem. Now, I do agree
that there are facilities for proper soil
testing and water testing and  there
are some guidance classes and so forth
but they are not widely provided. The
hon. Minister may now initiate a pro-
gramme whereby all over India these
facilities are provided. There should
be some sort of correlation establish-
ed, between soil, crop, the fertiliser
and water so that a lot of waste can
be avoided and the farmers made to
save unnecessary expenditure. One
more thing which I want to say is
that before the season starts, say,
three months before the season starts,
it 1s better for us to establish some
sort of fertiliser and pesticides stocks
at consumption centres related to crop,
soil and water conditions,

MR. CHAIRMAN: How much time
will you take?

SHRI D. D. DESAI: I will take
another 15 minutes. Sir, the hon.
Minister is spending fresh amounts in
building now fertiliser plants. If he
spends this amount for the collection
and treatment of sewage and the
urban areas are taken care of from
the health hazards on account of
fertiliser plants, then there will be
less pollution problem. If those pro-
cessed sewage materials are packed
and sold in a systematic way, then
that would be a lot of saving for our
country.

When you are talking about new
technologies. we are only concerned
about the reduction of price of ferti-
lisers or reduction in the production
cost of fertilisers. Thc hon. Minister
has in his report given some informa-
tion that the cost reduction process 1s
being undertaken gnd certain techno-
logies are being investigated, I know
that the Kellog process is still valid
for manufacture of ammonia, There are
other possibilities of fixation of nitro-
gen in other manners also. The hon.
Minister may co-ordinate in this
respect. We may even contract
people who are making research on.
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Algai including Israel. The develop-
ment of cretain amount of nodules in
the plants research of which falls under
Agriculture Ministry—ultimately
Agriculture and Fertiliser are closely
related—is hecessary and therefore I
can say that the hon. Minister must
co-ordinate the research with the
ICAR for fixing mitrogen or grafting
of nodules or cells, research tor which
is being done in some of the interna-
tional institutes.

I should now come to pesticides,
One of our problems is spurious pesti-
cides are being sold. There is no
control over it; there is no standard
and I do not know how far the ISI
would succeed. The price of pesii-
cides, their availability their strength
and thewr efficacy will have to he
taken care of because poor farmers
go to the purchase centres and pay
whatever is asked for and get what is
sold by the salesman.

Coming to drugs, I should say that
less the modern drugs, the better it
will be. Not that I am a faddist. I
have information here which I want
to quote from the latest American
Review; it says the Americang are
‘over medicalised.’ I can quote more
extensively from other publications.
It ig pointedly stated that during the
last 200 years hardly any new drug
had been developed in the real sense.
I am not talking something like re-
actionary. I am feeling that drug
business is the greatest racket that
you could have. Why have we the
multi-nationals? The hon. Mim-ter
may ask: why did we have in cther
spheres, say, tnoth paste or biscuits.
In tooth paste or biscuits, they do not
do much harm as they can in drugs.
The amount of damage that could be
done to an ordinary person by the use
of new drugs is considerable Unfor-
tunately between the drug manu-
facturers and the doctors there is a
silent understanding; this is not secret,
Since you have curtailed my time, I
am not quoting many things. In drug
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business first of all you must get rid
of brands. Even as early as 1940s,
Aneurin Bevan said: brand name for
a drug means three or four times
more. Why should we have brand
names &ven for ordindry medicines
like aspirin? Once it 1s given a brand
name it costs more. Soluble aspirin
and other products are readily avail-
able, even without brand names. The
hon. Mmster should take care of
these things The multinational drug
manufacturers have cheated their
own countrymen and governments
also; they are not cheating Indians
alone If you see the prosecutions
that are there in the United States,
United Kingdom or even in Europe,
they will amply justify steps to get
rid of multinational corporations. In
fact, I do not take new drugs perso-
nally; I do not know about the hon.
Minister. When I feel that I have any
sickness, I take ayurvedic medicine
which 18 less harmful and more Jle-
pendable than any of the new drugs
which are sold in the market. Not
that I am a faddist; we do not want
to take something which is likely to
damage us permanently.

Nothing is mentioned about ayurve-
dic medicine or about unani. I should
think that they have better longer
and wider experience in the remedies
field. Many of what are called new
wonder drugs are not so wonderful
or new. It 18 true that somehow they
defer death and prolong life. But
there are Hunzas in Kashmir, Kozaks
in USSR and some tribes m the hills
of South America who have the long-
est longevity they live an active hfe
for 100 years and they take no drug;
they have no disease or wickness

AN. HON. MEMBER: Morarji
desai’s example is before you.

SHRI D. D. DESAI: You have the
example in the lcader of the Janata
party itself. People should be able to
lead an active life. Unfortunately,
with all the drugs the western civili-
sation hag not been able to lengthen
the span of active life of people. By
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the use of the present day medicines,
death is deferred and that is not a
very creditable proposition. What we
really need is healthy persons living
long and who can do work.

When we are talking about pricing,
of course, the hon. Minister has sub-
mitted a statement yesterday and I
think it is a very creditable statement
except that I do not agree with inany
of the recommendations he has made
particularly regarding the Hathi Com-
mittee Of course, the Hathi Com-
mittee recommendations fall short of
our expectations. But even with
minimum commitment to the party or
the people, it may be implemented
because after all there is nothing so
much in it which I would say is
damaging to the country. Really
speaking a majority of the Members
have said that multi-nationals are not
required. When the majority wanted
nationalisation, how can we have a
unanimous report. Majority contro-
verts unanimity. I see there is some
difficulty in logic, which I do not want
to dilate upon now.

It is a misfortune 1f we are to
further carry these drugs. It is amaz-
ing when it is said that by 1982, we
will require Rs. 1900 crores worth of
formulations and about Rs. 550 crores
worth of bulk drugs. Between (these
two, it makes Rs. 2450 crores. That
much of money, effort and investment
1s substantially unnecessary. We can
save much of that, because every
houscholds is to some extent a phar-
macy and in India it is more so. Re~
ally speaking every household in the
world 1s some sort of remedies ma-
nufacturer or has some knowledge of
cures. I would request the hon. Mi-
nister not to have this extra burden
on Indian economy and further harm
simple people

Now there has been a lot of cla-
mouring about LPG shortage in sup-
plies and weights all over the coun-
try. Somehow or other, we will have
to solve that problem. The Ministry
is geferring this thing for one reason

CHAITRA 9, 1900 (SAKA)

Grants, 1978-79 294

or another. I think one shoulg get
across this problem and see that it is
solved.

About pricing, I have stated earlier
that we have overcharged andg col-
lected a lot of money in the petro-
leum industry, fertiliser industry,
drug industry and pesticides indus-
try. Most of this money has been
generated on the farms of India.

MR. CHAIRMAN: You must wind
up now.

SHRI D. D. DESAI: What is the
business of all these people? Over-
charge the poor fellow and provide
excellent living for certain selected
group of people? If the Government
1s sympathetic towards rural people,
if the Government jg sympathetic to
farm sector or has really given prio-
ritiy to the agricultural scctor, I
would earnestly beseech them that
they should see that these monies are
repaid to the overcharged people and
if that 13 not possible, they should at
least see that they are utilised for
the developmental activities of these
people instead of pursuits which
would be further hurting those
people.

I have not covered many points.
Anyway for the time being, I con-
clude my speech.

SHRI ANNASAHEB GOTKHINDE
(Sangli): I beg to move:

“That the demand under the
head ‘Chomicals and, Fertjlizers In~
dustries’ be reduced by Rs, 100"

[Need to locate the proposed
fortilizer plant, which will be
lased on natural gas from Bom-
bay High. on the Maharashtra
Coast (7)1

SHRI A. K. ROY (Dhanbad): I
beg to move:

“That the demand under the
head ‘Ministry of Petroleum, Che-
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micals and Fertilizers’ be reduced
to Re. 1.”
[Failure to run Rationalisation
Project in Sindri, Bihar (8)]

“That the demand under the
head ‘Ministry of Petroleum, Che-
micals and Fertilibers' be reduced
to Re. 1.”

[Increased dependence on
foreign assistance—World Bank
etc.—in fertiliser industry with-
out relying on indigenous exper-
tise available in Planning and
Development Division of F.CL
9]

“That the demrand under the
head ‘Ministry of Petroleum, Che-
micals gnd Fertilizers’ be reduced to

Re. 1.

{Failure to reduce the price of
the fertilizer sop as to reach the
cultivators widely (10)]

“That the demand wunder the
head ‘Ministry of Petroleum, Che-
micals and Fertlilizers’ be reduced
to Re. 1.”

[Bifurcation of the F.C.I. be-
hing the back of Parliament (11)]

“That the demand under the
head ‘Ministry of Petroleum, Che-
micalg and Fertilizer be reducedq by
Rs. 100.”

[Neeq [for construction of a
fertilizer factory in the backward
agricultural-cum-tea garden areca
of North Bengal (12)]

“That the demand undecr the
head ‘Ministry of Petroleum, Che-
micals and Fertilizers’ be reduced
by Rs. 100.”

fNeed for construction of mini
fertilizer plants in the country
(13)}

“That the demand wunder the
hgad ‘Ministry of Petroleum, Che-
micals and fertilizers' be reduced
by Rs. 100.”
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[Malpractices prevalent in the
construction of modernisation
plant at Sindri (14)]

“That the demand wunder the
head ‘Ministry of Petroleum and
Chemicalsg ang Fertilizers' be reduc-
ed by Rs, 100

[Needq to look into the demands
of the technical supervisors of
Sindri who are on hunger strike
in support of their long pending
demand of single line of promo-
tion in an industry (15)]

SHRI K. A. RAJAN (Tnchur): I

beg to move:

“That the demand wundcr the
head ‘Petroleum and Petro-Che-
micals Industries’ be 1educed by
Rs. 100.”

[Need to take over Bengal
Immunity Company Limited
(16)1

“That the demand under the
head ‘Petroleum ang Petro-Che-
micals, Industries’ be reduced by
Rs. 100.”

[Need to take up the Cochin
Refineries expansion project
(1711

“That the demand wunder the
head ‘Petroleum and Petro-Che-
micals Industries’ be reduced by
Rs. 100.”

{Need to set up a Petro-Che-
mical complex at Cochin (18)]

“That the demand under the
head ‘Chemicals and Fertilizers In-
dustries’ be reduced by Rs. 100.”

{Need to set up Cochin Phase
I Fertilizer factory (19)]

“That the demand under the
head ‘Chemicals and Fertilizers In-
dustries’ be reduced by Rs. 100.”

[Need to implement Hathi
Committee Report on Drugs In-
dustry without delay (20)1
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SHRI R. P. DAS (Krishnager): I
beg to move:

“That the demand under the
head ‘Ministry of Petroleum, Che-
rcicals and Fertilizers' be reduced
to Re, 1.”

{Failure to take strong measu-
reg to fighy multi-nationals (25)]

«“Phat the demand under the
heag ‘Ministry of Petroleum, Che~
micals and Fertilizers’ be reduced
io Re. 1.”

{Failure to implement the pric-
g formula of the essential drugs
as suggesied by the Hathi Com-
mittee (26)]

«Phat the demand under the
head ‘Ministry of Petroleum, Che-
micals and Fertihizers' be reduced
io Re. 1.”

{Failure to set up a Petro-Che-
mica]l complex at Haldia in West
Bengal (27)]

«“Phat the demand under the
head ‘Ministry of Petroleum, Che-
micals and Fertilizers’ be reduced
to Re 1.”

|Fanlure to reduce the price of
kerosene (28)1

“That the demand under the
head ‘Ministry of Petroleum, Che-
micals and Fertilizers’ be reduced
to Re 1"

[Failure to implemen{ the re-
commendations of the Hathi Com-
mittee, (29)1]

“That the demand under the
head ‘Ministry of Petroleum, Che-
micalg and Fertilizers’ be reduced
to Re. 1.”

|Failure to esiablish a National
Drug Authority as suggested by
the Hathi Committee (30)]

“That the demand under the
head ‘Ministry of Petroleum, Che-
micals and Fertilizers’ be reduced
to Re. 1.”
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[Failure in production and dis-
tribution of drugs at par with
food (31)]

“That the demand under the
head ‘Ministry of Petroleum, Che-
micals and Fertilizers’ be reduced
to Re. 1.”

[Need to strengthen the R. and
D. Laboratories of all the public
sector drug manufacturing units
by liberal allocations 1n men,
equipment and materials (32)]

“That the demand under the
head ‘Ministry of Petroleum, Che-
micals and Fertilizers’ be reduced
by Rs. 100.”

{Need to allocate  low priced
indigenous  paraffin wax fto
medium and small unitg jn West
Bengal (34)1

“That the demand under the
head ‘Ministry of Petroleum, Che-
micals and Fertilizers’ be reduced
by Rs. 100.”

| Need to establish the proposed
headquarters of the Hindustan
Fertilizers Corporation Limited,
at Caleutta (35))

“That the demand under the
head ‘Ministry of Petroleum, Che-
micals and Fertilizers’ be reduced
by Rs. 100."

[Need to select more drilling
locations for exploration of oil in
West Bengal off the shore and on
the shore (36)]

“That the demand wunder the
head ‘Ministry of Petroleum Che-
micals and Fertilizers’ be reduced
by Rs. 100.”

[Need to supply kerosene to
the remote hilly areas and Tripura
at a subsidised rate (37)1

“That the demand under the
head ‘Ministry of Petroleum, Che~
micals and Fertilizers’ be reduced
by Rs. 100.”
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[Failure to impose drastic curbs
on the misuse and abuse of many
useless vitamins and tonies con-
taining alcohol (38)]

“That the demand under the
head "Ministry of Petroleum, Che-
micals and  Fertilizers’ be reduced
by Rs. 100.”

[Nced to take appropriate mea-
sure against the disproportionate-
ly high prices charged by multi-
nativnal companies for certain
drugs (39)]

SHRI K. S. CHAVDA (Patan):
Mr. Chairman. Sir, while speaking on
the Demads for Grants under the
conirol of the Ministry of Petroleum,
Chemicals and  Fertilizers, I would
like to say that generally speaking,
the performance of the Ministry is
sati<factory.

While speaking on the Demands por
Grantg under this Ministry, my hon
friend, Shri D. D. Desai has suggested
abolition of brand names of drugs. If
he has gone through the pew Drug
policy, he will find that a start has
been made regarding the abolition of
the brand names of five drugs. Even
the Hathi Committee has recommend-
ed abolition of 13 brand names ang the
Government has come to the conclu-
sion that at the very beginning the
brund names of five drugs should be
abolished. So a very good start has
been made and after getting the ex-
perience, the Government may consi-
der the nexi step.

Sir, I would like to  confine myself
to the drugs and pharmaceuticals
which are chemicals also. Yesterday,
the hon. Minister, Shri Bahuguna Ji
laid on the Table of the House the
statement consisting of the decisions
on the recommendations of the
Hathi Commiitee contained in its
Reports. Sir, I have the honour to be
the member of that Hathi Committee
Mr, Stephen and Mr. Sathe were also
memberg of that Committee. What
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wag the need for setting up this Hathi
Committee? One of the major reasons
for setting up this Committee was
because of the strongest feelings ex-
pressed regarding the activities of the
multinationals and foreign firms not
only in this House, but in the other
House also. And what were the
activities in which the foreign firms
or the multinationals were indulging
in? They were guilty of violation of
Indian laws, for example, IDRA, 1951,
the Essential Commodities Act, the
Import Trade Control Act etc. They
were only making formulations and
by selling them thev were making
exhorbitant profits on them and from
the profity they were building huge
assets in our country and repatriating
huge amounts of dividends also But
they never invested in the research
and development of the drug industry.
They were only doing this formula-
tion business. That is why, Sir, the
Comimtitee was appoinieq mainly to
consider and to regulate the activities
of the foreigu firms,

Sir, the new policy declared by the
hon Minister, Shrt Bahuguna Ji i<
sound angd reasonable lnoking to tihe
present circumstances No doubt the
task was very difficult because when
the Report was submitted to the for-
mer government in 1375, they were
not in a position to take the decisions
ang the credit goes to the Janata Gov-
ernment, and the credit goes to the
Janata Party, in that they have arriv-
ed at the decisions which are, as I
said earlier, good, reasonable and
sound. But I will be happier if the
hon. Minister will accept the sugges-
tiong I am going to give.

Looking to the 3 lists given in
Appendix I, I find in page 6 that there
are items reserved for small-scale
sector, e.g. items like Paracetamol.
This item is given at No. 15 in the
second list. Once an item is reserv-
ed for the small scale sector, licence
should not be granted to the DGTD
units, i.e. firms affiliated to are re-
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cognized by the DGTD. Therefore,
I would suggest that this discrepancy
should be removed; and the items
reserved for small-scale sector should
be appendeq separately and put in the
4th list,

On the same page, under item 6, it
is mentioned that the publie sector
will be permitted to obtain the best
‘technology available, to improve pro-
ductivity. It ig bearing fruits. But
indiscriminate import of this techno-
Jogy should not be allowed, to public
sector  And then, in regard to the
technology which is allowed 1o be
imported, the progress should be
watched.

Regarding item 131, the proviso
stipulating a ratio of 2:1 between the
consumption of indigenous bulk drugs
and mmported and canalized bulk
drugs should be deleted. The reason
why I say so, is this if you look at
the 5th five ycar plan provision of
Rs. 180 crores, which wag made for
this private sector, you will find that
only Rs 80 crores were invested by
this privale sector. Because of the
dithculty created by this type of a
restriction, there was no capital for-
mation. That is why they were un-
able to invest more. Secondly. this
provisio will hinder the introduction
of new drugs. That is why I request
the hon. Minister to see that this
ratio of 2:1 relating to the Indian
sector, is deleted. If this is done,
Hem 13 at page 7 will not be neces-
sary.

Regarding item 14 on page 7, the
registration is going to be deleted.
Fhis benefit of registration was given
only to the Indian sector. The
foreign sector was excluded. And,
therefore, it is not desirable to abolish
this scheme, If, however, Govern-
ment’s intention is to exercise a
measure of control, bulk drugs, where
there is enough production, should be
identified and the formulations based
on these bulk drugs should be de-
canalized for this sector, including the
public sector.
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Coming {o ilem No. 14 on page 8.
I would say that by throwing open
the drug intermediates to the foreign
sector, they will once again loot the
country, because there is no price con-
trol. That is why I would suggest that
all the intermediates should be put
under price control,

THE MINISTER OF PETROLEUM
AND CHEMICALS AND FERTILI-
ZERS (SHRI H. N BAIUGUNA):
Item No 11 chavnes only the defim-
tion.

SHRI K. 8. CHAVDA. 1llere the
intermediates are not under drugs con-
trol S0, they wipl charge very high
pmices tor the wtermediates. So, all
the inteamediales which you have
given 1n the pohicy, 1n 1item Nos 66,
07 and 63, they should come under
price conirol In other words, price
conirol should apply to intermediates
al<o

‘Then, ,lem No. 15, page 9, the legal
unmpediment;, should be removed., by
providing that it will be 1rrespective
of the workers employed in the factory
and irrespcctive of the invesiment in
plant and equpment. Then, there
will not be any legar difficulty which
we are experiencing now regarding
nine foreign firms, -

Comung to para 17, this is not cor-
rect. The criteria should be (a) bulk
supplied to non-associated formulators
plus five times of the remammng bulk
drug value. Instead of “total” bulk
drug production, 1t should be “remam-
ing” bulk drug production.

In Para 18, you have taken the
definition of “company” as having
direct and ndirect foreign  equity
above 40 per cent for foreign com-
panies. The same should be the cri-~
terion for FERA. There vou now
refer only to direct foreign equity.
Instead of that, it should be both
“direet and indirect” foreign equity.

Coming to para 27.3, it refers to two
things; firstly, regularisation of illegal
production and, secondly taking action
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for violation. If the Government
want to take action for violation,
what is the need for regularisation of
excess production? It is difficult to
understand this. First we say that
excesg illegal production should be
regularised, and then we say that
action should be taken if they go be-
yond the licensed production capacity.
There is no need of regularisation, it
Government wants to take action for
excess production against firms who
are violating our laws

15.00 hrs,

Regarding item No. 28, if my argu
ment is accepted, it is not necessary,
but if Government does not accept my
argument, the words “total bulk pro-
duction” should be substituted by “re-
maining bulk production”, so that it
will give henefit to the Indian sector.

Page 12, 1tem 38 reads

“In regard to licences where the
capacriles for bulk drugs or formu-
lations have not been specified so
far, capacities will be fixed depend-
g on the nature of 1tems produced
and their essentialities, subject to
the highest production achieved 1n
any one year during the three years
ending March 31, 1977.”

Instead of March, 1977, I want it to
be March, 1973. It should be fixed at
the level oif production ot 1973.

Regarding prices, I have said that
all drugs and intermediates should be
put under price control.

I hope and trust that the suggestions
which I have made will be consider-
ed by the hon. Mimster. I know
that the hon, Minister 1s a very
dynamic person. 1 have been in
close contact with him so far as the
yuestions of drugs are concerned. I
have greal hope that the new policy
will he mplemented in letter and
spirit,
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qusw arufaw K7 ¥ &, 5 WAST
T Fwafagi Y safafeatw ¢, 2 s
#32T FIAT 7 )

Wt v slE dw, g 8,
1 W 8, 1676-77 W IWWT
JWTER 682,06 W@ g WX NI,
59 GIN 722 M@ 9T HiZT IOURAH
T 17 1978~79 ¥ 1029, 88 AW
q7 WET JeTEeT A qTT § | WY W48
A € A & 5w of 347 W
g9 Wrex wfgT IWET S0 |

gt T wieargrT, T, w1 wvard
€, 1976-77 H ATEEISAA TEIT I
Jered 19 @@ Wkw = g {0
€@ ad w20 7w fNF 7 AR
o s 24 SE WEF & e
2 | FEFe TATF AT 1976=77 ¥ 4 W14
80 g Wife®d = IR g3 W,
8 7% 6 W@ 70 T Mfgw &7
R AR MAF I T 8
wig WfeF A ¥ W R oqAW
g
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ey agiey, efwas w1
<Reer ¥ Wi @ qw F qrg-AreAt &
FaTHA T FH G @V F | T I
srravferer ¥ Ay Xor ¥ fasrir v A Ay
afcue aaT deY-TraTatys werat afga
Gferaw & gevat & favorar F71 #7197 oY
ARGEANECE (CEETE{AL O
[ AT FTCRTA-TETH & TErdt, fagre
¥ &Y, ot & et e afeet
dnre & ghezar ¥ aw @ 81w AAT
FTCaTAT AYTT 7 Farfa feat ar et
Y St F wrear w1 faea fear
W TR0 E TAT FIAA-HIHLTAE ATEI-
ATEA BT TATALR ) TG TF TGA
* qzg g ¥ fawio A § w0 Y,
fom® Wi, 1980 a% U FMF A
Lo CEIER

awnfra wgew, & Aradm w4 o
FT v117 OF faftq ary Y WL faavar
AT E | 3O A FW A F A
# agq afg @ & &1 7w fava =g
¥ wrz-wieargaT w1 A W@ W
I ¥ AT 97 wAfraw 9 7 w51
W% 1963 W 513 ®¢ 9fg == a1,
WT 1971 ¥ 28 540 TG wfT =™
& war A 1-4-1977 F IEHT IHE
% % 96 1 7aw xfa e g1 war, Al
FAIT ACHIT H AW F % IFHT WA
fasgsr @t agr § 1 A A% A Afwn
FTWM 1963 A 860 79q wfq == 4T,
1971 & 953 w9q 9fT Z7 gwr WX
1977 ® 1697 %o uft T m™v
& ag G $ro vo G0 T AT 1963
¥ 1190 TIC 9T, A 1971 ¥ F FT
1440 T NfF =7 goT A 1977 §
2184 9C wfy 27 & a1, &@# 100
T F FIEATIAT T AT & 35 7947
Jena & AT &

et gF feafr e 71T %z wrga
fTg1 1972 HIET B 4T WA

CHAITRA 9, 1900 (SAKA)

Grants, 1978-719 306

45 &% wfr sfrez a7, Afpw wa T 9T ¥
16T 15 4% & wmar & Y A
& o w7 M 1972 & 987 90 IX
afe e qr, Afea wa gg a8 77 1 ToAT
40 3% faeT @Y 7ar ¥ | WA @7 1972
¥ qgX 2 vq wfy e ar, afsw ux
T 91 %< 8 oq Wiw fer St mar &4
T T qATTH 7 o A" w7 &, fanw
¥ 2 7rE THT 97 FE-AFAIAT 13
&1 faad #Y gare a1 g7 T4 &)
gafaq & wrak AT Fwar W
AR Sraq F w1 g1y 70 Al

WA AT AT, T e
ATHTT 7 AT ATHTT FF FOGAT 74 FAT
ot sad gz W AY § Fra A AT
F1 %I AT AT 42 59 5qfiy o7 AY
At famelt 8§, IAwr  agr FT
200 &Y ¥ 27 Gpar A gEEY
TE FTFIT SZW ATH 9 7 FZ0007
ATET AT AN 1 ATEIT W FH 0T
qamfa qui faare sear arfer

awag a1d Wi 3P mrawd 5y
AT FT qq W7 KL v w0y Foard
| AL GHIF F70F A7 F1 o7
2fr a3 ard & Arvge Aw oAz &
ATZA THAT H JIT AT A ATvy W
3T WX AT ® AT qF w0 ¥ ac
TT 159 ATGA TAT § TF AT A7 7
SqTET H sav.y ofraga feay s awer
® 137 avs Y e sarq fear wrAT
arfgm

T AW J A9Y A% Ay
frdzw far & v vrarafas sizemeat
F AT & fA7 47 ¥ 7 Fdmar
& st wifgr aur ww Wi st F6@
TSI SWEATHT FT LA 7 ovEd 3
gw F19 7 o gy qgmar # aFf
arfgl | AT AHTC AT AT W
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[t aw fag wif w2w)

ST | TRH g0 FAIY WIAATS S AT
St & w & fr wawm & fedt A e
FY tradt AR O B A A Aw
¥1 1979 ¥ wew a% qfF # Ioe
% AT 94777 7A7ATT T WA TEIAL
gAY [T 7 ATE O 4T E—
faay weem Fa F—1q SR ¥
f15 TH 1 ATE 50 PV HTUHe¥To
A7 FY AFTF QAT FEx pfmIav
AT A7 7@ To GART- F7AT
F ursga 1 B4 2 Arg 90 FV
drommoslo dW &r Arew po4r Ad
wirrows TRvA & 3 e
"iomHoI o §T FT AF7A # WA« 447
qrie azed 4 fAT 1 T 10 W
Al N S S I o i o
nmE qifvoRET vy 1 fA3
1 ARG 10 A T AToMH Tl ~ i HT
FAETT FITHAEH 10 AT 10 TA?
HromHeTo H977 FI AFTA T 1 ATV
T AEIAT F1TI0 Fv9 AT ave fad
ara o v wfer | wer w R
fawr gty v A afga aadr 7 F

qTAY  THAT AT §
(1) fratasart qe@m™  T7 a0
&% (A0 ITTH GlEmnaa 7
M g/ F9F &1 4F7A 7 AW
zAF {10 TUTIE-gT AT oy
Fr a7 35 4F ¥ ¥4 7 A7

*w frar ww o

(2) =, “raw A smae 97 O
AT FT T FTE T avar
7, ATfe fraTT T ATH T AF |
(3) ST AT AEATIA O Ty
Y TATE 97 FT 40 dF FT
AT AT I OFW ¥R
mxar fear wm Ay e
oYt g\ w3 o fram TAwT

FEAAT T TF |
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(4) T TTHIT W T AGH R
TAEdr wfy T 42 Wy ¥
FET FT 200 9T §T & A7 )

(5) Tz o7 a9 & AqQ WK
Ty A Fr-Srorer amfary &
G WREA-ATATA T fE
A7 o fodr, TAwT gaew
frar stro

(6) Famm-wger arge wrsw fawri
7 ARae f97 & 8 war &
framT # 91 @9 waw F @y
FH & 7 §, 99 o WY
AT FEIUNT 47 FT Taog FiX
TT TH AET AT AT FH
"% 1978 A% I 397 W |

(7} ant At Ar I ST XY
T {7 AT FT e
F ATC & AT TORTT T JeA
@ ¢ gy fam & gty % QT
T 597" FX

(8) AMIr—g=8 Tgr= A oEr
famuw, garm A7 Gsdww
% wr T Agifaas 3ad,
Fzrar (Afrane) & saed
T & sfas agifes e
AT FHEA FIT WY |

(9) fe dxtwm =% TIvTw wWe
#fireza Toe gfirea waifainm
THIE FY WY aTo 19-9~77
¥ ZEm A AT Foaw W
oEZT q| WeT §, A EAey
a1 w7 famr ooy

(10) Torma frwmad & fawa &

FT9 3T FGAT ¥ THoHT oxfYo
UFE FHTH A I AT FT I

qu e gy
(11) Trma #Y 1978 ¥ @w WAw
# fww 55,000 fio zv Y-
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fagw wed= 2% FT gaew fwar
Q¢

&4 W F WY ¥ HIN 97 T
T & 4

SHRI P. V. G, RAJU: (Bobbili) Mr,
Chanman, Sir, we are discussing to-
day about petroleum producis and
the search for petroleum in our coun-
try. My teeling is —of course, it may
be personal—that we have not beea
giving as much emphasis to petrolecum
as we should give in this debate. 1
am not against the  discussion on
chenncalg and fertilisers But I feel
that petroleum is a sine qua mon of
this debate becaus~ this Ministry 1%
really mterested only in petroieum as
fut o5 ¢ understand.

J may congratulate the Ministry for
the good work that is being done on
the Bombay High. I know that the
Bomba.y High has been developed to
a Breat extent during the last one
vear on the basis of earller seismic
surveyy done at an earlier stage, This
had lad ty a whole process of develop-
ment of the Bombay High during this
year  We all know that we are using
about 10,500,000 tonues of petroleum
per year according to the booklet and
neat year, we are expected to  use
12,700,000 tonnes of petroleum in the
country. But this is not more than
aboul 60 per teni of the requirement
of our country. Acrcording to the
booklet, we have to import nearly
Rs. 1,600 crores worth of oil annually
from abroad. This ic a sorry plight
for the whol: of our country. J
would Iike to suy thul we should have
put more cinphasis on seismic sur-
veys, irying to find oil within our
country. 1 find thal on page 9 of
your Report you have said that you
have made only 25 seismic surveys
during the year. I say that this is
very limited. 1 am not a Geologist; 1
am only a stident of Economics, 1
can only get informution from the
general reading ¢t the material. 1
was told that the ¢ld portion of India
as a geographical entity, is deccan
plateau and Himalayan mountains,
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between the daccan plateau and the
himalayan mountains, we have the
Gangetic belt and in the Gangetic
belt, the soil from the Himalaya is
supposed to have gone down and
formed an inner Gangetic belt all the
way from Punjab upto Bengal and
also in Assam. The present position
is that Brahmaputra is bending to-
waids India from Tibetan area. In
Assam urea, we get @ lot of oil and
the whole 1dea is that oil is formed
by the geological pressure. There-
fore, the segmentary basin is the for-
matwn of oil deposit. Therefore, the
assumptiop is betwceee the old deccan
platcau and the himalayan mountains
there should be oil. In Rajasthan, we
should get deposits of segmentary oil.
As a matter of fact, the present
seismic survey in Wesl Bengal, in
Assam and 1n Bangladesh goes to
show that we have oil deposits and
gas deposits in Bangladesh and West
Bengal. Therefore, 1n the same pro-
cuss, petween the Gangetic belt, bet-
ween Punjab and Bengal, I find that
we have made only one seismic survey
last year. But I am afraid one seismic
survey is too small a number for a
large area of nearly 2000 miles in
lenpth area. One seismic survey should
be multiplied and made into one
thousand seismic surveys; one thou-
sand scismic surveys is too little in
the Gangetic belt, Therefore, I would
suggest that emphasis should be laid,
as far as seismic surveys are concern-
ed, in the Gangetic belt.

I was told that in Saudj Arabia and
in the Middle East where oil has been
found, great depths of the wells have
been probed into there. Oil well goes
upto about 25,000 ft. I find from the
Report that we have dug only 59 wells
last year and the total depth of the
well is 1,11,809 metres. That means
the depth of the well in terms of feet
is only 5981.62. This js nothing com-
pared to what has been done in the
Middle East and the Saudi Arabia.
They have gone upto 17,000 ft., 18,000
ft, nearly 20,000 ft. and cover in depth
for drawing of oil. Therecfore, I feel
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that going down only upto 6000 ft. is
very low, as far as putting wells and
extracting oil is concerned.

1 may mention here that, in the
whole of India, which is geographi-
cally the size of the whole of Europe
minus Russia, we had dug only 59
wells last year. But in Europe, in the
whole of the Common Market area,
last year, they dug up 608 wells.
Where is ‘608 wells’ and where is ‘59
wells’? I am surprised. Of course,
the hon. Minister may say that Europe
can afford to put up 608 wells and we
cannot afford to put up more than 59
wells per year. But I would say that
i in Europe which is really jmporting
oil from the Middle East they could
put up 600 and odd wells last year,
there is no reason why we should not
increase the number of wells here?
We should increase the wells to e
minimum of at least 200 wells per
year, if not more. After all, 200 wells
are nothing for a country which is
geographically of the size of‘ Europe
minus Russia. If they could put up
so many wells, we can also do it.

Your report says that, in Gujarat,
we have found oil and natural gas
Of course, I am saying something

which has no bearing on your report
but is based oniv on my student life.
1 was informa21 that the whole of
Rajasthan desert was above a sea
about 25 million years ago. That
means, if you are prepared to bore
down. Rajasthan desert for about
15,000 to 20,000 ft you will find that
the whole of Raiasthan desert is lying
on the op of a sca leelt in which case
we have any amount of offshore oil
deposits in Rajasthan. 1 am men-
tioning this berause I am sirprised to
see that in the whole of last year,
out of 25 seismic surveys mede in the
country. only one survey was made in
Rajasthan. I am shocked and sur-
prised. I am shocked because I would
think that the essence or approach of
the Petroleum Ministry should be one
of science ang technology and not
emotionalism, But this report is more
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of an emotionalism document than
science and technologv because in
Rajasthan if we are ilting on  the
top of an old submerged sea which is
about 20 or 25 mililon years ancient
why are we not aware of this fact,
why are we not making any effort to
find oftshore sedimentary basins?
Because Rajasthaa anc Gujarat are
adjacent to each otber, really the
geographic hasis ot Rajasthan and
Gujarat should be one and the same;
the sea-coast of Gujarat and Rajas~
than should, gevliogically. be one and
the same., Thercfore, 1 feel that seis-
mic survey js a must as far as Rajas-
than is concerned. ] may point out
here that, when we 1ake a ride from
here to Jaipur, on the road-side we
find beautiful peacocks running
around. Theretors, I say that, f
such beautiful peacocks can be  in
Rajasthan, there must be something in
the occultist sense, Peacock can
only mean prosperily os far as Hinduxs
are concerned; peacock and prosperity
and oil are one a4 the same thing.
Therefore, Rajasthan must be floating
on oil. It 1s in an occultist sense thut
1 express this ..ew More money
should be spent as fur as the petroleum
development 1s ¢imcerned.

Now, I would like to say something
personal as far as my parliamenlary
constituency is concerned. Asyou
know, I come from Vijanagram. About
twelve mileg north of Vianagram,
there is a temple, Ramatirtham. In
1965 or 1966, there was an earth lre-
mor. an carthquake. [ mention this
tact because in the process of making
studies of petroleum, I was told that

whenever  petroil exists under the
earth, sometimes earth tremors take
place. Only seism.c surveys can prove
whether petroleum cxists there or
does not exist. The earthquakes take
place because of 3zeo thermal energy
vibrations or because of existence of
petrol. If you have v seismic survey
of that area at least, it will satisfy
me. If the survey results in the posi-
tive, I am sure, the whole nation will
benefit. We may find the oil in the
northern districts of Andhra Pradesh,
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why not? In 1965 when the earth-
quake took place in Ramatirtham, I
was not in the courtry, I was abroad
for medical treatmeni. But I remem-
ber that the earth tremors did take
place during thei year. I would,
therefore, urge that a seismic survey
be undertaken in that area also

I have already mentioned the fact
that i1n the Wesl, European Common
Market, nearly 608 wells have been
dug last year; we sto'id, in the same
manner, be able to at least have 200
wells a year in our country and not
only 59 as the report says.

1 thank you, Mr. Chairman, Sir, for
having given me this opportumty
to participate 1in this debate

SHRI YASHWANT BOROLE (Jal
gaon)- Mr., Chairman.  Sir, 1 would
like to congratulate our hon. Mmister
for having at last taken out of the
cold storage the Hathi Commitiee Re-
port and tried (o implement a substan-
f1al patt ot 1t. The broad principles
of the new policy, if carried through.
will defimitely bring  about a change
in the development of the drug indus-
try. The broad principles are that
more production 1s necessary to meet
the demands of the country, that
these shoulg be made available at a
reasonable rate with an cye on quality
control and that as far as possible,
there should be achievement of selt-
sufficiency, giving a  pioneering posi-
tion tn the public  sector. If these
broad principlea are 1mplemented
honestly, certainly, this would bring
a dynamue change in this respect.

For the purpose, certain suggestions
have been made in the policy state-
ment. Out of these suggestions, I
will deal only with a few suggestions
with a view to bring to the notice of
the hon. Minister as to whether really
the proposed suggestions are going to
better the situation or not. For the
present, I will deal with the multi-
nationals. In the IHathi Committee
‘Report, the majority were of the view
that the foreign firms should be taken
over. However, the report did not,
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in explicit terms, mention this. They
were to be taken over for various
reasons. It we find out their develop-
ment and how they have increased
their capital, you will see that the
foreign firms which had Rs. 9 crore
assets are now having assets running
into hundreds of crores. This 1s not
by investment afresh. This is not
by way of bringing in foreign capital.
This is not even by bringing in techni-
cal know-how of any new drugs. This
is merely by profiteering in the great-
est possible manner. And how has
this become possible? How did the
multi-national multiply their capital
jinvestment at such multiple rate?
What are the reasons therefor? The
reasons therefor are the more and
more facilities given to them at the
hands of the officials. I  will point
oul. This 15 merely a background I
am giving. In fact that is a thing
of the past. it is dead and gone and
buried also. However, the way in
which this was brought about has a
very much significance to the remedial
measures that you are suggesting to
be implemented for a better control.
This is irom this perspective alone
that T am giving these details.

These foreign firms have produced
many formulations  without valid
Licences. They have produced more
than what they were licensed to pro-
duce, There was monopolisation also
of many formulations The price
fixation also has favoured them a lot.
For example, take the drug metrani-
dosal. The price 1s 16  paise pex
tablet for the (Guarat Pharmaceuti-
cals and it is 60 paise for May &
Baker. There is so much difference—
16 paise ior the Indian firm and 60
paise for the foreign firm. Both are
using foreign imported bulk drugs.

I may point out that about 22-23
items of formulations have been denied
to the Indian firms—you may kindly
note it on the simple ground that no
bulk drug proposal has been given by
them for their formulations. This
was a simple denial. At the very
same time, I may point out that 60—170



315 Demands for

[Shri Yashwant Borole]

diversifications have been granted in
favour of these multi-national under
your permission letters .

SHRI H. N. BAHUGUNA: ...during
your time, Mr. Ravi,

SHRI YASHWANT BOROLE, Yes,
during the former regime. And they
are all COB licences. This is all in
the former regime, not in your time.
1 am )ust putting up ihe nexus bet-
ween how the matters were carried
and how the matters are to be ad-
justed.

SHRI II. N.
agree with you.

BAHUGUNA: I only

SHRI YASHWANT BOROLE: Thank
you.

Sir, it is only from this perspective
1 am speaking. I have already con-
gratulated of the hon.  Minister for
his policy. So there 18 no question of
putting any comments on that.

Many drugs were prepared from in-
termediates spending huge foreign ex-
change. For example, Roche Pro-
ducts, May & Baker, Ciba Geigy and
a number of them are there. These
were all against the rules. I would,
therefore, invite your atiention only
to one fact. Please see page 10 of

your own recommendation-—regulari~
sation of the capacity. It is caption
27.3~

*Government have decided that
the criterion for regularisation of
the product in excess of the licenced
capacilv based on c.o.h licence and
permission letters,  elc., it is to be
regularised.”

Now, this 18 self-contradictory 1
want 10 submit, whatever violation of
the law has been done, should never
be regularised in this manner. They
have violated FERA, Import Orders
and a number of laws and in spite of
that— their increased capacity from a
period 1973 to 1974 or prior to that
again ig being taken against them on
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the same lines as applicable to all
companies in the other sectors of the
industry. If this is so, why regularise
the product which had been there and
why calculatedly take into considera-
tion, to be a maximum product with«
in three years before 1973, why not
exclude these period in its entirety in
order to regularise their capacities?
That must be carried out because it
is self contradictory in its own appli-
cation.

The second-conditions  which have

been given in 28—

“In case of foreign drug compa-
nes, regularisation  of the excess
production at the above criterion
will he done on their making over
to non-associated formulation 50
drugs of their total production and
some including the rcgularised and
subject further to their restricting
the value of their formulation to
five times the value of their total
bulk production.”

In this case, I may humbly submit,
do we need these foreign companies
also to function in order to meet the

growing needg of the population in the
drugs and pharmaceuticals still? This
much restriction which has been
given would not be an adequate
restriction for regularisation of the
excess production. The excess pro-
duction which has been made in the
former days was definitely with the
connivance of our officers. It was a
breach of the rules and regulations.

SHRI H. N. BAHUGUNA: Not mete-
ly the officers but the Government and
the Government men at the top I
want to he fair to the Government
servants. It was done at the political
level connivance at the political level

SHRI YASHWANT BOROLE: Men
at the political level dictated the
bureaucrats to function in a particular
way which hag been okayed and ohey-
ed by them without conscience or
any offer of resistance on their part.
What kind of connivance does it show?
Does it mean every time they were

told like that?It is not so. There are
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Jinnumerable instances, I may point
out, which can go to show that normal-
ly there was no political pressure
which was brought upon them to func-
tion in a particular way. It was all
the usual thing.

1 have pointed out on the floor of
4he House last time that the IDPL
deal wag for know-how at a huge

cost. It hag been carried out. In spite
of deputation baving gone to Italy,
where we had decided not to purchase
the know-how, still at g fabulous price
that know-how has  been purchased
in spite of the instructions to the con-
trary from the political circles. This
is what I could gather from whatever
1 have read. I am subject to correc-
tion by you. That would be a happy
day for us. There is no doubt about
it.

We apprehend in  our mind that
whatever we do here, lay down the
policy, that should be implemented
strictly in its terms, for which there
is an absolute necessity of forming
those committees. For example we
are going to form: a committee to
know ag to what is the technology
involved in bulk drugs?

SHR!I HA N. BAHUGUNA: High
technology.

SHRI YASHWANT BOROLE:
1ligher technology. On this basis we
are giving them certain concessions.
My impression is this.

So, I want to know as to what safe-
guards are going to be provided. No
doubt some technical experts will
be there, But the imporiant question
is this: Are there going to be any
effective safeguards? Of course, we
have had technical experts in the
central Government and yet these
things are going on. So, I request the
hon. Minister to keep an eye on this
matter and to see that the necessary
safeguards are followed. The recom-
mendation made by them should be
doubly verifled by an independent
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agenicy so that these
repeated.

things are not

About fertilizers I would urge upen
the Minister about one thing. This
is something which Ifalls within the
purview of the Agriculture Minusiry.
But it is something which is connected
with the Ministry of Chemicals and
Fertilizers also.

Constant application ot lertiliser to
the soil year after vear is Lkely to
deteriorate the soil qualily and tex-
ture. That will have a harmful effect
on crop vield after 10 o1 15 years
period. We must have long runge
point of view in the maltler and we
should examine whether we should go
in for large expansion of fertil.ser
production in the countrv. I would
urge upon the Mimster in coordina-
tion with Agriculture Ministry to .ee
that other organic materials are tued
and used in place of fertilisers My
hon. friend Mr. D. D. Desai has pomnt-
ed out certain things in this connee-
{ion. In my last speech also I had
pointed out that certain organic mate-
rials should be developed which will
enrich the soil and which can lLe pro-
duced at cheaper rates. We should
develop the bio-gas and also the ligu-
minous micro bacteria which fixed
natural nitrogen on the soil and en-
riches it, instead of the application of
fertilizers from  outside. So, hefire
expansion of ferlilisers takes place,
we should take proper steps to ut.lise
these organic manures  Wwhich will
enrich the soil.

In this connection I would like to
point out that the constant appliration
of artificial fertilisers to the soil would
make the soil alkaline or acidic.
Therefore our empbasis should be on
providing organic manure rather than
fertilizers In these things we
should take a long range point of view
and we should not do anvihing which
will be detrimental to the qualily of
the soil by large scale application of
fertilizers, without any sort of iechni-
cal regulation. This is something
which will be very harmful. I request
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the hon Minister to consider this
aspect

With these words I conclude

*SHRI R P DAS (Kushnagar)
M: Chanman Sn, at long last the
Goveinment have accepted some of
the 1ecommendations of the Hathi
Commitiee and have 1mtiated the
gteps to implement them I must
ofter my heait fclt congratulations to
Shri Bahuguna the Minister incharge
of the subject for this deciswon At
the same tin ¢ 1 leel little disappointed
because the Government have not yet
been able to take a decision to natio-
nah« the toragn diug companmes and
the multinationals operating in our
countty 1 feel httle sad aboul it
becaust our experience about these
mstitutions 15 very bad Yesterday
one of the Cabmet Ministcrs of the
Government while 1eplying 10 the
debatc had stated that even in coun
trie  hke USSR and Vietnam  the
mujtmationals are operating and he
was iymg  to Justify the continued
tunctt ning, of the multinationals and
the toicign companies in India In
thre onnection 1 would ke (o say
that it would not be proper to bracket
Indi: long with USSR and Vietnam
becau we have vet another example
of Chile where the multinationals had
a complete stranglehold on the Gov-
ernment  aud  finally  suctecded n
overthrowing 11 Therefore 1t would
not be tau t) gay that these mulhr
natin 1« ind forelgn (on pames will
always be hive well and wé nave no
Justification to be happy about 1t Sir
if these companies can be kept under
the <trict vigiiance ind contiof of the
Government than the situation would
be different and I would therefore
urgs upon the Government to be very
vigllant «nd strict with thes¢ com
pancs to ensure that they behave
within the parameters of the laws of
thic country and the function fo1 the
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betterment of our country and not
then own mterest The earher Gov-
ernment had failed to keep them in
check but I hope this Government
will not

Mr Chairman Sir, I would also hke
to congratulate Mr Bahuguna for the
progress that his Ministry has been
able to record during the last few
years le deserves every body's
congratulations for he has kept the
progress steady and that i1s a matter
of great satisfaction A perusal of
the report indicates and vindicates the
point that I am making The indige
nous production of crude oil in 1877
was 1015 million tons and this was
an 1ncrease of about 1} million tons
over the previous year However
durnug 1978-79 the Govt proposes to
increase this production to 1270 mil-
hon tons If the Governmrent can
really achieve this and I hope they
will 3t would be a progress about
which every one would feel happy
The progress in Bombay High 1
equally good In lesy than two years
the commercial production of ciude
o1l from Bombay High off shore has
1cached 80000 barrels a day in out
put and the value of this production
comes to one million dollars a day
Thig 13 a figure for 1977-78 and the
Government proposes to increase thie
productior by May 1979 to 140,000
bariels a day Not only this 1n the
spheie of production of fertilizer the
Goveinment have made a headway
During the last one year they have 1n
cicased the production of fertilizer
which 1n terms of money amounts to
Rs 4,600 crores Coming to the Drug
industty we find that the progress
here too 1s quite steady During
1977 78 the indigenous production of
medicines has gone up accounting 170
crores for production of bulk drugs
and Rs 850 crores for formulations
The working group on drugs and
pharmaceuticals has drawn up a five
year plan covering a period from
1978—83 It envisages that by 1982-83

*The original speech was delivered 1n Bengal
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the estimated requirements of bulk
drugs and formulationg would be of
the order of Rs. 550 and 1900 crores
respectively. The working group has
also estimated that this will entail an
additional investment of Rs. 400
crores (Rs. 260 crores for bulk drugs
and 150 crores for formulation) and
this will ensure a growth rate of 20
per cent per annum. The question
that arises now is how the Govern-
ment is going to make this invest-
ment. The point is already being de-
bated in the press and I do not think
that the multinationals and the mono-
poly houses would feel enthused to
make their contribution in this invest-
ment and they mav not be interested
because of the recent price freeze
and cut in their profitability. We
would, therefore, urge upon the Gov-
ernment that in order to achieve this
objective the Government ghould not
depend on the merciful contributions
of these multinationals and the mono-
poly houses and they should them-
selves come forward to make the
entire investment of 400 crores. I
would llke to 1mpress upon the
Government that investment in the pro-
duction of drugs is as vital for
national health as production of food-
grains and I would, therefore, urge
upon the Government that investment
for production and distribution of
drugs should be kept at par with the
investment made for production and
distribution of foodgramns in the
country. We would, therefore, demand
of the Government that:

1 The participation of public
sector in the drug industry has to
be augmented substantially and
the public distribution system: for
drugs has to be strengthened;

2. The foreign drug companies
have to be nationalised;

3. The equity shares of the foreign
companies have to be reduced fur-
ther;

135 LS—11.
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4. No new multinational compan-
ies should be permitted to enter the
drug industry.

5. Legal safeguards should be
provided to 2nsure that profits made
by these organisations are ploughed
back into the industry; and

8. They should not be allowed to
enter small ang medjum scale in-
dustries which are given financial,
technical assistance by the Govern-
ment.

I hope the hon. Minister would
kindly consider these suggestions and
in nationel interest accept them for
implementation.

1 would take this opportunity to say
a few words about the exploration and
drilling work now being done by the
ONGC in the country. Two thirds of
the total area, which are believed to
be productive of oil resources in our
country comprise of off shore area.
The off shore beit of Bay of Bengal
is equally rich in oil deposits and ex-
plorations dope 1n this area would go
a long way to change and improve
the o1l map of India. Some explora-
tion work is already being done in
this area. The ONGC has already
undertaken seismic, geological and
gravity, magnetic surveys in the diff-
erent States including West Bengal,

In West Bengal drilling work is
being done in Nadia, Burdwan and 24
Parganas and one drilling each is
being done in each of these areas. I
would like to gubmit in this connec-
tion that in some other areas the dril-
ling work has been abandoned with-
out making deep drilling. ] wnder-
stand, Sir, at least 5000 ft. hag to be
drilled before one can finally know
whether the o1l deposits in the arem
would be sufficient for commercial
production or not. but it wag
not strictly adhered to in many
places of West Bengal where the
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drilling work was abandoned after a
shallow drilling. I would therefore,
urge upon the hon. Minister to kindly
gee that drilling is done to the re-
quired depth in all the areas where
the drilling work is already jn pro-
gress and I would also request him
to kindly increase the number of dril-
ling locations in West Bengal which
even the hon. Minister will concede
has great potential for oil reserves. I
would be grateful it the hon. Minister
informs thig House during the course
of his reply that different spots that
will be taken up for drilling in West
Bengal in near future and the pro-
gress made so far in the three areas
that I have mentioneq a little while
ago.

Sir, I would now hurriedly touch
upon a few points. The price and dis-
tribution policy of kerosene needs to
be looked at from close quarters. It
needs no elaboration or emphasis to
suggest that for the raral people n
the far off villages and, in the hilly
areas kerosene is used both as the
medium of lighting and also for cook-
ing food. Unfortunately, the price of
kerosene because of the apst of trans-
port keeps mounting high and by the
time it reaches the rural poor 70 per
cent of whom lhive under poverty
level, it becomes go high that he can-
not afford to buy it. Not only this
the supply of kerosene in rural areas
is so insufficient and eratic that the
benefit hardly reaches the interior
and the farthest corner of our country
where people languish in poverty. It
ig very essential threfore that some-
thing should be done keeping these
deprived population in view and I
would like to know from the Minis-
ter haw much kerosene oil is being
produced the country, how much
is being imported from USSR and
other countries and the difference in
cost of kerosene in the rural and
urban areas. 1 would particularly
like to mention that the people in the
hilly areas and in Tripura gre in great
plight and gomething needs t9 be done
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urgently for them. 1 would also
strongly appeal to the Government
that they must aseriously comsider to
give substantial subsidy to kerosene
50 that millions of the poverty strick-
en people of our country who live
below the poverty line can buy
kerogsene and make use of it which is
hitherto remained an item of luxury
and I hope and trust that Govern-
ment will not grudge to give this
subsidy becuuse after all it will go to
the benefit of the millions of our bre-
thren who are poor and who have no
voice to protest,

A few words about the happening
in Mathura refinery. Quite a few
thousand workers are now engaged in
Mathura refinery construction work.
They are contract labourers. It is
understood that these labourers were
brought to Mathura from different
places and they were promised wage
worth Rs, 14 per gay. However, when
they were actually employed they
were given Rs. 6 and out of this
meagre amount a sum of Rs. 5 was
deducted as food charges and the
poor worker was ieft with Re. 1 as
per day. Being thus harassed the
workerg gradually started voicing
their demand after forming the work-
ers’ union. Their main demands were
wage increase, overtime, weekly rest,
better shelter and living conditions.
In order to crush the workers union
the management retrenched some of
the leaders who were welders. This
retrenchment of workers' leaders
created tension and the entire work
force in Mathura refinery went on
strike on the 17th, 18th ang 20th
March (19th March was Sunday) and
this completely paralyseq the working
of the refinery. The most regretable
part of the whole episode was that
far from trying to deal with the
workers demand sympathetically be-
cause all their demands were legiti-
mate and reasonable, the project
authorities, the civil administration,
the labour department’s officials sided

with the contmectors to victintise
workers and even today the
tension continues and the labour
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disaffection remains to be settled. I
‘would make an appeal to the hon,
Minister that he should take personal
interest in the matter and try to re-
solve the dispute because with a frus-
trated work force he would not be
able to make such headway in the
construction of the refinery which is
a vital national institution. I hope
his personal intervention would be
fruitful,

I would briefly say something

about a sensitive issue. In order
to improve efficiency and en-
sure better and effective ad-

ministrative control the Gov-
ernment have decided to reorganise
the Fertilizer Corporation of India
and Nationa! Fertilizers Ltd. into
four companies based on regional and
feedstock considerations, One of
these Companies is the Hindustan Fer-
tilizer Corporation Ltd. with its head-
quarter in Calcutta, There is how-
ever a very strong rumour that the
Government 1s being pressurised to
shift the headquarter from Calcutta
to some other place. Obviously this
has created concern and anxiety in
many quarters. I may mention in this
connection that the location of Cal-
cutta was decided upon by the Ferti-
lizer Corporation of India after a
careful thought and on the basis of
necessary gtudies made in this regard.
I would like to quote the observa-
tions of the Working Committee of
the FCI which had suggested Calcutta
4as the location for the H.O. I quote:

“A working group of the experts
of FCI including M. R, Kelkar, Jt.
Secretary of Petroleum gnd Che-
micals, in its recommendations
suggested that Calcutta would be
the ideal place for the Headquarters
of Hindustan Fertilizer Ltd. We are
at a lose to understand how the
decision has been changed. At the
time of restructuring FCI, your
Ministry suggested that Hindustan
Fertilizer Ltd., should consist of the
unitg at Haldia, Namrup, Durgapur
and Barauni and the groups so set
up located at Calcutta gs the Head
Office of the proposed company..”
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SHRI R. P. DAS:; Sir, I wil] take
two more minutes.

ot A e g ¢ woR
ey NwAr I FT frar &, @
avdiw g W &

SHRI R. P. DAS: Sir, I would like
to submit that the Hexd Office of this
Company should not be shifted from
Calcutta because it would not be
commercially prudent to do so because
any other place in the eastern region
cannot offer the facilities that Calcutta
can offer to the organisation to func-
tion more effectively.

Sir, looking to the needs of the
eastern region it is very essential that
the fertilizer complex in Durgapur
should be expanded and I hope that
the Ministry would pay their urgent
attention in this regard also.

I would take this opportunity to
offer my sincere thanks to Shri
Bahuguna for his sympathy and cour-
age that he had shown in taking over
the oldest pharmaceutical organisation
of West Bengal, the Bengal Chemical
Ltd. But for his timely intervention
this noble institutiong would have
been lost and ruined. At the time of
take over and during his visit to
Calcutta Shri Bahuguna had given an
assurance that he would introduce iu
Lok Sabha during the budget session
a Bill to nationalise thig institution. I
would like to remind him of his as-
surance and would trust that he
would complete the process by natio-
nalising this institutioa.

I would now like to say something
about the Bengal Immunity Ltd.,
which has turned sick because of the
malpractices of the management. Sir,
this 35 another noble institution which
produces vital life saving drugs and
till July last year the management
were somehow running this organisa-
tion with labour participation but
latter on this was given a go by and
the Company Management served a
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notice of closure. Though this thas
been deffered. 1 would request the
hon. Minister to nationalise this or-
ganisation @8 he hag in the case of
Bengal Chemicals. This is a Company
which is doing a good work and needs
to be reserved. Recently the Secre-
tary and Directors of the Company
had come to Delhj to ask for more
loans. But I say Sir that mere giving
of loans cannot help because the
Management las no intention to run
it on proper lines and therefore it
must be nationalised,

Finally Sir I will wind up by say-
ing a few words about the Haldia
Petrochemical Complex. Sir the
question of desirability of locating at
Haldia is not a new thing because the
matter is before the Government since
1864 when it was recommended by the
Planning Group of Petrochemicals of
the Planning Commission. [ hardly
need to enumerate the various advan-
tages that will acrue when the Petro-
chemicalg is located at Haldia, Sir,
apart from being a port town i1t has
got all the infrastructural facilities
and has already earmarked an area of
1000 geres of land adjacent to Haldia
refinery. This refinery would provide
naptha which is the basic raw mate-
rial for the proposed industry. This
complex will have a very big hinter-
land of West Bengal, Orissa, Assam,
U.P. Tamilnadu and a great chunk of
Andhra Pradesh also But more im-
portant than al} this 18 that the petro-
chemical complex would transform
the economic backwarness of Midna-
pur which has been declared a back-
ward area by the Central Government
into prosperity. The total project cost
would be around 160 crores of which
40 crores would be in foreign ex-
change. Sir, I would appeal to the
Central Government that they must
show some sympathy angq launch this
project because West Bengal 15 one
single State which has a highest rate
of unemployed people in the
whole country, The project when im-
plemented will have a potency for
direct employir.ent of 4000 persons and
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in direct employment in a large num-
ber in down siream industvies of
about 154 thousand. Roughly speak-
ing the total employment potential of
this project would be 160,000 and this
will go a long way to help solve un-
employment question not only of
West Bengal but also of the adjoin-
ing areas because more than 60 per-
cent of the work force employed in
West Bengal comes from outside the
State. I would once again congratu-
late the Minister, and all the workers
who are associated with him who
have been doing good work and
maintanded a steady progress in all
the shares of activity of this Ministry.
ot wenw dw (i) o sl
WY, K At 7 gk wear § O forad
fir wat ot agqom o § o fomer e
arw feegeama & wrdt wo sfadl ¥ feran
Irar § 1 det AERT 7N ITLF w4
feqfa s & € wifow w4 & oY
6 wdd, 1973 B YA ®ig BV FEGAY
¥ @l grf At owre fyfan w1 9@
q¥ BF ¥T widaz fipar ar g feay §
fear ? A SReTdr oo 3w 17
fafaas go gao A< & fpm ww fe
it w1q aF @Y FEeAr 4 fufer
o NHo A ¥ AT FLA W {AR
Y | gz = wFafagy ¥ AEeE G N
ma-ai9 sy four &fen 9% & §
g7 faawr 4 fafasgs oag w1 2=
a1 IAT A A ¥ gg 17 el
Jo UHo TAX T FIT 4z Hiw € €ro
Qo o xeady WY faar faw 2w
% gfewrs GamdFT®Y 11 FUOT To &7,
st 13 fafeaw srerd 7 wamT g
3w ag 7 g wwd fe ag g
FFR AU frar gar wigEE 91 )
#ifF 6 aiT, 1973 ¥ Ty wiEwE guv
a7 fr orad wfa gz ) oo A fr oy
& 9T § e wiw wee €9 ¥ qa9
N Ty o F ek wifs e M H
9 ATHY B! AF AAT-HAT AE AT
waf & AT oweww w7 & waR IO
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o o wrd o § ) & swie W
g fe W o o wide 3@ sod fod
Towan Fad W, W dm A fr
quT ¥ Wt W Agen W Wi SaaY
Fwc 3 ¥ foeer 31 Q) 1 wafed o
aTal, wOR §o w1 wW QAT § TW
T WIH! (EWAS AT AT ATOR
wifgw, va% fad oF fafea oo 20
wifgd |

W AgeE, WeErweE ety
ATt AW & WY W g2 S @ d
TATHY ¥ AT, ¥ FAT e A IR
& ura & T W Wi IE gz WY |
& fawqa v WY awr | SRR
weafar ot Wi WX T a1 g,
Ty #afadt ¥ wfaw o < § SR A g
urq g werfar fggem & e avw
Ft § 1 XY STy W ® oA A
o wwar 3 7

# wmafaar fa2w ¥ wrer eorer weAY
& W1 FO wqa7 FHET § 1 TW wT@Y
FIHTT ¥ CRATIE ZIIET ®1 911 qorars
Frgz AT ) ag qutA wWEEN Y
fefrde o, & 1), $3emey @t gaw
drary Y wz ¥ &Y 4f § | gy awm
st Y f& 300, W 350 TaF fray
qY, g &7 A9 FIOUT ¥ S FT@n
T TV 800 WK 850 wiF feey ¥
| 7g FTaT OET FF I AN
¥ aTq gWT {9 FTHT gEWT W A1
WTIX NTEE T AT, 7@ W TR
gedy N fadly www & T W
wfgsrfe ¥ fear | ga& a1 ¥ qragrY
& ¥qgam e

ag fagely wafrat W feggeam &
are Wi g3 faw amat &, wfies
s ¥re & fart TA & ) W O o e
dr wifgd | qR e § WAt mea
e s &
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% wot sawe faftiy § oW
FzrrarefieT Tt ¥ ) Tow WEW
Rt 5 29 qrex W § Afew areaPey
TR AY TN FEAT AT 1975 7 44 3,
76 % 46T 77X 40w ¥ 1 Y
SETT E 1974 & ISATET WT I ATYH
T ) YW ¥ FT wRiE AT
wra, fo¥ g W™ § 2 W@ AW
7 § T 3w 93 75 Sfoww Tad aweR
et & ot fx 3w Ay v T goT WU
a1 3 ST ¥9¥ o AW AT AT ¥ ¢
afer & wwwrar g 5 gt s Wi
8 9rer ¥9% 7 § | ¥W a9 ¥ FAWT
foro ¥ 2 7w Twar sfaad 2zammefett
¥ ATRT wATAT | SAAT dafedr ¥
FYTET 91T |

g6t aeg ¥ gAY wEwe fae A
gEfa-Rr faasr e N 110
zx, 4% aafes w9 ¥ 240 T FATA
T ATEY TIgT A WY FHLAT |

T H9T aqq qARE0T o §
Y f grevw [raTet § 1 Ay grontR
Y 720 frat ) fefaet §, e |
1187 fwa} &1 JeareA vt § 1 gwwr
AU AT A 6 gL 49
frelY ¥ WR T 97 T @} 4 @Y
w7 fFat ot § guly @@ 10 T
g frdr | Afew IewT gEr aTT
T § 22 BATT 299 FFaY )Xo 1 vOW
32 ST F9AT TN SATAATL & FarAT |
& 7 3ar g e g g do wrdo
F T gAY g, o gl afafy
T WE | W AT & @
ot #3fedY ¥ sarar AIF FTAT 74T
W wrer T far sar @ st wfaw
AR I F97 I7AT § IEHY STH K} o0F
wie o are, F) wed & e @
W@ Y, gt frarer om@ @ WA w
wglag §@ ® aXE o1 Afy & oy feg
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[sit wwror &A1)

war wfgwfeEl Wi gudl W gt 7
qay ST wERETd wet o et
g1 & 9% AT wET T ww aw
sy & 7 iy ofY ¥ wearary fed ar WAy
¥ YIRT ILTGY T 6 g0 AT ANy
1 waTaT A Tequs fed w4 fefeaw
o qHo WAL ¥ Ty EHAT 4T, I WX
17 fafaa wore ¥ fagr | o6 Fares
¥ v g w68 AW woed qang
WA ST E, S Wi § et § Wi
wwar ¥ sarr v st £

W oAy SRy fe A @
qoE wma 51 fw gara wY o9 a7
T § 1 T AR Y 270 fre) W
ot Afer T+ aTafas SwEA 525
fren frar 1 EAFT uw e A ¥
14 TR T AUy JTIIR WiT
@A qEE & aw e § Afew
30 g9 T frelt &= a1 fggeamw
¥ gy wrr ¥ 1 39 fgaw X ogEA
84 ATE TIB FATAT M FT TR T0S
firgr Ia% fgga § md A1 €3 FOT
T §€ AT A greArE A FwTAT |
faifa @1 & wadsd ariT wIE
61,000 T feell &, wafs fggam™
¥ JuwT AN 1 A T § |
Y sere famfom 1, @2 sic @t
¥ 9T wAE  arare-wTE 200
wa fret §, 4fen fegem & @
700 %ad frelt & fgarar & fawar &4

™ AwE § weErE st et
gvar § fr fadly et frgems
NrgrmrNgg e A&
wolre war g fe gfgmm @, s
wgpen, for w1 e W o
wT wwa §, frgear & v Wil #fY
T v A & fawms wew ¥ we
SR ¥, qy ¥w A wr g
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F oy ¥ & vy fr qoft eon
& fog gk feww el
o | o T & ¥ fag e
TowasmA et fmm § 1 R der #
a=x firar o g § 1 afe e i
= % ¥ firdy %) oy S ¥ ax ey
g, o) et o TR et oY
7 fpwr 1 Y fors oy oot erT &
wii® ST wT ¥

W EFME Al e gra
wor fied oy o qw gt @ are
& ag arer age ey o wehr wifgw
ot | Afg-siza ¥ v X ¥ Forr fory
g, forud wepare oy e Y wf §
& g8 g0 ®1 AT FRU E 1 W
g F Fgr o g fe e
wfrar 40 Tede ey &N, o
I w@rE ang ¢ Rafedr ek
FrRwT g3 Agwer WY amEar
T § 1 ag Foiar ot @ 9w e
AF-ATEEE & § w a9
wET w1

afw ot oY aga & qfirar
forr w7 & firarer s € 1 ey R
A vl wrY ) fa W
T Ege IR agw v Fw frar § o
wiferey 3 Feard s & A qe @ qa
TRy ATHNY WX T ST O T
wardi 1w fg S %) v S e
R & afgg ) gw & wad T ¥ gy,
AT W Hfvtl Y shamgs 3
o} E o e o wefrdt
= fogd shymew & o oo 3R
Y wmT Ew § 7 A oW o feet o
40, 50 EITT W OF rg ¥F HATAY
g fosrroed ¥ waler Y
weafe w sfoeast {8 g fem
& otz I A aw sTwTdy grfew wTAT
&, I erC wrey aeerwy Y sEodto
Yo Yo ¥ Wi ¥ ag WK WO
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wfgg 1 forr ot o feewd oy gk
T fogd oo e froamo &
T gF wifgy | oEnmnforw Wi
faetfirn anfe vy ot wro #ro dYo gwo
Y W gry W T fgw )

TS ® gEeg ¥ AT qw A
fawer A § 1w agr A foad
srewey afy wva, oY ¥e fared oo
7 § 1 A Foat & Ay A AR
dug-grEl  #Y SAWTENT ®1 SWTE
W TH HATHT JI AN Heqiedy
w1 w9 W ey o o fr ar @
4]

Sy Tm A AT @ g e
gAY ¥ ATy ATy Y TN AEC )
g @rE-ang a1 ¢ i o sy
N o fray v & afer feg oY
Y agg 4 e-w ¢ fog wTER
F ary oz fear ST AwAT ¥ 1 TR A
A Tifgr mfy w@=a & aem
Taerew faw 1 |

A Frafmt gra e g
Y § § 39 &1 OF IO AT ATEAT
7 | sl @Y 100 fafmme #r
o He ERT § A I =Y dugen
N T FEATEE AT 12 T3
Y &, uw W geet I w5 A
78 adfr § A uwm gEd Wi
w39 8T FE 4 T A g,
w&fE I FT SORISET AW 110
WE ¢ | SE AT AT ¥ 110
R A feR sMA & 12 80 7 &@
o1 4 TOF 1 TR g STEw W
& ST HEA & 75 TIEE A TR GATET
AT ATy 1 & oo wY ETEr et
¢ AT wer wETR ¥ S, O
AATER WY TAT F ATH 9T A wq0Y wqd
qZ ot @ & ST ax Aifwg | wR
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oy G wT aei oY fggema o o
o W gEy ¥y

EHTX WEq NAW { FICAT ¥ SR QN
WTE *T FTTATAT AATAT AT @' §, Afen
YR ZTT TG W7 ¥ a7 & famy
T E BT FTEY 9T 20 SOT
TqaT W g 9w ¢, AP @ ww @
THT ¥ IF 9T Y ¥ ®E AW
adr § o uw T w fear wr g
fr o & wrw ®Y oy v fear o,
qUER W AT & FTCETT WY
srafasar € o @ &1 forw oA
T FTETC ®T 20 AT Taar o gy
T ¢, W W IO EH Faww w0
T T fur 9y, g wey aw Sfaa
T THTCH Tg T oY ara a7 #v § fiw
N ASEH WY UF §19 7 JHT A
sowed g ¥ § S o qgw g fen
s i frest oY forer @ swgfe
gdwiw sar g fr o W
FTE@ F AF ¥ eF T w4 W6
SATE FAT | JIT FTET SO qraofas
#q ¥ uT —EEA &, e F—
9N FT WTIR TH-ATY ITHY G T
& gwifte 7t g fir st arel £ goe
s fadere gRR agIem ot ot
¥fweon ¥ arw ¥ faww v §
aafaeiter array # osar ¥ favaa
Q@ §—FW F T I ¥ FTE@M,
FeATAwAe i) & TATHY & ST
w1 o oF e F e @ T §—
STAIR ST FF 11— GHT U
®T UL IHIT 3 AT F) qravtn
T ¥ A

st A9 & SRy AT w1 A
frr @ &1 AT ol & wome ¥
FaT W IRiE § fF o o % wey
o W ¥ varEr fredy wkwwey
felt o TEY §, ORI IT W N
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[t weaTor &)

w3y mfe @ W gy fae W@
o g e g g afy feed
{1 @ Al v aaren qoa §)
o, agr 9T W a1 T W dn
#feq agr T O fo WY du Y A
9o Yo AT ZrEwT SV o & Ay
w g % wga g e Ao o
e forwr B uw geee fwrr
¥ 99 ¥ %gr A v § greeT S
e g gArE FT | OF AW WIE—TH
faaes & 9 frad de & FRawee
frd wy wfgd 7 fedfy & wrw =T
gac §, A fedt ¥ w250 3 1 &
ag wEm g % oF e § s
firet & qre wdY giar sfgd, afe s
§ & ww A7 faaes frgea afed,
arfr saTEr R Ay Qe fRe 9§,
FqrET A W ATHT 9 qF

gF iy A w9 9t SO
mmﬁmwﬁaaw wd &
qhx = HA srrrrm q SRR
firaw % @it agd § gz AN w0
sy 7 fexr-ga &Y qvd A

g Tfed )

agresy et w37 T R faed w0
Fo weat @ ewE g q‘t tﬂt
qaw gET g ) F g e
uftz w7 T AF #;’rﬁrsn-c
Rom waed@r 7 w7 Afer hEdr W
¥ WO FTIT FT | AT AEQE T
% fir 7g QeaT E1X & T WgAT QA
a1 @R

it rrelt ey g e
wré wT THE |

ot weaw v A% §, diee wrd
Wi A ¥ frzdt o & ot wire e
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1 et off oy wraar % farewre WX &,
wqraae § favry s §—aw fod
g x7 @At Ay yeT worr wrigd

g Wi fgw FAX Ay W),
YgYer geqare) Wy ot wevww fy wnfr d,
ag ast & afy agr€ wf § ar AW
&t agrk € &, wq fw e v faw
N wd agr wrerag vk § 1 & 9=fig
waar g 5 xa e a3 o we sata
&

W ¥ ou v ¥ Aw 9
EEragfr g wifgd wfe
A& TqF T faT qF | g AT
T & AT G AT 7 Wy weear
AT ¥ & wEawy seafrar et
ZaTaY ¥ AW ¥ wAE wqAT wH Ay
X IF THIT FY T S L
arfed | To & fak feafa ez Y
wifgy i fer-fier gamal 4 gorronr
g g

BT HYT HAW § GO g = v
TN A AT & ey § frgw
A 2ANE AT, FfwT 7l Aw fav
gogamr A o g ggady
FArAFI g | g wgr A% A ¥ 7
FAT? L OF A9 7§ 70 FLACE—
gEy oo @ R g ag & g
&Y, Afe 7 Arq gET ¥ 99 Y T
% faar | & gvfiz w1 § fo Wy o
AT A 3 W |qYA AU F 7w
ot g2 F e ¢ o fefr ac
TRTA TR |

SHRI C N VISVANATHAN (Tirup-
pattur) Mr Chairman Sir on behalf
of the AIADMK I support the De-
mands for Grants of the Mimstry of
Petroleum Chemicals and Fertilizers
I would request the Petroleum Minis-
ter, who 18 a friend of the South es-
pecially of the Chief Mimster of Tamil

Nadu that he must give some con-
sideration to the south He has stated
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that 89 big surveys have taken place.
1 do not know how many were con-
ducted i1n Madras or in the Southern
Stdtes. When 1 put a specific ques-
tion about the Cauveri Delta, he said
that survey was made three or four
times and they expect some machines
to be imported either from the United
States or other countries to find out
whether there is Petroleum in the
Cauveri delta.

Here I want to point out that India
is now importing roughly about 15
million tonnes of crude. According
to the Minister, crude costs about
Rs. 800 per tonne. So, by the import
of 15 million tonnes of crude, we are
losing foreign exchange to the extent
of Rs. 1,350 crores. At the same time,
what is the amount sllotted to the
O&NGC in the Five Year Plan for
surveys? It is only Rs. 2,550 crores for
five years. So, it 18 very much less
than the amount they are going to
spend on the mmport of 15 million
tonnes of crude. In fact, we can com-
pletely stop the import of crude, if
we have more of geismic surveys and
discover oil. In Europe nearly 600
such surveys have been conducted.
Therefore, I would plead with the
Minister that the seismic surveys in
India should also be increased, parti-
cularly 1n Ladakh, NEFA border and
other areas where there is chance of
getting oil.

Fortunately, after the Minister has
taken charge of this subject, from
Bombay off-shore drilling we are get-
ting 12 million tonnes. According to
the Planning Commission, by about
1982-83 we must produce 9 million
tonnes by off-shore drilling. We are
actually getting 8 million tonnes ac-
cording to the NDC. By 1982-83 our
need would 1ncrease from 25.64 million
10 3$5.65 million tonnes. So, even after
five years, we would be depending on
foreign countries by importing 3.17
million tonnes and we cannot become
self-sufficient.

We should try to produce more

' crude and become self-sufficient in oil
After all, India is a big nation and for
a country everything depends on oil
Without oil our industrial policy would
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be a total failure. Fertilizers also de-
pend on oil

The hon. Minister made a statement
about the establishment of 14 fertilizer
factories. If we look from Sindhri,
Madras Fertilizer, Neyveli, Cochin and
Rourkela and so on, there are hardly
four fertllizer factories in the south.
S0, he should start some more fer-
tilizer factories in the south. We were
told recently that they are going to
have two projects, one in Gujarat and
another in Madhya Pradesh, and the

investment in Gujarat will be Rs, 150
crores.

I hope he will have more seismic
surveys in South India and also start
some more fertiliser factories there.

SHRI K. MAYATHEVAR (Din-
digul): I rise to support the Demands
for Grants of the Ministry. Since
my learned friend has concentrated on
petroleum, I shall confine myself to the
other aspects.

We attained independence in 1947,
we declared ourselves a Republic in
1950, we are now sitting in the B8ix
Sixth Lok Sabha, we have conducted
five general elections. But, in spite
of the Congress regime in this country
for the last 30 years, the prices of
drugs and medicines are still going
up every day, leaping forward, they
have never declined. Therefore, it is
high time for the hon. Minister who
18 able, efficient, honest and straight
forward—I know him personally—to
reduce their prices.

They have allowed the acquisition
of 36.6 per cent of the shares of the
foreign drug companies by Indian
public financial institutions. It seems
this Government was not in a position
to appreciate the recommendations
made by the Hathi Committee. I ask
why they have failed to appreciate,
wel and t the recc da~
tions of the Hathi Committee. You
have accepted 40 per cent of the re-
port, the rest 60 per cent you have
totally rejected. I would have appreci-
ated it if you had accepted all the re-
commendations of the Hathi Com~
mittee cent per cent, or even 60 per
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[Shri K Mayathevar]

cent, and implemented them. I am
not happy to note that you bhave not
accepted them in full

In respect of drugs and medicines,
you have allowed to the retailers and
wholesale dealers in India a profit
margin of 9 fo 13 per cent 1 request
the Government to calculate the total
cost of production, cost price, of everv
medicine and drug and then allow 2j
to 5 per cent That will be sufficient,
more than sufficient, by way of profit
1 hope the hon Minister will consider
reducing the margin of profit because
ours 1s a poor country

In hospitals the hon  Minister
knows we all know that doctors,
nurses and staff commit theft of med:-
cines and drugs 1 request the hon
Mimster to bring some constitutional
changes to give serious punishment to
those who commut this offence Under
Sections 378 and 380 of the IPC, we
are giving lhight punishment for theft
But this theft 15 a special theft by
educated doctors It ;s an anti-social
offence It 1s a national offcence
Theretore those people should be
dealt with very severely and they
should not be dealt with under Section
380 of the IPC

Valuable medicines and drugs are
not available for poor men 1n the
countryside hospitals and other such
places When a poor man goes to a
private clinic or a Governemnt hos-
pital, there the Medical Officer just
prescribes some costly medicine Be
fore he arranges money for purchas-
ing that costly medicine, his patient or
relative dies He loves his wife or
family members or friends But he-
fore he gets momney to buy the medi-
cine, they die Therefore, these costly
and valuable medicines should be sup-
plied to poor men free of cost

Regarding adulteration of drugs and
medicines, this is a very hemnous
crime It 18 a crime against the hu-
mamty It 18 an offence It 1s kiling
the innocent human beings Under
the Adulteration Act, there is a law
which gives punishment for six
months This 18 not sufficient to
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punish the adulterators. There are
lots of lacunge in the Act and these
should be rectified. The Congress
Gavernment introduced a legislation
to award adulterators upto life im-
prisonment But this 1s not sufficient
This is not an ordinary offence. If is
not only a question of killing one per-
son or two persons, but it ig a ques~
tion of killing the entire innocent
society  Without commiting any
offence, the public is dying at the
hands of these persons who are com-
miting this national offence for the
sake of meeting their petty, selfish
ends of making huge profits This
should not be allowed to happen

With these words I thank the Chair
for bearning with me

datferaw aqr Tomw Wit IWTE
AUTAY A TTwe AAY (ot Ivee fwt) ¢
97 A T Ay & S A @Ee w
graTe g faegth gg Aaem Ak ¥
fadia famsedy ot & 1 3 @ W
ag o ot g qarfe Ao mR &1
w9 g a1 ff w3 7wA u w9 gdd
w2y #r o Qw7 & sy oY Ay
ST gae gAY grfr A frvz wngt
g AW aftvg ¥ ITRfEmedt
Fq T WEA | wad st do #o
Bars qgr A F SR Fw W e
T FT IAH IAWUF q9E § AT
T IMT Ag qET R AT A 3" A
FzA1 fr a8 frwre g==7 @@ AP0 N
T F 9T ¥ 3 agy gwr afes
Ok q7 Y TFAAT TENAT BA AT
¥ gz aF wrar ¥ W wEw AW
afre & wqr f& A% &1 9 3y
FAqT  9Ef 7 FHR & W
Fqgx AT oA ¥ oA W g
I a7 or  fwar 9qr
FFT UF qUTT JTAAIT qwE ST
¥ ag faar e sorg gdos w1 famm
sarar fear ot @A qx wfaw
wav firar war &y o gdw afer
garem &) Wiy | gg uw famz W
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fawg § 1 St S oy o v o
gwar wifie  OWY ooy o wew oW
ot F woedly § 1 Qv OOH W Ag g
wran § s fare @iy & i wfer i
gL W FATH TAAT AT AT A A
TS E0fY, vy dfrey F goet T A
Wt g | g gaag d ey
g WA § IEH e arg ww dr af
ot it iR g 7T oy ) FfEA
A g & wox 2w
X w1 gA Fw Har §, wwaq 18
feagmm aft g2aT N o= R A
g § gEraw g M
agl afer gdor W7 Wy ¥ H dar
g & JaFT 40 g%2r Faw 55 ol
T AT & | qE T qW & ¥ FW
=g & WX w9q faat ¥ wiwd A9
KA | % 3% wrwe AT @y fed o
wy 8, afew or o6 wmefen & f
fegeam ® 80 Hamr AW Fuw
20 d%21 feam geme @ § AR
20 &Fer 1 gwT IAE 80 dFW
ferm & v wrAT & ) @ EfER
3Aq ufes ¥ aga agT TEET &)
s wdt gg TeE Ag ww qrIen
e Wt 3w ¥ IdTw M QAT § Ay
A g #1 W AT amEw dar A
guT ]

ATAATE FEATY FA T FICAT FTCETY
FTARAF Y F v qx T arg A
FAHT ) X@F wErE F
gra  wiv af wdt ) o A
fora X waTa ¥ ar ahro & sRamsAR
FITQMET GYax KT qiw & § | 59
any wfeamgae & W A T
qa R § woee O Afs ¢ e =
#q dx it o< zfaw § g9 Aifa &
fea ¥ W wreamT fne A €
qr <y & 1 Afew e ol g famre
w0 g wf ST ag 1 o w D
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¥ ot v o1 W T W Her w2
€ e war fora® STHTC 9T FYTT
oy o7 &F A W wET  wEHRY
qzEa) Y xeer WY qf s aonT
W oATE Ay ,

gwrafa wEEa, wad qw W AR
#F I T SrATdt 71 TATA W@ W
¢ 4% &y @ o @ w1 foa
HTAT T AT W R !

ot g ww g (FR) ¢
gTigT whATET deadua & art
B ¥ |

it e foy o gige d A oY
A I | ot | i & @
FEATIAT Tz #T THGWT g7 TEE
98 q3T ¥ wElw w1 dAr qAd ifE
qNATT 43 feA o gEew we g0

st wor W T ;. WA S
¥ vl adr fearay smv @vmo
ol fraer w7

ot wAvwe fast o & %z w@roar
& war 9rEf #) g @ A A
fawre & fa¥ ga dwer § AT gafad
wiferer w4 f saTar ¥ SATRT WS w5
FeaTRA gt e & o fawre Y i
e ¢F qar gorr § foad awlt qofr
T ¢ ) zafad @ oSOE ¥ S
N aga IRNE Y A o9 a@wdr
ML & G B T FT QAT IAE
FEM A o { o ow e § ow
gawWa IANT AFT 99T & 1 WX
A F Y Y N J dew s
[ AT &Y 7@ T @ Tay Awd
oy o § 1 AfFT 9w wew ¥
wad og # wrE A A a3y, wdifw
EEH oY € a€ AW § s § )
JAFT q¥W, A-ES  Iqrarac fagefr
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[t v formt)
Axrarolt a7 @ § W T ¥aW A9
aw ¥ wfew gfrmr & aft 3O o ow-
T e s 3§ agr ow f
FH X 36 wre uw wAforRT o &
STAY I T | @ AE ¥ o9 G
¥ w@ qoftarer TR A0 ¥ T
¥ At wga wEmT A QW AT aqd
agr oY e Wi daerade el
& S 1wl X qw 3w goffaafor
HWSH §A I @ Y, TE WIA! qHAIw
R & fag cgwa gom o
7z fggeaw & @ s
T aWw, e g SeE

3234
174
e
114

EE |
13

§ fr foqely 1 a9 @
o WEIg g | SEY
¥y 9T & W foan &
¥ gy

|

FF 1 aw@ ¥ X —
oF A 99, e wrefew A
e qrerw

wtetw & fag gard aer W ware
& & 1+ "7 ag fRW ¥ qwErar qwar
%1 197778 ¥ arY Tw wA gAY
4 9M@ 69 WX W Gew faRw ¥
AT 98y § o

1977-78 & ATegroM Y AT
28 W@ 8 A< ZA WA 4% oY |
™ AW I v@ ¥ fF 22 W@
T4 ¥ 09 FqrET  gaw gy, Afww
faorelt # 55 Wkt sitx gt wron @
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oo Jorew 20 wrw T gww § !
T O%g § g€ e Ihew arowmt ¥
8 Wra 88 ¥TWMT TW  AIFA WY
T ot § 1| TEY woely gweT & fgerw
¥ N ITAT uTAT WY W I wqOr
gt SewY ¥F< wit g¥ ¥ wwlw
faat & wwaray q@ar 1 o W fred
AT 19 ATE T ATEHIT Jar FAr W7
T TW AT 1 ATH A ATKEVAT JqTRY
dar gwr ww fred @ & qEm
T oW wer @ ag gt
Afet 9 w7 w9 qr @Y IEE qErEN
Rgr g @1

Tt atg ¥ wredfes gdw v Y
W 40 Ffawa wr gowy gk & 1 Hiww
TH% qrANE TS W & wEvad A
a5 ®9 9% W & 1 W@ WY w g
A & fag gw ug fa¥e ¥ wmara
@ &

v AT qg gy wet §, agr qv av
wr§ w7 A S, Afew wvi-w
sk rar g g R o M &
wlzanax qmy ¥, Ia%T A ANy
HiEAEAT & qFHrEe 7 wgw qwar ¥
ag w9 §, AfwT qw & <y iy
HTT §, I9AT QU FW F faq 7g wed
g § 5 ag wgm wheama adar
oA | ZHS wArH UF & qEar q1
fF w1 2w &Y Aty §, SEw! AT OTE
fear amy, foast gw war 7@ A
g

ag ¥ agT Wre AT ATGAT
fiF guT¥ g7 wlzargy< & faad sroam
g & sureral sy @war &1 99
JIA A F A | Bl sEw
& 91} ¥ g wraT waw & fF W 8o
@57 GwaT 77 IYUNT g v A feafy
daivws el oA ) g ogh
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1 aeg ¥ Fr@m g J9)fF 9agq
&1 U FoET FY T 1 TF TGA
gy & S f5 faege 9@ ¥ wear
foasr ard &7 ard qEad JH7T H
T g g owE ¥ | gEU sTL@rr
cfaargse §, 9 fF o eraar w1 509
T SIANT FTAATE | T FTLETHT
T gd /T §, fomsr wmmd ai
3w ¥ foz 780 gy aEY &, ar s fade
TFfgT oy §, T /e 5w ¥ w1
TET™AZ 97T 1 §WfAT Tg  wYET @HAr
FT 8% IIAW @ HT qrar e
I gUN FI@E FT AFAT FOS
48. 8 T 4Y WT T QI qg HE T
46.2 Tz & T & | Lfawsss
FITEE] #7 adar fredy Tww 79.4
qede o, AT §0 9T 9% A¥War 83. 2
qTHe @Y | AC ARl A qudl &
ITANT AT 26. 9 TIHT T 98 FL 36.3
qGZ FU.AT | TF a<g g9 qaEE <
o § ) fer Y ag W T wE@Ar
Frfge & oY g9 oqeY Sew ervaT &
JHET A HT 9T W E 1 TEE FD
FIO § |

w9 ¥ agr Frr ag § fF i,
FAYL, NI, farararTrerT fd
§ grag-gwy q faser ) a8 ATy T
FERTZE L1 go@U w1 ag g &
Ataerr ¥ Fag wraww qar g§ AR
gItYT § 43 feq aF @A esa
9T | qra s ag g 5 oA
TFET AT W T 4 oATE F A G A
&0 gf 1 o FTOON ¥ gW WA awar
F QI AT AGT FT 9§ |

JTET H 9N F foe  gug-gwg
93, % INTEAT Faw I wY § 1 favy
d%F ¥ TF AT 1. 70 FAT T AR
I 1T 10. 5 FO€ AT FT KT
foar war &, fao¥ sirmgz w | &
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FI@l ¥ i@y qra< @iz amy w5y
T Frs wE g, fome faee oY
FEXAT & HILA IUTET &F o7ar g b
IgT § FrEm, oy fawedT @7 w2
F FTLOT ICIEH TF J1AT & , AN HI
agi Ffes  qER Wiz @Oy &r
FISHT SAT @ § HIX g0 AT 5§ &
5 3 sad aga & oo awe &Y AT b

PFRE Axfrar Fweremw. #
TR we W WNE wee
B MY, & Sy WeRRw wT wd

mmﬁﬁmmm
ﬁﬁi%‘&?ﬁ%wm
W%%%mﬁé‘raﬁaﬁ
sfew ur €few grmwd RS wiix
hafede Fraw @ 7% § | 98 FREr
wiefEa M fEfer O o wdlY §
AT 3ad a8 aF A @ W 4
TE SAEH AW A AT g Ag)
Fr wE 4%

FA AT 9 @ IAn & fau

TF WEAY AW g | XF A §, gmiq

1978~79 ¥, ¥ AA FCEIN FIH
FE T | AvA CFaTe, wieer
qegd, faedt wreafsseE, ameT.
gve 4 MTaHlEd | T 91w
w1 gfmfaa @war 12,91 @@ W
ATEA FTOEROT 1 1978-79 W
g9 A9 9 WraTfd AL FI@W WY
arq 5 @ | arERT W) ey
F Frer aX sngia weEw 9 e
¥ g wer 93w aEw F
aaa fre @%wm, M @R gEaEr
fag 19 9 gH FAT F FT@N FT FH
ISEAT |

BE MFAT & woe ¥ fegrar war
g & 2 3ra @™ 9w Y 9 9T
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[+t srwa ]

fergea ® Aarsdew 40 W@ A
ggr WY T 1982-83 ¥ HT I
forgeam & 52 @tg T ARG AT
TETT g | AT R gaaT 12 arE
T A Ty @ AT g, zEw fay Aq
fax ¥ AreAr FAEY T2

stedt awete oy (@awme) -
wifeuer & a1 § 319 F@aT $§rﬂ$%?

st For W AT i, §
ez g § ®E FrAdeS El"(
TS ST FT AT F:T facm

=t s fas o oAy A :% I

st FoO T FWET : ATT qF FraAl
F g # 7’ FEy g1

st s frw  z9 12 Atw @
ATEEIA @R AT FAT AT I FLA F
fog TS ¥ s wEifaade w9 faedy
£, 99 F HX I 1350 S FHIAAT
3 FMAd F I FRE@A @AT F
AR F AT TS § AT g qeg
s # oaE S Y A F gaar
ATaeTd g aX wrafRa 600 & gfafew
atal UF wwWitag  carts O #Y grar
@ wr o W gL 197879 ¥
WEIUST &1 UIaaes dg a3 ez
AT SO | S E o | oL
1979-80 ¥ TSI F AT TG
=1 fq @ asd |

greaz Je< ¥ ifemw wameifasy
fae wREd & faaaR & g8a@ 9%

mFR 7 agrfagdw fa=re fr g

AR JWF AT FleATsS™ gy
FTHTATST § QT FIRGET TqIfUq FT
FIA F gEAeT H LRI 7 ey aaaamr
FgEw ;oA ¥ A g )
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afs & a3 R & Wy fegem
% wfedmeax ¥ ST ¥ W12 wE
T AT FHT FEIT IEHT GAAT H AHT
14 9@ 27 5t ufafe awar s
gy | TR Y g 98 W T T
g fw foat seam gw ax @R §, 9w
gR SaN aF 7 9g9 9 | afEa fE
#r 1982-83 % fergeam wieamax
F ATHA § ATCATERET F T90F 9gT
ST | #Y TR #) 3 e W
F gmy @ ¥, Wifw 5% R I8
=91 geat § FF fraw it & fggeam
FrERfAa g SrawT | oA @ feafa
wiEdATENR SN & g, SuR I@d
gC g wwmar § & & mAme
Tagq wodr FreAfTd @ w@T |

AT HATAT HT HATT G ST FSHIAT
od ST I@w gu F qv ag =mear
g7 fF 37 gt ox == 7€ | afF=
T g @ g 5 S FERwe qae g,
9§ ¥ AQET T AT g
g1 & sAvaT ==t w9 w0 afew
T H OF TS S ¥ § SART I8
Forar a1, a8 a8 o1 f5 wrdm
IaewF fam § s g=ifaed A6 -
Tifaod AT EFdia gURETEeN
F—z7 Ml ¥ fad “Fawra J79 1%
saeE” & Ry 9rd 5 9 )o@
q¥ ga feat ¥ faame =@ <gr a0
EAECIET KN gRIT  F AR
F _gmw 9g a@ faumwrdw
ff #ix T 7 ag faoiw o
g e s Pawre-See & o) 9%
qT g1 1-1-1978 | I AT FwTaT
& ST | 4g W) & P ge wiEares)
FRORAT & TNfax W gg  fasg
F aTe OI% ¥ gt o sEw , wfEw
g wway & fF SFwT  goaTsed
o I F GHE FIW FW § A Ty
19 F<9 § @ afc S S=f & s}
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yomit ff g, A ¥@ 9 o At
won wifgd |

SR ft wgYFE o A
T g g awr N IwE
ot o, ey § wgw w3 9o T
¥ wqrar ST 9T @ 91, Wit F
wrgaT v ...,

oft weaor ofmy ;. &TE & Wy w AT
g

t whwre faw ;. T & T A
F7 &@ & fag wreren qrEt Y gE R
17 $OF Trd ¥ afeqd THT 100 ¥95
st & gfcar w1 wr ww far §
T A I wygen, fae wlt o
oY Y X A9 I T @Y}, @ A
w1 &% & fr wiearod  fafaedy 3w
& o & aw Y W T A
WA I HA LAY W@ gw R

wWerd awat foy ;. feam o o=y
AT 8, 39 W IEA Gav #y gf Ny
N g Frwg fad, ag gaTw w4
ot wEw WX 0 UF TG ¥ 35

& o TR Wi Nt §, e
5 far smg

Riforw aar wmw Wit IaTe
W (st Pt wwr agaT)

A o S T AT Ao AR )

Y wydw (ATATy) | A e
ar §, W@ d It ufew 5w Q) @ R,
T ® N so AfEF

it wiver fawy : & a5 EE B,

g %Y st ofed w7 & 8, ag o

Coumg g 4, su F A & ¥ ag wm
for oY are sream ¥ freae §, a2 ¢

Eee g o7 frrorft § 1 TaaE A
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qre W€ fererae Y wré § §fer s
wmﬁﬁfﬂﬂ!ﬁfwﬂm“ﬁ
feid war arer wr€, N 9@ & A §
W FEad SR |

et apre oy © amge ¥ o
ar wrft §, Jad foaee @R}
A oY arz frarl & & ot ¥
et wae favge wew 4w § afer
arf g Rdafed or @ E 1 & g
fFemar s ot dgm & F 36
wgfoaa & Wik & g wigar fe 99 &
¥t g A gmd gy, @
s g s @ e
feat s § %) 9@ AW B @
gY, S® @ W weAw v 9g o
X § gwar w7 g M awg ¥ Rrare
ot 7 gt &

st i faw: ggotarad @
7g arg & orf Y ST g A Y gE
g IEraE @) g g s sw
Wt foraft aew g wf & feefy &
20 9T ¢ W fadft & 30 aR@=
arew @ K ¥ W S oieas
fafredy & o X @ Efrag i ame g,
W A Wi € Iy W foat famnit
T I A AL §, IAH AR 9% famw
fear sg W o fgaw A wg A
fautfea frg wrg 1 ot a5 99 TR
#§ ®rf s 7 gt & afeww o
FTdaTdY aga oy R, waAT v
/Y

Wt g wex gFeAC: A At §
Y a1 v fear &y

oY gawd) wegw wgaen ¢ W &
fag & wrr o T gwy ¥

WY B W g W A e
& & wrr o &ew fgg
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SHRI H N BAHUGUNA Shri
Chita Basu and Shri Krishna Chandra
Halder are the guardians to even my
bife Whatever they want is always
done Why are they warried?

st yofw (wier)  awmefr

T, TEelt arw A & ag Wy W

£ e ¥ wfzamewd o i

fufrehe o ot g7 Fod foelt §

¥ g e falr § o wAwwew

15 20 for qg® fasdy =fge O

wrfir g7 gw wodY ag ¥ 9y IEA |

WY oF TARY QT AT § 9y AW

ar & fx

gwrafs @ WTT ST ATER
F Al Wr e

ferd wenity g s Y wraT
¥ wred § ot ag wgr o & e wgw
Y wrETe ¥ AR § el e dnft
e A A AT g § froaw
wrry ¥ &R g

SHR! VAYALAR RAVI (Chiraymn-
ku) We kecp this ear phone for
English translation When Hindi-
speaking people lhike Choudhary Bal-
bir Singh start speaking the sound
that comes 1s simply damaging our
ears 1 request that the translation
channel of No 3 should not be on the
floor channel

MR CHAIRMAN You have got the
control switch

W Wi fag 7% TrHET A
Farare & ot T wT T Ay
1700 hrs

ot grie el wERT W
frité t ga¥ ¥ Arpw gt f AETR
*1 r agd e S § ) geR
Yifran Ffweg i g a1
T Fer ST T § | TEH IEN
vt ot aTer ey ¥ 31 Afew e
W gard wem ¥ qarfaw e d@
zn @ &er gwr wfgy 9T, S AW
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WAt afrgwr &1 1077 ¥ gAN
14 15 fafort 2o o wr wrare fwar
forawT wae 16 6 wO% TaT A
T & 1w e o wT A g
1T ¥ AT OvT Y | wEy N we
o fe ey geE o fem & wfew
Suk arg @ owad ot fvar §
T TR 250 ww wd T § )

qumifr wga, oy o e
FTEw §, whamy ¥ Yo €
Fgar wmgen g fr ome W o W
e A 9T @ gy W agg
wr | W gw ¥ o ¥ oy W
waw Torw & ¥ wowha £ g}
fgaraw wqw A SamereEy & faw N
fffmErem @I o ¥ ™
g ag ot agr fefem gom av Afew
o og w9 W7 Ore faar w4 )
o ¥ T T Mg e ¥
agr fgfom &1 v fec e g B 0
s aF W wie fgfew wr g §
g & w0 O # STg gRT W IEET
gEfafrgom WY vs g fF g
Afwer wr Wi fgfermr ¥ am ¥ A7
Fgt § i e e wfes <o @
i @ 8 wr R ®
e wfar g e A T

gumfa wérw A A fyfam
mar & we g & Al & e
¥ fyferr ) <@ &1 T X A AW
oy FA E T 37 A WA FQ
§ v IR Ty wed A gl
afr et forg s & w0 w A
§ wgr & WA A Y T T A
g1 @ HIOT ¥ 9A W@ X T
foiredz @ &) el & g
fr QY WrY &1 gUChaSE w1 A
W{cq‘(tﬂ'!ﬁﬂﬂlm
AEC T T ¥ oy gy § Al
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% ot wivew & g f & o 3
it ¥ worfs & ur ¥ agh v w A
ot W wfemedt & o W gl
oy @ |

g fgmraw wAw & wiwer
Fordr 3 ager &1 Q¥ candzw Y iR
forar T § gt A A7 o AW Frway
® durar o S 30 Tat W
& saremgat gk ¥ o fyfer @
Wty oy da Fread o davaa
g o dfws oar 7f =z Fawdr @
af faweft & dlv wiwa ¥ wEAv
wrgat § e § ax w % Fed g
w f5  fefomr &% o a9z 7, a7
& agad ¥ v ¥ |y g g
@ T A waer Foe =gt &
»rAr Fiee qify war @v 9% fF o9
e & frady awfa g€ 31 ¥fwT mamre
ag grar & f arer w fafemr Y et
2 o arg # w7 faar amr § fr dw
a1 da ad fwwn ) gafam F wgA
=gaT g 30 A1 i & forg Y oY
caizg wrA doge R d, agh Wy
Frm 9= € € AT TIlew o A
¥ WY ooy o® g fodld o
Tifgg 5= I T W ¥ A ¥
1 & &1 &4 §, d7 A FA § AT
L gl .

gfaar & oI guge Her A4
faax org grEq 2, FpAESY &1
fort weaY ¥ 9 7 A § F Tw
ao af T &% 2 9y afew
ow &1 @A g T F fau
FER ISH Y we@ ¥ wadar
¥ B ¥ Q) Ty e fram @
wafis wgt a1 o s faear &)
T ywre & &7 Tfiy el wmoi ?
Tl o I WEr e o
TEAT 1T, Srat AN F AT FA FEW
g
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wigr fovd ¥ vy ¥ e wmaw
srrfter & degwfor fear mr &
FERIAT TR $T AMTATERN
far mr &1 Afwr 97 w1 wrow F
Fefidtem 9 W &) ¥ wefat
w3 AT & § v oA | g@y
& w8 fFdt gwmy o o &Y oneft
&1 wer v qefefrfer qww
Wt w7 0 e A wf W WS
v 7 Y Wk SR W A
TAFT ATIE A A Ay

fad ot feddoiiz a5 ¥ fag
oA w7 & 5 a¥ s wifaga
far &1

The Institule of Petroleum at Dehra
Dun 1s working very well,

wn w1 ur T ¥ fr o §
FT aEta feg T § 91 9T ¥ F
e gwT &) o @ ¥ fogmady
F STt ¥ W o s g fAfeR
o & A d g ) g, T4,
o, gfear & At ¥ g &1 wGW
a F ¥ ar T g fw 1080 ¥
agr foarstan &1 #19 a1 & &
FQATI qg AGT TOSt AT &)

wieaTgeT F IR ¥ wey &Y A
gac ¥ fear 1 & oAt & v wgaw
i fr wfeamgar fergena &Y gAY
FTHECE | GTHT SHF aR A FTHY
fefT & v oY FT @ &1 wod qamar
2 fF 1981 MT 1 982 A A MEwwT

would be around 40 lakhs nitrogen
and 10 lakhs phosphate

cqifaT FHWAT F W AT §
¥E 1983 WX 1984 %138 & fF ATgz-
QA gN 52 A& T4 AIfgd AR wrage
16 ara o= ey o fox afy &
#TH Y @ § JaH WA §¢ 99 TRA X
ar gl Hqfiewr faaw 30§



[ giiwr)

for foq aog & W 0 fovT Ty
TR § I AT A ST B WA
o qare frelt w1 gt § 90 & 80 g
at firer frw awg & JEwT AAT AT
IR WX G A W WY St
arfigy | fisgrtar oY aroe o g
wa gart framt ®) A q=h fadn,
firorefy @y fadiy | wrr Fororely el
2@ o Y T § 1 T S AT
e 9% 9 W PR ¥ TR
FaE A AN P I qT
w T G @ N A9
Tl gt I TR 41 gt o aw
wrd qiEwe 3 @ dfar wefom
§ oy g F ¥ g R awd Aw
¥ m1e dar & =412 2W F i fefaw
oy T R AT AR R
s Bt 7 flt Rg & wTAT Y
gy | wre 7 T frar @y feam
FATT ArO W ' & o v ik
T faemsny A9 F O @ @
AT W EY TER Y @Y A o qg
Fgr &1 71 a7 5 oA wmror ¥ Faeret
1 quTd g@e  FON # ¢ W
T FreEmT oot T fae & awg
& a7 §) YT § AT 99 A ArEAmT §9 g
w1 fegem & faoweft dar 737 w1
gerwTdqRwa § | fearew & qanfeas
¥ ooz gwar {1 A @ guT A7y
stoe g aft 81 agr N A
o @ wfar & % warkew §
#g a1 g fa w3 gonte Anmate faowit
77 §ATC G wweT & AlE rAd A N
wioX wgt § f5 g @iW g S
& e Ta gnir ¢ Afe 3w fag
=g |

WNe @ wwaie foy  Faoreft ozdr
I 47 Eny ager FAE ?
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*!"“! mﬁ‘ﬁ:
grfrarege agir dar gur o WhT o
are 31 & wo < T o fF g oY
ey et wried | Taarer wr fostr
wy v g 8, der swrwr e
& iy we ot oeifededy &
Aty wx @ } g wapa &) dfew
m g goeed) ¥ A fay wfewrgaT
# § T w3 o wE fad
Pufeaer opdg Hifod | faoelr
dot ek R wAm s TREm
=1

st AR & fF 1976 WX
1977 ¥ g7 3@ %1 oy Wizaw
wrgY ag forar &1 s P & qad
¥ o wraw grar § i WaTmE W
SNeFwT agr 1 1976 ¥ A 35 gWT
T 9T T 1977 ¥ 12 9% AT I
T & T 41 G ST AT AT 6
ZaTEA Y GErArT agr 21 gEd A
& 3o wia W ¥9 §q § W7 e
Wt agr &) A W AT e
&t 37 g7 weR gt v & gafaw
F1e ot €6 frar § faerr w5 q¥my
9 EfEdY §a 40 TTEE E Ay
i 60 q7EE T & WA ) fwdy W
AT w2 1 qg famar ag & fm
areitw, OF, FvEr, AWE 9T TEE
F wET B g T S T LT
FREATHY &7 5 5T ¥ ¥ wwman g fa wod
Iy wwed pq @ vt &) wfew
RT e TATHY 1 AT § v Feedurdror
ot Tt @, wdfer fedads W@
& & grorr 2w & Fr Tgr W o At
zaré A fereft & ) @1a S ol Ay
&1 a1 4G fawdt &) T wrEd
& gemrsr wr Arr ATy § 1 Afer adw
#F fordr wrewaneft % @ard aly &) gl
BTN wqTaT ¥ SoTEr XATd qar W
aifed s} I v w9 O Wil
af T wTEHY IRy wraRT JaT A |
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% am o e v § e
. fowrew w¥w % wrfo@rodtoqso W
T ST TET HATEY w6 g
waronr w-HAfan W frm g 8,
o wit ga ghrard fre el §, w7
O areni w s gfaard el
LAy 1T RETET §T FTeanr
WY agt ST wfed i gahk ol §
wiwrgT falr WY fordoe searg | wi R
W Forrgie & Ay O wr@E ¥ fay
g wo &

TaqT a% w3 & gamfy O, wrewr
gaTe AT g s w@ wom § fe
w wgeg A faard o vz wW
MR fgaraw w2w € awwr F fod
TY 7 FE T WX gF ST FrEe
ST T |
SIIRI A. K. ROY (Dhanbad): Mr.

Chairman, Sir. this relaxed House is
under a deception that all s well with
the Ministry ot Petroleum Chemicals
and Fertilisers. 1 say, and, 1 ke to
alert our already alert Minister whose
name is Bahuguna—it means many
qualities—that you were on the re-
treat and., 1 should say, you retreat-
mng You are retreating on all ironts.
In the rate of progress you are re-
treating. In the rate of self-reliance
yYou are retreating. You are retreat-
ing even in the industrial labour re-
lations.

Mr. Chairman, 1 was just listening
to the Minister of State as to how his
Ministry has progressed. He said we
have produced one lakh ton of more
nitrogen. Sir, I am surprised to
find that a Minister can take pride
of 5 per cent increase in production
when the production earlier advanc-
ed by 20 per cent. If in one year, the
rate of progress which was 20 per
cent could be reduced to 5 per cent
you can well imaging what will be
our fate next year. The Law of
Diminighing Returns has started
operating in the Ministry of Petro-
leum and Chemicals.

CHATTRA 9, 1900 (SAKA)
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Mr. Chairman, 8ir, sometime back
I had put a question to this Ministry
as to the rate with which we are
achieving the goal of self-reliance.
They have provided the data but I
Jbeing from Sindri have got inside
knowledge about their working. We
were employed as Research Engineer
in the P&D Unit over there and we
know the anguish and anger within
the young engineers and technologists.
They were not being given the proper
opportunity and proper role in build-
ing up new factories to serve the
nation. $ir, what 15 the role of an
engineer? They were doing nothing
except Leing on-lookers for the entire
construction work; they were doing
nothing except being bargaining agents
or sales-managers. They were re-
quired to go abroad or within the
country with big catalogues in their
hands and just inspect whether the
proper machines are being supplied
or the drawing are upto the mark.
They were not to do anything else.
Sir, what for was the P&D Division for-
med? It was formed to make this coun-
try technologically independent in
respect of production of fertiliser. I
can say with a challenge that it is
possible even today. Let there be
a programme of swadeshi fertiliser
and you take the risk of spending
Rs. 10 croreg or Rs, 20 crores and you
will ind a nitrogen synthetic factory,
an ammonia factory and a urea fac-
tory could be designed, fabricated and
installed by our own Indian en-
gineers. I can assure the House that
it can be done.

In respect of the fertiliser plant one
important advantage is there. Its
main raw-material is nitrogen which
is available in the air. In India you
can have these things. In India you
get coal somewhere and somewhere
petroleum and somewhere electricity.
In the hill area you can get electricity
so that you can simply utilise and get
hydrogen and heavy water as by-pro-
ducts. In the Bombay High and other
places like Haldia, you can improve



359 Demands for
{Shr1 A. K Roy]

and you can get petroleum In some
other places within the heart of the
country, you can get coal and with
these three you can handle the atmos-
pheric nitrogen You can produce it
and what is needed 1s a catalyst and
the catalyst has been developed 1n
the Planning and Development Divi-
sion A pilot plan project was there
and 1t appeared that as 1f we were
going towards self-rehance But sud-
denly during the Emergency one of
the woi1st crimes the previous Con-
gress Government did was the intru-
sion or introduction of the World Bank
and all those American agents and for-
egn firms 1n this country And with the
commng of the World Bank and all
other projects and consultants our
pace of self-rebance was retarded
This 1s the data thev gave For ex
ample 1n Nangal the percentage of
foreign exchange component was 45
per cent 1n Trombay 1t was 47 per
cent and in Gorakhpur it was 41 per
cent It remains more or less con-
stant There 1s a fall in the Sindn
rationalisation that 1s 17 per cent
And after that we have actually gone
to 45 per cent Now slowly we are
coming to 17 per cent Then there
was a sudden jump in Gorakhpur ex-
pansion-47 per cent again You can
imagine that in our country one lakh
technical personnel and 37 modern re-
search 1nstilutes are there Kindly
see our neighbour country China and
compare the fertihiser factorv there
I read an article :n the Far Eastern
Review 'There they are comparing
two factories one 1is the Nangal fac-
tory in India and another fictory In
China They say that in India the
engineers are afraid to touch someth
ing in the Nangal complex because 1t
contains foreign components when-
ever there 1s any difficulty they have
to inform the Embassy and the specia-
list comes and makes the repair In
China they are having their own fac-
tory completely designed installed
tabricated etc They say “All right
we will make two or three mastakes
but th t does not matter” There 18
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a saying in Japan. In Japan, when-
ever they have to buy a macine they
have to use three pieces—one to run
and the second to break and study
and the third is to compare And
within that, they can develop and
they are having their own of techno-
logy 1 would hke to know that if
China can be techmecally independent
for fertiiser Japan can be indepen-
dent for fertiiser what prevents
India to become technically indepen-
dent 1n this? Have you ever gave a call
that 1n India with technical expertise
we should make ourseives completely
independent 1n this fleld?” You did not
Can you challenge this? If vou do not
get people with this expertise I can call
them and place their services at your
disposal There aie people who are
ready to respond this challenge

They are talking very cleverly and
are elogquently giving speeches The
Janata Party people are tilking about
the rural economy agricultural econo-

1724 hrs

[MRr SPEAKER in the Chair]
my and all these things For rural
economy and for agricultural econo-
mv they nced a sohid based fertiliser
factors I would lLike to tell the hon
Minister thit he mav himself study the
pice of his programme and ev sluate
wheie and 1n which direction he 1s
to go In that way 1 would like to
suggest a pattern to the hon Minister

Firstiy you try for mni fertiliser
plant as they were trying for mm-
stec] plants I will advise you to try
for muni-fertuiser plants because 1n
the fertiliser industry the rate of
growth 1ncreases  after production
starts The raw materal required
are oxygen nitrogen carbon and hy-
drogen All these are more Or less
avallable in any part of the country
and our country 1s geographically for-
tunate to have in one place coal in
another place petroleum and n
third place hydro-electriaty that 18
in the mll areas So I suggest that
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you try to conmstruct your plants with
in the reach of these raw materials
and the cost would be nearly 200
ceores of rupees You should try
to have mum fertiliser plant costing
Rs 25 crores You give the oppor-
tunity to your engineers and techmi-
cians and see how they fare Instead
of carrying fertiliser trom one place
to another you can have mimi fertili-
ser plants in difterent partg of the
country

Today everybody is talking about
petroleum cuiture and Bombay High
Bombay 1s a fashionable place and 1t
18 fashionable to talk about Bombay
High and petroluem and gas every-
body 1s fawinated by that But
kindly look to the interior of the
country also Neither your fertiliser
problem nor your enelgy problem
will be solved by Bombay Hizh petio-
leum, you will have to go to the lap
of mother India you will have to go
in for coal India 1z having one of
the largest deposits of low quality
coal You call it low quality in terms
of 1ty use Iln steel factories but 1t 1s

not really low qualty for muking
fertilisers or carbonisation plants
You have neplected Korba You have

shipped big pipes Irom Korba and
they were dumped in Sindnt P & D
they are lying there for 15 years
Korha plant was delayed and in your
scheme there i1s no placc for Korba
whith 1s situated 1n M P within the
coal Lelt  You have tiken other pro
jects Rimagundim Talcher etc Now
you siy there 1s Sindri modernisa-~
tion plan You are not making pro-
gress By modermsation they want
to switch over to petroleum 1t is not
modernisation it 1s retreat You are
unable to face the challenge and so
you are retreating There was @
rationalisation plan They were to
use Amjore pyrites They started
making sulphuric aud  Entire ETH
pollution took place and they were
unable to solve the problem You will
be surpnised to know that the project
which was to start in 1971 1s still
pending and it will remain pending
and you will be unable to run it
1978 You are retreating, brnging
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sulphur and making sulphuric acid
What 1s the fun of all this?

I should like to say to the Minister
take some bold step He has come
and started bifurcating fertiliser
Somebody says he is restructuring the
steel industry I say it 1s counterteit
radicalism You have nothing to do,
so do something new 1 remember
Binodanand Jha was Chief Minister of
Bihar and in a speech in 1967 on the
floor of the Assembly advised his
ministry to do something new What-~
ever you do do something new If
you cannot do anything beat your
wife This ministry here has also
started lLke that doing something
new (Interruptions) I know my
Bihar comrades were present in that
Assembly I want to tell them do
not go 1 for counterfeit radicalism
What 15 the use of bifurcating adding
and dividing It you are to get nd
of old bosses do 1t boldly I know
you are to get nid of them But this ;s
not the way

MR SPEAKER Please conclude
now there are several speakers want-
ing to speak

SHRI A K ROY He has sad that
he has divided it into four parts 1
wish that he should have come with
a Bill before the Parliament. I ob-
jected to domng all those things where
financia] matter 1 1nvolved behind the
back of the Parliament and I gave my
dissent here

Thirdly I want to give a suggestion
that 1, about Chakravaity Commit-
tee s report on making fuel o1l, -petro-
leum out of coal, 1e by Fisher Tro-
pach Process one of the classical pro-
ces<es and persons like Dr J C Gosh
and others made research and ultbmate.
ly itg practical feas bility was ana-
lysed and they felt that 1t was practi-
cally feasible They made two suge
gestions—one petroleum out of coal by
Fisher Tropach process and secondly
low temperature carbonisation

You come with some conciete steps
to make a breakthrough in the energy
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problem, 1n the problens of making
fertihzers Last oount, at the game
time when you are making synthetic
fertilizer, start also a wing for fer-
mentation  fertilizer, fertihzer from
organic waste. There also bio-chemi-
cal researches are gong on In many
placeg they are going on. You are
baving an organisation, & research
institution and your factory 1s for
making synthefic fertibzer At the
same time, you start a fermentation
wing, a bio-chemical wing The agri-
cultural waste, animal waste, human
waste can be bio-chenucally synthe-
sised and 1t can be done and a good
fertihizer may be obtained which may
be applicable to our 801l With these
suggestions, I am requesting our great
Minister, whose name is Bahuguna
which means a man of many qualities,
1o have an all-round view of the whole
thing and take some concrete steps,
not counter-feit radicalism like bifur-
cation and restructuring of things but
bring something r.ew, a completely
swadesh: factory a muni-fertilizer tac-
tory and note all those things which I
have mentioned

st o wek (avqarsr) AR
aws WEEd, " aifew, AEA
#R AT warem A fonem @
wai §1 W E W @ HATE ¥ ARy
¥ wad welt AT A S oFEw oww
qzar g, sa% 9% & 37 ¥ weaaz
g\ ¥fww aw ww & #ag
Wt frdww womr wgmrz g e
FEH WEA A TIT &T T A w@Y A
qrar &1 FgrEr A w1 w0 i @
2, S avE ¥ gw WY w7 qar
TR A F g e ¥ gIT N
forear < w1, Y g aEr wd
WYX wEas o f v g g,
agagn afgard, dfew o & g @
forgr §ar =ifed, ar foar sengw
N aFw 3—39 ez ¥ W g A
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Towr QT W& e oE T
vy & A 9 frerhia ¥, & feerfan
U R T g W W @
§ ST wEr sae gt wer
ur @Y, qEY qATE I F WA WA
sFas W@ T Q¥ 1 Wy R
frgrt #k SeqmaT w<x et WA
ggaw fay oo A ) g A
A8t & f5 F¥¥ Froary AT AN
W 9w W § 7Y v
derame & ARy g€ ¥, dfww wud
qrq-gra W7 F1 TZ WY greAr arfad
feaw ¥ geaET o dwrae WY wg
&) vEF W qrar gw wgt
4 Wrad ) @ fad o
g & mwE v qqar w1gw e,
7% geTary 8, feT gl Iw F A
9v FH WAT A HTH A =R
7 & 9EY oo FT ag weed ¢ v oamw
¥ g¥ FrEEl A WU YR VR
FroatAl ¥1 wgea & arfy & w@mg
& farwre 7 g1y

a0 Fra g §f we ga ug
@y ¥ fr Y oY wrrE™ @G WA
2 T atad wg X At wiik ¥
ame Wy §  wafr wm S feRE
dar s, o LT mEAT ¥
FATE AT WY AT wrir §
ITAY A A g Nfww S dm
N dgrETe MA K A A fag
T ¥T WA HE SR WY IR
} fae & sror feqmr 1 o Gy
¥ we g ¥ agw wfearg Sy
AR s W dur WYaga @ v
¢ Wd fram &1 QAT STRA
g ¥ aEe T8 faadr i

ur arr & qg Ay wg &A@
fo fewm ®Y o @ wT T agw
FATET AT qEATL | WA F TW O
qzr gfar o1 50 feey w1 OF de
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86 QT 57 WX ¥ faedr ar Afww
% TH & A7 wAT AT A 125
g wr qgw o § el 99 W
T E 9swmd § | yEd wTH
qvag A& fegw & 3 9@ gy g
FT W 200 ¥98 wiew v AfET
wiwag dza fad 11091 1059
¥ faw @rg afw s e W&
WTT 80 WY &% TPY MY @R
waAT A gwT F wo T ATy
sraer W fao v & fgmefraw
ww @ & wafy wrow waw dar
AT A qEm s wifge
A AR WY IT Y 7T A SO 9T A%
o ¥ 7 fean oY daraTe Y 9,
& @W s A6 W @RI WM
faRelY wegar AT aTE § T WM
ar WA T A A e §
wE Az A B W AU FE
gz & fs =g dxrac ¥ fau A9 5y
g &7 #mad  foodr geir ) o
TCH A AT §T AHS frE TGy
v gl aTE W A A et
ar W @ wwar A o
T wed § 1 ot W feaEy
¥ JamEAy T2 d gwd 2 W S
Fue g & SERA FAT w6

g

OF a1 ag WY § FF A ol 7y
# AT ¥ fAag arEe < § WK
WY A Y g T A § Afewr
frara sy fow 3o AE v arar
sifr ag gdwt ¥ acg fawT goT §
W framy &1 A @y @ E
s frart & srer A A w7 T
ATaT & A ww oY $B A w7 § Afe
@ F AT Y AT T qq_
wTaT 8, A w1 W IT ¥ qWGEF a9 A
§) w ag @ fafr e @,
A BT FT AW W IWEA AW ALY
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W A & g o€ gald o
gt | safag ¥ wo A & e
¥ fir arT ¥ oY FTTT &, IT W W
dfwg arts frgrat W §o ae §Y | I
q STq Sy W HATLY | ATE & wTCATAT
®Y  agrar T frara) o gX T
gfafr & o fo¥r & JwwmdT o @
%1 wTF qgr g arfe fearr
are ¥% Y agfema g 1 dww W
wgr @% wATH g, TOW A Q¥ R
40 3% ufr ez fa @ § Wik ag
W ¥ g o o Forer T & A
BE-Er wd W) @ ¥ Q) W
e ot dow 4@ e @ 8 oW
firas B mgmE ¥ W A E
faara T w7 0T 1 gafey e
R @ ¥ TR § 9w frar B 19
ghrar 23 Fr @ 819 | TaATERY W oET
o gy §, ¥ ag wgm wgw g 5
qgd W #eAww T et @,
TN TS o gy o AfeT s I
arg 78 & 1 & g7 fram g W) e
g i ogr qg¥ 5 frell zam foewd @
& & 5 wrar a1 JfeT wror Sl
arrg qT 1 Ffed H T forw ¥ §
afrn Wz oy T § ) ww Y wfY
arer Y ok dhr gy ey & s oy v
wegt gTF Y T § AR wdt dar
T v fir wvereT A wiwTE Y M &)
et g Y g e A gy i g
& s fir x@ & o A § fag
arg #1§ wrd frger w3 it arfe
et & arg diar 7@ T TP
FX e & s 1 & Forady SaeT 9w
afr & a1 @ &) wEd W frae
® &y s fear o @

T gute wgey, @ aR
Y FTgA L) S o3 o et
§ @ zaEn Y fwg F1wy § A
fergeam & 8 0 sfaww wda Sy WAy
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st @fiw wrf] qrdt & ag < ot ot fiy gfear
9T WY 187 WY qRETE TR st

&\ W qar & wral w1 qar @ A
§ 1 & Fr IEW TEY 9T FY THY ¢
g q0 AT 1 W I R W
fify aeg 1w AR T IR
2ATAY HY FEY FAT 9T TG g g7 oY
Y T AFY AT § 1 iy ¥ Oy WY e
g fomeY qarg &=% &7 wrega fear
JAT §, TR W AG@ ¥ TG IAT ¥
wias< faer wmar &1 & ovr v
T AT T H q2A § 1 WA
€ ¥ gurdy qTEre wed W AT WY
TOR FT AT A g | iy Ay
qEEE A A gAETT § fw F 1w O
oA |

aAdAwT gaafa AgiEm, & Wt
g & frd e we f Gt #t darare
T T WL W g 7 faeEmw
@ § @ W9 W HTATE THFIA FH
s Afqy ) = a®@ ¥ dwg AR
WETEH  FT JW W WY FH FT
g FIfF s an & 60§ 80 qWEe
T Gt wed § 1 gufeg G Swir A
BEET g A wEr Paar wt
wrfgg aw 91 AW @fagre ¥ AgAd
FTF 2, T gAY HGAT FTT ATH qR
¢ & g fawTs §1 9T | 3R
A FATE L 5w 7w 7 g0 v
Ay AT § | IAW! GH IBAT & 1 WW
& 80-90 Sfaw 1 @F €1 77 & gAY
g7 a1 gafay gaw fag st
AT =yt wOh TFT AT IF gAR
forg aga &) waw § ava § )

st Tm ofvw Feg (afeat) . A
#ra weaw wggg, 9E T gy &
R THq 7E AT BT W YT @I
a1 | FET QT A Ay w9t w7
F@ AT ae & a9t # fr gfan
& am Fw f&d od wfge | swear

&, TEY oY WO ¥ o7 T FATA K4 |
eracee A A fwary @ wAdE
gt 3 gg warn fis sger &, faae
¥ 3T Wl @l § W wWE A AR
ag o & fv qrdt & gl w AT
o ¥ & gy o g & gowTe
¥ wgar wigen g fe woee W et
w1 ATOET WAW QU w0 Arfge)
sy ®Y qrr § fe gfer & aw oo
w feq s wmw frg Wo &
FeqreT ¥ wrEr Ay €Y vET 31 v
v B w1 FT T e )

wvY gy Ovg Wy Y & oF 9
# o 99 | IR F@ET F A
@waT &, 9 Wi Y awar §, I
& T [T IW A F 9F §
Fivo fasrelt ®Y qeadt iy §, wwier
N Teadr gt ¥ H 7w wEAT o
¥fra woft Y e § W AY e
FqrT AT T TET FIT SF FT?
# gargw a1 =rgar g v gk @
T F UF @ &1 FEE
Ty frdfes fowed H@a o FEET
Zgg A T AT ¥ wTeETN
TH AT g g AT | FIIW _gy
aaray v fF faoell w awE suadTT
dar 1T @ W ww ¥ qg €T W )
Afera o o= g& & qaT & 7 weer
faorety & ewdy Y ot afew @ T
W amwT zgT W gWT & A WF
v AT g7 | & gg WY qoEmT W
g f5 9w mhw A s e o
g FTH FE A ATHEL A AT 9T
gz @av ¥ § o fs wefe oY sy
T wEaer T § 9T gy A wRfAEA
% gofifae & Sfen w1 ame o2
Iqersy 7Y 47 1 WK EAT at ag |rE
Y et adr gt
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29 wy® 1978 ¥ wRETN Ay
b ¥ wf s 0% w7 ATy gur W
T &1 @ FE B awar a
6T 4T 1 9% & T ¥V wwad

3 ot 36 wrearAd giar s
W13 FFAET 8 JATT FY g Jar W
o FT 21 AE WY FAT| qE W oA
wafver ot wyady A oy | qut W Aferde
& w1eer & QAT gwr | AT WY AR
T A & T FIHT TEE AT
T a7 g9

¥ dmw sagw v g A
# grg wTe@™ § €A ATeS 9X ATae
frargd &1 agt Wifemw ww o
# omew faamr # wrr # Wi
¥TgAT gy 9 8, a8 fedr 7% e
§ 09 10 9TG &7 THIT ZAT Y ) T
Fequaw g fomey wrowy W §
TYUE FT AT § IGY AT ®Y I
1 da frar oA & gy oy &
A% wrg fear wav & afew o€ T
1T Y B

F2r 9T A wfegama e g faw
#Y srway St A 2A afafer Y A
1% AT FEAT  AZ ATT WY 2 o
Ia¥ a1 § g ag afgq av fr gaw
qHAT BT FAT AT AT IqF fow o
gaQ i asr & & ot 1 &fww
ag o 7Y guT | W T awE & feafa
ag & fiF qgt GAT G a9 ger $
wx w1 wadr ¥ gq 97 famr aend
% T oY wrr ww oawdt @ e W
T AT STy 1 wa av § 1 foerzady
¥ FTCT §Y AT UF AT AT 7 AT
wft oY B\ W W | AL, Mg &
qF & gwa

gt gt um e dw § 1 7 20-
25 TRy A ST T AAT 9T 1 BIF G
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¥R 7 g Ia% fog avmar ) ww A
WET & qg ST g4 9qr) ¥fe
wry feafy ag § v sweY WY Agiforre
®1F ¥ &% faay 1 § wtv § gy w1
T wv & & wgen g e oselt
FT 9T |

Tt 9 UF TR feereaa gfte
§ Frg o videz & gfre wgr omar §
it safasfar v dare wer & Forast
T H FTA IR &1 Afew ag ot
T 9T &1 TR O B A<H g7
¥ v gfe o : $07 § ag dwr< gar
a7 1961-62 ¥ | WIS IAFT T T
BT THHT WY AT AT qHE § )
ag WY 777 HTE JAT Y T F wewr
a7z 9 feat wat &, ag § S WA
gt

a5t 9T ow & dfem gfe & W
§97 F FAT FE@T & | TEAT FAT
FCH IAY qUHT FA T T 1 2Ty
fareger ava & faar T @ 1w WOy
T 7 ¥ ufuwtw afuwrd N
Tl 9T WY 37 § F WA @ wwfaai §
o A, FeRTw § wEr §, qutew
§ 7gi e ¥ 2R gy EEfor wow
Ty v w7 St ATA AATe ag
E, TE darT 7 @ 9w W
dRT A9 qg W qeATE HT aB,
Tafed g AT atafeut et &

T e oF fagww afre § sy
B QT THIT FTAT § A WY 5, 6
wrelt & v 97 gwT & A% FOF 5-6
FUT FT 941 g1 3 1 7@ FOE wwaAr
F1 FIRATY AT T FFAT § | W T
farat meadt § 7 T wwR frdfe
gifer gfe &, < fre agr Ty
g off afr frelt By oY qwar &
IAET T T ITENT g g F
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[sfr oo Fg) w1 fwe oy W Y wdoly & o
7 wur fr g orow® WY Taved ol

gfre w07 10 FAF @@ ¥ AT
= 1 Afew 999 & ow gfe a=
Tt g% &1 oF au fedfe v Ak
g & f@d wre gw o fadey
¥ w1 Trgr #3 fowy § o)
gudr aww oY wu ¥w F Wi gf
7g ¥& ael ¥ a= ot gf &, A
1§ I AEY & qrar 1 X wrgw iy
HHl qEET T A wAE W ¥
oYt 3@ gfae ®1 99 0T 1 qew
agiea we & wafesr framar e o€
& ury IR ang T &F |

MR. SPEAKER: You have given
enough work for him? Shall we sit
for a longer time? There are A num-

ber of speakers. We wul sit for ore
hour more.

SHRI K, GOPAL (Karur): We can
si¢ today and the Minister can reply,
but my only submissior. ig that there
are two Members from our party and
one from the CP.I. 1If they are acco-
mmodated, we will be prepared.

MR. SPEAKER: 1«t there be no
bargaining.

wt tmewa fay: mTw TRy,
wir & 99 amAw vow wdY At &7
WIS §A 7T 9T AT ATAFTT §IET JTea
ot Y ar@ w1 warg 37 g TGN
8T fr ga gaige ¥ 7T %3, qW 43
faar g gwarw 9, 29 #4T A gAR)
qEaw 7Y frear &) afew gw a0y
¥ mgarr 27 & fad darv &) faoehy
22 W £ W FAH "o Mo o
# Fm w7 aw wiwwfol & oF fo

TR ® R ) DA [T Wl
wifs ow fer o wrowET ww @
wrar § @ Suw ww ¥ fad 5 faw
wr il i el aTewy geeT v
g fie A ¥ v aw 3 e il
argd § fr ag aTare 3w & F A
o1T IRyl ) sroaey wnrk ¥
o wrdw Y fxar o & s oft g
g g fr v o |reE w7 b
AT A TAY GEAL T TTATHT GTHLTY
¢ fs meam 70 dfer aw A
qgam $W ¥ fad dare ar & AT
agar Ay forar awm ) wafag A9 ¥
TR a% oY w7 ¥ ofierrd § 1z T
w1ga e weeT Sr § FrETard | ot
AT qaEq X QT ¥F E ¥ ¥
sfeameat Fream™ 7 fadrdhwr O
% foar mav ) & & sa f/d g
YT §AT AT 3 AT S T
T AT WY THAY ey Wi FE-
WHAT T FAAT AP T, N W9 T
F o &1 % IAY qTE W o ®Yo
7 fadwisor £ @ w09 Aey
A% q@T 4 A1 IR ganr faar
qr o feoslt ¥ &Y w9 wfgwrd 43
W & I WEE 97 WA Wil
arfe a2 @Y% 9T o % 39 f& A
aza gl G § 1 & A Ao AR & g
1T § {5 o o avw WY W eare
g

wrdw wra farw & fae-
oy far wan, o@ o figewl § aiz
faar &1 ¥fww b qlem & oo fed
Ffpr sraegr o et w Afr 7
¢ TR TAET AT T | Arad fawre
arel WY T e § UF wWhared
wz.mawm‘m
fawwiror wred femr § o faR
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vt o drard feedlt § @ oY wTH
2w aft wdar ) € wifar ww A
)

Wfwrn war wren wit seTe
st (off ot weew wgment) - @Rt
o @

it et fag ;oo 3g wAY
i, &fwn AT @R FT IeAET ;G
g, g ofY qrw rF 73 2 fee oY o
faacn &t sqgeqr v 7 g0 g, ar
3 oY arw AdY £ axw

s

frex aw@i ¥ faaar zour @
qT F1-ATAEeT F AN ¥ FiET T4,
TR GAFT qTS9E EA 6 IUFT 60
sfema fgrgear & 15 qvde a8 feamy
* Zrqt § =9 TIT W7 S SR, FHhE
frar &, fagy  =wga:  ggdw
TAETET @Y, IR g A A
€Y foaer Y § 1 wauE famaor sore
1 T F )

% fox W wgar § 5 o9 amw
AT FT IeaTeA AR, faareor w1 WY S
72 £, &fyw w fawmee £ 7 OF
qh Y 58 Al @ gaar | Rafa ag &
f& o gfar o g ge
# aus faarse femmt #Y @ng 37 §,
forad waw Wi YT W1 TR §1
o {1 ¥ Qe F fod & gew g
fi5 whe < A o s W gfan
ar § I ey avg &1 < e
T SATE FL forudy v7 § &9 a9F a
H w7 foamm o A% fawd e &t
WX HEAT FT AFATA TF q& |

qrae e & ford oy Sedy
§ 0 erd i § afer go @
A qrar § 1 FAT Frav ae WY @iy
a1 § ford g =g § Afww frw ol
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¥ geamw w, fog ofle & fom wix
i weeT &, 78 78 AF AW w¢ X
qrar § 1 wafed ¥ gue ¢ e awe
ez A7 quTAFT TG

T+t wedi & Arq & ag AT ATEA
f ot gfrz aOAT § o= §, 9w W
s 7% fe ¥ 11, 12 & & fagre
#1 ug "iw @ O 7O § 4 e
FT FR@AT & 1wy @y fad
25 arf &1 AW W WO A
1 oY, g7 v se w3 s ew
Fre@m & gON ¥ A T AF E A
i A U-AAfay a9 g @ §, S
ITERT agh g1 g W fagre o agy
froer TaraT § uwT freerew gL,
FFIE F e faer | o

7Y wesi & @y wowr feAiwy
#1 % QU aadw w3 § i qR fawmy
¢ fr fory SO &7 &7 fox fer &, w9
IR T FRA |

SHRI VAYALAR RAVI (Chirayin-
kil): Mr. Speaker, Sir, I wish I could
have congratulateg the Minister but I
am afraid I am unable to do it. I can.
not find any new dimension in the
speech of his junior Minister who also
comes from Allahabad.

Sir, para 3 of page 1 of the Report
relates to hig Ministry. I do nct call
it bis incapacity or his ineffectiveness.
Here is a mention of the name of his
Secretary, Mr. Bohra. It is you, Mr.
Minister, who is answerable to this
House. to thig couutry. Are you not
able to protect your own officials?
It shows, you are not. Your own
Secretary wag completely dis-honoured,
arrested and put ir jail and there is
no case against him uptill now. Even
if your Secretary wag wrong, corrupt,
you could have cancelled the whole
agreement with the French firm. But
you admit that it is in progress. It is
all right. Does it not affect the senior
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men in your Mimstry? The adminis-
trative head of your Minstry was
humijlated. Are you not answerasble
to this House and to the whole country
for this demoralisation umong officers
of your Minstiy? Because of his
dynamism and his gincerity, he kecame
the casualty a lew yeass ago when he
was the Chief Minister. He lost that
because of his jynamnism. That ghost
of tear still shadows him and that is
why, yesterday, he surrendered before
the multi-nationals We got only a few
hours to study the Repor{ which he
has presented before the House. Alter
a close scrutiny of the Report I and
many other Members get the impression
that the policy of your Mimistry or
your Government was a complete sur-
render before the multi-nationals I
know the multi-nationals are capable
enough to throw away many Ministers.
During the previcus regime Shn K
R. Ganesh was the last in the row. As
you do not want to follow uit, veu
surrendered.

18.00 hrs.

Let me quote fron the Hathi Com-
mittee’s Report. It says:

“Fears that technology flow will
dry up if fore.zu equity 1s discourag-
ed or stopped 1s also exaggerated.
Counfries m whreh the drug indust-
ry 1s state-ow 1¢d have not -uffered
on this account.”

So, the threat of the multinationals
that they will take away the techno-
logy is not true,
Further, 1 quote:

“It 1s glanngly obvious that the
multi-national units are not inter-
ested in producing bulk drugs in
countries like India In Europe and
USA, the muilti-national units pro-
duce bulk aruzs in & spint of cclla-
borative re.aitonshp. In the deve-
loping counirles, such produ~t.rn )8
avoided by them and where this 18
done, the host country pays desrly
for such drugs.”
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This ig how tbe multi-national units
operate. I do not want to read out all
these things. You say that these
multi-national units can go uptc 40
per cent equity share. But the Hathi
Committee hag clearly said that, gra-
dually, they huve to reduce it to 26
per cent. Can you give an assurance
on the floor of the House that within
a certain period, graduslly, in one or
two years, the equity shore particna-
tion of the foreign companies will
come down to 26 per cent” If you
give that assurance, I would congratu-
late you on that. The equity share of
the foreign comp1'e; must co'me cown
to 26 per ceat. ]I you can give that
assurance, I would say that you are a
courageous and bold person.

Coming to production, let me take
only the Pfizer case. Their production
1s more than their mstalled cupacity.
There 1s excessive produrtion avd the
Government .s i‘nable 3 check that
Their instalicd capamity s 14 melhen
tonnes but they are producing 36.59
million tonnes and 2(.72 million tonnes,
It might have gone up further. It is
three or four times more than the ins-
talled capacity, Of course, the Pfizer
company is 4 jowerful c(umpany. I
want to know what sou are duing
about it. These multi-national com-
panies are producing much more than
their installad capacitv, many many
more timeg than their ing’utled rapa-
city Have you any machmery to
check that and to «.ntrol the urautho-
rised productsn of thece cimpanies?

With regard to fertiliser, so far as
the fertiliser production is concerned,
you have mauz the FCI 1uto feur
units It 1s not a new thing it is an
old proposal 1 would like to mention
one basic thiiwg. Wher yo. fix the
price of fertiliser according to certain
raw material and labour cost, have
you ever taken into account an increase
in the prices of agricultura] products?
That ghould be one of the main factors
in fixing the price of fertiliser. Un-
fortunately, not only you but even the
previous regime did not take that into
account. You are also doing the same
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thing. So, the farmers in the country
are suffering. While fixing the price
of fertiliser, I appeal to you to take
into account the prices of agricultural
products. Otherwise, the farmers
will curse you because the prices
have gone up.

Then, you have said about the
fertiliser plants. I come from a place
‘where there is a fertiliser plant, name-
ly, the FACT, 1 am appealing to
you to please come and visit that
place....

SHRI H. N. BAHUGUNA: I have
been there.

SHR1 VAYALAR RAVI: The FACT
had been 1nstalled during the regime
of the Maharaja ol Travancore, about
30 years ago. I am the President of
the unjon there. It js a very old ma-
chinery which has not yet been re-
placed. However much the employees
try to produce more, they cannot pro-
duce more than 15 per cent of the in-
stalled capacity because the machinery
18 sp hopeless. Yet, we could have
some profit. But because of the price
contiol that you have mmposed, we are
runming at a loss. The problems of
the F.A CT. have to be ttudied sepata-
tely. You must have a sympathetic
look at the problems oi the F.A.C.T. at
Udyng Mandal and try to have a re-
rlacement of the old machinery. The
question of Phase I and Phase Il is a
very \ery damaging story. It was
installed ten years ago. It 1s not func-
tioning so far. If we can complete the
production of phase I and phase II. then
Karnataka. Andhra Pradesh. Kerala
and Tamil Nadu can be fed lor fertih-
ser from this project.

Unfortunately, the Minister has ad-
mutted on page 12 of this Report that
still the production 1< not upto 50 per
cent. So, may I know irom the hon.
Minister, Shri Bahugunaji, what is the
tate of Cochin Phase I and Phase II of
the F.A.C.T., because in your Report
on page 13, you have admitted that
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it is still under repair. It is a
that it is still under repair. It is a
project of Rs. 50 crores started with
the help of the World Bank and it is
still in doldrums, You cannot produce
more than 50 per cent. You are
making a to z tests; the tests are going
on. Please tell us what is the proposal
{0 make full production?

Lastly, F.ED.O, is one of the pres-
tigious institutions of the F.A.C.T.
F.E.D.O, can do wonderful work and
my only complaint is that they have
lost priority. You are not giving pri-
ority for their contract and they are
to complete with the private sector.
Of course, after the new management
has come, they have got some con~
tracts in their hands. Then the
Engineering India is there, Your
P. & T. Department and Engineering
and Desigation Organisation are also
there. The capacity of the people who
are working there is very great and
they are Joing a wonderful work. I
wish you must give some encourage-
ment to F.E.D.O. go that they can con-
tribute their technology which is
available with them, which they can
contribute and do the wonderful work,

As fur as Bombay High is concerned,
I am sorry. [ could not agree with Mr.
Rai. Bomnbay High is a pride of India
and I am proud of it. The only thing is
because of your politics, you should not
meddle with Bombay High and des-
troy the project. This only I am ap-
pealing to you. As far as Mathura Refi-
nerv 1s concerned. I would Like to know
ifrom the hon  Minister what is the
outcome ol the report of Dr. Varada
Rajan  because therc are some mis-
appreohensions among people of UP. in
your own State that it may not come
cut properly  Your Report says that in
1980 11 may come out. But this Report
shouid not come in their way and the
ambitions of the people of UP., I
hope, you will fulfil.

Ag far ag Bombay crude 1s concern-
ed, you have admitted that Cochin Re-
finery is on!y meant for the soft crude,
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of Iranian crude. That you have ad-
mitted in the Report. It is true, That
decision can be changed a little and
the Bombay crude can be used. Ac-
cording to the Report, they have used
only 2.2 million tonnes and previously,
it was 9.1 million tonnes and the capa-
city of the Cochin Reflnery ig today 8
million tonnes. Why can’t you supply
full production of crude?

We cannot import more crude and
give it to the Cochin Refinery and go
in for fuil productlon. 1 disagree with
your Report. You say that crude sup-
ply depends upon the economic viabili-
ty and the necessity of the area. I
vouch before you that the full produc-
tion of the Cochin Refinery can be
consumed by South alone. So, you
must consider whether you can supply
Bombay High crude to the Cochin
Reflnery which enable people of Kerala
to 8o ahead,~—which you very much love
yourself, I know—so that the petroieum
complex, which is a demand bhefore
you, can be established in Cochin area.
1 would request you to see that Cochin
Refinery should be redesigned so that
it can use Bombay High crude and the
petroleumm complex can be established
in Cochin. I hope the Minister will
consider this matter sympathetically.

With these words, I conclude my
speech.

*SHRI KUDANTHAI N. RAMA-
LINGAM (Mayuram): -Hon. Mv.

Speaker, Sir, I am thaukful to you for
having given me an opportunity to say
a few words on the Demoands for
‘Grants of the Ministry of Petroleum
and Chemicals. The hon, Members
who preceded....

While I have started speaking in
Tamil, the hon, Minister is gong.

MR, SPEAKER: He has been re-
placed hy a Tamil speaking Minister.

SHRI KUDANTHAI N. RAMALINGs
AM: The Minister of State is there.

MR. SPEAKER:
Minister is here,

SHRI KUDANTHAI N. RAMA-
LINGAM: The hon., Energy Minister,
Shri P. RAMACHANDRAN, will trans-
late my points to him.

1 would not like to take the time of
the House by repeating whatever has
been mentioned earlier. 1 would con-
fine myself to a very few pertinent
points. I need not tell you, Sir, that
the fertilisers and pesticides are the
essential ingredients for agricultural
improvement in the country. Fortu-
nately major portion of fertilisers and
pesticideg are produced in the public
sector in our country and all the raw
materials are available indigenously.
Yet we are in such a sorry state of
affairs that our farmers do not get
fertilisers and pesticides at the proper
time in sufficient gquantity at reason-
ably minimum price. In my consti-
tuency in Tanjore, which is called the
granary of Tamil Nadu, there are
thousandg of farmers owning less than
5 acres of land. They are hard
working lot and they are helped in
their endeavours by Cauvery waters,
Yet they are handicapped for want of
fertilisers, The hon. Minister wss in
the Congress Party and I personally
know him. He is a man of action with
clear-cut ideals. I am sure that he
will not forget his basic ideals in his
new surroundings inhabited by reac-
tionary forces. I have every hope that
he will vigorously involve himself in
the fulfilment of his own cherished
ideals. He will ensure that the agri-
culturists who are the backbone of our
country’s economy are given the re-
quired quantity of fertilisers on time
at reasonable prices.

We have got installed capacity of 31
lakh tonnes so far as aitrogenous-

*The original speech was delivered in Tamil,
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Tamil-knowing _
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fertilisers concerned. We are
producing only 20 lakh tonpes while
our requirement ig about 45 lakh
tonnes. I wonder why we are unable
to exploit fully the installed capacity
so that the farmers are not left high
and dry. The same is the cage with
phospatic fertilisers. Even here, as
the hon, Minister of State Shri Gyan-
eshwar Mishra pointed, out, 80 per cent
of the fertilisers is appropriated by
20 per cent of landlords and rich far-
mers and the remaining 20 per cent
fertiliserg ig difstributeq among the
remaining 80 per cent of ordinary and
small cultivators. It is obvious that
there is something inherently wrong
in the distribution system of fertili~
sers. I suggest thai the hon, Minister
should bestow his personal attention
in the matter of distribution of fertili-
sers. He should also ensure that the
installed capacity js fully utilised.

Sir, there is the Fertiliser Prices
Committee, which fixes the prices.
The overheads in the public sector
units are mounting day oy day. The
transportation costs are going up. 'The
excise duty is also top heavy. The
production  costs are also going up
because of such levies on electricity,
coal etc. This etc. hinders the Gov-
ernment from bringing down the priceg
within the reach of our farmers. The
hon. Minister should orders a thorough
probe in the matter of production costg
and cnsure economy so that the prices
are brought down considerably in the
interest of agriculture,

Ag if these things are not enough.
the hon, Mimster has ordered the re-
organisation of fertiliser production
set-up. He hag created four units.
This hag caused some problems. Some
Engineers are on strike, I am afraid
that thig will also curtail production
of fertilisers and further intensity the
scarcity. The laws of supply and
d_emgnd are not considerate to small
people. The hon Minister must bear
this in mind and see that the proposed
reorganisation of fertiliser units does
not upset the production schedule in
any way,

CHAITRA 3, 1000 (S4KA)

Grants, 1978-79 382

Coming now to drugs, only a few
drugs are produced in the public sec-
tor and major life-saving drugs are
produced by multinational units.
There is no control on the prices of
life-saving drugs. The rural people
do not get life-saving drugs and they
die in sickness becauge of dearth of
drugs. The priceg of available drugs
ares go exorbitant that their exit from
this world is cheap. The statement
from the Government on the acecept~
ance of Hathi Committee’s recom-
mendations was given to us at 6.30
P M. yesterday and we had no time to
go into it, Whether the 1lathi Com-
mittee recommendationg are accepted
and implemented or not, whether Shri
Bahuguna takeg time in implementing
the accepted policy or not, immediately
and forthwith the prices of drugs must
be controlled. Some medicines in
different brand nameg are sold at diffe~
rent prices. The life of the natior, is
held to ransom by these drug manu-
facturing multinationals. The fore-
most concern of this dynamic Minister
should be to control the drug prices
and also reorganise the distribution
system of drugs.

In 1982-83 it is estimated that our
requirement of drugs would be of
the order of Rs. 2400 crores and now
we are producing drugs worth
Rs. 1020 crores. Unless we invest
Rs, 400 crores annually, it will not
be possible for us to meet the re-
quirement of drugs in 1982-83. I
would like to know how the hon.
Minister proposes to go about in
this important issue. On December
27, 1977 the hon. Minister announc-
ed in @ meeting that even Analgin
is being imported. I would like to-
know why there is need to import
analgin. I would like to know the
steps he proposes to take to stop such
imports.

The hon. Minister must be aware
of the Petro-Chemical Complex com-
ing up in Baroda. A few thousand
tonnes of low-density polythene gran-
ules are to be produced by this unit, .
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which will go a long way in helping
hundreds of small scale umts in the
eountry But, 1f this Unit 1s to be-
«ome a successful umt, the hon
Mimster must see that the mmport of
polythene granules in thousands of
tonnes 1s banned If this 1s not
done immediately, the Baroda Petro-
Chemical Complex may have to
diversify jts production of low-den
sity polythene granules I am sure
he will not fail to Yook into this
important issue

Petrol diesel, kerosene and gas—
the basic fuels required for any pro-
ductive activity—are produced m the
public sector n our country The
people of the country are discontent-
ed and disenchanted with the distri-
bution ot these essential fuels and
also their pricing pattern For exam-
ple cooking gas 1s a by-product in
the process of refining and it costs
nothing for the units Yet the price
of gas cylinder has gone up from
Rs 16 to Rs 34/ The price of kero-
sene 1s going up because of the im
port levied by the hon Finance
Minister  The petrol pump-stations
are given to rich people and vested
interests True to his socialist pro-
fessions the hon Minuster Shn
Bahuguna must come forward with a
revolutionary scheme for giVing
petrol pump-stations only to the
educated unemployed of the country
The hon  Minister has the knack of
reading the pulse of the nation ] am
sur¢ he will reserve the petrol pump-
stations only to the educated un-
employed m the country

My fiiends from All India Anna
DMK party and Shr1 Vayalar Ravi
referrcd to the crying needs of Sou-
thern States I am sure that Shn
Bahuguna though he is 1n the Janata
Party which has members and even
Ministers whose antipathy towards
South 18 known to all will not fall
a vietim to therr machinations I
know that he 1s not easily susceptible
to racia] or hnguistic claams He 13
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concious of his historic role in deve-
loping the country and for hmm
Kanyakumar: to Himalayas is one
nation and all are first and foremost
Indians We in the Congress Party
are acquainted with his universal
nationalism, as he was with ug not
long ago 1 do not understand why
suddenly there has been some glack-
ness 1n oil exploration in the Cauvery
Delta, especially when in Thittacherry
o1l woith a lakh of rupees wuas
brought out While he will take
steps to revive the oil exploration m
Cauvery Delta I hope that he will
also order o1l exploiation in Cora-
mandal off-shore

As Shr1 Bahuguna has come back,
I will once again reitcrate that he
will not be a party to the feeling that
the Janata Government at the Cen-
tre 15 not intetested m the develop-
ment of Southern States because the
people there had not exercised their
fianchise 1 then favour Shn
Bahuguna 15 above such partisan ap-
proach to pioblems of the nation He
1s nct easy to be submerged in the
sectarian and regional prochivities of
his paitv-men He will strive his
best in tie interest of fulfilment of
his 1deals and principles which will
further the economic growth of the
nation 1 dappeal to him that he
should order the otl exploration in
Cauvery Delta and Coramandel off-
shore

With these words I conclude my
speech

oy gudw  (F=fean) wraHTa
wge wErEa WA "dY S A ot ®r
AV m vETEA AN G & 9y
¥ w7 ¥ araw wh @ ¥ T T anda
m; \

worw WEma Wy 4343 | W
Y wrm weeY & WTEOr & T 91
aY &Y gwq7 ¥ qi firarr odt dr @
gmeyarg s w€ | & gE avey g



185 Demands for CHAITRA 9, 1900 (SAKA)

T —frdfy ¥ u¥ v Y g
&Y w37 s a7 oY g7 dar g 1 Pt ¥
T 7% W 95ET &Y vy fr oy i
dur § | wawe ag fv g & qdr
faw fry ¥ v, SEE MA@ ¥
wrerrar, AfET AT F g vl v @y
FLAGTH T AN A IT T |+ WY
ot T e At e Py gRE W
g | ag 9y § Fr ag Fawa aga @war
wter § o 38% waEr gwfr w@ A
warw § W IAfa A W wrheg
w37 a1 § 77 fwar § wgar away
g fo 7 gaarat ar e gre faw® 30 a9t
¥ foaem a7 @1 91, IAX SRR WA
TP E 1 IZITE |

ogT A% ST BT AT §, wqgT
aF T FEifan 9% @ &1 A
gawr WY IR war &, g wE
QT 2, 7T FE g & Aiww fax fewra &
a2 IZ ¥ (TRTST OTAT AT, IAY FATRAT
o fasrar amr ¢

& 2 fir ¥ W F AN wFAO
qIgAT R | 7Y ary oY & welY oy ¥ 7w
wam i Wil & ag < foie ¢
gg AT F fawrr w § g § )

W AwD Amw agon Y A/
LA

off gudw e sw A o P
Wt ¥ ¥, o age Wy g ANE
ug fawy aga amr A § ) w9 7 AW
Y ¢ v o w0 ey & @A sfge o
o afm I &N F
Fodg gTH oA WAL v oanx
ey Y wifEg | ¥R Qg uw @x
W FITET ARG F § W I F A
wZ waa § | w7 5 51 g wlw
AT Ao A FAL AN AT § | Iy
WY o WY ¥ 7, T@ AT O W
W AR AW Wy 9 6 Ay § e
135 LS—13
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¥ AT ¥ vy Y 99T o Ky e
ArE, agr X %E AT ATy W g /i
Y =HT WX W as 97 wRr 9%
qaEy o @ § 1 & w ot ¥ wgw
wgar g % ar wage oI §Y N
gfwm §, S9 & qumEl duwaiE o<
qaaw w9 @ § WX I q4RAT F7 9
By Ia1 ¥or fge 1 § AW A A=
=igar | ¥ AT S ¥7 6 98 gHaT
& art & formr a1 o ot foid wrt §,
Ay FaTfraraEdmwafr & &
T & AR ¥ SuTaT WY 43T AT IR
Eh At { gl wEerd g Afen §
LT T FEAT ATEAT 2 o gn APy
TR &g Tt 4 f ww qatea & s
oL, A @ TE T W gATaS
& forrr arir &, It v Faarr wingam o
uz foofs 7z & fo srea@ & g
A FT At AfawE §, WA WL
farelr ¥ W € iy & &W W7 W
W FX T e @ W @R
forgs T g Sfgn 9 & gy § a4y
AT TN fir T8 2wl & 0 H7 CAwINA
g, su go gl T
age W= A fres €1 gAR Am,
fagre AT gu¥ T w24 § S g
R & sram w 3far anr g,
ag ga gfam & gfven & wn wwer
74 & afer w1y woRT & ) R AT
agr W § &R Ay 6 5k @ ae
TG AT N g W S F I, IY oW
F ST AY @2 acwré Iy 9 ffiee
A G ® B WA 1€ 9T 98 @t
oY oiYT g a@r W AT IEw W A
TEAT 91 W T WK FT GG N TN
& et %1 PwErT g 9w 91 1 gafeg
TrEge & w1 o1 gy g€
%, I WA TR Ag AW AT g
a7 & e vw & quw &7 W agmr
wrg S 9A AT AR sqEy | fon
arg |
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¥ sl agen St ¥ ¥ frdew
o Al N T K 3w
Y ¥ w97 FT g TENE
™ we ¥ foar gurd fs ¥ AN
freear 3, a7 A S ¥ Trwee
21 s gft @a§ g WA an
Fure e fRw ¥ gw ¥ Fwed
1 wfe du ¥ AT ag A A
¥ qegy AT B g AW E o
gfrrsmac w1 ¥ wmmng fr
Tr FARST WX 92 dA O¢ ge?
e Ry ¥ ¥ fared & foor
Wt g@aw ¥ s F fov afeaw
Wt @ Fm A HR S’ §w)
g 7T ST AT TR W= fEar s
T wFew TToFm N @
g X satemvEy ¥ Wt fram oo
wraTH AR I ¥ A ¥ TR T
frm? 1 g am 7 Sfew ¥
Ty dfem ¥ o TG Gy
faRelt smfiy ¥t #EAw oY
ferar 3 = q¥y Aw I
gt wrarar fragr froem wdaw
FTFTR FHT WY IqAT AT AT
faret?  @Ev 97 frAeT Aw fwed
T I PHT TR ST ¥ S
g1 anmerd ¥ At wio gwo o Yo
wH F7 W E | SUFT FEETEC
WagT a d . welt My o
rwiatfeam S sl 4 o and
gy frar @1 HfT AT aw T
fe¥e ftft frem 12 Afaaw o=
¥ F1 oTORT T 1 6 HFEE
o™ wqz & faemdr o 6 Afmw
waw wiwd ferrd 1 & sreAn
srearg fr goat famrfony ov fraat
Fragar) & wgag frew fawfoy
T gU-gIT A7 EE wifgg 1 ana
g ¥ 41 IR agE WIeT gl o
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2 hfy T} oy wwlw R ¥
oY 7342 v e v & ot Iw
qa fe zm T
4

g
£
¥
i
|
4

g ag Y w@ oarqm AR &
wagar g & 3wy Ao AR
Wreaw ¥ & g gEbAr o
T A & I € wEATE |

TWF WA woEAW § AT
fefecom aram % vt &
qowat g fr amr o A o fg
vy« e Tad Arg-arg
anR 2rf &Y A F qrd i @A
g AW guifs and v A
frdt & sawt A F fav o
g ®YE FUE Ay o % ST
qrg @2 A frd o ¥ wEar
z fr o o ooy wd frgk smo
wAH W ¥ gy s & W
sgfaEor wen 9mey § afew
da # =y & g fry flew
T Wga g fy aw ATe A
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W ww md H o @ de ¥
faeror ¥ arqeqr w W wK )

Fat ot d@w & wAY R, O &
st §, g s wft 1 &g

T AN M TR AW TR gar
FIMELT WA T F I AqHA
fromr ¥% ¥ @9 SN Uw a9
¥ 3R ¥ wAET aAny a7 fra
a1 aify ot S TEr v ooy |
¥ mremn 7 frowmd wetr ¥ ovaw
TE A7 wwgdr A iy
ga wWwd pTar ¥ R A Er WY
BREL-GRET A1@ FT THE WT9 eAT
¥ g

T oWl & wrg § mmgar ww
FT wwdA FIGIE

st Tm faere qrra (grfige) ¢
weqd UERE, W s sAwE fam
AYE, I gw AW A RS WY SrEw
qFEE ¥ uSE wAT WY §, v fE
A G @A WA A I
# et A fadm gy & SR
At wwdr wgmw g fEw oo
¥ g ¥ mw%a-rairuzm
f& wiemmese
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§? wiin wivemoe &ar 1 Wit
g g af ag @y ey fedrsi
W g o s Qwne o a@
w fag dama & wd Aomr
7 gw v MY & EE
Tey w1 @Y fr Jgw § 9 AR
gRTe aw G A ¥ SEE
IFET G E wUH g wlRge)
¥fer F TE AT E v T W
S g ? mofeed & oW ¥
& wx red 1 foelr ¥ i
gfTgT W Y W@ X W W
#ifse s e & SaT FTE AT
Fow y far smET g1 SO A
gt 2fw gg oY AETEF ®THEWT
2 s e s ¥ wwEEr o7
TITE T@ WAy ¥ Ay o faawaft
A1 R R AR ag N T fE
T T g g | agT T S
Ffm g gt gew A I AR E
T et ag gvar & o St A1 A=
#t FTNET o aEET § 0 & et
g fr R0Y #Y TEE FAET T T2 0T
IgET £ dafraw egaeaT w0 Al
% T AT GWT & TR AT H T

o gt 1+ faRwn @ afem
gm 1 A 97 TE W F g I
TR & S onf ¥ aga A <1
g gy §AER A ¥
aga A Frwaa § fowd o A
&1 wife ot el & Wit SAET e
¥ T ¥ ATaT ST GFAT & 1 WIq Av
T $® AT AR § | TEQ AT A

T gFdl & WY 9 TE FATAT
T gFET &1

Y wawt wgd o gwra femr wr
fi mrTe BT s aard | fae,
Y, qEAT | M § ATHAT Y GO
g | oo A { QI AR F
fav g1 ST SR g% wET W4y
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%1 9 ag¥ oft gure four ot e o
TR ¥ WTHIC 4T 7 FY, S WLH
WMo e € dfied Qfm wrcs
FAT WL, IAHT THEST FH WY FieAT-
WX S a2 AP Y W AR
w¥ | G wmd fegr aq wET g
fafeas dromr @7 Qi

Ty o g e # aga-aat
fred marara A af o 1 T E
3@ fr 1 97 W1 FTFIC TT 90 TWE
e & T w1 fag g 0 & wresd
¥ 9 wfer 3w w@r ar 1 frgewm
waare ¥ 25 7€ 1975 #1 78 fRFan
a1 7 g Y q07 ¥ wiw #7350
war ¥ fadely qmr @ gl ogd
Fazafy gy oy gfs gafeq g v o=
M T qE GG § Sar O WX«
qzg wrer oA W A faaw & wdar
T Y IEH qW AU T A
«z 7¢ faq ¥ wrew 350 AT A gl
gh1 &« @ wowaw agm AF WA
%)

=T ftaw ez & o wrrans
¥ gara FY IITGr £ 1 FY QI HAg
af ¥, %1 #1 g g fazsr @4 O
2\ azry  ux waare fasAm ¥ AL
wm 1 3w X A g8 Fawar § vasr
# 9F FT WTIRT FAT GFAT 97 | FiET
¥ 3% §fenr frame gar g1 vA W
7z fwar &

JdvE AN F RYAFAF TN F3GT
e

v arr faaq & afqed 7 =
“Tg ¥1 4 =Y

T AT FYRTAT TREA WY {1

T FIEF AR T B
At Afgw = @ T
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% o wré ¥ wrwdx ¥ vare< feate
¥ e

ST FETHY, TS Ay |

*O ¥ o wr wrd oy § wearaE
¥ ATET TN A U AW H OF 9T T
Gfe T AT | 9ET 9T 2 HE FAT OH
AR A e el dr A ¥
35—40 17 &qU T W w3 fear
AT TFAY AT T Y CEE ATERY
T FE AR |

& wgar wigan ¢ fr wig ox Aifx
AT WY st wiaw W A HTATC
Ty w1 fedY F1 g2 w1 R
ady fawem wrfye | eand <fewr & oF
anfr 3 wErfe e o A &9 faelr
a7 A feqr Ao S A AL, AWK
ATH 97, §& § At 97 | ¥ "Arwg wQ@w
gramaaa st v ¥ ol
waTs gy sty | wfegre A ArFT AW
wror ¥ 7f oY fr 54 QT A1 AR
%1 S ZoHoF Aga™ ¥ gwy o< fadey
ETgAT & A~ % wY FTIAT § FTRTAT
wTaT ST Afwe s e ga frr
o %r€ wriart Ay gt 1 A OA W
gergoor Wit faar i § fo ag vw
wAwT FTFTARI AL E | IS X
58 HOT Ay T o0E AV 1 T T
wrawd) FMIIWATFOAETEE’?
Faa i 21 Awgnangy feAfa
TT ST - AT THR TEAAT LR AR
o 7% g A @R, R A add
@R mrawy orf qrfey w7 w9 )

oA FEAY qgem o 9 W
twifr e sz dfe ot gfeow
§ 3a% fore mad B & wedw Ha X
A ¥ Ww AEY qw 50 WiaAwr
weiy w1 &7 & qer wigw § fw
et @ wrat o ot faar &7
ur gw d 5 ufae ot frar &7 A
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frat ¥ 1w argd oy i o) o wrok
wrfiwrdy et qadt aff & ford-
wa ¥ A ¥ wroey wss fie on deg
¥ qx ¥ fare famraw fower oY degee
wrez ¥ fag Foord o, § sty oft #Y 5w
AT Al FE, WA sreree Adore
¥ izt foredY fir Ay aed o geae
% gforr oy agrelt o g€, wiw Qur
7 &t "Wk wrc  gho switear
Tewen § A IARY wawg ¥ dfwgr
I8 gy & fag wymear &Y ATy #Y OF
wfgar @t o o To, Wro uwwo ot
g gt ar femrary 1sfE ®
are R wary fert i ooy ¥ ag A
afr qrft vk 1 gE A fne fondww
oz & feg fara fpar, Afew =l
faar | gaa wdT o %Y faar B
qFTT T A0 gy fwar wr <y
21 s wgeT Y wg fn v fea &
SR TG R M AT 7T AW W
YET IR | qF A FT IE FY AR
facft 1 Tud forg & wel oft wY awrd
FAUE | W i T ¥ X & OHOE
2, 4, 5 EITCHERTT FY A AW T
&y w1 |3, Taw A srowy iy wéiw,
sy qver VAT @R TR ST AT
q fr g #17 § s ST &3
TEETE, qER U HY FreFa d |
T WITHT 2GAT T | WTT FIAA G
forr awr & A o Y wefRd
2 waFT 7@ gfeewr @ gafay degee
Fre o)X figgeT ST ® W & 9
AMAR AL TR IS gAT WK
Grcg po g | A1 o fafree foamr
Swemer 1T § I ) Oww Wi G
¥ daafaam Ty wlEargaT s
ey s A, W Ea §  wwggar
we fifxe fr ot et 0K §
ug =i e 1 EART AT I A
wegfrar st Y N s ok ¥
@y g foara £ g g SN
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Tk 3% § wive e ¥ aw e gt e w7
wTd §, A E% wow i Wit Ay
¥ g6l T e AA § | e et
a1 wear §, afe v ez, fa, frofer
n Iuey wgm & Ay gy wify
vy 7w ¥w F wir gl wife aff
grft | gafie wrret ar, e wan
O g, MY AT F 9 Ag IO
51t q¥d, wieargoe & scad ds
9@t 1 gwAmAra g’ ¥ ghag
aidfy urfy § A QudAr arft &«
af audfr =y 7€ ww fefaar &
QAT witx frdfie Fa ot Qi Afeg
oY Wtaaatt frsif o) e B
B2 O mrarl S oA | fege A
frot vord Y acs s F wie o Tk
&5 T GEAAT ¥ FTOATAT LHR qAT
wiegr § sany Afag Wi Q6 &
wreand st are Ffrg [ fae At
N A T W A

& wal & aw & g ek
FaTE |

SHRI S R. DAMANI (Sholapur):
Mr. Speaker, Sir, I am very grateful
to you for giving me this apporturbity
to participate 1 this important
Ministry’s discussion.

All the itemsg which are under the
charge of this Ministry are important
for this countiy. Petroleum, fertili-
zers, chemucals and drugs gare all
items 1n demand and they are in-
creasing; Our production is also in-
creasing. But, still, the country is
not self-sufficient and we have to
spend, the couniry hes to spend, a
huge amount of foreign exchange in
importing of these items.

Sir. ;n 1976 we imported crude to
the tune of Rs. 1400 crores whereas
« in 1977 1t went up to Rs. 1600 crores.
Similarly, for fertilisers we spent
about Rs. 518 crores; for drugs about
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Rs, 48 crores and for chemicals jt is
more than Rs. 200 crores. The total
import outlay on all the four items
exceeds Rs. 2,000 crores which is 45
per cent of the total import value of
all the commodities. In view of this
it is very importan that our produc-
tion of ull these items should increase
very fast.

Mr. Speaker, Sir, 1 would like to
congratulate the hon'ble Minister for
the action he has taken for bringing
about increase in the production of
crude oil. But still there jgs more
scope. The production which was
only 80,000 barrels per day has now
become 1.40 lakh barrels per day and
the hon'ble Minister has indicated
that it will go up to 2 lakh barrels
per day. But, Sir, the production of
Iran is nine hundred million tonnes.
So, Sir, I hope there is great scope to
expedite the production of crude oil
m this country. You have put your
hand 1n the right place, namely, Bom-
bay High. Two-third of the resour-
ces le in off-shore area. Apart from
Bombay High we have North Bassein
and South Bassein fields ang Cambay
basin.

r. Speaker, Sir, in this connec-
tion, I would hke to say that our
technicians who are working in
foreign countries jncluding USA m
their refineries and oil producing
flelds we can invite them and ask
them to discharge the work of ex-
ploration ot crude oil in the country.
Further, there is no difficulty of
foreign exchange these days. You
have emploved only two-ithree rigs.
You can incitease the number of r1gs
so a9 to exped ite the production of
crude o1l 1n the country so that India
may become self-sufficient. At pre-
sent we are spending to the tune of
Rs. 1600 crores for impoiting crude
oil. Sir, if you look at the projected
demand by 1983 given in the Report,
you will find that our country will
nol be sclf-sufficient in thiz connec-

MARCH 80, 1078

Grants, 10¥6-79 98

tion and we will be required to com-
tinue to import crude oil as well na
fertilisers. So, my first guggestion: te
the Minister would be to expedite
exploration gs far as possible so that
our country may save the foreigm
exchange and also become self-sufii-
cient as early as possible.

Now, I come to fertilisers. The
production of fertilisers has increased
but not to the required extent, One
of the reasons for this 15 that our
fertibser factories are running below
their capacity. I would give you an
example. You can note down the
capacity utilisation of these plants.
They are producing below the capa-
city. For example, 1n 1976-77, the
efficiency of Sindri was 40 per cent.
Now, this year, that 15 in April 1978,
1t 15 22.9 per cent. There is a fall of
18 per cent in Sindri glone. In Nan-
gal, for the same period, it was 101.2
per cent and it has come down te
76.5 per cent this year; For Trombay,
it was 123.1 per cent and now 1t has
come down to 119.1 per cent Im
Gorakhpur, it was 845 per cent and
now 1t has come down to 62.4 per
cent. In Namrup, 1t was 103.2 per
cent and now this year it 15 100.0 pev
cent and 1n Namrup expansion, it was
67.9 per cent and this year it is 39.8
per cent. In Barauni 1t was 621 and
now this year it 1s 42.6 per cent. In
all F.CIL it was 70.2 per cent im
1976-77, and now this year it 15 56.1
per cent. So, there is a fall of about
14 per cent on an average, with the
result the country has to import fer-
tilhser for which we have to pay
foreign exchange. 1 would request
the hon. WMinister to kindly find out
what are the reasons for this short-
fall. The causes for poor perfor~
mance were given in answer to my
USQ. 109 dated 21-2-1978 and they
are:

1 0ld ang ageing equipments in
some cases as Sindri ang Udyog-
mandal.

2. Inadequate availability of feed
stock at Rourkela,



ko Demandg for

3. Obsolescence of technology
and difficult feed stock et Neyweli,
and

4. Power cut and unstable power
supply at Nangal Durgapur and
Gorakhpur and the labour troubles.

Therefore, my submission js that
here you have to improve the effi-
ciency of these units so thet produc-
tion can be increased. I am very
glad to know that you are putting up
b or 6 units. But even then our coun-
try will not be self-sufficient. In our
country, raw materials are available,
technicians are available, plant and
machinery can be manufactured in
our country. If we are not able to
utilise all these facilities, 1 am very
much doubtful if our country can be-
come self-sufficient in flve years, as
fur us fertiliser is concerned. I can
understand the difficulty faced in
petroleum production, But as far as
fertiliser 1s concerned, we must be-
come self-sufficient and if you make
earnest effort in this direction, we
can become self-sufficient and not
only self-sufficient but we will be
able to export this product and earn
foreign exchange also. In this way,
we will be able to create more em-
ployment opportunities in our coun-
try. We arc depending on agricul-
ture, but agriculture is depending on
fertiliser. Therefore, it is very im-
portant that we should give special
attention to this problem. I am glad
to note the achievements during the
year, but at the same time I would
request the hon. Minister to see that
there 35 much betier improvement
next year.

THE MINISTER OF PETROLEUM
ANI) CHEMICALS AND FERTI-
LISERS (SHRI H. N. BAHUGUNA):
Mr. Speaker, Sir, I deem it a matter
of great privilege that I present my
Demands to this august House exact-
ly one year after my taking over as
the Minister for Petroleum and
Chemicalg and Fertilisers jn the Gov-
ernment of India, Sir, I look back,
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on the past 12 months, with a degree
of humility; but semewhat of a grie-
vance, if I may say so, against me
that all that was perhaps possible in
the hands of a still better person-
could not be achieved by a smaller
man like me. I am quite aware of
my shortcomings but may 1 submit
to the aufust House that during the
last one year if you look at the oil
and Natura] Gas Commission, I am
happy to say that oil production ine
creased by 35 per cent over the last
year, nol g small thing....(An Hon.
Member: We apbreciate that). I am
not asking for appreciation or depre-
ciation on that score. 1 am merely
trying to put the record straight.
Not only that. We did not have a
day’s unrest in that big organisatiom
of 24,000 employees and could keep
labour relations all right. That I say
with a degree of humility. In the
last 12 months, luck did help me for
oil is more luck than anything else.
New structures were found out, as I
informeq the House. the structure
called B 87, thirty miles southwest of
Bombay, and the structure called
B 38, 35 miles southwest of Bombay.
It is a matter of great happiness that
positive gas discovery at south 30 was
there where a well has flown at the
rale of 500,000 cubic metres a day;
again o gas recovery on a fault
closure to southwest B 38 which is
currently under test. This is
offshore.

On shore also, luck has not eluded
us in the last 12 months. We were
able 10 lorate oil in Jotana, in Padra,
Molwane and Sisodra in the western
region. In the eastern region work
has gone apace in Arunachal, Naga-
land and Tripura opening new vistas
and new horizons if we succeed there,
for the people of that region and for
the people of the country as a whole.

It was in this year thai we were
privileged 1o have the first Indian
made rig from the Bharat Heavy
Electricals. Not that it wag the crea-
tion of onme year. I look upon the
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great  leader of the Indian nation
Pandit Nehru whose foresight gave
ug the possibilities of the ytilities be-
ing available. But I do feel that the
speed with which work was done
during the last 12 months is some-
thing on which one oan be g little
proud. I look upon the past with m
degree of satisfaction tp that extent.

A complaint wag made by Shri
#P. V. G. Raju. 1 have great respect
for his great will to do public service.
But he was under a number of mis-
apprehensions. He was sorry that I
was not knowing the simple proposi-
tion, s geological proposition, that
wherever tremour took place, oil was
asaying: I am here, please come near
me. Geologists do not contribute to
that thesis. He was also of the view
that Europe had put, 600 wells g year
while we put in only §9 or 8o a year.
What & comparison. The poverty
level of our country compared to
Burope will be visible if you go
through the consumption of energy,
oil and oil products and petroleum
and petroleum products.

France consumes 2,442 kg. per
capita as compared to 41 kg. of India.
A poor country like ours cannot
afford to bore a hole costing million
of rupees and more; so, because bor-
ing the hole is not the only problem,
the question 15 we have to have
about seven first steps before we re-
lease g location for boring a hole, not
knowing fully wel]l then taking
out the material, working that out.
Let us see the infrastructure which
we have today. We have strained
every nerve. I can say this and I
congratulate our Engineers, Scientists
and the workmen of ONGC because
they have strained cvery nerve and
they have utilised every bit of the
equipment availlable and done their
utmost and more could not have been
achieved. I am more than convinced.
Look at our own rigs; nineteen of our
rigs need change. They are suffer-
ing from obsolescence, we cannot make
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use of them. He talked about seis-
mic survey. After wull, the eapubili-
ties in terms of human material and
the processing of the information
collected by the seismic team, the
whole complex, the computer system,
which is stil] available, has been in-
stalled, is not capable of doing more
than what it has rendered. There-
fore, 1 must, while congratulating the
ONGC for all these things and doing
an excellent job during the last one
Yyear, admit that more could not have
been done with the resources gnd
equipment available,

The second point is, generally the
hon. Members were happy about the
Bombay High. Some hon. Members
were critical that Bombay High eup-
horia should not overtake us. I am
absolutely with them. In fact, this is
the word which was used by me in
one of my notes within three months
of my taking over this Ministry say-
ing that we have had enough of
the Bombay High cuphoria; let us do
our work both on-shore and off-shore
at the same speed. I may assure
you that our work, both on-shore and
off-shore, is going at the same speed.
But in the Bombay High one thing is
of great importance end this matter
may be of some interest to the House,
when 1 say this. Bombay High has
been a very prosperous proposition
so far as the investment and return
on Bombay High is concerned.

In Bombay High, in the first phase
and second phase we have so far in-
vested about Rs. 150 crores and in
one year, we have got back at inter-
national rate, crude worth Rs. 170
crores. Bombay High is therefore
not an euphoria, it i8 very much of
realty and an excellent reality to
this country. The only misfortune is
that Mr. Damanj is talking ot the
Kuwait oil fields and Iranian oil
fields. I wish T can import one of the
oil fields down here. But nature does
not permit import of these flelds. We
have to find our flelds. I was in
United Kingdom end I told the

-



+ 401 Demandg for

Minister for Energy there that UK
hag one-sixth of our population, but
has ten times more oil in the North
Sea alone than we have in the Bom-
bay High. They have 100-million
tfonne capability per year. It is
nature’s gift. But that nature has
been unkind to Indis is not my
charge. I am more than sure that
the bowels of Mother India are full
with oil. Prognestic studies indicate
that we have more ol] than we have
been able to locate, We have there-
fore stretched aggressively both on-
shore and off-shore work from
the shores of Andaman, that island
of great memory and great terror and
great reputation and of great lone-
liness, from the shores of that jsland
right to the. West Coast in Kutch,
we have a lot of oil-fields both on-
shore and off-shore,

19.00 hrs.

The Himalaysn belt, weare {rying,
but the basin is of a particular type
and the sediment is of a particular
type. It has not beenhandled by any
one with great success so far as the
Gangetic basin is concerned except by
the Rumanians, and I took the oppor-
tunity, while in Rumania, to invite
two Rumanian experts and thanks to
the Rumanian Government, the three
experts are wilhng to come down to
India to assist us, to do the whole
assessment of this basm, but the spud-
ding has already started in Puranpur
m Pihbhit, and we are trying to do
our job here also. So are we down
South. It is true that the Cauveri
basin work was being looked after by
Asamera with whom we have 35 per
cent oil sharing contract, but we have
given time top Asamera to make up
its mind up to June. Should Asamera
fa1l, I shall make a commitment m
this House that the Cauveri basin
will be explored by ONGC on its
own,

So far as Kerala is concerned, to
me every part of India has afascina-
tion. South is not merely a piece of
land for me, it is a treasure chest of
Indian culture. Poverty wili go
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together with that beautiful part of
the country., I am trying my best to
do what I can with my limited resour~
ces. West Coast of Kerala is right
now under investigation and we will
be soom drilling a hole there in the
high seas to find out whether oil is
available there or not. But whether
or not oil is available in a particular
area does not bar Cochin Refinery
working, does not bar Bombay High
oil going to Cochin. I fact, Bombay
High oil is committed to Cochin, but
you must remember that down South
we have Madrag Refinery also. I am
least bothered about Mathura. Let
me tell you, I was a little hurt my
colleague and valued friend. Mr, Va-
yalar Ravi said. “Your State and your
Mathura.” But let me tell him that
for me Trivandrum jis as much mine
as Mathura and he wag trying to limit
me to Mathura. My grievance is that
he should not have done it. It is leas
than fair, unfriendliest cut.

Sir, Mathura would have its own oil
supply from Salaya. There is a pipe-
Ime. Of course, imported crude will
also come and Bombay High will also
come, but the point is that Cochin...

SHRI B. SHANKARANAND: I
only wish some of your Ministers also
felt like this.

SHRI H. N. BAHUGUNA: Well,
everybody feels like this. It is oniy
a question of....

SHRI VAYALAR RAVI: Mathura
belongs to India

SHRI H. N. BAHUGUNA: Thank
you very much. At long last you are
right.

Therefore, on this particular side
of oil we are alert. I am very short
of tume and I realise that. Otherwise
I can speak chapter and verse on what
we have done to the workers also.
If a worker died of accident, I have
increased the compensation to bet-
ween Rs. 50,000 and Rs. 100,000
depending on the category of the
person, Welfare activities have been
taken up. We have increased the
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-educationa] allowance for children of
our employees going for technical
education etc. ete. There is no trouble
on bonus. Every thing has been sort-
ed out. I am very happy they are
doing excellent work. Those Members
of this august House who were kind
enough to go with me to Bombay High
have seen for themselves the way
the boys are working on our high
seas and the way things are being
done there and achieved there.
' There is a lot of talk about the Bom-
bay High. One of the beauties of

democracy is that rumour can float
faster than truth. That is, you see,
democracy’s basic  characteristic.
Falsehoods will go half the world

while truth puts its pants on. There-
fore, a Jot of untruth has prevailed
about Bombay High.

I have great respect for Mr. D.D
Desai’s  intellectual and educatijonal
attainments and for the poise and
composure with which he deals with
any question. whether in the House
or outside; but I have to say that 1
offered to many friends from many
States—Maharashtra. Gujarat and
other areas--to discuss with them the
whole question of alignment of these
two lines; and on caleulation, it was
proved that oil coming to Bombay
was cheaper and has proved to he
cheaper. because the con-
tract has been given, lower
than what was stipulated by
others. But for me, Gujarat is equal-
ly mmportant And Bombay canunot
absorly all the gas. Moreover, I am
not going to put up any plant any-
where, about any town, if 1t causes
any pollution near about.

SHRI K. LAKKAPPA: It is a good
decision. Save Bombay.

SHRI H. N. BAHUGUNA: There-
fore, Mandwa and Rewas or anything
connected therewith—the fear necd
not be there. I can go anywhere; but
I must not destroy the ecological
conditions. That is a simple proposi~
tion which I accept. We are com-
mitted ¢o bring gas to Gujarat also,
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especially in view of the Tapti find
of this gas now. The gas available
towards Gujarat because of Tapti find
is going to be much more than the
gas available on the Bombay side.
Moreover, from the manifold plat-
form, we are connecting both and
making arangements for switching on
and switching off the Bombay High
gas, both fowards Gujarat and to-
wards Bombay, so that Gujarat also
will be prosperous. The Gujarat
alignment 1s currently under investi-
gation. We will have to see how to
operate the Tapti ind and also one
more structure—I shall not name it
Just mow—ie. whether we can do all
that, is under consideration.

But as my coleague and my fellow-
worker in this, Mr. Janeshwar Mishra
suid, the time-frame for puttting up
the fertilizer plant in Gujarat—and
again you will have to avoid areas
where there will be pollution —is, and
shall be kept in mind,

In fact, when I came to this Ministry
~1t is very difficult for me to say ‘I’
—because ‘I' is an awful word:; and
using ‘we’ means ‘royal’ Therefore,
1 am always between Scylla and Char-
bydis. 1 don't know what 10 do about
it. By the time this Ministry was
entrusted to me, Bombay High had
been found out long, long ago I
don’t blame anybody of the past. Let
the past bury its dead. But therc are
plenty of ‘deads’ to be buried. That
is the only point Nobodv had hother-
ed in the Government of India as to
what is going to happen for the utili-
sation of Bombay High gas. 1 consti-
tuted  different working groups for
Maharashtra and Gujarat in  the
Board. Thesg groups have given their
reports only the other day There-
fore, there will be no question of any
partialitv to any area: for. to me, any
picce of Indiais as good as any other
piece. Justice will be done; and
justice alone will be done.

Every Member wants cheap ferti-
lizer; every Member wants cheaper
fertilizer; and every Member wants
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the cheapest fertilizer. So, wherever
it can be the cheapest, I will fix it up
on that point subject, of course, to
human safety. Therefore, if 4 plants
come to Gujarat or 3 go to particular
areas, say Maharashtra, I am not going
to quarrel with them; but I am going
to see whether in agriculture, Assam
is served well, Tamil Naidu is served
well and Andhra is served well—or
not; and if I can produce, on the
philosophy, any fertilizer plant.

I must say that I heard with rapt
attention, Shri A. K. Roy. I am sorry—
and I must confess my guilt—I did
not have the privilege of his acquain-
tance before I heard him to-day. I do
propose to establish more rapport
with him. for he happens to be a per-
son of science and technology. And
there are a number of Members in this
House. 1 propose to have a group of
these people who are technologists
and technocrats to sit around with me
if possible every month and review
everything; because 1 am not the only
man with wisdom. In fact. I have no
wisdom; and the best thing in me is
that I know that I don’t possess wis-
dom. So, 1 can borrow on it from
somewhere. I heard him with rapt
attention. He was talking of mini
steel plants. I am wiling to discuss
it with him. The backyard steel
production of China has come to grief
and China itseli 18 runming away from
that pont.

1 have had that experience of mini
steel plants as the Chief Mmister of
UP. People have been  destroyed
by putting up mini steel plants. A
number of families were just ruined
and they do not know what to do
about it. I{ Mr. Roy could tell us
about it and if the P.&D. Section
could tell us something about it, I
am willing to hear. I never close my
mind. 4

But his one wish has been fulfilled.
He said: let there be some fertilizer
plant hundred per cent Indian. The
Namrup 600-ton plant, based on gas,
is completely Indian, the process, the
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design, engineering, everything. It is
a company now. They will do every-
thing from the detailed engineering.
processing, know-how, everything.
and if they succeed with 600 tonnes,
it is in consultation with them that
we will set up other plants.

In the fertilizer sector, FEDO, FIL
and P& D, these three have got to
work together, 1n concert and, of
course, in competition also. I admit,
Mr. Roy drew my attention to the
process and design section of FEDO.
It is one of the oldest. If you want
to go to a fertilizer plant and if you
do not go to Udyog Mandal, well, I
can assure you, you have not seen a
fertilizer plant. After all, the Udyog
Mandal man is everywhere, 1f I may
say so, this is due to the vision of
the ex~-Maharaja of Travancore,
FEDO will be made use of every-
where. Someone was telling me. I
think Mr. Roy was a little cntical
that we are filddling, shifting and
shuffling staff. You will have to
shuffle to re-organise and re-structure
to make these people clear the ar-
rears and delinate the areas where
they had been working. They have
been left for long in anarchy. There-
fore, it is a question of sorting out
and settling the house. We are doing
that.

A lot of things were said about
fertilizer plants and Barauni. I nave
great respect for the hon. Member,
Shr1 Ramjiwan Singh or Shri Pas-
wan, But, as soon as the break-
down came in the Barauni fertilizer
plant, contrary to the previous prac-
tice, I sent a man who is the Chair-
man of IFCO, who did not belong to
this section, Mr. Pa! Pothen, to make
an enquiry. And what does he say?
After an enquiry he says:

“From the observation of the
failure of the tube, it can be said
unequivocally thatit is an occurrcne
over which the plant people have
no control and is not the result of

* any failure of negligence on any-
body’s part.”
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Let us understand one thing. If a
man becomes an officer, rather than
a Minister, he does not become less
important than a Minister. My philo-
sophy of life is we are all equal and
nobody is “plus something” compar-~
ed to others, 1 cannot hang any offi-
cer, if an enquiry result is like that.

I am no engineer to say whether
the metallic fatigue could have been
detected or prevented. My only ans-
wer is we are alert and when the
thing came to my notice, I sent my
man there. Unfortunately, in these
complicated  plants like fertilizer
plants, these modern plants, like mo-
dern ladies, are very delicate, and
you cammot fiddle with them.

AN HON. MEMBER: You know
that,

SHRI H. N. BAHUGUNA: Thank
you, very much.

MR. SPEAKER: 1t is definitely a
very delicate subject.

SHRI H. N. BAHUGUNA: Intrigu-
ingly delicate These modern plants,
life fertilizer plants, are very deli-
cate.

Now, Shri Damani was telling me
“you produced so much less, so much
less”, 1 expected, as an industrialist
Shri Damani to do it one shade bet-
ter than a layman like me. I am afraid
he left me no wiser. He merely
told me that I produce less, he never
told me how I could have produced
more If I were he. I would have
taken only one fertiliser plant. 1 in-
vite him, through you, openly today
to become the Adviser of one of our
plants, any one of our plants, and
I will follow his advice.

SHRI B. SHANKARANAND (Chik-
kodi): Onmly for textiles.

SHRI H, N. BAHUGUNA; Then, he
should have committed himself to
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speak on  textiles. go has entered
dangerous ground. I am offering Ad-
visership to him. to please join us.

SHRI S. R. DAMANI: Thank you
very much.

SHRI H. N. BAHUGUNA: } tell
you the reasons for the shortfall, It
is not that I am not conscious of the
shortfall, 1 have gone into the rea-
sons thereof, You have to gee all the
factors. If a change in the Minister
will do better, I am prepared and
willing for that also.

Twenty-four thousand tonnes of
nitrogen fell short because of short-
age of power supply from the Nangal,
Gorakhpur, Kanpur and Vizag units.
Even my colleague, the Minister of
Energy, really has no control over
it, it is the State Electricity Boards.
Then, 12,000 tonnes due to labour
problems, 36,000 tonnes due to delay
in commissioning Nangal expansion.
A person of his stature should have
known whether the plant, whose ca-
pacity was taken into accounts, had
come into being or not. He did not
bother himself. Then, 10,000 tonnes
due to shortage of coke oven gas at
Rourkela. We depend on the Rour-
kela steel plant for this. If the raw
materials do not come in, I am not
going to produce, I cannot produce
Just out of air. Mr. Roy was right,
but the philosophy of this production
depends so much on so many other
factors, what am I to do?

Then, I must admit, 113,000 tonnes
due to mechanical breakdowns, equip
ment failure, process problems, main-
ly in the new plants like Namroop,
Barauni. Mangalore, Cochin Second
Plant. This disposes of the question
raised by my hon. friend Shri Vaya-
lar Ravi It isiruethat we are hav-
ing mechanical prohlems, and we
have not been able to get over them.
I have asked our friends, those who
supplied the plants, to come down
here and sort out the difficulties. We
are doing our best, I hope we will
succeed,



409  Demands for

There was a great debate—I will
take only a few minutes—regarding
agriculture versus indusiry. Unfor-
tunately, the debate was raised on a
very, very wrong day. What happen-
ed? Take the contribution of this en-
tire Ministry, leaving aside drugs, in
chemicals and fertilisers. Where
do they go in? And even kerosene oil
Where does it go in? Ninety per cent
is going to the rural areas. There are
statistics. I will not bother the House
with them, but I can say that whe-
ther it is pesticides or weedicides or
fertilisers and many other chemicals,
it goes as input to the rural areas.
And if you do not want fertilisers.
please have a vote on that. I am wil-
ling to have a referendum on that. If
any body suggests it. I am willing to go
to his constituency and have a refer-
endum. If the people say that I should
step producing fertilisers, I will stop
it.

A young friend, I have great res-
pect for his courageous ways, Shri
Paswan, wants me to set up fertiliser
plants at two or three plants for
every four or five taluks. I do not
know what type of plant he has con-
ceived.

MR. SPEAKER: Out of cow dung
he said.

SHRI H. N, BAHUGUNA: Gobur gas
plant 1s already a matter which the
Agriculture Ministry is handling., the
National Extension Plan s handhng,
the Khadi Commission is handling. I
woukd like my colleague, Shn
Paswan, to really go to his consti-
tuency und produce people who will
be able 1o put up such plants. It is the
rich men who will be able to
invest that much money. Today the
poor man cannot invest that much
money. And the poor man does not
have that number of cows to have
a particular size of gobar gas
plant going. All these are the pho-
bias trom which the previous Govern-
ment suffered. creating a situation and
anomaly in which 30 per cent of the
rural rich owned 82 per cent of the
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rural assets, while another 30 per cent
of the rural poor have oniy two per
cent of the rural assets. I do not want
create that situation. I think thig is
a matter which, I hope. Mr. Paswan
will raise with the Minister of
Energy, Minister of Industry, Ministry
of Agriculture so that gobar gas plants
in the country. My Ministry does not
have any say over it,

So far as garbage and bio-gas are
concerned you know, the other day,
the Delhi Municipal Corporation start-
ed a plant. In this country, there are
talks of Centre-State relations. This
is the job of a muncipality, If every-
thing is going to be done by a mons-
ter sitting here as  Minister for
Petroleum & Fertilisers, what will
the municipalities do? Every munici-
pality should run a garbage plan,
Calcutta should have done i,
Ahamdabad should have done it.
Allahabad should have done it. So
much of re-cyling of human waste, so0
much of garbage dirtying the whole
town. we could convert it into wealth
of the nation., But what will the
municipalities do? In a democracy,
you cannot run the country sitting
from Delhi. This is too vast a country,
too complex a country and too complex
an effort to nibble at. Therefore, so
far as that goes, I have nothing to add.

Lot hag been said about Hathi Com-
mittee, Like the name of the Com-
mittee, it moved so slow. It was
constituted in February, 1974. It gave
the report in April, 1975. Mr, Vaya-
lar Ravi is very angry with me, calls
me name for joining some reaction-
ary gang. T am happs- for the myopia,

SHRI VAYALAR RAVI: I never
said so.

SHRI H. N. BAHUGUNA: Oh! it is
somebody else. He thinks I am stick~
ing to the chair for the love of it.
I can assure Mr, Vayalar Ravi that
the fire in me is still burning. It can
never extinguish and no amount of
fiddling with me in that manner by
anybody can sway me from my path.,
But I would like to ask one thing. The
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Hathi Committee’s recommendations
came to the Government. What were
they doing all these years? I was not
in Parliament at that time. I was far
away being chased and founded.
When I was hounded, he was laugh-
ing at me. Today, he was laughing
at me for some other reason.

SHRI VAYALAR RAVL: I support
it.

SHRI H, N. BAHUGUNA: He will
support me here also. Mr. Sathe.
Mr. Stephen were the members of
that Committee. Both of them have
not come to the House in the after-
noon. May I know, while Mr. Chavda
wasg putting questions on the Ilathi
Committee everyday., how many
questions were put by these gentle-
men that its recommendations were
not accepted? I do not want to let
out a secret. But the outgoing Gov-
ernment was not doing half of what
I have done, not even 25 per cent of
what I have done. They were giving
a long rope to the multinationals.
Thank God that they were over-
thrown. There was a Sub-committee’s
recommendation which indicates that
they were not doing even one bit of
what I have done, this Government
has done, Morar)i Desai’s Government
has done, Janata Government has
done. Records are proof of that. I do
not want to read out; this will be
wrong for me to divulage a Cabinel's
secret. But I will tell you that they
were not willing to go to any length
with the Hathi Committee except on
minor matters. We have gone with
the Hathi Committer a long way.
After all, I do not think, any com-
mittee for that purpose is the reposi-
tory of the last word in wisdom.
Committees are constituted only to
advise, to open the doors of wisdom.
Hathi Committee did very good job of
it. Mr. Chavda gave a not of dissent
which did not figure

It is being talked that multinationals
are fleecing this country, May I know
if raultinationals are only in drug
industry in thig country? What about
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biscuits, processing prawns, food, sea
food. cosmetics, oil and soap? I do
not want to repeat the arguments of
my friend, Shri George Fernandes. 1
merely try to sal that I am not humi-
liating them. But this is the only
Ministry, this ig the only Department
which has come forward and the Gov-
ernment has accepted their views that
multinationals in this country will
at once have to come to 40 per cent
if they are not having high
technology and we will decide and'
determine whether or not they are
having high technology. What is high
technology we know; what is low
technology we know an what 1s no
technology we know.

What was the recommendation of
the Hathi Committee? The majonty
says, ‘nationalise multi-nationals.”
But there is the next paragraph
immedaately following that. I have no
time to read it out. My good friend,
Mr. Chavada, has signed that Report.

SHRI K. S. CHAVADA: But I have
given a note of dissent also.

SHRI H. N. BAHUGUNA: 1 have
said that; you are the only person to
give a note of dissent. Others have
merely signed the Report. Now, that
part is unanimous, that progressively
they must come down to 26 per cent.
The Hathi Commitiee’s recommenda-
tion 1s to bring them down to 40 per
cent and, progressively. to 26 per
cent. How and when? It says, it
should te biought down to 26 per
cent rprogressively, “Progressively”
was a very lovely word used again
and again.

What have we done? Here, I would
like to take some time of the House.
We have gone far ahead of the Hathi
committee Report. I say that with
due deference to my good friend and
colleague Mr. Chavda—in many
spheres. The Hathi Commuttee said:

“Foreign undertakings producing
formulations using imported bulk
drugs should start and complete
manufacture within a period of
three years from the basic stage.”
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We have brought it down to a period
of two years. Further, I will be look-
ing at them ag to what they have
done. In six months from the
announcement of the policy yesterday,
they have to come with a proposal,
with a scheme, and I must know what
they are doing, whether they are
doing something. If it is found that
they are not doing anything, they
have to go lack, stock end barrel
They cannot be allowed to go on like
this. The Hathi Committee never put
it in any specific terms that way.

Then, we have said that new formu-
lation licences to existing foreign
companieq will be given only if link-
ed with production; of high technology
bulk drugs from the basic stage.
Earlier. the Hathi Committee had said
that expunsion in the existing capaci-
ties may be given in the formulations
also subject to a certain stipulation.
We have said, no. We have said, if
they start production of basic drugs
on which the formulation is hased,
then and then alone. Otherwise no

Further, the 1CI. was taking loan
licence from the Smith Stanistreet,
Calcutta. There 1x a  special  loan
licence. Suppose Mr. Mavalankar
wants a toan licence. He does not do
any job; he takes the work from
others and he calls himself a producer.
The pioduct will ke Lknown as
“Mavalankar”

PROF. P. G. MAVALANKAR: Why
do you use my name?

SHRI H. N. BAHUGUNA: There 1s
no dearer name to be used.

MR. SPEAKER: As a good
name.

SHRI H. N. BAHUGUNA A great
name which brought lustre to the
Chair on which you, Sir, are sitting.

trade

In any case, we have abolished the
loan licences. The Hathi Committee
hag not uttered a word about it.

Another recommendation of the
Hathi Committee was, for regularisa-
tion of excess production, 50 per cent
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of the bulk has to be passed on to

non-associated formulaters. We have

put an additional condition that bulk

formulation ratio shall not exceed

1: 5. We have jmposed it.

Then, the Hathi Committee recom-
mended:

“Penal action should be taken
against branches of foreign compa-
nies or 100 per cent foreign equity
units manufacturing drugs without
authority.”

What did I do? A more comprehen-
sive provision has been made, includ-
ing action for excess production and
other acts in violation of conditions
or in violation of laws, It applies to
everybody . Not only 100 per cent, but
also 74 per cent, 84 per cent, 99 per
cent would not escape. No escape
door for anybody, whether 1t is 30
per cent or whatever it i{s. Any viola-
tion of the import-export policy will
be taken note of. In regard to an
industrial licence, any violation of the
Industrial Development and Regula-
tion Act will be taken note of.

There 1s another recommendation,
.a geneiral recommendation to encou-
rage R&D has been made apart, of
course, from the public sector where
5 per cent of turnover was recom-
mended to be earmarked. I have put
a stringent condition on the foreign
sector of 20 per cent of the net hlock
and 4 per cent on a recurring basis
The foreign companies, these multi-
nationals have to put on like that.

SHRI VAYALAR RAVI (Chiraym-
kil): The research and development
fund which you are stipulating, could
you allow it to go out of the country
for head office or utilise it in India?

SHRI H. N. BAHUGUNA: It will
depend on the terms and needs of
this country. We will accept it; we
will put the conditions of export if we
do not meed something; if we need
something we will let it go. It
depends on whether we need it or not,
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Then there are provigions for the
consolidation of all licences. So far,
there are a large number of licences.
Mr. Chavda was pleading for DGTD
registration business. It creates a
situation in which this Ministry does
not know what is happening in the
world. I have abolished it and we
have said, no. Everybody has got to
come here. This licence registration
business will be over. Everybody is
registered.

MR. SPEAKER: It is already 7.30.

SHRI H. N. BAHUGUNA: I will
finish it. We have similarly the R&D.
Eight critical drug intermediaries will
soon be brought under price control.
Someone felt for intermediaries, there
will be no price control. We have
said that we are doing if for one year,
and we have put pricing. For the
present, for price structure, the guide-
line has been approved by the Cabinet,
Raw-material, conversion charge and
packing are the three elements which
are only accepted: raw-material and
conversion charges include labour.
stores, etc.,, working capital and pack-
ing charges. No advertisement and on
that, we have given different markups.
But all these things will come
a year after. For the present, what
have you done? We have said that
we will find out for medicines which
are under price control—one-third.
What does the average rate come to?
Those that are charging higher than
the average will come down to the
average and those‘that are charging
lower than the average shall continue
to sell at the lower rate. That means
we are not only trying to bring down
the prices. We have decided to do
it.

Earlier, my friend Mr. Ravi said
that a Minister lost his job because he
tried to implement the recommenda-
tions of the Hathi Committee. 1 am
one plece standing before you and I
say thal I have implemented Hathi
Committee’s recommendations. That
means the Janata Government isnot
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sold out to any multi-nationals; might
be in the previous Government; there
was somebody who was sold to multi-
nationals, who could be the hangman
of the Minister in this country.

MR. SPEAKER: You are sitting on
the “Hathi”.

SHRI H. N. BAHUGUNA: Thank
you. A lot has been said about I0C,
I am sorry, the time does not permit
me to deal with it. In the end, 1
shoulq like to congratulate the work-
ers of the I0OC for doing a good job;
they did go on strike. But I am one
who never gets upset with the
strikes, Shall T tell you why? In
America, there wag a strike for 80
days in the coalmine. American is s0
energy conscious. In England, there
is always a strike one way or the
other. Strike means dissent and dis-
sent 1s the life of democracy. But I
only hope that workers will realise
their duty to the nation and will
never go on strike for no reason.
There are good reasons currently in
this country about recognition of
unions. There 1s an old recognition.
The situation has chaged. New men
have come up now. But under it, I
cannot do anything I am depending
and waiting for my friend. Shri
Ravindra Varma, the Minister of Par-
liamentary Affairs and Labour te
bring forward a labour-relation Bill
s0 that al] this will be over. I should
like to caution a warnmng to every-
body, my officers, and I am happy
that nobody in the House
stood for them. I am happy that
the officers have to behave and under-
stand that they cannot function
as a trade union. Their association will
be recognised ag long as they behave
like a responsible officers’ association.
Should they behavce in a trade union
manner while getting a salary upto
Rs. 16007 A poor ploughman cannot
get two meals a day. Thesc people
who are drawing a salary of Rs. 2200
should go on strike. This is not a
sector. segment which can be allowed
to go hay-wire. And I am very happy
that in the House nobody has taken
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notice of them; I am happy about it;
and I thank hon. Members for this.

But Sir, about kerosene oil reaching

certain areas and other things, I am
doing exercises. Before the close of
the session, I will give a statement in
this House on three things. My
proposal to restructure assets
this industry, that is, the middle man.
What am I going to do about 1t? Then
I will give a statement in this House
before the closure of this session and
in that process Mr. Paswan's question
sould be taken care of. 1 will say:
hundred agencies will be made two
hundred agencies in Bihar, Then
out of 200, eight will be at Muzaffar.
pur, so many will be at a, b, ¢, d and
other places and so on I will go to
that detail, It will be reserved for
harijans; it will be reserved for..
(Interruptions)
Ceiling has lo be pui. I do not say,
no. There are complaints about Han
jans. 1 am nformed that Ilarijan
has been given an agency. My res-
pected colleague and leader, Mr.
Tiwari, tells me that 1in Gopalgan;,
in his constituency, four Harijan boys
collected together for a petrol pump.
1 wrote um a letter saying 'Yes; they
have been given' because that was the
information given to me Till to-date,
he tells me and I hang my head down
m shame, that the petro] pump is
nowhere to be seen. I must apologize
to those four young boys with an open
heart and say that the officers res-
ponsible for this shall be taken to
task.

One word about officers before I
close. One of our friends—I do not
know; perhaps he was in a hurry —had
said something very serious about the
CFP business. I am sorry, Mr
Speaker, Sir, you will have to bear
with me for another ten minules. He
had said something about me also.
He said, ‘You signed the agreement’
First of all. I am not afraid of
owning anything which I do. I must
say one thing to this House: if the
case were not in the court, 1 would
have come out and opened my heart
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and said what I felt about the whole
thing. ,

On the 24th, the Morarji Desai’s
Government comes into power. I
became the Minister on the 29th. On
3rd or 4th, the Chairman, ONGC....

SIIR1 D. N. TIWARY (Gopalganj):
Why did you delay?

SHR] H. N. BABUGUNA: Under
your advice. I have the habit of acting
under your advice and I will con-
tinue to do so, signing the sgreement.

I must say one thing at the outset.
Perhaps, 1 am treading on very dan-
gerous grounds when 1 say this. One
mistake which we committed, the new
Government committed, was this. On
the very Arst day when the new Gov-
ernment came inio being, the new
Government shoulq have issued a
blanket directive. ‘No agreement shail
be signed which was finalised by the
outgoing Government, and all officers
are winformed accordingly’. Now, are
we to run after these officers afler
not having done this? I will not stop
them: because 1t something wrong
has been done by somebody, he will
face the consequences. But Govern-
ment did not give that. I came on
the 29th; maybe, I did not have the
wisdom. But before me, the Petro-
Jjeum portfolio was with the Prime
Minister himself. 1 cannot, in the
very first instance, know what the
particular department is doing, Before
I joined the Ministry, the only thing
{ knew about petroleum was—you put
it into the car and 1t works. 1 was
not an expert. Take ii from me, Sir,
now I am finding my feet with the
help of sometimes Mr. (havda, some-
things somebody else; I am trying to
get the help of all these experts—all
these people who pass M. Sc. or
technology. Now there is one more ad-
dition—Mr. A. K. Roy: certainly I am
going to bother him more and more.

But my point is this. About CFP,
the only thing that was brought to my
notice was by the Chairman of the
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ONGC He came to me and told me
that the French were not signing a
particular agreement because he want-
ed a change n the agreement which
was otherwise good I called the
Secretary Mr Vohra, and the ONGC
Chairman and 1t was agreed that the
French should be told Either they
make the amendment or they go And
what was that’ The advice was being
patd for at a particular rate for a
particular type of job I will not
today enter into the argument whether
the two offers are comparable or not
comparable the court will decide this
and punish the people or hang the
people 1f they ike But I have nothing
to do with that good or bad decision
1 am not commenting even on the na
ture of that decision obviously be-
cause 1t 1s in court 1 cannot do any
thing ahout 1t I cannot give my views
But the point is very simple so tar
as that agreement goes that was the
only thing that was brought to my
notice and that was corrected  And
when the Fiench came to me this
time I met them under direction and
I told them plainly that they must
understand that their agreement was
with the ONGC and not with the Gov-
crnment of India  therefore, they
must sort out their business with the
ONG( and if they found any fault
with anything in the ONGC they must
go naturally to the clauses of the
Agreement to soit out business I
have refused to intervene or inter-
fere m any way with that because the
CFP wants to run away from ther
commitment to give advice in anv
particular area for the same man-
hours They say that these man hours
arc committed only to Bombay High
Ihey want to put iwo men i Bombay
and another man {o supervise them
and many other things But my point
15 that our ONGC 1s quite capable of
taking out every penny worth of work
from them and I have no doubt in my
mimd about that We need not fall
info the trap of big international
compames like Geomen 1 am sorry
my colleague and friend Shr: Kalyan
Jamn 1s not here I would lke to
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tell the House that Geomen has a his-
tory of itsell It figures in the books
of many countries and is known for
its tncidents in the Far East and
Korea

1 do not want to say more I must
merely stop by saymng that it 1s wrong
to say that I have not been doing 1t
there 18 a process undes which the
Giovernment runs The Prime Mims-
ter has brought back Vohra and he
was sent to the Mmstry of Petroleum
TI'here 15 a policy that after so many
vears the officers will go Even
Krishnaswamy 1s going much to my
1egret but what can I do because
1t 15 a policy”

SHRI D N TIWARY It s good that
he 1s going

SHRI H N BAHUGUNA Panditp
s1vs thit 1t 1s good

Now there was a lot of talk ahout
big plants or small plants etc I pro-
pose to do one thing Certain members
have raised cut motiens I propose to
follow the old practice as 1 did last
vear [ have not been able to answer
them here 1 will be writing letters to
them on the basis of information
available with me so that therefore,
1 hope they will excuse me for not
having been able to reply to them in
the House In the end I would once
again thank the hon Members for

SHRI ANNASAHEB GOTKHINDE
(Sangli) I have tabled one cut motion
about the need to locate the proposed
fertilizer fplant on the Maharashtra
Coast You have not rephed to that

SHRI H N BAHUGUNA 1 sad
ibout that at the outset T will re-
peat 1t I will not put up a plant
anywhere 1f 1t disturbs the ecology
and the matter 1= for experts to de-
(1de not for me Therefore the ques
tion of location of REWASA plant 1s
2s open as aanvthing

SHR] ANNASAHEB GOTKHINDE
The feelng 1:s that Maharashira is
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being deprived of that
plant.

particular

MR. SPEAKER: He has said that no
decision has been taken.

SHRI] 1. N. BAHUGUNA: I will not
deprive Maharashtra of anything.
Maharashtra will always have my ser-
vices and the Maharashtra Govern-
ment of yesterday and of today knows
it very well, and for that purpose,
amy Guvernment knows it very well
that I have no axe to grind.

In the end, I must thank the hon.
Members for their patience. I only
hope that they will not press their cut
motions with regard to a Ministry
which 1s doing such essential services
to the nution.

MR SPEAKER. (Certain cut-motions
have been moved. Is any hon. Member
pressing any particular cut motion?

SHRI ANNASAHEB GOTKHINDE:
I seek leave of the House to withdraw
my cut motion No. 7.

Cut motion No. 7 was, by leave,
withdrawn.

SHRI A K. ROY: I seek leave of
the House to withdraw my cut motions
8 to 15.

Cut inotions Nos. 8 to 15 were, by
leave, withdrawn.

MR. SPEAKER Is Shri K. A. Rajan
there? He is not there. I shall now put
cut motions 16 to 20 moved by Shn
K. A. Rajan to the vote of the House.
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Cut motions Nos. 16 to 20 were put
and negatived.

SHRI R. P. DAS: I seek leave of
the House to withdraw my cut
motions 25 to 32 and 3¢ to 39.

Cut motiong Nos. 25 to 82 and 34 to
39 were, by leave, withdrawn.

MR. SPEAKER: Now, the question
is-

“That the respective sums not
exceeding the amounts on Revenue
Account and Cupital Account
shown in the fourth column of the
Order Paper be granted io the Presi-
dent out of the Consolidated Fund
of India to complete the sums neces-
sary to defray the charges that will
come in course of payment during
the year ending the 31st day of
March, 1979, in respect of the heads
of demands entered in the second
column thereof against Demands
Nos. 69 to 71 relating to the Minis-
try of Petroleum, Chemicals and
Fertilisers.”

The motion was adopted.

SHRI H. N. BAHUGUNA: I am
thankful for your patience.

MR. SPEAKER: Now. the House
stands adjourned till 11 a.m. tomorrow
1946 hrs.

The Lok Sabha then adjourned till
Eleven of the Clock on Friday, March
31, 1978/Chaitra 10, 1900 (Saka),





